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LOK SABHA DEBATES 

LOK SABHA 

Wedne.,day. AuguSt 17, 1988/SravJna 26. 
1910 (Saka) 

Tire Lok Sabha me, at Eleven of 
the Clock. 

[MR. S~1:AKER in the Chair] 

ORAL A't--SWERS TO QUESTIONS 

[English} 

• AccUl'ntnbility or All India Senice 
PtrsOooeJ 

*285. SHRI AMAL DATTA t 
SHRI ANIL BASU : 

Will.the PRIME MINISTER be pleased 
to state: 

(a) whether the All India Service rer-
sonnel posted in a State are answerable to 
the State Government or Union Govern-
ment; and 

(b) if they are answerable to Union 
Government, the justification therefor in 
view o£ tbe relationsbip between the Centre. 
and States as provided in' the Constitu-
tion? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSON NEt.. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS .(SHRI P. 
CHIQAMBARAM) ! (a) AU India Services 
personnel are answerab Ie to the State 
Government when they hold posts under 
tbe control of the State GovcrUtnel\t. 'they 
,are allO ~ove~ by the AU India Services 

Act, the Rules made thereunder and other 
re]event ServIce Rules. 

(b) The question does not arise. 

SHRI AMAL DATTA: Sir, as per the 
ans\\er given, it is academically quite 
important and I think it 15 valid also. But 
what arises out of It is to ""bat extent this 
constitutional-cum-statutory provIsion is 
being re.;pected by the Centra1 Govern-
ment today recause of the things that we 
have seen and wltnessed in the recent past 
mvolving the Prime Minister calli.g upon 
the District Magistrates and takmg Semi-
nars or classes of them which glves an 
impression that the Central Government 
- the Head of the Central Government-
is trying to directly communicate and 
ther~by interfere with the running of the 
adrnmistration by the all-India personnel 
who are placed in the ~ervice of the Central 
Government. .. 

MANY HON. MEMlJERS: No. It is 
wrong. 

.. MR. SPEAKER: Order, order. 

SHRI AMAL DA ITA: The Prime 
Minister is here. I am sure he can. reply. 
So, I \\ould like to undl!rstand \\-hat is the 
stand of ths Central G.ovemment in this 
regard? Will the Pnme Minister dar fy 
that this is not in any wayan interierence 
with the centro) of the State Go\emment 

. or the personnel who are in the service or 
who are placed in the service of tbe State 
Government ? 

[Trails/ali 0,.] 

MR. SP~A.KE.P.. ':. Should 1 ask Mama\a 
ji to give reply ,1 
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IE"gliBhl 

KUMARI MAMATA BANERJEE : 
Now our Prime Minister will hoist the 
National Flag in West Bengal because your 
Chief Minister is not interested. 

SHRf P. CHIDAMBARAM : Sir, 
point Twenty of the Twenty Point Pro-
gramme deals with respcn~ive aC!Iministra-
tion. The Prime Minister, as the Head of 
the Government of India and as the author 
of the revised Twenty Point Programme is 
concerned about implementation -of the 
Twenty Point Programme which I believe 
includes point Twenty also. Therefore-
it is workshops not seminars or classes as 
the hon. Member would like to describe 
them-workshops were held to which all 
the District Magistrates were invited. The 
State Governments were duly notified of 
every Workshop. It is the State Govern-
ments which nominated one-fifth of their 
Collectors. Every State Government has 
willingly nominated its District Magistrates 
to the Workshops because this exchange of 
views between the District Magistrates and 
the Head of the Government of India is 
considered extremeJy useful. 

Now, Sir, to these Workshops, we irt-
vited the ChIef Ministen of the States 
concerned in which the Workshops were 
beld. Mter the Workshops, a set of 
District Magistrates prepared a working 
paper. The working paper was .sent to 
the State Governments. The Chief Secre-
taries were called here. They have broadly 
endorsed the working paper. .. 

In this background, I think it is wholly 
unfair and .. uncharitable for hon. Member 
to look for ghosts when none exists and 
I would like him to look at the matter ill 
the same way that we have looked ;1 t, 
namely, we are committed to strengthen 
and aavance the point of responsive admi-
nistration. And for this purpose, if t eces-
sary, we wi1l continue this exercise in future 
also. -

SHRI AMAL DATTA: Sir, I quite 
appreciate if that is tbe spirit of the invi-
tation to District Magistrates. But tbis 
bas not been preceded by any kind of pre-
paratio.'l at any level between the Central 
Government, the Planning Commission and 
tbe Di,strict Administration. The Planning 
CommissiOJ! bas 1001 ago suggested., tbat 
tIIere 800\114 be an ofDccr for the purpose 

of deveJopmettt at the district level, who 
should be equal in rank to the district 
magistrate. Thil has not been accepted, or 
at least not implemented by the Central 
Government. One or two of tbe State 
.Governments may have done so at tbeir 
own cost. The reason why tbe State 
Governments have not been able to do 
so is the cost involved; and the Central 
Government bas not come forward to 
defray even part of that cost. Also, there 
have been no seminars--nothing at all 
.concerning the development personnel at 
the Central and the State levels, which 
should have been a necessary preparatory 
work for such a workshop, as the Minister 
was pleased to call it. And without that, 
and without any such pre}1aration-if it is 
a continuing process, we do not mind at 
aU-if it is a sudden and abrupt thing, 
then it gives an impression that the Prime 
Minister is directly trying to bring the 
lower level lAS personnel into the realm 
or under the control of the Central 
Government. 

Will you please explain why these 
things have not been preceded by any pre-
paratory work? 

SHRI. P. CHIDAMBARAM : Again, 
the assumptions of the hon. Member, with 
great re~pect to him, are wrong. It is 
wrong to say that there was no prepara-
tory work. The G.Y.K. Rao Committeo 
submitted its report. That report has been 
circulated by the Planning Commission 
to all the States, and the views or the 
State Governments have been elicited. The 
Planning Commission has prapared a work-
ing paper. Based on the G.V.K. Rao 
Committee's report, and other· material 
VI ith the Government of lDdia, the Ministry 
of· Personnel prepared a working paper 
before the first workshop. Every work-
shop rewJted in improving upon the"previ· 
ous working pap~r. These documents 
are all ;vailabJe. These documents have 
now culminated in a District Magistrates' 
Report on District Administration. This 
document has been sent to the State 
Governments for their views. We have 
ca lied the Chief Secretaries. The Chief 
M inl.sters are welcome to write their views. 
We propose to continue this exercise fur-
ther by taking it back to the Planninl 
Comloission, by takina i~ at sqme appro-
priate stage to tbe NatioDaJ Deve1oplftent. 
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Council. I do not see how anyone can 
-criticize this exercise as ei ther secret or 
clandestine or o~e with any hidden agenda. 
In fact, not one district- magistrate will 
tell you that anything secret was discussed. 
The entire' discussion was open. The 
minutes are recorded, and the documents 
are prepared. I would welcome an)'one 
who is interested in the deV'elopment 
adplin~tratlon of thi'c.ountry to join this 
exercise, give "Us his views, rather than 
criticize for the sake of criticizing. (Inter-
ruptions) 

SHRI ANIL BASU : It is frequently 
overlooked that all power and authority 
in the field of Government and adminis-
tration are derived from the Constitution, 
which alone is supreme. Article 77 (3) 
provides for the functioning of the Council 
of Ministers of the Union Government. 
At present, it is frequently seen that when 
members of the Union Council of Minis· 
ters visit different States, they are used to 
interferiBg with the administration of the 
State Governments; aad this is creating a 
prOblem nowadays. . 

In this connection, I would like to know 
whether it is a fact that during the last 
week of June, the Union Minister of State 
for Home Affairs Mr. Sontosh Mohan Dev 
while he was in Calcutta, asked the 
Commissioner of Calcutta to submit a 
report directly to him regarding some 
iccidents in Calcutta; and if so, did Mr. 
Dev act according to the Constitut i\)n-or 
Dot? (Interruptions) I am asking a simple 
question. 

MR. SPEAKER: This does not arise • 
out of this question. 

(Interrupt/oll.J) 

MR. SPEAKER : This does not arise 
from thli question. 

~HRI -t\NIL BASU:" I refer to the 
Constitution of India which is supreme. 
which gives power to the Government of 
India, as also to the State Governments; 
and I asked a very simple question : 
whether, durina the last week of June, the 
union Minister of State for Home Mr. 
SontOS'h Mohan Dev, whIle be was in 
Calcutta, had asked for a report from the 
Commissioner of Calcutta directly; and if 
so, whether it is a violation of the Consti .. 
tutio~ or ».Ot, 

MR. SPEAKER: Does it flow out of 
this question 1 

(1 nle'" Ilption:,) 

SHRI P. CHIDAMBARAM: My col-
league, Mr. Son~osh Mohan Dev visited 
Calcutta on the 25th June 1988. There 
was an attempt to attack him and his party. 
It was unfortunate that no senior ofiker 
called on the Minister who is a Minister 
of State of the Government of India 
either to express their regret for 
tbe incident or explain the circumstances 
under w~ich adequate 'protection was 
not given. The Minister of State spoke 
to the Commissioner of Pollee to 
find out how the incident had hap-
pened; whether anyone had been 
injured. The Commissioner of Police 
orally apprised the Minister of 
what had happened. I don't think that 
there was any impropriety on the part of 
the Minister of State in asking the Com-
mi~joner .of Police to apprise him of what 
had happened. It was perfectly right for 
him to do so and it was perfectly right 
for the Commissioner to meet the 
Minister and explain to him what bad 
happened. 

SHRI VlJOY N. PATIR : Alllndia ser-
vices are mainly formed for serving the 
Government of India excepting the Indian 
Postal Service, Indian Railway Services 
and the Indian Audit and Accounts Ser-
vice. Only under Indian Administrative 
Service we are allocating the officers to 
the States Government. Now-a-days we 
are finding the trend that many lAS officers 
prefer to opt for their home States. If a 
person of tbe lAS Cadre goes to tbe Home 
State, then tbe purpose behind it that the 
lAS officers should serve in different 
States is defeated. The trend is now chang-
ing ·and people are trying to opt for their 
gome States. Is this lrend increasing and 
what steps the government is taking in this 
regard? 

SHRI P. CHIDAMBARAM : No. The 
trend is not increasing. On the contrary. 
since 1985, we have laid down a ''CrY 
strict policy that only one-third of 
the direct recriut officers . would be 
officers who belong to . the home 
State. The only exception to this 
principle is when an All India Scrvic::o 
Ofticcr manics another All Iodia Service) 
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Officer, we ensure that both the officers are 
posted in the same State and as far as 
possible the State to WhIch both the officers 
are posted is not the home State of either 
officer. Save this exception, we have not 
made any departure from the 'policy ~of 
allocating only one-third of direct recruits 
to the 'home State. 

KUMARI MAMATA BANERJEE . I 
would like ~o congratulate the hon. Prime 
Minister for having organised this work-
shop for District Magistrates. Is the 
Minister aware that from West Bengal 
only three District Magistrates have atten-
ded this workshop, Why not others '1 
We have come to know that our Chief 
Minister lias prevented tbem from attend-
ing this workshop. What is the reason 
and what action the government has taken 
in this regard ? 

SHRI P. CHIDAMBARAM: I don't 
think it is quite correct to say that only 
three District Magistrates attended the 
workshops. I am s_P.eaking from 
memory because the question does not 
relate to tbe worksh~ps. Except for one 
workshop where they could not attend 
because I think they were .tied up with 
either tbi panchayat e!ection or flopd or 
whatever it may be the West Bengal 
Government did send its officers to the 
workshops It is to the credit of both 
the Government of India which organised 
the workshop and the District Magistc~tes 
who attended the workshop that none of 
them went back and said anything which 
would support the d~p·rooted. suspicion 
of the hon. -member, Sbri Arnal Datta and 
others. 

SHRI PIYUS TIRAK Y: May I know 
from the bon. Prune Minister-the deve-
lopment work in the State is under the 
chi,irge of tee Centre also--whether the ' 
Ch:ef Minister of a State has also equal 
rrghts to advise the concerned officer of 
the Central Government Secretariate in the 
case of development in the State ana give 
direction to bim ? 

(Tran.latlon) 
MR. SPEAKER Since when this 

reverse process has st~rted ? 

(Interruption,) 

\En,lI,bJ 
SHIU p, CHIDAMBARAM : I Q8D0t 

imagine a situation where the Chief Minis-
ter of a State gives directions to the 
. Central Secretariat. What 1 do find is, 
aU the time they are giving advice to tbe 
Central GoVe11l1'I1ent. 

.. [Tran.)lationl 

SHRI BALKA VI BAlRAGI : Mr. 
Speaker, Sir, if' Bengal Government get 
an opportunity, they will change the 
course of Ganga towards Gangotri 
(Inter!l#ptions) 

MR. SPEAKER : If you come alone, I 
will tell you a couplet. Later we can 
translate that. 

. (Int.:rruprions) 
(E.,glish] 

MR. SPEAKER; Shri Banwari Lal 
~rohit, Absent. Shri H.N. Nanje 
Gowda. Absent. Sbri Jadeja. 

Curtailment or New Atomic Power 
Plants. 

*287. SHRI D.P. JADEJA: Will the 
PRIME MINISTER be pleased to state : 

(a) whether Government have noted 
that many advKnced nations have reduced 
their dependence on atomic energy by 
curtaifillg their plans of building new 
plans; • 

(b) the reaction of Government to such 
a reversal of policy overseas; 

~ 

(c) whether even developing countries 
like Philippines etc. -have retracted f.rom 
starting their atomic energy plants; and 

(d) whether in view of a general feel-
ing amongst scientists and ecologists, 
Government propose to review the further 
increase in number of plants senerating 
atomic energy in the country ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND' TECH-
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENT OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI 
K.R. NARAYANAN) : (a) to (d). A state-
ment is given below. 

Statement 

Curlatimenl I" bulld,tll oJ new tltDmie 
power piant8 for (l1I8v,'er.(lft J 7.8,.a. 
<a) Some couptries like Sweeden, Fin-

land .. Italy havo 4cdded to re4lM:C 
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their dependence on atomic ener$Y 
for power generatiom Howtver, 
this is not a u,niform trend in the 
world. A number of countries are 
also proceeding with their nuclear 
pow~r programmes. The net ins-
talled nuclear power capacity in the 
world is expected to grow by about 
18% between end 1987 end 1990. 

(b) .Reduced dependence on atomic 
energy in some countries in' the 
world is because of their comfort-
able position in respect of electrical 
power product~on, availability of 
power from neighbouring countries, 
and to some extent due to public 
opinion. As far as India is con-
cerned, in the context 'of energy 
resources available, there exists a 
need for nuclear eGergy to supple-
ment other euergy resources to 
increase installed power capacity 
in an optimal manner. 

(c) Phillipin.::s and Iran, amongst ~eve­
loping countries, have suspended 
work on reactors were construction 
had commenced. 

(d) All steps are taken to protect the 
ecology and environment as also to 
adhere to safety standards in setting 
up of Indian Nuclear Power .fJants. 
These aspects are e~mined in 
detail and clearances are obtained 
prior to setting up of each plant .. 

SHRI D.P. JADEJA : It is heartening 
to note that the Government of India is 
continuing with their programme of atomic 
energy for peaceful purposes. I would like 
to know from the hon. Minister. as there 
are certain centres like qur-unit in Bombay 
which require extra protection from natural 
hazards and from a neighbouring country, 
what special 5teps has- the Government taken 
to protect these vital projects '1 

SHRI K.R. NARAYANAN:. All I can 
say is that all possible steps are being taken 
to protect the vital projects from the hazards 
of the type mentioned by the hon. Member. 

SHRI D.P. JADEJA: We are glad to 
hear that aU possible steps have been.taken 
and we do hope that there would be no 
problem in the vicinity. I would like to ask 
the lion. Minister, since, thore are developing 

countries iA the world like Argentina and 
Brazil which have taken extra safety mea-
sures as far as protection of .the environ-
ment is concerned wherever they put up 
such prot~ction, will the Government consi-
der sending a special study team to those 
coun tries so that we can also adopt the 
measures taken by those countries ? 

SHRI K R. NARAYANAN: < We are 
aware of the environmental protection mea-
sures being adopted by countries like Brazil 
and Argeiltina as well as by the other cou n-
tries including developed countries. We do 
taKe environment into consideration in every 
respect and our atomic energy plants are 
-engineered as well as run according to the 
principles of protecting the environment. 

(Translalion] 

SHRI PRAT AP BHANU SHARMA: 
Mr. Speaker, Sir, our country has made 
remarkable achievement in the field of atomic 
energy, particularly in tbe sphere of precise 
heavy water reactor and fast breeder reactor 
technology. We are at par with the deve-
loped countries in this field. In view of our 
concern for environment and our remarkable 
achievement in this field, I would like to 
know from the hon. Minister whether the 
target fixed by the Atomic Energy Depart-
ment to generate 10,000 MW of power by 
2001 AD, will also be continued in Eighth 
F, v.! Year Plan or there is any indication of 
change in the target? 
[English] 

'SHRI K.R. NARAYANAN: Tbe pro~ 
gramme will contitlue in the Eighth . Five 

-Year Plan. In fact, it would be intensified 
and ou~ objective is to produce 10,000 
Megawatt of nuclear power by 2000 AD. 

SHRI. ATISH CHANDRA SINHA: I 
would like to know from the bon. Minister 
whether a decision has been taken by the 
Government to buy 2,000 MeaawaU of 
power from the Soviet Union. . 

SHRl K.R NARAYANAN: That 
matter is. if I 'may say so. at the final staps 
of decision making, but the decision bas not 
been finally taken. 

~ 

Propellqt for Future Rockets 
*288. SHRISATYENDRA NARAYAN 

SINHA : Will the PRIME MINISTER be 
pleased to state i 
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(a) whether the Indian Space Research 
Organisation is planning to use liquid hydro-
gen and liquid oxygen a9 propeDant for any 
of its future rockets to obtain capability of 
putting large pay-loads into orbit; 

(b) if so, the details thereof; and 

(c) if not, ~ reasons thereof '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY, ELEC-
TRONICS AND SPACE (SHRI K.R. 
NARAYANAN) : (a) and (b). For the future 
launch vehicles with capability to ptaco 
INSAT Class satellites into Oeo-stationary 
Transfer Orbit (GTO), there are plans to 
have a crYogenic stage with 12 tonne thrust 
Liquid Oxygen (LOX)/Liquid Hydroaen 
(LH2) engine.. Once the complex design of 
GSLV (Geostationacy Launch Vebicle) is 
ready, we will know the exact requirements. 
Development of cryogenic stage is a very 
time consuming and complicated task and 
hence needs careful study, which are now 
being conducted. 

(c) Does not arise. 

SHRI SATYENDRA NARAYAN 
SINHA : Sir, from the atlSwer, it appears 
that there are plans. But it is not blear 
whether the ISRO is pursuing that plan and 
has taken steps for execution of the plan 
because they are still purusing PSLO pro-
gramme. It is also not clear whether they 
have started work on the design of the 
Geo$tationary Launch Vehicle and jf so, the 
time by which the Government expects the 
design would be ready and a study for cry-
ogenic stage would be undertaken. 

SHRI K.R. NAllAYANAN: Sir, tbe 
Government is proceeding with the desian 
and development of GSLV. So far. we are 
doing a pre project and also have taken a 
sanction of about sixteen crores of rupees 
for this study and development. But one of 
tbe important things which the han. Member 
has asked is the development of Liquid 
Oxygen and Liquid Hydrogen. »Ie have 
already got Liquid Oxygen beina manufac-
tured in tbe country, but we would like to 
make certain lMlrification and modification in 
this. which is bcina etone. As reprds Liquid 
HydroJea, we have liven. what)'OU caU, a 

letter of intent to Indian OXygen Limited 
for setting up a plant at the site, where the 
cryo engine wI uld ~ developed. 

SURI SATYENDRA NARAYAN 
SINHA: Sir, we are very much behind 
countries like France, China, in regard to 
rocket development. I would like to know 
from the Minister whether the Government 
propose to telescope this rocket development 
programme further to attain critical levels 
of development hi this field ahead of pro-
jections now made. 

SHRI K.R. NARAYANAN: We are 
behind some of the countries as mentioned 
by the hon. Member. But some of the coun-
tries like China have had the . advantage of 
&ettina technology from the Soviet Union 
risht from the beginning and they had a 
shall I say, development geared to military 

- purposes. But our own space programme is 
almost one hundred per cent indigenous. 
We have had to develop technology almost 
in every crucial respect ourselves. This 
naturally will take time. But we hope to 
catch up with these developed countries 
around 2000 AD or a little beyond. "Once 
our PSLV and GSL V programmes become 
successful, we would be, I think, with the 
most advanced nations in the world in regard 
to rocket technology. 

l1"ran.! larlon] 

MR. SPEAKER: Mr. Sinha, you have 
already asked two questions. Yes I can 
allow Madam to ask question. 

[Eng/isl,] 

SHRI CHANDRA PRATAP NARAIN 
SINGH : The Minister himself says that 
the programme for the production of liquid 
oxygen is still.at a very nascent stage or 
still has been tried out. Kindly let us know 
the Liquid Hydrogen programme for the 
futuristic GSLV rockets. Will it be consis-
tent with the programme or will ,it be like 
the heavy water supply for atomic enefIY 
requirements, because we have found that 
the shortfall ~ in the production of heavy 
water bas affected that programme? I hope 
this would not happen with our futuristic: 
proaramme of rocket launching. Will tbe 
bon. Minister Jet us know wbethel: tbis hal 
been planned out properly ? 

SHRI K.R! NAMY ANAN: 1 C8.II 
usu.rc the hOD. Member that this is beiDI 
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i planned out property. We already know the 
techno)ogy of producing*' liquid oxygen. As 
regards liquid hydrogen, we have some tech-
nological knowledge. At Nangal, we already 
have a heavy ~ater plant which produces 
almost as a byproduct some amount of 
liquid hydrogen. But what we propose is to 
get some foreign collaboration, I think, with 
the French in order to set up a new plant 
UJlde:c Indian Oxygen Limited to produce 
liquid hydrogen. 

Indian Share in World Computer 
. Software Market 

*289. SHRI K. RAMAMURTHY: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the steps being taken hy Government 
for carving out a major share of S 300 
billion world computer software market by 
the tum (If the century; and 

(b) the details of the extensive research, 
design ~nd development programme in 
Government, public and private sectors in 
software development actJvlties and also 
import substitution activities? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVE-
LOPMENT. ATOMIC ENERGY, ELEC-
TRONICS AND SPACE (SHRI K.R. 
t\ARAYANAN) : (a) and (b). A Statement 
is given below. 

Statement 

(a) Government has taken the follow-
ing measur~s for the promotion of soft-
ware export from India : 

(i) Government of india announced 
Policy on Computer Software 
E:ltport, Soft\\are. Development 
and Training in December 1986. 
The prime objecth e of the policy 
is the integrated development of 
software for domestic and export 
market. This policy permits the 
libera \ import of computer bard· 
ware and software for the purpose 
of the development of tbe soft-
ware for export. In addition, a 
set of simpbfied procedures have 
been cvQh ed for the setting up of 
joint venture abroad and blanket 
pennit by Reserve Bank of lDdia 

(RBI) for meetiIlJ the marketing 
expenses fot export oriented pro-
jects. 

(ij) The Department of Electronics 
have set up a software Develop-
ment Agency in tl1e Departmen t 
of Electronics for the software 
development and promotion of 
software export. 

(iii) Government has decided to set up 
software,. technology parks for 
software export using satelJite 
links. It is proposed ,to set up t,pree 
technology parks one each at Bhuba-
neswar, Pune and Bangalore during 
the first phase and at Chandigarh 
during th(. next phase. Such cen-
tres would cater to the require-
ments of software development 
units for 100 per cent export. • 

(iv) Memorandum of Agreement bet-
ween the Department of Electro-
nics and the Office of the Interna-
tional Trade and Investment tOITI) 
of the COmmonwealth of Massa-
chusetts, USA for a Strategic 
Planning Study for an Indo-Ame-
rican Software Trade Netv.ork 
between Pune and Bostan, has 
been signed. This study will 
work out the plan of action to 
establish software export to US 
market. 

(v) The Department of Electronics 
have launched extensive software 
export promotion campaign. Under 
this programme software seminars 
are being organised abroad to 
project Indian capabilities. Govern-
ment is aJso rarticipatipg in tbe 
software exhIbitions/fairs abroad. 

(b) (i) The Department of Electronics 
have initiated various software 
development programmes to deve-
lop software in frontier areas of 
technology. These programmes 
are : (1) Computer Aided Design 
Programme in four instilutjODs~ 
(2) Computer Aided Management 
Programme in four institutions, 
(3) Knowledge Based" Computer 
Development Programme in six 
institutions. 
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(d) As an import substitution acttvity, 
sp~ific software packages for PC 
compatible machines have been 
iden~fied for development. Pro-
posals have 'been' invitej from 
academic institutions, public and 
private sector companies. 

(iii) A National Software Centre is 
being established in B3.ng.llore 
with the primary objective of 
facilitating software development 
in Ing.ia. 

SHRI K. RAMAMURTHY : This 
question is about export of software to 
other countries, An assessment was made 
that by the tum of th~ century about $ 
300 billion is available in software export 
to other cou l.tries. Most of the s.:>'ftware 
users are developed nations and they, are 
in a very dire need of some exp()rt .from 
developing cOll:ltries in order to cut short 
their costs partrcularly with regud to 
wages and other infrastructure. In the 
statement given'" by the hon. Minister, it 
appears that a lot of planning has been 
done by the Ministry concerned and also by 
the Department "f Electronics. I would 
like to know from the hon. Minister that 
out of this $300 billion export market 
that will be opr share in the export of 
software? Have we planned pmperly to 
provide for the infrastructure along with 
development of skill in this field and also 
the manpower 1 How far these activities 
bav~been integrated uuder one umbrella 
so that one need not go from pillar to 
post? 

SHRI K.R. NARAYANAN: As 
regards our share in the world export 
market, in 1987-88 we exported Rs. 80 
crores worth of software. That year we 
had about 50% growth rat",,- What is 
projected is that in 1988-89 we would 
export about Rs. J 44 crores worth of 
software. By 1989-90 we hape to reach 
the target of Rs. 300 crores worth of soft-
ware export. We have an integratea pro-
g'Tl111e for development of software as 
1 h.l ,Ie explained almost in some detail 
isl Lite answer. Thjs is not a hapbaZard 
programme of going from pillar to post 
because there is a plan which includeS' 
as part of its policy liberalised imports of 
hardware and software necessary for 
the producti~n of software. It ols~ includes 
R&D . work on a very inteasive ~Ie. 

Por the development of exports we have 
resorted to devices like hundred p_ercent 
export oriented technology parks, financial 
incentiYes and duty incentives. AU these 
are provided in an integrated manner for 
achieving domestic producticm as well al 
exports. . We have also concentrated on 
.the development of malYf>ower. We have 
a target of producing around ten thou-
sand trained people in the software field 
by 199 S or towards the end of the century 
-and in the next one or two years, we 
want . seven thousand highly trained 
people to be produced. We are settillg up 
a series of institutes hke the I.ldian Insti-
tutes. of Informatic Technology \\-hieb 
will be set up. in different parts of India. 
We are giving heJp to our research insti-
tutes and our universities and are aiso 
providing research facilities in private in-
dustry for the development of R&D- in 
software technology. 

SHRI K. RAMAMURTHY: Sir, my 
second supplementary question is that in 

-connection with the recent vlsit of our 
hon. PrJrne Minister tt> Japan, there was 
some news, as appeared in the ne", spapers, 
that Japan is in dire need of r11 anp ower 
for its software actJvities and also for 
the lfianning of the software in 1hat 
country, and that very soon there is going 
to be some exchange of programme of 
our scientists and manpower to Japan. 
I would like to know from the hon. 
Minister whether that has been .finalised. 

Another thing is that as per the state-
ment be has maintioned only about the 
agreement between the OITI, th3 t is, the 
Office of International Trade and Invest-
ment ('\f the Commonwealth of Massachu-
setts. This is concerning only the USA. 
I woulsl like to know whether with some 
other country we have entered into the 
Memorandum of Agreement over the issue 
.of export of this softwule. Abo I would 
like to know from the hone Minister, with 
how mar)y countries h,lVe we entered 
into agrc(.!l1icnt and how much worth it 
is. 

SHRI K.R. NARAYANAN : Sir, we 
have a very active programme. in electro· 
nics with the Soviet Union and witb the 
countries of Eastern Europe, and we are 
developing cooperation with 'China also. 
We are actually holding a' seminar in the 
Soviet Union in October this year to dis-
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cuss the question of electronics coopera-
tion and what we can export to the Soviet 
Union. We are also holding a return semi-
nar in India towards the end of the year 
where th~ Soviet electronics and software 
experts will come. We have also made 
some demand studies in countries Uke 
Hungary which seem to have a demand 
for Indian software products. Of course, 
we have programme with Japan, but as 
regards the exchange of manpower that 
the hon. Member has mentioned, which 
came up during the Prime Minister's visit, 
I am not aware whether it has taken place 
or not. I do not think it has taken place 
yet. But there are constant exchanges bet-
ween lndia and Japan in this field and as 
you know, Sir, there are many joint pro-
jects between India and Japan in the elec-
tronics field, which is a way of transferring 
technology. 

SHRI R.P. DAS: Sir, our share in 
the world computers software market is 
very insignificant. We need to raise our 
share within a very short time. But the 
Minister has already said that in the 
first pbase we are going to set up three 
software technology parks, one at Bhuba-
neswar, another one at Pune and the 
third one at Bangalore. and in the second 
phase, the Government is to set up ano-
ther one at Chandigarh. In this context, 
I would like to remind this House that 
the West Bengal Government a few years 
back, wanted to set up an electronics 
industry complex at Salt Lake in Calcutta 
with the help of the Indian Government. 
But the Government just turned down the 
proposal on the plea that it was situated 
on the border of BangIa Desh. I would 
like to know through you, Sir, whether 
Chandigarh is not on the international 
border on the border of Pakistan. If so~ 

why Calcutta could not be selected as one 
of the industrial complexes. That was my 
question. 

SHRI K.R. NARAYANAN : Sir, Salt 
Lake is already developing as a very 
important e1ectronic centre in West Bengal. 
I had the privilege of going and inaugurat- • 
ing the electronic laboratory which we 
have set up as one of - the Central insti-
tutions at Salt Lake. The function was 
J)residcd over by the Hon'ble Chief Minis-
ter of We"St Bengal. This Centre is far 
from being neglected. Of course, it is a 

State project. But we are giving research 
and technological assistance for the deve-
lopment of this Centre in West Bengal. 

SHRI G.S. BASAV ARAJU : Sir, there 
are lot of fresh University Graduates 
who have studied the software development 
course in this country. May I know from 
the bon. Minister what steps the Govern-
ment have taken for absorption of 
thsee graduates in the software development 
area ? 

SHRI K.R. NARAYANAN: I think 
we have first of all to provide training 
facilities for them and it is one of the 
field3 where both the Government and the 
private industries almost immediately offer 
Job opportunities once they are properly 
trained. The demand is so much. There-
fore, there is no question of these graduates 
not getting jobs. 

Atrodties on Scheduled Canes 
*290. SHRI VAKKOM PURUSHO-

THAMAN : Will the Minister of WEL-
FARE be pleased to state: 

(a) the number of atrocities on S=he-
duled Castes reported in different States 
during tbe Jast three years; 

(b) whether atrocities like assault on 
Scheduled Castes and rape of Scheduled 
Castes women are on the increase in 
recent times; 

(c) if so, the reasons therefor; and 

(d) the steps taken by Union Govern-
ment to check such atrocities 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF WELFARE (DR. RAJEN-
DRA KUMARI BAJPAI) : (a) to (d). A 
statement is given below. 

Statement 
(a) The information is :;: ... 'Cm in Tables 

I and II below. 

(b) 

(c) 

As may be seen from the infor-
mation furnished in Annexures I 
and II, there was a drop in the 
atrocities against Sche.laled Castes 
in 1987 compared to JJe ~lier 

years. 

The Scheduled Castes are Socially 
backward, economically weak· and 
'VUlnerable. With the spread of 
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education and the efforts to in-
form them of their own rights~ 
there has been some awareness 
generated in them. As a result, 
when the Scbeduled Castes seek 
to secure their legitimate rights 
in socio-economic issues, atroci-
ties are committed on them by 
powerful vested interests. 

(d) The remedy lies in effective im-
plementation by the State Govern-
ments of the Protection of CIvil 
Rights Act, 195 S passed by ParJi-
mente The Union Government 
has provided guidelines to the 
States for taking action to imple-
ment the said Act and provides 
financial assistance for the pur-
pOse. The steps to check atro-
cities on Scheduled Castes include 
precautionary, preventive, punitive 
and rehabilitative measures. Pre-
cautionary and preventive measures 
include administrative measures 
to keep due vigil on the position 
with regard to land disputes, pay-
ment of miDimum wages, 
treatment meted out to 
Seheduled Caste women, etc., 

Table I 

20 

indentification of sensitive areas, 
posting of special striking forces 
and committed officers as far as 
possible belonsing to Scheduled 
Castes and Scheduled Tribes par-
ticularly at controlling levels such 
as District Collectors/District 
Magistrates and Supdts. of Police, 
check on use of arms by licence 
holders and careful periodic review 
of the developments and arrange-
ments to meet the situations. Puni-
tive measures include promp t 
apprehension of the criminals, in-
vestigation of cases and filing of 
charge-sheets, arranging to get 
the cases tried quickly and secure 
deterrent punishment of the 
accused. The cases of atrocities 
are handled generally by senior 
officers in the pollee aud efforts 
for geUmg bail by the accused 
are resisted. Special prosecutors 
and special mobile courts are 
orgamsed to ensure speedy trial 
and to secure exemplary punish-
ments. Relief and rehabilItative 
measures are such as to ensure 
total rehabilitation of the affected 
persons. 

Numbe,. of CajeS 01 Crimes against Scheduled Cal es Commi tted by Members 01 
NOIl- Scheduled Castes in Va"ious State;)1 UniOn Te rrltorie\ during 1985. 1986 

and 1987 BeJed 0" Data Fu"nished by the Slate GOVe11lnrenI6/U. T. 
AdministratIons 

S. No. State/U.T. ~o. of cases registered In 

1985 1986 1987 

1 2 3 4 5 

1. Andh1"8 Pradesh 166 193 253 
2. Assam Nil 15 03 
3. Bihar 1452 1633 1271 
4. Goa Nil Nil 01 
5. Gujarat 750 64.9 727 ,. Haryam 121 82 85 
7. Himachal Pradesh 49 SO 52 
1. Jammu" Kashmir 53 89 156 
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2 3 4 5 

9. ~rnataka 294 182 267 
10. Kerala 300 476 719 
11. Madhya Pradesh '133 4421 2879 
12. Mabarasbtra 428 462 400 
13. Orissa 159 183 212 
14. Punjab- 32 19 24 

15. Rajasthan 1437 1481 1465 

16. Sikkim Nil Nil 04 

.17. Tamil Nadu 852 758 650 

18. Uttar Pradesh 4135 4697 4348 

19. West Bengal 11 09 08 

20. Delhi 01 Nil 03 

21. Pondicherry Nil 04 02 

Total: 15373 15403 13529 

Table II 

Office-'tl ise Figures oJ Crimes against Sf'heduled Castes Committed by NOn-
Scheduled Castes in 'h~ Country during the Pas r Few Years based 0" Data 

Furnished by State Governments/U. T. Admini.)t,atiolls 

Year Murder Grievious 
Hurt 

1985 502 1367 

1986 563 1406 

1987 495 1503 

SHRI VAKKOM PURUSHOTHAMAN : 
Sir.. atrocities on Harijans in Kerala have 
increased after the present Government 
assumed power in Kerala some 1- J /2 years 
back. Even the Chief Minister has said 
that there had been 846 cases of assault on 
Harijans and 46 aUeaed rape cases of 
Harijan women during the past one year in 
Kerala. In the statement laid on the Table 
or the House, the hOD. Minister has 
mentioned tha t the number or cases register-
ed in J 986 was 41>0 and odd but the 
Dumber of cases registered in 1987 was 700 
and odd. Even in Bihar it bas come down 
(rom 1600 In .986 to 12&& ill 1"7 an4 

Rape Arson Other Total 
Offences 

700 980 11824 15373 
726 1002 11706 15403 

674 812 10045 13529 

in Madhya Pradesh from 4000 in 1986, it 
has come down to 2000 and odd in 1987 
In Kerala alone it has increased from 400· 
to 700. Apart from that, in Trivandrum a 
Harijan youth by name Raju was forcibly 
taken away by the Marxist and after 
beating him m~rcilessly he was forced to 
eat buman excrete. A case has already been 
regIstered by the Police against the Marxists 
for beating the Harijan youth but they 
omitted to register the other heinous crime. 
Likewise in KothamangaJam Police Station. 
the Police had arrested ODe Harijan boy by 
name Krishnan Kutty and he was also _ea beateD mercilessly and fon:ed to eat 
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human excrete. It has been reported to the 
Government of India for taking appropriate 
action against the culprits. I would like to 
know what action has the Centre taken in 
this serious matter. 

DR. RAJENDRA KUMARI BAJPAI: 
It has come to our notice as the hon. 
Member has stated and a special Commis-
sion for Scheduled Castes and Scheduled 
Tribes headed by Shri Krishnan has visited 
the place. And he has inquired into this 
matter and his report is that there is truth 
in it, but still the investigation is going on. 
According to the local press rer-ort, one 
Shri Raju, n Harijan youth, was forced to 
eat human excreta in Tnvandrum. He had 
accused that he had been offered a huge 
sum to retract his accusation. He has 
reportedly told in Trivandrum that a Demo-
cratic Youth Federation leader had sent a 
word to him that he was ready to pay any 
sum Raju wanted if he would withdraw his 
charge. Raju further told that though he 
had repeatedly complained to the police 
immediately after the incident, no action 
bad been taken. The issue was taken up 
with the State Government ... (lnterruptloll.s» 
Sir, the issue was taken up with the Kerala 
Government and the same is pursued with 
us ... (Interruptions). 

SHRI SAIFUDDIN CHOWDHARY: 
What is this, Sir? Can you allow this ? 
(Interrupt i Of I , ). 

SHRI BASUDEB ACHARIA: What 
is the report of the Commissioner for. 
Scheduled Castes and Scheduled Tribes '1 

DR. RAJENDRA KUMARI BAJPAI: 
Under Article 338 of the Constitution, Sir, 
it is the duty of the Commissioner for 
Scheduled Castes and Scheduled Tribes to 
investigate into all these matters re)atina 
to the safeguards provided for Scheduled 
Castes av.d Scheduled Tribes under the 
Constitution :'00 to report on the workins 
of tbose safeguards to the President at 
prescribed mtcrvals. (Interruptions). 

AN HON. MEMBER: We cannot 
discuss IC.emla. (InterrflPtion). 

DR. llAJ£NDRA KUMARI BAJPAI: 
He had &OIIC to inquire about that. He had 
lone to inquire about this incident 
because this report appeared in tbe paper. 
Also, die Scbed\l~ Castel aD4 ~ . 

Tribes Commission office is there, and they 
had also gone there to inquire about all 
these incidents. Then the Kerala Govern-
ment was asked to report it back. This 
issue was raised in the Kerala Assembly 
also. At that time the issue was discussed 
in the meeting. Now, you cannot ask that 
the Central Government cannot inquire about 
that because .. . (Interruptlons). 

SHRI BASUDEB ACHARIA: We 
want to know what is the report of the 
Commissioner for Scheduled Castes and 
Scheduled Tribes. 

DR. RAJENDRA KUMARI BAJPAI: 
That report will be included when .. he 
submits it. (Intrrupliolls). 

SHRI BASUDEB ACHARIA : He has 
not submitted his report. 

DR. RAJENDRA KUMARI BAJPAI: 
He had gone to inquire into the matter and 
the report which has appeared in the press. 
it seems it is true. 

SHRI BASUDEB ACBARIA: How 
can you say that the newspaper report is 
true? (Interruption.,). How can you say 
that? (Interruptiom). 

DR. RAJENDRA KUMARI BAJPAI: 
In the newspaper .it has appeared. 
(Interruption.~). 

MR. SPEAKER: The problem, I do 
not know ...... 

(InterruptIons) 

MR. SPEAKER: Sit down now. Will 
you please take your seats 1 

I would like to say to the House and to 
the HOD. Members that this is a very serious 
thing, Whenever it takes place in whatever 
shape it takes place, is it not that we must 
be very careful and very serious about it 1 
The issue is like that. 

(InterruptlonJ) 

DR. RAJENDRA KUMARI BAJPAI ~ 
Sir, it is not only Raju's case. The Govern-
ment of Kerala received three petitions 
contaiDina allegations that certain HarijaDI 
were forced to eat human excreta and drink 
urine. Fint is, l{rislmankutty, a Harijan 
youth. was tortured by the police of 
K~nplam Police Station and be ~ 
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forced to eat human excreta and drink 
tztine. 

Second case is about Raju. And the 
tbird one is the case of Ramanandan who 
was assaulted ahd made to drink urine by 
the S.l. of Cbirayankil police station. Tbese 
are the three cases which have been reported 
by the Government of Kerala. 

MR. SPEAKER: I would like to say ... 

(Inter rlJpri ons) 

MR. SPEAKER: Action should be 
taken agaInst this. It is a serious thing, you 
see. This discrimination between man and 
man is too abhorrent and cannot be 
tolerated. 

SHRI VAKKOM PURUSHOTHAMAN : 
Since this Special Commissioner has sub-
mitted the report saying that the allegations 
are true, J would like to know what action 
the Government of India is going to t:ike 
in this matter. Also, the Chief Minister of 
Kerala bas said that the Central Govern-
kent or ihe Specia I Commissioner has no 
right to inquire about this 8nd even the 
Speaker of the Kerala Assembly, in a 
statement on the floor of the House ... 

SHRI SURESH KURUP : How can he 
say that? 

SHRI VAKKOM PURUSHOTHAMAN : 
I am not casting any aspersion on the 
Speaker. He said that the inquiry is 
unconstitutional. I want to know the posi-
tion. That is all. I am not saying anything. 
~ have got great respect for the Sl?eaker. I 
tas a]51o a Speaker. So, I have got great 
respect for the Speaker. But the Speaker 
of the Assembly said that tbe inquiry by the 
Special Commissionor is unconstitutional. 
So, I would like to know the position. 

DR. RAJENDRA KUMARI BAJPAI: 
Under article 338 of the Constitution it is 
the duty of the Commissioner for Scheduled 
Castes and 'Scheduled Tribes to investigate 
into aU matters relating to the safeguards 
provided for Scheduled Castes and Schedul-
ed Tribes under the Constitution and to 
report on the working of those safeguards 
to the President, at prescribed interval. He 
is thus vested with sueh power. Nobody 
=an stop that. No State Government CaD 
Itop that. This issue was discussed in the 
neetina of the Chief Minister and Members 

of Parliament taken by the Prime Minister 
on the 10th of this month. The Speaker of 
the Kerala Assembly had ee:t:,tain reservations 
on this earlier. But Mr. E.K. Nayyanar. 
Chief Minister of Kerala .has stated in that 
meeting that be, in the capacity of the 

. Chief Minister, would allow the inquiry by 
the Commissioner for Scheduled Castes and 
Scheduled Tribes, as stipulated in the 
Constitution. 

My point is, that no State Government 
can stop the Commissioner' when he wants 
to inquire any mattar which is related to 
the safeguards of the Scbeduled Castes and 
Scheduled Tribes. So, the Special Com-
missloner is entitled to do that. 

SHRI D.N. REDDY: Our father of 
the nation must be turning in his grave, 
when he knows about tbe heinous incidens 
happening even after 4 decades of 
independe!lce. It is tragic that every day 
we read in the newspapers about these ugly 
incidents 30mewhere in the country.;It 
looks as though, many of us are trying"'to 
take political advantage of each other, 
instes:d of putting down these ugly I things, 
wherever it happens, whether it happens 
in Kerala, or Bihar or U.P. Will the bon. 
Minister inform the House that the will 
take more serious measures by legislation 
to put down these atrocious crimes, as 
early as possible. It is because in tbe last 
40 years or so, we have not been able to. 

MR. SPEAKER : Mr. Reddy, we have 
had a very long discussion. Wbat is needed 
is to stop this evil practice. 

DR. RAJENDRA KUMARI BAJPAl: 
Sir, I entirely agree with the hon. Minister's 
suggestion. I entirely agree with the hon. 
Mc!mber's suggestion that we must have a 
collective thiDking on this. We must all 
have a collective thinking on this national 
issue. We must try for it. Every Stat e, 
every representative, every citizen and 
everybody .. . (lnter.-uptions). 

MR. SPEAKER: Recently, there was a 
discussion on this. What more do you 
want ? There is nothing about that. 

(1"terruptions) 

DR. RAJENDRA KUMAR! BAJPAI: 
Though we have passed the Acts against 
such practice, public sUppOrt and public 
awareness is very much needed to stop tho 
atrocities. (1"''''''It10111) 
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SHRI SURESH KURUP: It is most 
unfortunate that certain minor incidents ... 
(Interruptions) 

MR. SPEAKER: What is the problem? 
Let me hear what he said. Order. 

(I nterruptiom) 

SHRI SURESH KURUP: It is most 
unfortunate that certatn incidents which 
happened in Kerala are blown out of all 
pr.oportion and certain persons are making 
political capital out of it. I am proud to 
say that whichever Government ruled in 
Kerala, there is not a single incident in 
Kerala in which any Harijan murder or rape 
case took place in Kerala (Interruptions). 
Let me complete my sentence. Prime Minis-

• ter can reply. (Interruptions). 

PROF. MADHU DANDAVATE: He 
has not completed the sentence. 

MR. SPEAKER: Does not matter. 
Prime Minister will now reply. 

(1 nterruptiolls) 

PROF. MADHU DANDAVATE: Let 
him complete. 

SHRI SURESH KURUP: I am not 
going to withdraw. Only after I complete 
my sentence, Prime Minister can reply. 

MR. SPEAKER : There is no question 
at all. I was asking him. He was just ex-
ploiting certain things. He did not put any 
question. No. Sit down . • 

(1 nterrupriona) 

MR. SPEAKER : He did not put any 
question. I had asked him. He has not put 
any question. 

(Interruptions) 

MR. SPEAKER: The problem is he did 
not put any question. 

(Infeft uptions) 

MR; SPEAKER: No. I do not aaree 
with that. The problem is he did not put 
his question. I will allow Prime Minister. 

(Interruptions) 

PROF. MADHU DANDAVATB :Prlme 
Minister doe s not chanac the rules of pro-
cedure. 

MR. SPEAKER : Bnt he was not pub. 
ting any question at all. 

THE PRIME MINISTER (SHRI 
RAJIY GANDHI) ~ Mr. Speaker, sir, I 
only stood up after I understood you had 
asked the Member to sit down. I did not 
stand up before this had happened. 

(Interrupt ions) 

MR. SPEAKER : No question. I stop-
ped him. 

(Interruptions) 

. SHRI RAJIY GANDHI: Mr. Speaker, 
SIr, I take very strong objection to the hon. 
Member calling it a minor incident. This is 
not a minor incident. I would request the 
hon. Member not to bring bias into the 
House. 

(Interruption:,) 

.. SHRI SURESH KURUP: What action 
you have taken in Nathdwara Temble case? ... 
(Intetruplions) 

MR. SPEAKER : I would like to say 
one thing in this Hause once and again. I 
have said once earlier also. 

(Interruption'j) 

MR. SPEAKER: Order, please. What 
are you doing? What this .man is doing? 
Please sit down. I would like to say one 
thing. 

(Trall'lation) 

MR. SPEAKER: What are these people 
doing? 

(Interruptions) 

MR. SPEAKER : Why do you give 
undue lift to them. Please sit down. 

(Interruptiona) 

MR. SPEAKER : PJease don't interrupt, 
I am speaking. 

(Engll&h1 
Mr. Rai, please .sit down. What I say is 

a simple thing. I would like to say one 
thiD& and that is so simple and straight. 

(Interruptions) 

MR.. SPEAKER': I ~ sa)'ins some-
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thing. Why can·t you listen '1 Why are you 
<Vfturbing? What I say is simple and 
straight. Whenever any question arises 
against any man ... 

(inrerruPtions) 

MR. SPEAKER : I am saying some-
thing. Why can't you take your seat '1 I have 
not allowed anybody-neither you nor him. 
It is very simple. The problem is simple 
and straight. These questions should not be 
stifled. The House must be unanimous in 
olte thing that we have to put an end to 
buch atrocities. 

(InterruptionE) 

MR. SPEAKER: Mr. Misra, you are 
an honourable Member of this House. 
Please do not do like this. It is very unfor-
tunate on your part. Mr. Reddy, you don't 
realise this thing. It is very important. It 
is so important that we have to remove all 
these barriers between us. We have to take 
into account the shame which hangs on the 
}Fad of our nation as such and on the 
community of this country as suct and we 
have to eradicate this evii once and for alt. 
It should not be taken whether this Govern-
ment or"fhat Government did tbat; whether 
this party or that party did that. We have 
to cut across all the party barriers and we 
have to fight unitedly in this front. I appeal 
to all of you to do this thing. Please try to 
stop this evil. We are all unanimous. I 
agree with all the hon. ,Members that we 
must stand united against this thing. 

(Interruptions) 

MR. SPEAKER ~ Next question. 

Indian Delegation to Brazil 

*291. SHRIMATI D.K. BHANDARI; 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether some high level delegation 
visited Brazil in July. 1988; 

(b) if so, tbe object of the visit; and 

(c) the outcome of the visit, particularly 
I in the field of electronics and technology 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECIINO-

LOGY AND THE MINISTER OF STATE 
"IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, -ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRl K.R. 
NARAYANAN) : (a) to (c). A Statement 
is given below. 

Statement 
'{a) and (b). Yes, Sir. Recently, Govern-

ment of India had deputed a high level 
delegation led by Shri K.P.P. Nambiar, 
Secretary, Department of Electronics to 
Brazil to study in detail the possibility of 
trade and technology transfer in electronics 
including informatics. 

(c) Secretary, Department of Electronics 
and the Minister for Science and. Techno-
logy, Brazil signed Minutes of the Meeting 
held there to increase trade as weU as effect 
technology transfer in the field of electronics 
including informatics between the two coun-
tries as part of the policy of increasing 
South-South cooperation. A .detailed 
Memorandum of Understanding (MoU) is 
under consideration of both the sides. The 
Government of India is encouraging com-
panies in this field to further trade in thIS 
area. Already, Semiconductor Complex 
Limited (SeL) has signed an MoU with Sid 
Micro~eIectronica for export of its chips 
based on 3/2 Micron CMOS process 
technology. CMC Limited has also signed 
an MOU with Sid Informatica on exploring 
the possibility of the use of its banking 
automation technology in India. 

SHRIMATID.K. BHANDARI: Sir, 
the hon. Minister has said in his reply to 
part (c) of the question that a detailed 
Memorandum of Understanding is under 
consideration of both the sides. I would like 
to know from the hon. Minister as to ho~v 
long would it take to consider the Memo-
randum of Understanding. I would also 
like to know from the hon. Minister 
whether it is a fact that the delegation spent 
only very short period in meeting them 
because of which detailed discussions 
regarding these companies and their sub-
sidiaries could not take place. (1lllt,rrupt1o,1 ) 

MR. SPEAKER : Order. plea~ 

(Interrupti On3) 
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[EnglIsh] 

Measures to cut Delay in Issue of 
Passport 

*286. SHRI BANWARI LAL PU~O~ 
HIT: 
SHRI H.N. NANJE GOWDA: 

Will the Minister of EXTERNAL 
AFFAIRS be pJeased to state: 

(a) whether Government propose to 
take certain new measures to cut" down the 
delay in issuance of passports; 

(b) if so, the details thereof; 

(c) whether the deJay in issue of pass-
ports is more in passport offices whice are 
not computerised; 

(d) if so, the passport offices v,.hich are 
computerised so far and those likely to be 
computerised during the current plan period; 
and 

(e) tbe steps Government propose to 
take in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(pROF. K.K. TEWARI): (a) to (e). A 
statement is given below, 

Statement 

Suitable instructions have already been 
issued to Passport Offices to take foHowing 
measures in order to cut down delay in 
issuance of Passports : 

1. To check applications for complete 
entrit's and supporting documents 
at the time of receipt in order to 
avoid protracted correspondence 
and delays; 

2. To issue reminders to concerned 
verifying authorities in case of 
delay beyond 6 weeks; 

3. Cases of delay beyond 3 months to 
be taken up with concerned State 
GOVernment throush this Mini-.try 
and the Ministry of Home Affairs. 

Most of the delays are on account of 
the requirement of Police verification reports 
_lading from State Police authorities or 
4ue to iDcompIete iDfotmatieu fumished in 

the passport application forms. Howev~t, 
the Passport Offices at Bombay, Cochin, 
Delhi, Madras and Panaji have been com-
puterised. It is proDosed to computerise 11 
more passport offices located at Ahmedabad, 
Bangalore, Bhopal, Bhubaheswar, Calcutta, 
Chandigarh, Hyderabad, Jaipur, Lucknow, 
Patna and Srinagar during the current 
financial year. 

The subject of streamlining issue of 
passports is kept under contant review t\~ 
the Government. The State Governmen'\ 
have been reminded recently at sufficiently 
high levels to expedite police verification 
reports. 

[Tramlallon] 

Rehabilitation of Beggars 

*292. SHRI KAMMODILAL JATAV: 
WIll the Minister of WELFARE be pleased 
to state: 

• (a) whether a survey has been conducted 
about the number of beggars on railway 
stations and bus stops in big cities; 

(b) whether any enquiry has been con-
ducted to ascertain if these beggars own any 
houses or other pro pert y; and 

(c) if not the steps taken or contcmpIet-
ed for their rehabilitation? 

THE MINISTER OF STATE OF THE 
MINISTRY OF WELFARE (DR. 
RAJENDRA KUMARI BAJPAI): (a) 
Although no such survey has been conducted' 
the census figures of 1981 give the total, 
number of vagrants and beggars in the 
country as 7.72 lacs. 

(b) There is no such information with 
Government. 

(c) Measures have been taken by State 
Government~ to provide training and reh2.-
bilitation to beggars apprehended under 
their anti-beggary laws. The poverty aIle-. ~ 

viation programmes launched by Government 
would reduce the socia-economic compul-
sions that compel people to resort to beg-
Bing. the Government has aJso set up a 
sub-group of central advjsory board OD 
social defence to advise regarding measures 
to tackle this problem. 
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tE",.I'sh1 
Memorandum regarding Revision of 

Electoral Rolls in Assam 

*293. PROF. MAl)HtJ DANDAVATE: 
Will the Minister 9f !lOME AFFAIRS be 
pleased to state : 

(a)' whether a delegation of the Asom 
Gana Parished leaders headed by Stare Home 
Minister met the Union Home Minister in 
July. 1988 and s~bmitted a memorandum 
demanding in early revision of the States 
elcctoral rolls; 

(b) if 10, whether the Union Govern-
ment have referred the matter to the Attor-
ney-General for an opinion on the issues 
relating to revision of Assam·s electoral 
rolls; 

Cc) if so, the leasl opinion furnished by 
the Attorney General; and 

(4) the steps proposed for the revision 

April, 1988 to Unstarred Question No. 
7616 regarding per capita allocation of Plan 
assistance and state : 

(a) the modified Gadgil formula, along-
with the original formula for fixiag the 
Seventh Plan allocations to States; 

(b) whelher it is proposed to continue 
the modified formula for allocations (or the 
Seventh Plan; and 

(c) if not, th'! alternate prorosal/deci-
sion regarding allocCLtions to States for tbe 
Eighth Plan? 

THE MINISTER OF PLANNING 
AND MINISTER OF OF PROGRAMME 
IMPLEMENTATION (SHRI MADHAV-
SINH SOLANKI): (a) The required 
information is aiven in the statement 
below. 

(b) Yes, Sir. 

(c) Any change in the modified Gadail 
of rolls in Assam '1 . - formula could, be considered only by the .... 

THJ! MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH) : (a) Yes Sir. 

(b) YH Sir. 

(c) Opinion of the Attorney Generai is 
awaited. 

.& (d) The Election Commission of India 
wiD be tak;na necessary steps after receipt of 
Attorney-General's opinion. 

r.iedified Gadgil Formula for Ccntral ' 
A:;sistance 

*294. PROF. NARAIN CHAND PARA-
SHAR : Will tb" Minister of PLANNING 
be pleased to refer to the reply given on 20th 

(i) Population 
(ii) Per Capita tax effort 

(iii) .~r capita income-to be aUocated to 
the States having per capita ine.oftlc 
s,elow natiOPI aver. 

(iv) Irriptioft and Power Projects 

(v) SpeciaJ proble~s 

Total 

National Development Council at the time 
of the finalisation of the Eighth Plan. 

Statement 

orlgirl"] a d ,\{o:1ifi"'d Gat/gil FQ1'muia 

(A) A lump-sum amount is set apart for 
meeting the requirements of special 
category States. (Applicable both in 
the case of original and modified 
Gadgil formu!~) 

(B) The balance of Central assistance is 
allocated among the remaining States 
on the basis of the foilowina 
principles: -

\Veightage assigned (%) 
Original Modified 
Formula Formula 

60 60 
10 10 

)0 20 

10 -:" 

10 10 

- 100 100 
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(Trail 'lation] 
Inter-Ministerial Committee on Feasi-

bility of Promoting Aircraft 
Manufacturing F acUities 

*295. SHRIMATI BASAVARAJESWARI : 
Will the Minister of PLAN NINO be pleased 
to state: 

(a) v.-hether th~ Planning CommissiWl 
has decided to constitute an inter-ministe-
rial committee to go into the feasibiltly of 
promoting aircraft manufacturing facilities 
in the country on a global basis; 

(b) if so, the details thereof; and 

(c) the main issues that are being consi-
dered by the committee? ,J: 

THE MINISTER OF PLANNIN9 
AND MINISTER OF PROGRAMME IMPLE-
MENTATION (SHRI MADHAVSINH 
SOLANKI) : (a) to (c). In a meeting held 
recently in the Planning Commission tlle 
Deed was felt for setting up Inther-minist-
rial Group to examine the feasibility of 
manufacture of civilian aircrafts/components 
and other related issues. The composition-of 
the group and its terms of reference are yet 
to be finalbed. 

UtiliW!tioo of Fuods for 20-Point Pro-
gramme in Uttar Pradesh 

*296. SHRI RAJ KUMAR RAI : Will 
the Minister of PLANNING be pleased to 
state: 

(a) Whether the Uttar Pradesh Govern-
ment has utilised the entire amount provided 
for 20-Point Programme during the 14st 
three years; and 

(b) if not, the reaSO:1S therefor? 

THE MINISTER OF PLANNING AND 
MINIST£n. OF PROGRAMME IMPLE~EN 
TATION (SHRI MADHAVSINH 
SOLAl'.K;) : (a) and (b) The outbys for 
dIfferent items of the 20-Point Programme 
are not fixed s~parately and specifically. Th.!~ 
are derived from the relevant plan heads. 
There was undcrutilisation of the amounts 
provided for the programmes iocluded in the 
20-Point Programme during the last three 
years in Uttar Pradesh. During 1985-86 
and 1986-87 the major shortfall occurred 
in tire power sector on aocouht of slow 
prppesB of some projecia and oon-finalisa-

tion of externally aided projects. In the 
course of 1987.88 the State Government 
had to prune down the overall plan size from 
Rs. 2500 crores to Rs. 2009.78 crores on 
account of lower mobilisation of resources 
than originaIIy envisa~ed. This inevitably 
resulted in under utilisation of outlays pro-

. vided for 20-Point-Programme. 

New Technologies for Development 

*297. SHRI C. MADHAV REDDI 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether. Government arc aware of 
the vast scope of Enzymes of microbial and 
plant sources which offer wide scope for 
improvement of existing fermentation indus-
tries and processes and if SOt the details of 
new technologies undertaken/proposed in 
this regard; 

t 
(b) whether Government have seen a 

paper entitled 'Need for New Technologies 
for Development' presented at t he Inter-
national Symposium on Science, Technology 
and Development -at Vigyan Bhavan on 20-
25 March, 1987; • 

(c) whether a review of processes and 
products in use in the .country has been 
made on the lines of similar technology 
assessmcnB made in USA; and 

(d) if so: the detllils thereof? 

THE MINISTER OF STATE IN THE 
Mlf'wISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY, ELEC-
TRONICS AND SPACES (SHRj K . .R. 
NARA Y ANJ\.N) : (a) Yes t Sir. The indus-
tries and processes wherein new technologies 
using enzymes have been developed 
include areas of antibiotics, brewery, deter-
gent" and food processing. ., 

(b) Yes, Sir. 

(c) and (d). Review has been made in 
resp{'ct of selected fermentation products. 
These include alcohol, organic acids, and-
biotics aM biofcrtilizers. 
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[ Translation] 
Bangladesh Rafugecs 

*298. SHRI BALWANT SINGH 
IlAMOOWALIA : 
SHRI RAM DHAN : 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether refugess from Bangladesh 
are residing' in many areas in Delhi in large 
number; 

(b) if so, the number thereof as on 30 
June, 1988; 
• (c) whether Government are considering 

the question of repatriating those refugees to 
their country who have crossed over to India 
illegally; and . 

(d) if not, the reasons therefor? 

THE MINISTER OF HOME AFF AIRS 
(S. BUT A SINGH) : (a) a~d (b). llanglatleshi 
nationals who may have entered India jlle-
gally after 1971 are not treated as refugees. 
Howevef, a large number of such illegal 
infiltrants are resic:1ing in Delhi, particularly 
ill 'Trans-Yamuna area and the Av.ldpur 
Market area. As these jpfiltrators have 
entered in a clandestine manner, and they 
move from place to place, there is no specific 
information on the number of these 
infiltrators. 

(c) and (d). State Governtllents and . 
Union Territory A'dministrations are having 
standing instructions to expel/push back 
these infiltrators as and when they are 
detected. 

[English) 

Air Suneiliance Warning and Control 
System Project 

*299. DR. G. S. RAJHANS : 
SHRIMATI MADHUREE SINGH. 

Will the Minister of DEFENCE be 
pleased to state : 

(a) how much investment has since been 
made by Government t in the project f« Air. 
Surveillance Warning and Control System 
(ASWAC); 

(b) the steps proposed to make avai-
lable sufficient funds for the project; and 

(c) when the project is likely to be 

completed and the system made available 
for tlse ? 

• THE MINISTER OF DEFENCE (SHRI 
K. C. PANT) : (a) to (c). The Government 
keep under constant review all development 
having a bearing on our security and take 
all necessary action to maintain full defence 
preparedness at all times. It is not in public 
interest to give the detai1s. 

Uniformity in Administrative and 
Government Machinery of 

Union Territories 
*300. SHRI SHANTARAM NAIK 

Will the N.inister of HOME AFFAIRS be 
pleased to state : 

(a) whethar the present set up ·of 
administrative and Government machinery in 
the Union Territories is not uniform; and 

(b) if so, the steps Government propose 
to take to bring uniformity in the adminis-
trative and Government machinery of the 
Union Territories? 

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH) : (a) Yes, Sir. 

(b) Each Union territory has got a 
different territorial avoiution and historical 
background. The Administrative set up, 
therefore, differs from Union territory to 
Union territory, depending upon the socio-
economic conditions, developmental needs 
geographical facton~ popuiation and avai: 
lability of resources, etc. 

• New Programme for Youtb on Opportu.-
nities in Deft:nce 

* 301. SHRI BHADRESWAR TANTI: 
Will the Minister of DEFENCE be pleased 
to state: 

(a) whether Government have introduced 
any new programme to make the youth 
more aware of the opportunities in the field 
of Defence; and 

(b) if so, the droad features thereof ? 

THE MINISTER OF DEFENCE (SHRI 
K. C. PANT) : (a) and (b) There is conti-
nuous endeavour by Government to make 
the youth of the country more aware of 
opportunities in Defence ServiCes. 

Recruitment information.is publicised 
through Employment News, national and 
regional newspapers, magazines,AU India 
Radio and Deordarsilan. l 
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Publicity on career opportunities is beiag 
siven through short films and spots on 
Doordarshan. distribution of information 
folders and pamphlets, hoarding and posters, 

". display material in various exhibitions as well 
as through motivational lectures in schools, 
colleges and NCC rallies and camps. 

Produdicn-OricntE'd Invesfment in 
Rural i"\r.eas 

*302. SHRI BALASAHEB VIKHE 
PATIL: Win the Minister of PLANNING 
be pleased to state : 

. (a) whether Governme!lt are considering 
increased production· oriented investment in 
ruraJ sector for generating employment and 
income on a sustained basis; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor '1 

THE MINIS'IER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLE-
MENTATION (SHRl MADHAVSINH 
SOLANKl) : {a) Yes, Sir. 

(b) Details in this regard are expected 
to be worked out in the process of formu-
lation of Eighth Five Year Plan. 

(c) Does not arise. 

Manu"acture of Radiosotopes by BARe 

*303. SHRIMATI KISHORI SINHA: 
\ViU the PRIME MINISTER be pleased to 
,tate: 

(a) whether the Bbabha Atomic Research 
Centre is making aU types of radiosotopes 
required for medical purpcses in this 
country; 

(b) if so, the details thereof; 

(c) whether the BARe is also making 
isotopes required for agricultural research; 
and 

(d) if so, the details thereof? 

THE MIN1STER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DBVE-
LOPMENT~ ATOMIC ENERGY. ELEC-
nONICS AND SPACES (SHRI K.1l. 
JtAAAYA1olA~i : (a) and (b). Yes, Sit. 

Bhabha Atomic Research" Centre is reau1arJy 
producing and supplying radiosotopes 
required for a number of medica) applica-
tions. These include 2 g radiopharmaceu-
tical preparations for in-vivo appHcatioD$, 
10 kits for preparation of technitium-99m 
labelled compounds and 1"8 radioimmuno-
assay kits. In addition, the Centro also 
supplies regularly radiation sources of 
Cobalt-60, GoJd-f98 and Jddium-192 tor 
cancer theplpy. 

(c) and (d). Yes, Sir. These include a 
.. wide range of organic compounds JabeUed 

witn Carbon-14 aijd tritium, phosphorus-32 
labelled fertilizers: radiochemicals of m~ 
reactor-produced isotopes and radiation 
sources of Cobalt-60 for mutation breediDa. 

Take Over of Management of 
Keezbmad Blind School 

2964. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of WEL-
FARE be pleased to state : 

(a) whether Government of Keral. bas 
sought Central clearance for the take over 
of the management of the Keezhmad Blind 
School; and 

(b) if so, tbe decision of Government in 
this regard 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMAn 
SUMATI ORAON) : (a) Yes, Sir. 

(b) Government is yet to take a decision 
in the matter. 

CBI Cases oCKeraI. 

2965. SHRI K. MOHANDAS: WiD 
the PRIME MINISTER be pleased to state : 

Wi) the number of cases relatin. to 
~erala are under Investigation of CDI; 

(b) the number of Kerala cases takeD 
up by CBI in 1988; • 

(c) whether any request from KeraJa 
Government bas been received "uriq this 
year regarding tatins over of mveetiptioa 
of lome cases by CDI; and 

(d) jf so, the reaction of GOV«DIDIDt 
thereto 1 

THE MINISTER. OF STATE 1N:om 
MINlSTltY OF PERSONNEL, PUBLIC 
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GRIEVANCES &, PENSIONS Al'D MINIS-
TER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAM-
BAllAM): (a) 27 cases as on 31.7.88. 

(b) 21. I, 

(c) and (d). A request was recieved 
from the Government of Kerata suagesting 
the taking over by CDI of 27 cases connec-
ted with alleged police excesses at Thanka-
'mani in Idukki District. This request couJd 
not be accepted owing to the limited re-
sources of CBI and their pre-occupation 
with other important cases. 

t 

Thermal PO'ler Station at Trikaripur 
in Kerala 

2966. SHRI SURESH KURUP: Will 
the Minister of PLANNING be pleased to 
state : 

(a) whether proposal for setting up a 
thermal power plant at Trikaripur in Kerala 
is lying with the Planning Commission; 

(b) if so, the details thereof; and 

(c) the reasons for the delay in giving 
clearance? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLE-
MENTATION (SHRI MADHAVSINH 
SOLANKI) : (a) No, Sir. ' 

(b) and (c). Do not arise. 

Amount Distributed to Families of 
Indian Soldiers Killed in Srilanka 

2967. SHRI PIYUS TIRAKY: Will 
the Minister of DEFENCE be pleased to 
state the amount so far distributed to tbe 
families of the Indian soldiers killed or 
seriously injured in Srilanka ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINI~'TRY 
OF DEFENCE (SHRI CHINTAMANI 
PANIGRAHI) : The total amount so far 
distributed to the families of Indian soldiers 
killed in Srilanka comes to Rs. 2.19,61,350. 
No payment bas been made to the families 
of those seriously injured in SrUanka. 

Tbe details are liven in the statement 
below. 

SCateaaelit 
A tNt amount of .a. 2,19,61.350 bas 

been paid to the families of deceased IPKF 
personnel upto 31st July t J 988. £ Details of 
payments from various sources are as uDder: 

(a) From Government Rs. 1,11,44,238 
Funds 

(b) Army Group Jnsu- Rs. 93,34,481 
ranee and Provident 
Fund 

(c) From non-Govern- Rs. J4,82,631* 
· mental Funds 

Total Rs. 2,19,61,350, 

* N ole: Payment made upto 4th 
August, 1988. 

2. Seriously injured personnel are en-
titled to War Injuzy Pension and Retirement 
Gratuity. It is paid to them en inva]idment. 
No invalidment case has been finalised so 
far. 

Technology MiiSioD for Pesticides yis-
a-yis Environment in Eighth Plan 

2968. SHRl A.J.V.B. MAHESHWAltA 
IlAO : Will the Minister of PLANNING 
be pleased to state : 

<a> whether any proposal for Technology 
Mission for pesticides vis-a-vis environment 
and human health is under consideration 
for Eighth Plan and if so, the details there-
of; and 

(b) whether biological and microbio-
logical control of pests and integrated pest 
contro] will also be a part of such a 
Mission? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLE-
MENTATION (SHRI MADHAVSINH 
SOLANK.I> : <a> No~ Sir. At the moment 
no such proposal has been received. -

(b) Does not arise. 

AccOIIlmodatioD for Defence 08icers 
ID Deihl 

2.969. SHRI YASHWANTltAO 
OADAKH PATIL: Will the Minister of 
DEFENCE be pleased to state : 

<a> the number of private houses hhecl 
OD lease by the Military Eaaineers Service 
(NES) for the residential use of tho cIefeace 
officers in DcIbi; 

(b) the ~ of o8iccrs provided 
Govel'DlDellt accommodation; 
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(c) whether there is a plan to increase 

Government accommodation for defence 
officers in Delhi; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINIS-
TRY OF DEFENCE (SHRI CHINTAMANI 
PANIGRAHI): (a}l615 houses have been 
hired on lease in Delhi and NOIDA for the 
residential use of the defence officers or their 
famllies in Delhi. 

(b) Approximately 60 percent. 

(c) and (d). 84 quarters for Majors and 
equivalant and above and 168 quarters (or 

. Captains ana equivalent and below are 
under construction. A Plan to construCt 
1000 fiats in phases has been approved. 
198 fiats at an estimated cost of Rs. 13.26 
crores have been planned for construction 
in the I phase. 

Power from Empty Space 

2970. DR. A.K. PATEL: Will the 
PRIME MINISTER be pleased . to refer to 
tbe reply given on 9 March 1'88 to Un-
starred Question No. 2334 regarding power 
from empty space and state : 

~ (a) whether the -Nuclear Power Corpo-
ration is supporting the efforts on 'geneta-
tion of ~ energy from empty space- through 
Space Power Generator; and 

(b) if so, the details of the experiments 
made and results achieved '1 

1'HE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 'lECHNO· 
LOGY AND MINISTER OF STATE IN 

-THE DEPARTMENTS OF OCEAN DEVE· 
LOPMENT, ATOMIC ENERGY, ELEC-. 
mONICS AND SPACES (SHRI K.R. 
NARAYANAN): (a) Yes Sir. 

(b) Shri P. Tewari, presently CbJef 
Pr~jcct EDliocer, Kaip Project of the 
Nuclear POWIer Corporation of .India Ltd. a 

PubHc Sector Company under administrative 
control of Department of Atomic Energy 
claims that energy can be generated from 
empty space. Based on this, he has deve-
Joped a Space Power Generator. He is con-
ducting experiments on this machine to 
validate this ·theorl'. The Nuclear Power 
Corporation is supporting his endeavours. 

SCs/STs in Delhi Police 

2971. DR. B. L. SHAlLESH : Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) the total number of Scheduled 
Castes/Scheduled Tribes presently serving in 
the Delhi Police in the following categories 
district-wise (including the D.A.P.) 

1. Deputy Commissioner of Police; 

2. Assistant Commissioner of Police; 

3. Inspector (S.H.Os); 

4. Sub-Inspector;. 
S. Head Constables; and 

6. Constables; 

(b) whether the strength of these Sche. 
duled Castes/Scheduled Tribes is an accor-
dance with the roster laid down in this 
behalf; . 

(c) if not, the steps being taken to make 
go08 the deficiencies; and 

(d) how long will it take to do the 
needful? 

THE ~HNISTER OF STATE IN THE 
MINISTRY OF HOME AFFA1RS (SHRI 
SONTOSH MOHAN DEV): (a) Requisite 
information is contained in the statement 
below. 

(b) to (d). There is some shortfall parti-
cularly in respect of Scheduled Tribe cate. 
SOry in different ranks. Special recruitment 
drives are organised to recruit suitable 
candidates belongin& to Scheduled Castesl 
Scheduled Tribes. 
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Sbifting of Internal Secnrity 
Academy of CRPF 

2973. SHRI SRIBALLA V PANI-
GRAHl : Will the Minister of HOME 
AFFAIRS be pleased to state : , 

(a) whether Government have a propo-
sal to the office of the Internal Securicy 
Academy of the Central Reserve Police 
Force (CRPF) from the present premises of 
Mount Abu; and 

(b) if so, the name of the plac~ where 
it is proposed to be shifted, and the reasons 
for -shifting ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HO~E AFFAIRS (SHRI P. 
GHIDAMBARAM) : (a) and (b). No 
definite proposal has been evolved yet. 

Promotion from Groop B' to 
Group 'A' Posts 

2974. SHRI RAM SAMUJHAWAN: 
Will the PRIME MINISTER be pleased to 
state : 

<a) whether Fourth Pay Commission in 
para 23.11 on page 256 recommended that 
for promotion from Groul' 'B' to Group 
'A' posts, the posts prescribed for promo-
tion should be percentage of posts at Group 
~A' level and not related to the number of 
vacancies; and 

(b) if so, the action taken to imple-
ment the recommendation? 

THE MINISTI!R OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES & PENSIONS AND MINIS-
TER OF STATE IN THij MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAM-
BARAM): (a) and (b). Central Pay 
Commission in para 23.11 of its report 
recommended that in all cases of pro-
motion from Group 'B' to Group 'A', 
the number~ of posts available for prom~ 
tion of Group 'B' ofBcers should be a per-
centaae of the posts at Group 'A' level and 
not related to the number of vacancies" The 
J'eCOII1D2Ildation bas aot been accepted by 
dae~ 

Ex-Grati a Grants to Vittiml of 
Commooal Riots 

297S. SHRI G.M. BANATWALLA: 
Wi1l the Minister of WELFARE be pleased 
to state: 

<a) the detail~ of the ex-gratia grants 
given to those killed and injured in each 
case of communal riots wh ich occurred at 
several places in 'the country during the 
period from 1 April, 1988 till June, 1988 
indicating the num~r of individuals for 
which grant was given, the grant given to 
each individual, and the total amount; 

(b) the details of rehabilitation aid_ 
given to the victims of qommunaI ;iots in 
each of the above case, in terms of the 
15 -Point Programme for the welfare of 
minorities; and 

(c) the steps taken to ensure speedy 
implementation of the IS-Point Programme 
with respect to adequate rehabilitation of 
the victiriis? . 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI ORAON) : ~) and (b). The 
information is being collected and- will be 
laid on the Table of the House. 

(c) All the' States have guidelines for 
giving ex-gratia grants to victims of commu-
nal riots. 19 States have adopted the scales 
suggested by tbe Central Governmens 
whereas the scales in the rest of the Statet 
are different. The States have been asked to 
make prompt I and adequate payments for 
rehabilitation of victims. 

Age of tbe Comm.and Level Ofticers 
2976. SHRI NITY ANAND MISHRA : 

Will the Minister of DEFENCE be pleased 
to state : 

(a) whether the officers holding th~ 
command level in the army are normally in 
their forties; and 

(b) if so, the steps taken to make the 
commat;ld level young ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINIS· 
TRY OF DEFENCE (SHRI CHINTA-
MANl P ANIdRAHl) : (a) and (b). Officers 
holclina command level posts in the Army 
are .. kmaUy in their 101&1. AI. th. 

~ 
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command of a battalion is now heJd by 
Colonels. Assess ment tJf rnan management 
problems ia the Army including age level 
for command appointments is a contInuous 
process. These problems lite under cons-
tant review i.r taking necessary measures 
in the notinal course. 

Sale of Orpha. and Abandoned Children 
2977 ..... SHRI MANIK REDDY : 

SHRI C. MADHAV REDDY: 
SHRI PRAKASH CHANDRA : 
S:F.IRI M. RAGHUMA 
REDDY: 

. Will the Minister of WELFARE be 
pleased to state : 

(a> whether an internaitonal gang is 
alleged to be indulging in the sale of orpban 
and abandoned cbildren from hospitals in 
the country particularly in Bihar in conni .. 
vance with the bospital staff for the past 
many years as reported in the Times of 
India dated 18th July, 1988; 

(b) if so, the details thereof; 

(c) whether any inquiry has since been 
made in this reprd and if so, the details 
thereof; and 

(d) the action since taken to stop such 
activities in the country ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMA TI ORAON) : (a) to (d). The infor-
mation is beIng collected and will be' laid 
on the Table of the House. 

[Trandat;on) 

Shops for SC/ST 

2978. SHRI RAM PUSAN PATEL: 
Will the Minister of WELFARE be pleased 
to state: 

,<a> the number of shops constructed 
for Scheduled Castes/Scbeduled Tribes under 
the SpecIal Component Plan scheme in the 
co~try during the iast three years anel the 
amount of expenditure incurred thereon; 

(b) whether the shops so constructed 
have been ~notted to tbem; and-

(c) if so, the number of shops anoted 
and the total amount of a~sist&nce given to 
them durioa the Peri od from 1985 to 
March. 1988 for openina the shops '1 .. 

THE DEPUTY .MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMA1I ORAON) : (a) to (c). The infor-
mation is being conceted from the State 
Governments/U.T. Admini$trations and 
will be laid On the Table of the Bouse 

. when received. 

[EngIl8I,] 

Inquiry into the Shooting Down lacident 
of Iranian A!rcraft by U.S. Warships 

2979. StIR! KRISHNA SINGH: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state : 

(a) whether the Indian representative to' 
the UN Security Council at its meeting held 
on 18 July, 1988 supported an international 
inquiry into the incident in which US war-
ship bad shot do~ an Iranian CIvilian air-
craft; and . 

(b) if so, the respoDSe of the council 
there to and the consensus reached in this 
regard? 

THE MINISTER OF STAtE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH) : (a) Yes Sir. 
The Indian representative made a sta temdlt 
during the debate expressing India's support 
for the enquiry to be undertaken by the 
International Civil Aviation Organisation. 

{b) The Security Council in its Resolu-
tion 618 adopted on 20th July, 1988, wel-
comed the decision of the ICAO to investi-
gate the incident in its technical aspects. 

, 
PDnishmeat to Officers Involved in 

Fire Accident in COD, Kaapur 

2980. DR. V. VENKATESH : Will the 
Mmister of DEFENCE be pleased to state: 

(a) whether the., officers involved in the 
fire incidents in COD, Kanpur have been 
awarded punishment finally; 

(b) if so .. the details thereof; and 
(c) what efforts have been made to keep 

away those who were not involved in the 
matter ? 

TIm MINISTER OF STATE IN THE 
DEPAATMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINIS-
TRY OF nEFENCE <SHRI CHINTA-
MAN I PANIGRAHI) : <a> and (b). Action 
has already been taken apinst one ofIiQer 
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out of six found suilty and disciplinary pro-
(WOAn,.. against the remainiag officers are at 
various stages of progress. 

• (c) Does not arise.in view of <a) and (b) 
above. 

Issue ef Emergency Travel Cutificate 
2981. SHRI H.M. PATEL: Will the 

MinistcJr of EXTERNAL AFFAIRS be 
pleased to state: . . . 

(a) whether Government issue fresh 
passports to Indian citizens if their passports 
are lost, stolen or damaged; 

(b) if so, tlie' number of such passports 
issued during January to April, 1988; 

(c) wIrether "Emergency Travel Certi-
ficate" is also issued by the passport autho-
rities in India and by Indian Embassies 
abroad; and ' 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(pROF. K.K. TEWARl) : <a> and (b). No, 
Sir. A fresh passport (valid for 5 years> is 
not issued in such a 'CaSe but only replace-
ment passport restricted to original validi ty 
or a short-term passport or an Emergency 
certificate is issued. 

(c) and (6). Emergency Certificate is 
issued only by Indian Missions abroad. This 
travel document is issued to Indian Citizens 
(i) who have been refused passport, (ii) 
whose passports have been impounded, or 
revoked, <iii) who have to be repatriated 
to India and (iv) in whose cases of lossl 
stolen/damaged passports replacement pass-
ports cannot be issued with necessary veri-
fications as quickly as applicants require. 

ltecnlitment of Harulicappe~ in 
Ceatral GoverlUDeJlt OBices 

2982. SHRI MURLIDHAR MANE: 
Will the PRIME MINISTER be pleased to 
state :. 

<a) whether Government have decided 
to launch a special time bound programme 
to recruit handicapped persons in Central 
Government Offices outside Delhi; and 

(b) if so, the details thereof? 

THE MINISTER. OF STATE IN THE 
~y Of' PERSONNEL, PUBLIC 

GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : <a> and (b). Yes, Sir, 
Government bas decided to laUDCh a special 

. recruitment drive to recruit handicapped 
persons to fill up vacancies Ul Central 
Government Offices --located outside Delhi. 
A time bourq:l programme bas been drawn 
in respect of computation of vacancies, 
recruitment by a Special Recruitment Com-
mittee, proposed to be completed by 
30.11.1988 and appointment· of selected 
candidates prpposed to be completed by 
31.12.1988. 

Scholarship to SC/ST Candidates 

2983. SHRl PARASRAM BHAR-
DWAJ: Will the Minister of WELFARE 
be. pleased to state : 

(a) whether Government have recently 
, sanctioned 54 national oveneas schelarsh ips 

and three passage grants to candidates 
belonging to the Scheduled Castes and Sche-
duled Tribes and certain other socially and 
educationally backward groups; and 

(b) if so, the details regarding the pro-
cedure being followed in this regard ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRlMATI 
SUMAI10RAON) : <a> Yes Sir. 

(b) Every year applications are invited 
from eJigible candidates by DOtifying th~ 
awards in newspapers and other media 
throughout the country. The selection of 
the candidates is made by a Selection Com-
mittee constituted for the purpose. The 
candidates are called fOl interview by the 
conpittee, 

POlehase of Control CommaDd of 
CommuDication System 

2984. SHRI SHIVENDRA BAHADUR. 
SINGH: Will the Minister of DEFEN02 
be pleased to state : 

(a) whether Government propose to 
purchue a control command of Communi-
cation and Intelligence System; and 

(b) if 10, from ,.bere the Syltem will be 
purchased? 

THE MINISTER. OF STATE IN THE 
DEPARTMENT OF DEFENCS' PRODUC-
nON AND SUPPLIES IN T$ MlNJf. 
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TRY OF DEFEN<;B (SHRI CHINTA-
MAN! PANIGRAHI) : (a) &lid (b). Com-

-"'nand, Control, Communications and Intelli-
gence utilises a number of discrete items of 
h41'dware and is Dot a given system. It will 
not be jn the national interest to disclose 
procurement details. 

I ndian Science Journals· 
2985. SHRIMATI USHA VEItMA : 

SHRI MULLAPPALLY RAMA-
CHANDRAN: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the main science journals being 
published in India; . 

-
(b) whether Government's attention has 

been drawn to the newsreport appearing in 
the 'Hindustan Times' dated 13 July, 1988 
wherein it has bean stated that Indian 
Science Journals are inadequate with a poor 
International citation record; 

(c) if so, the facts thereof; and 

(d) the steps Government propose to 
take to improve the situation? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE.IeI.~ 
THE DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY, ELEC-
TRONICS AND SPACES (SHRI K.R. 
NARAYANAN) : (a) List of mam science 
journals published in India is given in the 
statement below. 

~ • (b) The Statemtnt in the Hindustan 
Times dated 13th July. 1988 is based on 
the individual opinions expressed by some 
authors and do not form part of any 
formal study undertaken in this regard. 

(c) and (d). Do not arise. 

Statemeot 

List of main Science Journals 
published in India 

1. Avian Research, lzatnapr 
2: BuUttin of the Calcutta Mathematical 

Society, Calcutta 

3. Bulletin of the Ceatral GJass and 
Ceramic R.esearch JDstitutcJ Calcutta 

4. Bulletin Indian Society of Soil Science, 
New Delhi 

S. Bulletin of b}dian Vacuum Society, 
Bombay \ 

6. Bulletin of the Oil and Natural/Gas 
Commission, Debra Dun 

7. Bulletin of Post- Graduate Institute of 
Medical Education and Research, 
Cbandigarh 

8. Bulletin of the Zoological Survey of 
India, Calcutta 

9. Calcutta Statistical Association BuDetin, 
Calcutta 

10. Comparative Physiology and &oI01Y. 
Jodhpur 

11. Current Science, Bangalore 

1 2. Entomonrrrivandrum 

13. Geophysical 
Hyderabad 

Research Bulletin, 

14. Indinn Journal of Agricultural 
Sciences, Delhi 

15. Indian Journal o( Animal Sciences, 
Delhi 

16. Indian Journal of Biochemistry and 
Biophysics, Delhi 

1 7. Indian Journal of Cancer, Bombay 

18. Indian Journal of Chemistry-Sect A. 
Delhi 

19. Indian Journal of Chemistry-Sect B. 
Delhi 

20. Indian Journal of Pbysics-Pt. A, 
Calcutta 

21. Indian Journal of Physics-Pt. B, 
Calcutt1l 

~ 

22. Indian Journal of Pbyt9pathology, 
Delhi 

23. Indian Journal of Experimental Bio-
logy. Delhi 

24. Indian Journal of Marine Sciencca. 
Delhi 

25. Indian Journal of Medical Research, 
Delhi 

26. lndian.Jouiuat of Pure and Applied 
'Mathematics, Deihl 
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27. Indian Journal of Pure and Applied 
Physics, Delhi 

28. Indian Jonrnal of Radio 'Space Phy-
sics, Delhi . 

29. Indian Journal of Technology, Delhi . . 
30. Indian Journal 'Of Textile Research,-

• tl Delhi 

31, Indian Veterinary journal, Madras , 
32. Journal of Aeronautical Society of • 

India, Delhi 

33. Journal of Astrophysics and Astro-
nomy, Bangalore 

34. Journal of Biosciences, Bangalore 

35: Jourual of Bom~ Natural History 
Society, Bombay 

36. Journal of Entomological Research, 
New Delhi 

37. 

38. 

39. 

40. 

Journal of Food Science and Techno-
Ipgy, Mysore 

Journal of Genetics, Hyderabad 

Journal of the Geological Mining &; 
Metallurgical Society of India, 
Calcutta 
Journal of the Indian Chemical 
Society, Calcutta 

41. Journal of the Indian Institute of 
Science-Sect-Bangalore 

42. Journal of the' Indian Institute of 
Science-Sect:n, Bangalore 

43. Journal of the Indian Institute of 
Science .. Sect C. Banplore 

44. 

45. 

46. 

47~ 

48. 

Journal of the Indian Society of Soil 
Science, Delhi 
Journal of the ,Institution of Engi-
neers, India-Chemical Engp1eering 
Division, Calcutta . 

Jo11t'D8l of the Institution of Engi-
neers, Ind~-Civil Engineering Divi-
sion, Calcutta 
Journal of the Institution 9f EDIi-
neers, India-Electrical EnameeriDa 
Division, Calcutta • 

Journal of the Institution of Engi-
ueers, India..£nvi~ntal E~'" 
iDs Division, Calcutta 

49. Journal of the Institution of Engi-
neers, India-Blectronic and Telecom-
munication Engineering Division, 
Catcutta 

50. Journal of the Institution of Engi-
neers, India:"Marine Engineering Divi-
sion, Calcutta 

5 I. Journal of the Institution of Engi-
neers, India Mechanical Engineerins 
Division, Calcutta 

52. Journal of the Institution' of Engi· 
neers, India-Mining and MetallurgJ 
Division, Calcutta 

53. Journal of the Institution of Engi· 
neers India-New D1visions, Calcutta 

54. Journal of. the Institution • of Engi-
neeTs, India-Production Engineering 
Division, Calcutta . 

55. Journal of the Institute of Military 
'Engineers, Pune 

56. Journal of the Nuclear Agriculture 
. and Biology! New Delhi 

57. Journal of Scientific and Industrial 
Research, Delhi 

58. Nucleus, Calcutta 

59. Phytomorphology, Delhi 

60. Proceedints of the Indian Acac!emy 
of Sciences Animal Sciences, Bangalore 

. 61. Proceedings of the Indian Academy 
of Sciences-Chemical .. Sciences, 
Bangalore 

62. Proceedings of the Indian Academy 
of Science-Earth and Planetroy 
Sciences, Banga10re 

63. Proceedings of the Indian Academy 
of. Sciences, Mathematical Sciences, 
Bangalore 

64. Pr~iJ1gs of the Indian Academy 
of Sciences-Plant Sciences,# Ball8alore 

65. Research and In~try, New Delhi 

. 66. Sadhana, Bangalore 

, 67. Transaction of Indian Cera11lic 
Society, Calcutta 



61- Written A.nswers SRAVAN.A 26, 1910 (SAKA) Written Answer' 62 

Taking over of Electronics Research 
Labol'1ltones by Government 

2986. DR. G. VIJAYA RAMA RAO: 
Will the PRIME , MIN~TER be pleased to 
state: . 

(a) whether some of the Electronic 
Research' Laboratories from Kerala and 
other States are being taken over. by Union 
Governm~t; if so, the detaIls thereof~ 

(b) whether some of the Electronic sick 
units are being fIDanced by Uruon Govern-
ment and eventually being taken over; if so, 
the details thereof; and 

(c) the number of electronic sick units 
in other States likely to be taken over by 
Union Government with details thereof? 

'THE MINISTER OF S~TE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY, ELEC-
TRONICS AND SPACES (SHRI K.R. 
NARAYANAN) : (a) Yes, Sir. GOVern-
ment of India, Department of Electronics 
has recently taken over the Electronics 
Research & Development Centre (ERDC) in 
Trivandrum. There is no Central ERDC in 
any other State, at present. However, 
Government of India, Department of Elec-
tronics i§ considering proposals to set up 
some application oriented ER & DCs in 
other States, in close coordination with 
State Electronics Development Corporations. 

(b) No, Sir. However, Government is 
considersing the proposals for assisting 3 
Power SemicQnductor units, namely, Meltron 
Semiconductors Ltd., in Nasik in Maba-
rashtra, . Keltron Power Devices Ltd. and 
Keltron Reetifiers Ltd. in Trichur in Kerala 
. and the Communication equipment manu-
facturing unit namely .Marine & Communi-
cation Electronics (P) Ltd. of Andhra 
Pradesh Electronics De'/elopment Corpora-
tion (APEDC) in Visbakapatnam in And1fra 
Pradesh. 

(c) There is no proposal at present from 
other States. 
[T,all~latioll] 

Application for Hal Pilgrimage 
2987. CHOWDHARY AKHTAR· 

HASAN: Will the Minister of EXTERNAL 
a\FFA1B.S ~ pleased. tQ ltate I 

. (a) the total number or_aPplications 
received by Government from people wish-
ing to go for Haj pilgrimage this year and 
the number of applications cleared; 
" 

(b) the number of pecsons who could 
not go for Haj in spite of their getting 
approval; 

(c) the reasons for which·these persons 
could not go for Haj; and 

(d) the steps being taken or are propos-
ed to be taken by Government to avoid such 
8 situation in future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(PROF. K.K. TEWARI) : (8) The informa-
tion for Haj 1988 as furnished by the 
Central Haj Committee which deals with the 
Haj applications is as follows : 

Total No. Total No. 
of appli- of seats 
cations allotted 
re'eeived 

By sea 25,141 4,651 

By air 25,926 18,314 

(b) to (d). The Central Haj Committee. 
Bombay, and all the State/Union Territories 
Haj Committees ~ave been asked to compile 
this information. Government propose to 
examine this information with a view to 
ensuring that the same difficulties do not 
recur in future. 

[Eng1i3hl 
Facilities for Electronics Export to 

USA 
2988. SHRI A. CHARLES: Will the 

PRIME MINISTER be pleased to state : 

(a) whether the Department of Electro-
niC) has undertaken to boost electronic 
exports to the USA by offering exporters 
warehousillg Iud office facilities in Southern 
Califorma; and 

(b) if so, the detaHs of the scheme and 
how India \\'in be benefited thereby ? .. 

TIlE MINISTER OF STATE IN mE 
MINISTRY OF SCmNCE AND lECHNO-
i.OGY AND MINISTER. OF STATB IN 
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THE DEPARTMENTS OF OCEAN-
. DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACES (SHRI 
K.R. NARAYANAN) : (a) For promoting 
electronics. exports to USA, Electronics 
Trade and Technology Development· Corpo-
ration Ltd. (ET and T), a public sector 
undertaking under the administrative control 
of the Department of Electronics has 
launched a project called ESSO (Electronics 
Sales Support Organisation) for providing 
warehousing facility and catalogue sales in 
the US market. 

(b) Under the ESSO Scheme launched 
by ET &: T, "'/arehousing facilities would be 
provided to Indian companies desirous of 
exporting electronic products to United 
States. All exports will be on C.I.F. basis. 
The exp'!>rters will be offered the facility of 
operating from ET & T's office in California 
using its address on their Business Cards! 
Stationery. which will enable Indian Expor-
ters to operate virtually like an authentic 
US Stocking and Market @ompany. 

So far Indian electronics exporfs to the 
US market have largely been cpDfined to 
Computer Software, Computer Peripherals! 
~ and certain electronic components 
only. The ESSO project of ET & T would 
not on1y help in diversifying the product 
range being exported to USA but also is 
expected to catalyse the volume of electro· 
nics exports to the US market. 

Growth of Amueot 'States vis-a-vis 
Backward St ates 

2989. SHRI BRAlA MOHAN 
MOHANTY : Will the Minister of PLAN/' 
NINO be pleased to state : 

(a) whether duriJlg the first three years 
of Seventh Plan the affluent States have 
more richer growth in comparison to the 
backward States of the Country; and 

(b) if so~ the reasons ~nd the reaction 
of Govemment ? 

THE MINISTER OF PLANNING 
AND MINISTER OF PROGRAMME 
IMPLEMENT ATION (SHRI MADHAV 
SINGH SOLANKI) : (a) As per the infor-
mation available from the Central Statistical 
Organisation, estimates of net domestic 
product at· constant J prices are available 
only for the first two years of the Plan, i.e., 
1985·86 and 1986-87. A Statement show-
ing percentage to increase in per capita 
income Statewise in these two years over 
the previous years, is given below. It will 
be seen from this statement that while some 
States continue to have net Scate domestic 
product more than the net national product, 
in terms of percentage increase from year to 
year. no fixed pattern of gr.owth can be 
ascribed to any state. 

(b) Question does not arise. 

Statement 

II· 

Rate of growth of per capita Ne'/ State Domestic Products (at cons taut price, 1970-71) 
during the first two years of the Seventh Plan i.e. 1985-86 and 1986-87 in respect 

of non-special categOry Stales 
(Rs) 

States 1984-85 1985-86 1986-87 
Per capita Per capita %age Per capita %age 
income incoJ)le . increase income increase 
(Provisional) (Provisional) ·Col. 3 (quick of Col. . over estimates) 5 over 

Col. 2 Col. 3 

1 2 3 4 5 6 

St4t.s whose pU CIIP'tat Income was a.l"ume.d 10 be hIgher than the natiollal per capita 
~DIM I'"~ th! Seventh Pliln 

1. Oujarat 943 832 (-)11.8 860 3.4 
2. HaQIIaa 1111 1229 10.6 1233 0.3 

J. Kamatab 172 756 (-) 2.1 "" '.1 
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1 2 3 4 5 • ..;.. 6 

4.. Maharashtra 1010 104S 3.5 1039 (-)0.6 ' 
,. Punjab 1586 1656 4.4 1652 (-)0.2 
6. Tamil Nadu 734 800 ~.O 828 3.5 
7. West Benpl 825 840 1.8 860 2.4 

B. SIGles whose per capila was ""lP1Jed to be le~1 than the r.Gt tonal pe r capita income for. 
the 7th Plan . 

8. Andhra Pritdesh 717 761 6.1 758 (-)0.4 
9. Bihar 467 477 2.1 482 1.0 

10. Kerala 625 646 3.4 639 (-)J .1 
11. Madhya Pradesh 577 615 6.6 583 (-)5.2 
12. Orissa 484 55} 13.8 S3S (-)2.9 
1 3. Rajasthan 673 652 (-) 3.1 646 (-)0.9 
14. Uttar Pradesh 585 598 2.2 607 1.5 

NOle: The above statement excludes tbe special category States who have nil or very 
meagre resources of their own and their plans are funded almost fully through 
central assistance, 

Publicity in Local Languages for 
Recruitment 

2990. SHRI V.S. KRISHNA lYER: 
Will the'Minister of DEFENCE be' pleased 
to state: 

(a) the total number of persons recruit-. 
ed to various cadres/posts in the Anny, 
Navy and Air Force since January 1988 
from Bangalore Centre; 

(b) whether suflicicat number of per-
sons do not join armed forces due to lack 
of publicity in local language; and 

(c) whether Government propose to 
give publicity in local papers and also 
through voluntary aaencies to attract more 
people to armed forces from Banplore 
CitY ? 

THE MINISTER OF STATE IN THE 
DEPAIlTMBNT OF DEFENCE PRODUC-
nON AND SUPPLIES IN THE MINIS-
TRY OP DBPBNCS'(SHRl CHINTAMA~I 
PANIGllAHl) : (a> It will Dot be in the 
public interest to disclose this information. 

(b) No. Sir. 
(c) M\quate J)Ublicity .is boiaa .ven. 

AlterDatiYes for the West German 
Submarines 

2991. SHRt O.S. BASAVARAJU: 
WiD the Minister of DEFENCE be pleased 
to state: 

<a> whether any alternatives to the 
West German submarine are being explored; 

(b) if so, whether any alternatives have 
been found; 

(c) whether the delay in finalising the 
matter will greatly affect India's defence 
preparedness; and 

(d) by what time a final decision will bo 
taken in this regard ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINIS-
TRY OF DEFENCE (SHRI CHlNTAMANI 
PANlGRAHI) : (a) to (d). A proposal for 
tbe acquisition of additional submarines is 
under consideration of the GoverC}lllCI1t. 
Further details cannot be disclosed in the 
interest of national security. The Govern-
ment always take adequate measures to 
ensure full Icfcn;e preparedntss at aU 
times; 
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Per Capita Income or u.P. 
2992. SHRI MANVENDRA SINGH: 

Will the Minister of PLANNING be pleased 
to state: 

(a> whether per capita income of Uttar 
Pradesh has registeted any increase during 
the last tbree years; 

(b) if so, the year-wise details thereof; 

(c) how does it compare with the natio-
nal average; 

(d) whether Govermi'lent propose to 
increase investment in those States where 
per capita income is lower than the national 
average; and 

(e) if so, the details thereof 1 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLE-
MENTATION (SHRI MADHA VSINH 
SOLANKl) : (a) Yes, Sir. 

(b) and (c). Estimates of Per Capita 
Net State Domestic Product (NSDP) for 
the State of Uttar Pradesh as prepared by 
the State Government and Per Capita Net 
Domestie Product (NDP) for all India based 
on National Accounts Statistics (Old series) 
brought out by Central Statistical Organi-
satIon for the latest 3 years for which 
comparable data is available are shown 
below: 

Year 

1983-84 
1984-85 

1985-86 

<!tupees at current prices) 

Per CapIta 
NSDP of 
Uttar 
Pradesh 

Per Capita 
NDP for 
all India 

2200 1661 

1784 I 2375 > (Provisional) 
2003 J 26J5 

(d) and (e). The central assistance is 
provided to the States on the bais of 
~odified Gad,il Formula' as approved by 
the NatiODaJ Devdopmem 9>uuciJ. Accord .. 
iDa to the formula, 20 per cent of the cent .. 
ral assistance is distributed a!DO.,. those 

States whose per .capi ta income is below 
National average. Such States also benefif 
from central assistance earmarked for 
special problem!. Moreover, plans of lpecial 
category States who have very meagae or no 
resources of their own are financed thr0DlIl 
central assistance. Thu, the formula is 
heavily weighted in favour of tbe relatively 
poor States. The formula for the allocation 
of market borrowings was als 0 revised 
sometime back to ensure higher allocation 
for States whose per capita income is below 
national average. 

I Ena:IIJ") 

Report of BICP OD Electronic", Industry 

2993. SHRI Y.S. MAHAJAN : 
SHRl Y ASHW ANTRAO 
GADAKH PATIL : 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether tbe Bureau of Industrial 
Costs and Prices (BICP) has, in a recent 
report, highlighted the need to chalk out a 
realistic policy for the development of 
electronics industry; 

(b) if so, the main recommendations 
of the BICP regarding developmellt 01 
electronics industry; and 

(c) the action taken or proposed to be 
taken on the report of BICP ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACES (SHRI K.R. 
NARAYANAN) : (a) The BICP had under-
taken a study to provide policy feedback to 
the Ministry of :Finance for reviewing licen-
cing and tariffs as part of the policy on 

~. industrial liberalisation. The BICP Report on 
Electronics was submitted to the Government 
in December. 1987. The published version 
of the RePOrt was released to public in 
July. 1988. 

(b) The main recommtndations 
contained in the )ICP report reprdina the 
development of the Electronics ladust.." aN 
as follows: 

-Avoid freamentadon of tbe Electronic 
Industry t Small Seale firms should be 
diIcourqed from entrJ iato hlp'Y 
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capital lntensm and high technology 
intensive compQnent manufaCturing. 

-Reduce protection by 'Series of 
incentive/disincentive schemes. 

·Avoid dispersal of manufacturing 
units by encouraging concentration in 
six seleetive regions. 

-Insists OD standardisation of com-
pOnents by involving Bureau of Indian 
Standard for statutory certification. 

-COntinue the enC\ting three-tier tariff 
structure on raw materials, piece 
parts and components except in case 
of high-tech LSI and VLSI entering 
into professional electronic5 where 
tariffs should be further scaled -down. 

-Testing and latandardisation emerges 
1.& a most vital factor preventing 
Indian penetration in the world 
market. Import of high value testing 
equipment should therefore invite a 
conccssional duty of 30%. Similarly, 
the import duty on moulds, tools 
and dies should be 30% as against 
SS%. 

·LSI and VLSI constitute the heart of 
the professional electronics system. 
Hence the capital goods required for 
production of electronic components 
should be available at an import duty 
of 3'0% which is currently available 
only for project imports. 

-The MOS grade raw materials for 
mask/wafer fabrication for I:.SI and 
VLSI should be exempted from 
import duty. 

·The shortcomings of the present 
licensing system which is sequential 
in nature and aims at defining maxi-, 
mum capacity without anv systematic 
use of the concept of domestic 
tesource cost in a wardina the licences 
requires a review. 

The liconses can be awardod to 
those who seek the lowest protection, 
thouah tbere will be no bar on entry 
as long as protection sought is lower 
or equal. 

-The report also sugests institutional 
restructurina &piust she background 
of the emoqiDa rolo of informatics. 

Advance in electronics industry is 
seen to emerge primarily by the 
relative lead of the, information 
technology where role of the 
Government dominates even in 
advanced countries. .The report finds 
that the model that India can folJow 
would have to be different from the 
one that has emerged in other 
countries. 'lJle Indian model should 
aim at rapid diffusioB in information 
technology to improve the xlsting 
assets to upgrade the quality of life, 
by introducing new products. and to 
overcome the dominant constr~ints 
such as shrinking natural resource 
and scarce capital. The policy. 
therefore. has to aim at application 
of clectronics as a productive input 
rathar than emphasising on systems 
electronics. Creative application of 
information technology in different 
economic activities through system 
and software development may have 
to be the guiding p(inciplcs for the 
next phase of electronics sector, 
aiming primarily in the direction of 
informatics. 

<c) BICP recommendation of reducing 
the import duty to 3j)% on mOUlds. tools 
and dies required for electronics components 
production was accepted and was implement-
ed in the 1988 -8 9 Budget The import duty 
on the critical capital equipment required 
for tbe manufacture of VLSI nnd LSI 
devices was reduced to 15% by Uie Govern-
ment in the 1988-89 Budget. Other 
recommendations of the BICP arc also 
being taken into consideration as one of the 
inputs while reviewing the overalJ policy for 
electronic development. 

SCfST Families in Punjab 
2994. SHRI KAMAL CHAUDHRY: 

Will the Minister of WELFARE be pleased 
to state: 

<a> the total number of Scheduled 
eas._,-scheduled Tribes families in Punjab; 

(b) the number of families out of them 
brought above ~he poverty line after the 
implementation of the 20 Point Programme; 
and 

(c) the taraet for tho year 1988-89 1 

:rHB DEPUTY MINISTER IN TH!! 
MINISTRY OF WELFARE (SHRIMATl 
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SUMAn ORAON) : (a) There are approxi-
mately 9,02,340 Scheduled Caste famnies, 
There are no Scheduled Tribes in the State. 

(b) 5,54,225 Scheduled Caste families 
have been economically assisted under 
iO-Point Programme. .. 

(c) The target for 1988-89 is 42,061 
Scheduled Caste families. 

Dowry Deaths in the Capital 

2995. SHRI KAMLA PRASAD 
SINGH: Will the Minister of HOME 
AFFAIRS be pleased to state : 

(a) vmether tpere has been alarming 
rise in the dowry deaths in the Capital in 
the last few months; 

. (b) if so, month-wise break up of the 
.-lowry deaths during the last six months; 

(c) how many cases are pending in the 
courts, since when and details of steps taken 
to expedite them; 

(c1) how many cases were closed, with 
reasons thereof; and 

(e) how many Government servants are 
involved ? 

THE MINISTER. OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBUC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN TOO 
MlNISTItY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM): (a) to (c). The 
Dumber of dowry death cases reported 
during the last 6 months is indicated below: 

February 7 

March 4 

April 8 

May JO 
June 8 

July .5 
Total: 42 

Ont of these 42 cases, 10 are pending trial 
in the courts. AD possible .. orts are made 
to expedtte tIIae cases. 

\4) No case has been closed. 

(e) 7 (Seven). 

Persollllel Computer fQl' Growth of 
Micro Electi'o_lcs 

2996. SHRI K.s. RAO: Will the 
PRIME MINISTER be pieasod to state : 

(a) whether Govemmen,t are coDSiderina 
development Rnd mast markotina of a 
Citizens' Personal Computor priced at 
Rs. 3,500 for the growth ot micro 
electronics; 

(b) whether the IndAIS Joint Scitntific 
Committee has recommended the use of 
telecommunications. computers anel COD-
sumer electronics in order to increase 
microelectronics manufacturina volume; and 

(c) if so, the full details in this reaard 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MlNISTBR OF STATE 
IN THE PEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACES (SllRI K.R. 
NARAYANAN): (a) The Department of 
E!ectronics have held a number of meetinp 
and discusions with tbe munufacturers of 
computers in India on the development of 
low cost computer system in the range of 
Rs. 3S00·Rs. 10000 for mass pcbduction 
for computer companies in the country 
which wilt enable availability of tow cos 
Personal Computers (Pes) to the schools 
and other professional users at very 
economical price 'taereby cnablin, mass 
production of computers and the resultant 
gowtb of tbe micro electronics iodustry. 

(b) Yes. Sir 

(c) The recommendations made by 
Indo-US Joint Scientific Committee (JSC) 
on microelectronics are as fonows ! 

1. That India put in place a plan 
that will allow a production of 
Rs. 1000 croresfyear GI micro-

. electronics components by 119' 
and &S. 2000 crores/year by 2001. 

2. That the proposed IIGwth of 
micro-e.IecUoaics industry occur in 
a fully competitive awiromnent 
where a proper combination of 
accoUDtabil~ an4 autflottty will 
assure a viable thrust lor IDdia in 
intematioDal electroDiee arona, 
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3. That the micro-electronics industry 
have world-class quality at inter-
nationally competitive prices as 
its primary goal, 

4. That the required .cumulative 
investments of about Rs. 2000 
crores by 1995 IPld Rs. 4000 
crores by 200t come from a 
variety of sources which include 
banks, private sources, and foreign 
participation. Meaningful foreign 
particiI)ation would require sub-
stantial_ changes in goveniment 
policies to make the bus iness 
climate competitive with other 
Asia-Pacific countries. 

S. That the proposed expension of 
micro-electronics occur in private 
aector with no regulatlon and no 
protection from the government. 

6. That the micro-electronics expan-
sion be dnven by market pull from 
electronic equipment manufacture. 
Vertical integration Within system 
houses should be considered. 

1. That the resource limitations can 
be haJldled conveniently by 
careful selection of elec.tronics and 
micro electronics industry e.g. 
consumer electronics, electronics 
for communication etc. by focusing 
on the end product rather than 
micro-electronics technology, per 
see 

8. That government should play the 
role of a catalyst in promoting 
qu\!ity and competitiveness. 

9. That the educational and scientific 
infrastructure in the area of 
micro-.electronics be strengthened 
to meet the need for technically 
trained manpower. 

Action Plan to Check Corrupt Practice 

2997. SHRI BHATIAM SRIRAMA-
~URTY : Will the PlUME MlNISTBB. be 

pleased to state : 

(a) the details of resuJts achieved by 
implementing the action plan to check 
corrupt practicel of Government officials 
having public dealinss; 

(b) whether any deterrent steps have 
been taken against some officers to check 
corrupt practiees so far; and .is so, the 
details thereof; and 

(c) whether suitable administrative 
machinery have been evolved or geared up 
to dfectively implement strategy of preven-
tion surveillance and detection of corruption; 
if so, the details thereof? 

THE MINISTER OF STArn IN THE 
¥INISTRY OF PERSONNEL, PUBUC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SBJU 
P. CHIDAMBARAM): (a) Implementa~ 
tion o{ the Action Plan on Anti-~ 
Measures has resulted in reduction of dala.ys. 
through simplification of rules and pre-
cedures, strengthening of departmental 
vigilance machinery. expeditious finalisation 
of vigilance cases, identification of corrup-
tion prone areas and weeding out of corrupt 
and inefficient element by regular review of 
cases of Government servants who have 
attained the age of 50/55 years or who 
have completed 30 years of service. 

''(b) Attachment of the assets, depart-
mental punishment of dismissal/removal/ 
termination of service and pre-mature 
retirement. Details are given in Statements 
I and II below. 

(c) DepartIpental 
has fw:ther been 
necessary. 

vigilance machinery 
strqthened where 

A separate Anti-Corruption piv;.ion 
has been created in CDI to deal with cases 
of bribery and corruption. Another 
Division-the Special Crimes Division for 
investigation of economic otfeDces has also 
been created in March, 87 •. 
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Statement·1 

A".eJuntltl 0/ proptrly ufldtr Criminal Law "m~ndmtnt Ord;nanct 19'44 

The Criminal Law Amendment Ordinance, 1944 and recently made use of to punish 
public servant who had accumulated huge UIUlCCounted Wt;alth. During the years 198 S 
to 1987 provisions of this Ordinance were used in following cases and the assets· 
accumulated by the corrupt public servants were attached by the Government : 

Case No. 

R.C.8/16-
CIU. n 
llC.26/86-
<lie. 

llC. 12/1 l-
Ola. 

ltC. 3/84-
qu.IU 

Name and Designation of 
the accused persons 

She '.S. Pathak, IPS 
&·DGP 01 Assam 

S.s. KahlOn, Asstt. 
Passport Officer, Chaadiprh 

N: •. Bath, 
Wanqer, UCO Bank, wuri 

S.IC. Bahatfar, Joint 
Secretary. Ministry of Law, 
New Delhi 

Value of the Property 
attached 

Movable 

l 

24,64,111.00 

13,80,324.33 

39,17,285.00 

Immovable 

6.00,000 

18,000 

3,10,oao 

Interim orden for attachment of property have also been passed in Re. 48/86·Patna 
apinst Shri B.K. Singh, lAS Commissioner Darbhanga in respect of Movable Assets worth 
Its. 12,36,194 and Immovable Assets worth Rs. 6,78,500. 

In the foUowina 4 cases proceedinp for attachment of properties are in progress: 

R.C. t /87-ACU. I 

RC. 1/87-ACU. V 

ltc. 22/83-Xer. 

Itc. JI/86-Hyd. 

Total 

against She S.S. Ahluwalia, lAS 
Commissioner and Secretary, Labour and Employment, 
Government of Nagaland, Kohima. 

against Shri Prem Kumar, Ex-Vice Chairman, DDA New 
Delhi. 

N.R. Sabbaraman No.3, Anna Street, Jagannath Naaar, 
Madras (6) Pvt. 

Ilajanala Mohan Rae, ITO, Bangalore. 

Statem.at·1I 

1986 1917 1988 (Upto June) 

130 116 S3 
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Decentralisation of GP Funds Accounts 
· of Defence Cidlians 

2998. SHRI HARISH RAWAT: Will 
tbe ~inister of DEFENCE be pleased to 
state : 

(a) whether GO\'emment have decentra-
Used the OP Fund accounts of Defence 
Civillians; 

·(b) if so, the details thereof; 

(c) whether decentralisation has resulted 
in improvement in the quality of work; and 

(d) if not, whether Government propose 
to review the decision to decentralise ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINIS-
TRY OF DEFENCE (SHRI CHINTA-
MANI PANIGRAHI) : (a) to (d). No, Sir, 
However. steps have been taken in the direc-
tion of declntrahsation of Provident Fund 
Accounts of Defence Clvilians by way of pro-
cessing of fund data on decentraJised basis. 
There has been a rema'rkable improvement in 
the quality of fund accounts as observed by 
the Departmental Council (JCM) of the 
Ministry of Defence. Progress is closely 
monitored and periodically reviewed. 

AssistaDce for SCI/ST. I. Kuala 

2999. PROF. K.V. THOMAS : Will 
the Minister of WELFARE be please" to 
atate : 

(a) the assistance livln to K.erala 
during the last three years for the deve-
lopment of Scheduled Castes/Scheduled 
Tribes; 

(b) whether there is any complaint that 
.Central assistance does not reach them to 
the desired extent; and 

(c) It so, the steps takm in tbis 
regard? 

THE DEPUTY MINISTEll IN . THE 
MINISTRY OF WELFARE (SHRI-
MA TI SUMATI ORAON) : (a) A 
statement showing the Central Assistance 
given to Kerala by the Ministry of Welfare 
"uring the last three years for the Develop-
ment of Scheduled Castes and Scheduled 
Tribes is given below. 

(b) No Sir. 

(c) Does not arise. 
Statement 

S.No. 

1. 

2. 
3. 
4. 

Assistance for SC·/STs in Kerala showillg CentrslllSsljtal.u 6iven to Kerala 
by the A1in/,try of Welfare for the Del'elopment Of SC3/STs 

dUf ing rhe last three yea" 

Scheme 1985-86 1986-87 1987-88 
SCs STs SC~ STs SCS 

Post· Ma tric Nil 91.15 Nil 
Scholarships 
Girls- Hostels NiJ 0.52 3.21 3.59 7.66 
Book Banks 1.48 1.85 4.17 
Prematric Scholar- Nil Nil Nil 
ships for the 
childen of those 
enBaged in unclean 
occupations 

S. Coaching and 0.98 1.79 
Allied scheme 

STs 

8.16 

6. Special Central 147.97 70.0) 342.31 77.76 371.06 83.71 
Assistance 

7. Scheduled Caste 72.00 6725 58.04 
Development 

Corporation 
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AaitatiOD by Backward Communities 
DemaDding Employment Quotas 

300'0. smu THAMPAN THOMAS 
WiB fhe PRIME MINISTER be pleased to . 
state: 

<a) whether all transport and communi-
cation were brought to motionless by an 
qitation of some backward communities in 
South Arcot and North Arcot Districts 
demanding quotas in employment and other 
opportunities; 

(b) whether they have submitted any 
memorandum to Government on their grie- -
vances; and 

(e) the reaction of Government 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GR.1EV ANCES & PENSIONS AND MINIS-
TER OF ST ATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM-
BARAM) : (P) to (c). The facts are being 
ascertained from the Government of Tamil 
Nadu and will be placed on the Table of 
the House. 

(r.rQfU Itlt ion] 
.. , 

Projects Pending Clearalfees 'With 
PlanDing CommissioD 

3001. SHRI SHANTI DHARIWAL : 
SHRI CHINTAMANI lENA: 
SHRI AMARSINH 
RATHAWA: 

Will the Mm;stet of PLANNlN" be 
pleased to state : 

(a) whether several projects already 
cleared by various Ministries are pending 
before the Planning Commission for their 
appraval for the last several years; 

(b) if so, the State-wise details of these 
projects; and 

(c) the reasons for delay in giving 
clearance 1 

THE MINISTER OF PLANNING 
AND MINISTER OF PROGRAMME 
IMPLEMENTATION (SHRI MADHAV-
SINH SOLANKI) : (a) to (c). A statement 
is giwm below. 

StatemeDt 
Li.,t of Projects which have been cleared by Mi"i ~tr;eS I! om al/ a\pects 

t and are pendtng in the Planning CommiSSIon for lnvestmellt 

I. Power P'''jects 

S1.No. Name of Scheme 

•• Northern Region" 
1. Roper TPS &tn. 

(2X2JO MW) 
2. Shabpur Kandi HEP 

(2X4i MW) 
3. Kbara HEP 

(3 x24 MW) 

4. Uli~r TPS Extn. 
(2 X 210 MW) 

U Weite," ReglOll'· 

S. 'kuteh Lipite ExtD. 
(l X'O MW) 

"Solllhe,II Re,iIM·· 

approval for more thart Of.e year 

State 

Punjab 

Punjab 

U.P. 

U.P. 

Gujarat 

Date of 
receipt in 
Planning 
Commission 

5.6.84 

29.4.87 

10.5.85 

S.7.8S 

31.12.82 

Reasons for pending 
clearance 

Inadequate funds in 
State Plan. 
Clearance from inter-
State aspects awaited. 
Inter-'State aspects bet-
.ween UP and Haryana 
are yet to be reso1ved. 

Inadequate funds in 
State Plan. 

Inadequate funds in 
State PlaD. 

6. Madhur Braach Canal Karnataka 27.3.84 Inter-State aspects yet 
(t.' MW) to be ..... 
~~~----------------------------~ 
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/II. Water Supply and Sanitation Projects 

Sl.No. Name of the Project/State 

1. Rural Water Supply to the left out 
hem lets (Himachal Pradesh). 

2. Uttar Pradesh Sub-project VI for 
posing to Netherlands Governm~t. 

3. *Water Supply and Sewerage for 
Guwahati and Jorhat (Assam). 

4. *Maharashtra Water Supply & 
Sewerage Project, Phase-II. 

Estimated Cost 
(Rs. lakhs) 

2695.47 

W. Houlillg and Urban Development projectl 

1. Kerala State Urbap Development 
and Shelter Project, Kerala. 

2. Urban Development Project for 
Megbalaya. 

Y. Projut Appraiuzi 
1. Master Plan for Development of 

Agricultural Produce Marketing, 
Gujarat. 

2. Fisheries Harbour at Gopalpur, 
Orissa. 

3. Settina Ul' of Thermal Power 
Centrc-Koradi Mabarashtra Ill4 
Madhya Pradesh . 

16329.00 

1649.00 

.1200.06 

• To be posed for World BasJc Assistance. 

Reasons for pendiDa 
clearance 

Reply to queries from 
State Government 
awaited. 

Project received in the 
Planning Commission 
on 16.2.1988, is under 
examination. 

The project profile was 
received in the Planning 
Commission in Dec., 
1987. The State 
Government has been 
requested to prepare a 
detailed project. 

The project was exmined 
in the Planning Commis-
sion from funding angle 
in Dec., 1986. Clarifi-
cation on a few budge-
tary aspects awaited 
from State Government. 

Firm Commitments 
ahout the availability of 
counterpart funds for 
the proposed project 
during the next 2 years 
are awaited from the 
State Government. 

Certain clarifications 
are awaited from the 
State Government 
through the Ministry of 
Urban Development. 

Under exmination. 

Comknents sent to the 
subject matter Division. 

Urader aammatioD. 
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Cosmic Ray Experiment 'Anuradha' 

300'2. SHRI PRATAPRAO B. 
BHOSALE : Will the PRIME MINISTER 
be pleased to state : 

(a) whether cosmic ray experiment 
'Anuradha' has shown significant results; 

(b) if so, the. detfils thereof; and 

lc) what are the unique features of this 
experiment 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACES (SHRI 
K.R NARAYANAN) : (a) Yes Sir. 

(b) and (c). The experiment usins 
Anuradha was carried out in Spacelab- 3 
abroad the space shuttle ChalleDJCr between 
April 29 and May 6, 1985. The instrument 
was designed and fabricated by Scientists at 
TIFR, Bhabha Atomic Research Centre 
(BACR), Bombay, Physical Research Labo-
ratory (PRL), Ahmedabad and the Indian 
Space Research Organh,ation (I SRO} , 
Bangalore. The main objectives of the 
Anuradha experiment was to obtain clues to 
the origin of a new component of energ~tic 
particles in the interplanetary space, known 
as "anomalous cosmic rays" by measuring a 
specific property of these particles, namely. 
their ionization state. The uniqueness of 
the experiment lies in its novel methodo-
logy, design and operation, which allow the 

measurement of the ionisation state of these 
cosmic rays in a simple way. The results 
obtained from the' Anuradha experiment. 
suggest that the sourci of the anomalous 
cosmic rays are' neutral particles in the 
local iqtenteHar space_ 

SC/ST FamiJies in Rajasthan . 
3003. SHRI VIRDHI CHANOER 

JAIN : Will the Minister of WELFARE be 
pleased to state :~ 

(a) the- total number of Scheduled 
Castes and Scheduled Tribes families in 
Rajasthan; . district-wise and their total 
popUlation thereof; 

(b) the number of theIb who have been 
brought above povetty line due to the 
implementation of the 20-eoint Programme; 
and 

(c) the target for the QIl'l'eat year 1 
THE DEPUTY MINISTER IN THE 

MINISTRY OF WELFARE (SHRIMATI 
SUMATI ORAON) : (a) A statement 
showing the district-wise population of 
Scbeduled Castes and Scheduled Tribes in 
Rajasthan as per \ 9 i 1 census is givCll 
below. The average size of a family in 
Rajasthan was taken as S.2 members .. 
the purpose of Sixth and Seventh Five 
Year Plans. 

(b) The number, ~f kheduled Caste 
and Scheduled Tribe families assisted ceo-

• nomically durina Sixth Plan and tbe- first 
three years of the current plan is aiven 
below: 

Year Number of famili es assisted economically ------Scheduled Castes .. Scheduled Tribes 

VI Plan 

VII Plan 

1985-16 .. 
1986-11 

1917-81 

5,31,611 

1,20,607 
1,24,802 
1,37,033 

(c) The tarsets for the current year 1988-89 are us follows 

Scheduled Castes 1,2',000 families 

Scheduled Tribes 70,000 -do-

2,05,703 

61,726 
86,616 

94,231 
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Statement 

District-wi!'! JIOPlll.ritllJ "I Scheduled C4steS and Sclltduled Tribes ill Raja5lhan 

S.No. District Total Population Population 
Population Scheduled of 

Castes ~duled 
Tribes 

1 2 .. 3 4 5 

1. Ganganapr 2,029.968 5,90,000 5,095 

2. Sawai Madhopur 11,535,870 3,28,000 348,130 

3. Bikaner 8,48,749 1,56,000 1,496 

4. Churu 1,179.466 2,31,000 5,61' 

S. 1hunjhunu 1,211 ,583 1,81,000 23,077 

6. Alwar 1,771,173 3,12,000 1,43,858 

.,. BharatJtUf 1,884,132 4,01,000 56,716 

8. Jaipur 3,420,574 5,56,000 3,80,199 

,. Sitar 1,377,245 1,89,000 36,552 

10. Ajmer 1,440,366 2,65,000 32,183 

11. Tonk 783,635 1,62,000 92,477 

12. lisalmer 243,082 3.5,000 10,680 

13. Jodhpur 1,667,791 2,59,000 40,088 
14. Nagaur 1,628,669 3,12,nOO 2,984 

15. Pall 1,274,504 2,26,000 69,694 
16. Barmer J,118,892 1,75,000 57,038 
17. lator 903,073 1,54,000 72,361 

18. Sirohi 542,049 1,02,000 1,25,245 

t 9. Bhilwara 1,310,379 2,23,000 1,21,664 
20. Udaipur 2,356,959 1,93,000 8,09,156 

21. Cbittorprk 1,232,494 1,78,000 2,23,864 

22. Bundi 5,86,982 1,11 ,000 ],18,030 

23. Kota 1,559,784 2,93,000 2,31,316 

24. Jhalawar 7,84,998 1,34,000 91,610 
25. Dunprpur 6,82,845 31,000 4,40,026 

26. Banswara 8,86,600 42,000 6,43,96' 
n 

Total 3,42,61,852 58,39,000 41,83,124 
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[Translation] 
'Launch of Insat-le' 

3004. SHRI JAGDISH AWASTHI 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Indian Satellite INSAT-
Ie was launched from France under any 
agreement between the two countries; 

(b) if so, whether India bas to pay 
some money for the purpo~e under the 
agreement; and 

(c) if so, the total amount of money 
paid to France for launching Indian Sate)-
lite? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENT OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELETCRONICS AND SPACE (SHRI K.R. 
NARAYANAN) : (a) INSAT-IC was 
launched from K ourou in French Guiana 
under a launch servIces agreement between 
Department of Space/Government of India 
and Arianespace, a French Company pro-
viding comJilerciaJ launches. 

(b) Yes. Sir. 

(c) The cost of INSAT -IC launch ser-
vices payable to Arianespace is approxi-
mately Rs. 47 crores. 

[Eng[.ishl 
Increase in Pakistan's Defence 

Budget 

3005. SHRI N. VENKATA RATNAM: 
Will the Minister of DEFENCE be pleased 
to state: 

(a) whether Government are aware that 
the Government of Pakistan has increased 
its 1988· 8 ~ defence budget by 6 -7%; 
and 

(b) if so, the steps taken to meet the 
situation? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINIS-
TRY OF DEFENCE (SHRI CHINTA-
MANI PANIGRAHI) : (a) Yes, Sir. 

(b) Government carefully monitor aU 
development having a bearing on the coun-
try's secutity and take appropriate mea-
sun~s to maintain full defence prepared-
ness at all times. 

Introduction of Computers to Cut 
Delay in Pension Payment 

3006. SHRI PRAKASH V. PATIL : 
SHRI V. TULSIRAM : 

Will the Minister of DEFENCE be 
pleased to state : 

(a) the time taken for finalisation of 
cases of payment of pens~on to the retir-
ing defooce personnel; 

(b) the reasons for not introducing 
computers at all the pension payment 
offices and for all categories of defence 
personnel to cut down delays; 

(c) when they will be introduced; 
and 

(d) the details of places where compu-
ters have been already introduced and its 
impact on delai S ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF OEfE~CE PRODUC-
TION AND SUPPLIES IN THE MINIS-
TRY OF DEFE'CE (SHRI CHINTA-
MANI PANIGRAHI) : (a) The time taken 
is three months for notification on the 
baSIS of manual processing and three weeks 
for notIfication on the basis of compute-
rised processing. 

(b) and (c). Computers have been in-
troduced in all the Pensi on Sanctioning 
offices and penSlOn payment orders of a11 
Defence Personnel (except Commissioned 
Officers) of the three Services are being 
notified on computers. Manual notIfications 
in respect of Commissioned Officers whose 
number is small is causing no problem. 
The pensionary awards of Defence Secu-
rity Corps and Army Posta) Service Per-
sonnel are also being processed manually. 
There are 110 immidiate plans to introduce-
computerised notifications in respect of 
these categories whose pension sanctions 
are being done manually. 

(d) Computers have been introduced 
in Controller of Defence Accounts (Pen-
sions), Allahabad, Controller of Defeace 
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Accounts (Navy), Bombay and CORtroller· 
of Defence Accounts (Air Force) New 
Delhi. The processing time of pension 
claims by the Pension Sanctioning Autho-
rities has been brought dQwn from three 
months to three weeks. 

Anomalies Comruittcc 

3007. SHRI SHANTARAM 
POTDUKHE : Will the PRIME MINISTER 
be pleased to refer to the reply given on 
6.4.88 to Unstarred Question No. 5989 
regarding upgr.ldation of pay scales and 
state: 

(a) \\hether the Anomalies Committee 
set up to se ttle the anomalies arising out 
of the implementation of -the Fourth Pay 
Com!11l<;si-on's recommendations bas since 
submitted its report s'etting forth its 
decisions; 

(b) if so, the details thereof and 
Governmen't reaction thereto: and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PERSONNEL, PUBLIC 
GRIEV A. ""CES A~D PEr-..SIONS AND 
Mli-IJSTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDA::-'!BARAM) : (a) to (c). The 
anomalY Committee of the Departmental 
Councli (JCM) of the Department of Per~ 
sonneI and Traini::1g to settle the anomalies 
ari<;ing out of the implementation of the 
Fourth Pay Commission's recommendation 
bas been set up with effect from 1st August, 
1988. The Staff Side is ~:et to submit 
their proposal.; before the Anomaly Com-
mi~tee. 

Rare Collection of Gandhij:'s Papers 
and Letters 

3C08. SHRIMATI VSHA CHOU-
DHARY : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state: 

(a) whether a rare collection of 
Mahatma Gandhi's papers and letters to 
one of his South African disciples bas been 
bought by Government in London in the 
last week of July, 88; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH) : (a) Yes, 
Sir. 

(b) Government participated in the 
auction of letters and papers written by 
Mahatma Gandhj conducted by Sothebys 
of London and secured approximately 
eighty letters of Gandhiji as well as five 
boxes containing papers of Henry Pollak 
relating to Gandhiji and Indian affairs. 

.l\tIuslim Community as Backward 

3009. SHRI SYED SHAHABUDDIN : 
Will the Minister of WELFARE be pleased 
to state: 

(a) the names of the States which have 
recognised Muslim Community as a B~ck­
ward Class; 

(b) the names of States whi<:h have in-
troduced reservation in publ ic employment 
in favour of the Muslim community on the 
grounds of backwardness; and 

(c) the extent of reservation in each 
case? 

THE DEPUTY MI:-"ISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI ORAON) : (a) to (c). The infor-
mation is being collected and will be laid 
on the Table of the House. 

Modern Space Fuel Plant in 
Andnra Pradesh 

3010. SHRI RADHAKANTA 
DIGAL : 
SHRIMATI D.K. BHAN-
DARI: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether Government have set up 
a modem space fuel plant in Andhra 
Pradesh; 

(b) if so, the extent of imported techno-
logy used in setting up of this space fuel 
plant; 

(c) the different manufacture work 
proposed to be taken up in the plant? . 

(d) it's estimate cost; and 

(e) the details thereof? 



93 Written Answers SRAVANA 26, 1910 (SAK..4) Written Answers 94 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE 
IN TH~ DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACES (SHRI 
K.R. NARAY ANAN): (a) to (c). No, 
Sir. However, a plant using the tech-
nology developed by the Vikram Sarabhai 
Space Centre of the Ind ian Space Research 
Organisation under t'1d Department of 
Space for the productwn and supply of 
Unsymnietrical Di Methyl Hydrazine 
(UDMH) and Mono Methyl Hydrazine 
(MMH) which arc lw~d as liquid fuel in 
the Indian Launch Vehicle Programme, 
has been ~et up by Mis. Andhra Sugars 
Limited, Venkatarayapuram, Tanuku, 
Andhra Prade"h. 

(d) and (e). M/s. Andhra Sugars Limi-
ted have imested about Rs. 20.00 lakhs 

for a pilot plant (12 metric tonne per 
annum) and around Rs. 120.00 lakhs for 
scaling up to full production level (90 
metric tonnes per annum). 

Enhancerilent of Post Matric 
Scholarship 

3011. SHRY ANADI CHARAN DAS : 
Will the Minister of WELFARE be pleased 
to state: 

(a) whether the proposal from Govern-
ment of Orissa for enhancement of the rate 
of Post Matric Scholarship to Scheduled 
Castes and Schedu led Tribes students has 
been pending before Union 'Government; 

(b) if so, the details thereof;-and . 

<c) when the decision will be taken in 
this regard '? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI ORAON) : (a) No Sir. 

(b) and (c). Do not arise. 

President's Assent to Bill 

3012. SHRI ARVIND NETAM: Will 
the Minister of HOMF AFFAIRS be pleased 
to state: 

(a) whether Union Government have 
received Madhya Pradesh Anusucttit Kshetra 
Viniyam.Bill for President's assent; 

(b) if so, when; 

(c) whether the BIll has been accorded 
assent by the PresIdent; and 

(d) if not, the reasons for delay'? 

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH): (a) and (b). The . 
Madhya Pradesh AnusucbIt Kshet:a Prasha-
shan Viniyam, 1 ~84 v.as rec.eIved on 
31.12.1985 for the President's assent. 

(c) and (d). Th~ Vlll:yam was dIscussed 
with the Government of Maoh)<l Prcl.Gesh 
which agreed that it need.!d rev 1:,100 to 
make it workable. Th..: Stdte Gov.:rnment 
have set up a Commntee to eXa:D,.1C and 
finalise a reVIsed V Illly..lr,~, and haH: h.tlIDlit-
ed that the modIfied VI.d)<.1!il \\hould be 
submitted to. the GovCrn:11ent of Injla for 
approval. Henle, no aCtlO;1 I" reqmreJ to 
be taken on the VIl11yam recelved carher. 

Snags in I~SAT-!C 

3013. SHRI HARIHAR SORE.S : 
SHRI V!JAY KlJMAR 
YADAV: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether some snags ha\ e been 
developed in INSAT-IC; 

(b) if so, the steps taken to rectify it; 
and 

(c) tht! details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND ~lI~ISTER OF Sl A IE IN 
THE DEPART~lENTS or OCEAN 
DEVELOPME:"oIT, ATOMIC ET\ERGY. 
ELECTRONICS A~D SPAC~S (SHRI 
K.R. NARAYANAN) : (d) t~ (c). Yes, 
Sir. On July 29, 1988 one of the t\\O 

spacecraft pcn\cr buses de\eloped an ano-
maly leadbg to about 50% loss of power. 
WhIle attempts are continuing to rectIfy the 
faulty bus line, with the properly working 
power line: INSAT-1C has been declared 
oper3tional to prhvidc the follo\\ ing ser-
vices: 

1. The complete meteorological imag-
ing mis'iion. 

2. The complete data relay services.'" 
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3. One high power S-band transpon-
der for TV broadcasting (out of 
two). 

4. Six C-band transponders out of 12, 
capable of providing approximately 
2000 two-way long distance tele-
phone circuits as compared to 
about 4000 circuits the INSAT-
IB carries. 

Since substantial portion of INSAT -Ie 
services can now be fully utilised, corrective 
action to restore the remaining part of the 
services at (3) and (4) abov\! will he taken 
only after certain rectification procedures 
being simulated by scientists of the Depart-
ment of Space and the Ford Aerospace 
Corporation are completed and also risk 
factors are carefuIIy evaluated. 

Appointment of Retirt'd Offidals as 
Ambassadors/HIgh Commiss.~oners 

3014. SHRI V. TULSIRAM : Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state : 

l'oame of retired 
official 

i. Air. Chief Marshal 
I.H. Latif <Retd.) 

2. She Mehmood Bin 
Muhammad 

3. Dr. P.C .. Alexander 

4. ACM (Retd.) 
Dilbagh Singh 

5. Adml. (Retd) 
O.S. Dawson 

6. ~. K.T. Satarawala 

7. Sh. K. Sankaran Nair 

*8. She P.K. Kaul 

9. Sh. T.N. Kaul 

10. Sh. Vaman Sardesai 

11. She M.K. Rasgotra 

(a) the details of retired oflidals of all 
categories who have been appointed Arnbas-
sadors/High Commissioners during the last 
three years" year-wise; 

(b) the countries where they were post-
ed; 

(c) the reasons for appointing the 
retired officials as Ambassadors etc.; 

(d) whether Government propose to 
impart specialised training to the officials in 
service in regard to performance of their 
duties as Ambassadors/High Commissioners; 
and 

(e) if so, the details thereof? 

THE MINISTER OF ST A4fE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(PROF. K.K. TEWARI): (a) and (b). 
Details of retired officials of all categories 
who have been appointed Ambassadorsl 
High Commissioners duri'ng the last thrce 
years, year-wise and their places of posting 
are as follows : 

Year Country 

1985 France 

1985 Saudi Ariabia 

1985 U.K. 

1985 B!'aziJ 

1985 New Zealand 

1985 Mexico 

1986 Singapore 

1"986 USA 

1986 USSR 

1988 Angola 

1988 U.K. 

*Shri P.K. Kaut relinquished charge of the post of Cabinet Secretary on appointment 
as Ambassador to, the U.S.A. He attained the age of superannuation during his 
tenure there. '1 
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(c) The retired officials had distinguish-
ed themselves in their respective fields and 
were expected to perform well in their 
assilnments. 

(d) No, Sir. Officers of the service 
,ain sufficient experience during the course 
of their career to discharge effectively their 
dutiat as' Ambassadors/High Commissioners. 

fee) Does not arise. 
Research Units/Centres EnC(aged in 

. _ OceaD D.'¥elGpmeDt 

341;: SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the PRIME MINISTER 
Ale plea= -to state: 

(a) the number of research units/centres 
toaether with theIr locations engaged along 
India's coastline under the Department of 
Ocean Development; 

(b) the details of the research vessels 
with the Department; and 

(c) wbethel Government propose to 
open some ocean development or research 
units in the State of Kerala; and If so, the 
details tbereof ? 

THE MINISTER OF STATE IN THE 
'MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACES (SHRI 
K.R. NARAYANAN): (a) 1 he Depart-
ment of Ocean Development does not have 
research units/~ntres along India's coastline 
dtrectly under its administrative contro). 

(b) The Department of Ocean Develop-
ment have an Oceanographic Research 
Vessel "Sagar Kanya" and a Fisheries and 
Oceanographic Research Vessel "Sagar 
Sampada". 

(c) There i$ 110 PfOPQsal at present to 
open resea(ch units by the Department in 
the State of Kerala. Ho~ever. a project 
sponsored by the Department of Ocean 
Developmeat through the Indian Insti tute of 
Technology, Madras on harnessing of the 
v.ave energy is being implemented at Vizhin-
jam, Kerala. 

:o,t.. ftAJll. ~d"'ll 8.1" Station, 
" , S\:trlratruiclar HiIIl, 

Antantlca 
3016. DR. B.L. SHAILESH : Will the 

PR1ME MINISTER be pleased to sta~e : 

, (a) whether the data received from the 
Indian base station, Schiramachar HiHs, 
Antarctica so far has been processed, utilis· 
ed and disseminated; and 

(b) if so, the results achieved thereby in 
the various spheres 1 

THE MlNISTER OF STATEI:~ THE 
MINISTRY OF SCIENCE AND TECH!'iO· 
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC E~ERGY, 
ELECTRONICS AND SPACES (SHRI 
K.R. NARAYANAN) : (a) There is no 
permanent Indian base station yet at the 
Schirmacher hills in Antarctica. However, 
during the ex.pedltions to this area, Indian 
5cientists have gathered ~ a consIderable 
amount of data which IS at various stages 
of utlltsatioil and dissemination. 

(b) In the field of geology, the data 
collected from the Schirmacher halh have 
increased our understanding of the nature 
and extent of the dominant rock types and 
mineralisation there. In the field of geopby· 
sics, the data collected have revealed mfor-
mation on the ages of the rocks and their 
electromagnetic and magnetic properties. 
Remote sensing data ba\e also generated 
mformation on rock types, ro~k formatio:1. 
water bodies, types of lee fields a ld types 
of Ice. Biological investigations In the 
Schirmacher area have increased our under-
standing of the kind of life available in and 
around the hilly region and in the fresh 
water lakes. 

Recruitment to ITOP 

3017. PROF. NARAIN CHAND 
PARA"SHAR : Will the 1\tinister of HOME 
AFF AIRS be pleaseJ to refer to the reply 
given on 7 August, 1987 to Unstarred 
Question No.1 833 regarding expa:lsion in 
Indo-TIbetan Border Police and stale: 

(a) whether the 6 additio:1al rattaJions 
of ITBP for deployment on J & K-Tibet 
and U.P. Tibet Borders for strengthening 
vigilance there have since l'e~n set ur; 

(b) if ~O, the details arout the recruit-
ment incluc!; nl the names of places y,;th 
dAte, where it was conducted; and 

(c) if pot, the dates by which the 
Batt~1ipIl$ would be raised and whether 
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steps would be taken to see that hHI States 
hke Himachal Pradesh are given their due 
share in the recruitment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM-
BARAM) : (a) In accordance with the 
phaseti programme for raising six additional 

1. Jammu and Kashmir covering areas of 
Kupwara, Panthachowk and Jammu 

2. Delhi 

3. Himachal Pradesh covering areas of 
Chamba, Nahan, etc. 

4. Uttar Pradesh Hill areas of Almora, 
Pithoragarh, Najibabad, Matli and 
Srina&ar 

5. Haryana (Gurgaon) 
West Bengal (MaIda) 
Uttar Pradesh (Saharanpur) 
Madhya Pradesh (Karera) 
Bihar (Patna) 
Tamil Nadu (Kanya Kumari) 

6. Madhya Pradesh (Morena, Shivpuri 
and Rajgarh) 
Maharashtra (Nasik) 
Rajasthan (Sikkar & Alwar) 
Kerala (Trivandrum) 

battalions of !TOP, two battalions of the 
Force have been raised during the year 
1988 -89. Two battalion, will be railed 
during each of the years 1989-90 and 
1990-91. 

(b) and (c). The details of the recruit-
ments conducted during the year '198 8 are 
given below : 

1 
I 
~ 
1 
J 
) 
1 t , 
J 

No. of persons 
recruited 

100 

200 

350 

375 

400 

400 

7. Punjab covering Districts of Patiala, 382 
Gurdaspur. Ludhiana, JullundhuT, 
Amritsar, Bhatinda 

8. Chandigarh 14 

While conducting the recruitment due care is taken to ensure that recruitment is made 
from the hill States like Himachal Pradesh and Jammu and Kashmir a)50 • .. 

Attack on Iodians in Somalia 
3018. SHRIMATI JAYANTI PAT-

NAIK : Will the Minister of EXTERNAL 
AFFAIRS be plea5ed to state: 

(a) the number of Indian nationals 
killed in Somalia following the attack of 
tbe activities of tbe Somali National Mov('-
JlleIJt on tbem; and 

(b) the compensation paid by Somalia 
Government to the next of kith and kin of 
the Indian nationals who were killed 1 

lHE MINlSTBll OF STATE 1'N THB 
MINISTRY OF EXTERNAL AFFAIRS 
(P ~OF. K.K. TEWARI) : (a) Five Indian 
national. wore killed in Harccisa. Northcm 
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Somalia in the fightina between Government 
Forces and the Somali National Movement 
fiabters in June, 1988. 

(b) No compenution has been paid by 
the Somali Government to the next of kin 
of the Indian nationals killed. 

Map of India 

3019. SHRI K. RAMAMURTHY: 
Will the PRIME MINISTER be pleased to 
atate : I.. 

(a) whether steps have been taken by 
the Survey of India, Dehr&dun, to correct 
its Master copy of the map of India 
with 25 Statet and ., Union Territories; 
and 

(b) if so, the reasons as to how in 
Geoaraphy Text Books the map of India 
based on the malter copy of Survey of India 
Ihows till today 12 States and 9 Union 
Territories 1 

THE MINISTER OP STATE IN THE 
MINISTRY OF SCmNCE AND TECHNO-
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY, ELEC-
TRONICS AND SPACES (SHRI K. R. 
NAR.A Y ANt\...N): (a) Yes Sir. 

(b) The wrong depiction of States and 
Union Territories in the Geography books 
is due to the use of old Survey of India 
outline maps by the publishers concerned. 

IlDplementation of Assam Aecord 

3020. SHRI SATYENDRA NARA-
YAN SINHA : Wln the Minister of 
HOMB AFFAIRS be pleased to state : 

(a) whether Union Government and 
Govcrmnent of Assam arc in agreement on 
the question of implementation of Assam 
Accord; 

(b) if not, the points of disaareement 
and the reasons therefor; and 

(c) tbe total number of foreianers 
detected and t)105e returned to BanaJadesb 
since after the implementation of tbe qree-
ment started ? 

THE MINISTER. OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SONTOSH MOHAN DBy): (a) and (b). 
Both tho Central &ad the State Government 

agree to the need for working in close co-
operation and complete cohesion towards 
fulfillinl in to the provisions of the Accord 
in letter as well as in spirit. 

(c) the information is being collected 
from the State Government and will be laid 
on the Table of the House. 

"Launching of INSAT-IC" 

3021. SHRIMATI D.K. BHANDARI: 
SHRI Y ASHW ANTRAO 
GADAKH PATIL : 

Will the PRIME MINISTER be pleased 
to state: 

(a> whether INSAT -IC was launched OD 
22 July, 1988; 

(b) the varous experiments proposed to 
be made by this third multipurpose National 
Satellite; 

(c) whether lOme European Communi .. 
cations Satellite was the co-passenaer With 
INSAT-IC; 

(d) if so, the details thereof; 

(e) whether INSAT-IC had been built 
by some foreign Space Agency; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVE ... 
LOPMENT. ATOMIC ENERGY. ELEC-
TRONICS AND SPACES (SHRI K.R. 
NARAYANAN) : (a) Yes Si.I. 

(b) INSAT-IC is a multipurpose geo-
stationary, operational satellite meant to 
provide telecommunications, televisions and 
radio networking and weather monitoring 
scrvice'i. INSA T -IC will augment the exis-
ting INSAT System capacity and also servo 
as an on· orbit backup for INSAT-IB. 

(c) Yes, Sir. 

(d) The co-passenger with INSAT-IC 
was ECS- S (European Coamunicatioa 
Satellite). 

(e) Yes, Siru 

(0 INSAT -IC was built by the Ford 
Aerospace. Corporation. at Palo Alto, Cali-
fornia, USA. 
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Deployment of Army and Para-
Military Forets in, GnJaraf 

3-022. PROF. MADHU DANDA-
VATE: 
CHAUDHARY RAM 
PRAKASH: 

Will the Minister of HOMB AFFAIRS' 
be pleased to..,state :_ 

(a) whether the Union Government had 
deplo'Yed the army. BSF and <;RPF in 
Ahmedabad in the Gujrat State on 24 July, 
1988; 

(b) if so, the reasons for the deploy-
ment of -these forces; and 

(c) the impact of this deployment on 
the situation in Ahmedabad? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS~ 
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) Yes, Sir. 

(b) The State Government have inform~ 
ed that the forces were deployed to assist 
Civil Administration in the maintenance of 
law and order in the event of the police 
strick in the state. 

(c) According to the State Governments 
assessment the presence of ~iJitary and 
para-military forces had a salutary effect 011 

the maintenance ~f law and order in 
Ahmedabad. 

Crime against WomeD 

3023. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of HOME 
AFFAIRS be' pleased to state: 

(a) whether the attention of Govern-
ment has been drawn to the news-item 
published in ~he Indian Express (Chandi-
garh) dated 28 February, 1988 'under the 
caption '17 rapes" a day in India' which 
also highligbts the statement by the five 
Women's organisations that in most cases 
the criminals go scot (ree and aJso the (act 
that the accused, in a large number of 
cases are the custodians 01 Jaw and order 
and the victims ar; from the lower strata of . 
society; 

(b) if so, Governinent'_ reaction to 
these oomments by five orlanisldom''':ol 
women; and 

(c) tbe _steps 1aten/pro~"to. be 
taken to eradicate tbe' crime aaaitlSt~en 
and to provide adequ~. protecdoft tc, them 
and also to give severe. punishment to luch 
policemen as are involved in luch cases '? 

THE MINISTER OF STATE IN TfIE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND P.9NS10NS AND 
MINi~TEa OF STATE' I1-i, TJD!,' ~I.NJS­
TRY OF nOME AFFAIRS- - (SaRi . P. 
CHIDAMB~AM) : (~) and (b). ~1b. 
Government have seen - the newspaper 
report. 

Registratio~, investigation and preven-
tion of crimes fall within the purview of 
the State Governments/Union Territory 

'Administrations. -Data- relatiQa to number 
~f rape committed by custodians of I." and 
order, prosCCtltions/c:unvictiQllI in such 
cases, and the status 'of the victims are 110t 
compiled on all·lndia'basis. 

(c) The laws relatilll to crimea apinst 
women have been made more. atdocent. 
The Dowry Probibition N:t, 1961 -ha, been 
amended in 19~4 and 1986 to make the Jaw 
more . effective aDd deterNDt."The Indian 
Penal Code, the Criminal Procedure CtKle, 
1973 and tile Indian Evideace Act, 1872 
have also been. amended ttl deal eft"cctiv,eJy 
not only with dowry death cases but 
also with cases of cruelty to married 
women. In order _ to make aeoc:t some 
inadequacies, the Suppression of lmmqral t 
Traffic in Women 4 Girls Act has 
been amended and tbe amended Act is 
known as Immoral Traffic 'fPre~btl} Act, 
1986. In case 01 custO'diat-rape' minitDum 
punishment is 18 years u -aaaitat , ~rs 
in respect of others. ReprdiDJ l~arther 
punjah~t to POJ~ invol~,.~ such 
cases It IS for the $tate GOyeJ'DtI;'ICDb to 
take such disci plinary action ai provided in 
the service conduct rules. lostructi.;>", )!ave 
also been issued to the State Govej-nD')eDts 
that whenever, any incideqt about all~Fd 
offences committed against '~omeQ by the 
Police came to notice, prompt enquiries 
sliould be instituted' which' about4 ~ be com-
pleted in the ,sborteM P.ibJe..time.for'expe-
d.itious foJ1ow up actlOlJ. . 
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Conference to Implement UN 
Declaration on Indian Ocean 

3024, SHRlMATl BASAVARAJE~ 

SWAIU: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether India and other littoral 
States of the Indian Ocean have not been 
able to decide over a conference to imple-
ment the UN General Assembly declaration 
of the Indian Ocean as a peace zone; 

(b) if so, whether some Western coun-
tries are not favourably disposed to the 
holding of the Conference: 

(c) whether any final date and place 
for holding such conference has been 
reached; and 

(d) if so, the efforts being made in this 
r.egard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH) : (a) and (b). 
The Conference to implement the United 
Natiom Declaration on the Indian Ocean as 
a Zone of Peace adopted in 1971 has not 
been convenced so far. Due to reservations 
expressed by certain countries, thc datcs for 
the Conference have been repeatedly post-
poned. 

Year Production of Consumer 
Electronic goods 

(RI. croces) 

1985-86 1100 

1986-87 1350 

1987·88 1960 
(Anticipated) 

1988-89 2445 
(Taraetted) 

1989-90 )200 
(Taraetted) 

(c) Accordina to UN General Assembly 
Resolution 42/43 adopted in J987, the 
Conference is now expected to be held in 
Colombo at aD early date not later than 
1990. 

(d) Efforts to complete tho preparatory 
work for the Conference. which Inter alia 
should ensure the paTticipation in tbe Conre-
t-!DCe of all Great Bowers with militaTY 
presences in the Indian Ocean, are continu-
ing in the U.N. Ad-Hoc committee on the. 
Indian Ocean. 

Share of Consumer .Electr{)Ric Gopds 
in Total Production 

3025. SHRI BHADRESWER TANTI: 
WIll the PRIME ·MINISTER. be pleased to 
state the share of consumer clectroni," ,0Qds 
output in total electronic goods output in 
~he Seventh Plan period, year-wise ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE It 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENTp ATOMIC 
ENERGY. ELECTRONICS AND SPACES 
(SHRI K.R. NARAYANAN): The share 
of consumer electronics goods production in 
total electronics goods production during 
Seventh Plan period year-wise is as 
f.allows :-

Production of Total . Share of Consu-
I:.lectroruc goods mer Electronics 

(Rs. crores) in Total produc-
tion 

2880 • 38.2% 

3885 35.0% 

5285 31.1% 

'08~ 34.5" 

11550 27.'% 
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PubU catien Brought out Abroad Wher~iD 
Distorted Facts about India were 

Published 

3026. SHRI BHADRESWAR TANTI : 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to state: 

(a) the cases during the last three years 
taken up by Government against the pUQIi-
cations brought out abroad wherein facts 
about India had been distorted undermining 
our national prestige; 

(b) since when such vigilance is being 
exercised; and 

(c) what action had been taken in such 
case and with what results? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH): (a) to (c). 
The Ministry of External Affairs closely 
monitors newspapers, periodicals and books 
published abroad. Errors of facts or analysi~ 
in these publications are appropriately taken 
up by the Ministry and our Mission abroad 
with the publishers/Governments concerned 
who very often make the desired 
corrections. Such errors and distortions in 
reportiug and publications cover a variety of 
subjects and action is taken by Missions 
abroad on a continuing basis and often 
during regular briefings of the press by our 
officials. . 

Sri Lankan Refugees 

3027. SHRI BHADRESWAR TANTI : 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) the number of refugees who arrived 
in India from Sri Lanka up till June, 1988; 

(b) the amount spent on them; and 

(c) the number of refugee camps at 
present for these refuaees in tbe country ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SONSOSH MOHAN DEV) : (a) 1,34,053. 

(b) Rs. 14.12 crores. 

(c) Two-one at Mandapam in district 
llamanathapuram aad tbe other at Kotta-
patu in TirucmrapaUi district, both in Tamil 
Nadu. 

Requirement of Gas for Silicon 
Industry 

3028. SHRI BHADRESWAR TANTI : 
Will the PRIME MINISTER be pleased to 
state: 

(a) the requirement of ga"s for the silicon 
industry in the country; 

(b) whether the requirement of gas is 
being fully met by indigenous units; 

(c) if so, the details thereof; and 

(d) if not, the source thereof? 

THE M[NISTER OF STATE IN 
THE MINISTRY OF SCIENCE A~D 
TECHNOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRQNICS AND SPACES (SHRI 
K. R. NARAYANAN): (a) to (c). Present 
production of silicon industry covers polysi-
licon, single crystal and wafers. The gases 
used by India silicon industry are hydrogen 
and argon. The annual requirement of 
hydrogen and argon is around 3"5 Million 
Tonnes and 24,000 Cubic Meters resPectively. 
The total requirement is met through indige-
nous sources. 

(d) Does not arise. 

Cantonment in Raipur District 

3029. SHRI SHIVENDRA BAHADUR 
SINGH: Wlil the Minister of DEFENCE 
be pleas.!J to state: 

(a) \o\hcther Government propose to have 
a cantonment in Raipur district of Madhya 
Pradesh; 

(b) if so, by when it is proposed to be 
set up; and 

(c) if not, the reasons thereof 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINIS-
TRY OF DEFENCE (SHRI CHINTAMANT 
PANIGRAHI) : (a) No, Sir. 

(b) Does not arise. 

(c) The need has not been felt. 
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CBI Cases Against Government 
Officials 

3030. SHRI BALASAHEB VIKBE 
PATIL: Will the PRIME MINISTER be 
pleased to state: 

(a) the number of cases registered by 
the Central Bureau of Investigation for 
corruption against the Government officials 
during the last three years; and 

(b) the steps taken to combat 
corruption '1 

THE NINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVAi"CES AND PENSIONS AND 
MINISTER OF ST ATE IN THE MINIS-
TR Y OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM): (a) 3298 
cases of corruption were registered by the 
CBI against Government official during the 
last three years i.e. 1985, 1986 and 1987. 

(b) The three pronged strategy i. e. 
Preventive, Surveillance and the Detection 
and Deterrent Punitive Action has been 
adopted to combat corruption. 

Provision for Special Component 
Plan 

3U3l. SHRTMAT[ JAYANTI PAT-
NAIK : Will the Minister of WELFARE be 
plea~ed to state: 

(a) whether Government have taken 
steps to augment the Special Comt>onent 
Plan; 

(b) if so, the financial provision made 
for different states during 1987-88 and. 
1988-89 for irnplementina the Special 
Component Plan: 

(c) whether Government have a propo-
sal to enhance the outlay during 1988-89 
financial year; and 

(d) if so, the details of the additional 
aJIocatjon proposed for the year 1988-891 

THE DEPUTY MINISTER IN THE 
MINIS fRY OF WELFARE (SHRIMATJ 
SUMATI ORAON) : (a) and (b). The finan-
cial provision made by different State3 during 
1987-8 8 and 1905 8:' 8 9 for implementing 
their Special Component Plan is Rs. 1485.17 
crores and Rs. 1622.10 Crores (tentative), 
respectively. The details are given in the 
Statements below. 

(c) and (d). The Special Component Plan 
is designed to channelise the flow of outlays 
and benefits from the general sector in the 
States/Union Territories and the Central 
Ministries for the development of the Sche-
duled Castes in financial and physical terms 
atIeast in proporiion to the Scheduled Caste 
population overall. The outlays may differ 
from sector to sector. This need is impressed 
on thl! con~rned States/Union Territor'ei and 
the Central M inistties. 

Statement 

(Rs. in Crores) 

S.No. State/UT %age of SC 1987-88 1988-89 
population 

State SCP %age State SCP %age 
Plan outlay Plan outlay 

outlay outlay 

2 3 4 5 6 7 S 9 

1. Andhra Prade~h 14.~n 1539.95 J 78.59 11.59 1250.00 147.92 t 1.83 

2. Assam 6.24* 534.00 30.00 5.62 610.00 40.43 6.63 

3. Bihar 14.51 1500.00 132.15 8.81 1600.00 132.56 8.29 

4. Gujarat "J.1 S , 160.00 30.27 2.61 1275.00 34.28 2.69 

5. Haryana 19.07 585.75 40.30 6.88 600.00 50.39 8.40 ... 
6. Himachal 24.62 235.00 24.81 10.56 ~'O.OO 2fl.60 11.00 

Pradesh 
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2 

7. Karna taka 

8. Jammu and 
Kashmir 

9. Kerala 

10. Maharashtra 

11. Madhya 
Pradesh 

12. Manipur 

l~. Orissa 

14. Punjab 
1 S. Rajasthan 

16. Sikkim 

17. Tama Nadu 

18. Tripura 

19. Uttar Pradesh 

20. W.est Bengal 

21. Chand igarh 

2l. Delhi 

23. Goa, Daman 
and Diu 

24. Pondicherry 

3 

15.07 

8.31 

10.02 

4 

870.00 

375.00 

440.00 

7.14 2320.00 

14.10 1570.00 

1.25 104.98 

14.66 750.00 

26.87 
17.04 

... 5.78 

18.35 

15.12 

21.16 

21.99 

14.09 

18.03 

2.16 

15.'9 

750.00 
645.00 

57.00 

1250.00 

122.00 

2520.00 

862.00 

44.00 

541.34 

41.86 

47.00 

5 

88.21 

11.86 

39.05 

74.41 

97.17 

1.21 

56.79 

28.36 
102.17 

0.05 

132.69 

15.25 

252 22 

6 

10.14 

3.16 

8.87 

3.21 

6.19 

I.lS 

7.57 

3.78 
15.84 

0.09 

10.62 

12.50 

10.01 

79.37 9.21 

1.84 4.18 

60.05 11.09 

0.83 1.98 

7.52 16.00 

7 8 

900.00 113.68 12.63 

450.00 J 3.63 3.03 

500.00 51.78 10.36 

2430.00 85.16 3.50 

1702.00 106.64 6.26 

122.50 1.96 1.60 

835.00 71.49 8.56 

700.00 
710.00 

63.00 

1457.00 

144.00 

2540.00 

30.23 4.32 
115.42 16.26 

0.06 0.09 

177.89 12.21 

24.89 17.28 

261.69 10 30 

951.00 90.73 9.54 

46.60 2.64 5.66 

558.00 28.30 5.07 

92.00 0.53 0.58 

55.00 11.20 20.36 

Total: 18864.88 1485.17 7.87 19851.10 1622.10 8.17 

• 1971 Census. 
I nd9:..J;&t:Q'p~!lJL~reemen.t J.Q Qbta in 

Data on the Inian Otean from its 
Satellite 

3032. SHRIMATI KISHORI SINHA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether tbe National Institute of 
Oceanography has entered into an arrange-
ment with. tbe Euro_pean Space Agency to 
obtain data on the Indian ocean from its 
!'atellite; 

(b) if 50. the details thereof; 
(c) wiletber this would bell' European 

partoerJ in >~ satelliJe ~ogramme. to obtain 
s,..'"11sitive d~ta a~ut the Indian Ocean; and 

(d) if so, whether this has any security 
implications (or this country 1" 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMlC ENERGY, ELEC-
'J'RONICS AND SPACES ",(SARI K. R. 
NARAYANAN) : (a) No, Sir .. 

(b) to (d). Do not arise. 
TccbDOloV Mi~s'ion on Blindness 

in Eightb Plan 
3033L SHRI A. J. V. B MAHE-

SHWARA RAO: Will the Minister of 
PLAN :--:ING be pleased to state: 

(a) whether Government have rceiVec! 
any I'rol'osa1 for the Technology Mission 
for Engblh Plan on .blindness in. order to 
augment preventive, curative and tehabilita-
live "Programmes in the country; and 
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(b) if so, the details thereof and 
cGovcrnmcnt's des'lsion in the matter? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLE-
MBNTATION (SHRI MADHAVSINH 
SOLANKI) : (a) No, Sir. 

(b) Question does not arise. 

Military HQspitals in Bangalore ... 
3()34. SHRI V. S. KRISHNA IYER: 

Will tbe Minister of DEFENCE be pleased 
to state: ~ 

(a) the number of mili tary hospital in 
Bangalore City; 

(b) whether the Ex- servicemen are also 
eligible to take treatment' in the above 
Military Hospitals; and 

(c) whether Government porpose to 
start a military hospital exclusively for ex: 
Servicemen ? 

THE MINISTER OF STATE IN THE 
DEPARTMENt OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINIS-
TRY OF DEFENCE (SHRI CHINTAMANI 
PANIGRAHI) : (a) There is only one Service 
Hosllital in Ban.galore, namely Command 
Hospital (Air Force) Bangalore. 

(b) Ex-Servicemen drawing a Military 
pensioa are eligible to receive treatment in 
this lIospital. 

(c) No, Sir. 

Qpeoina Qf Sinsapore Vi .. OJIIce at 
BaDgalore 

303.5. SHRI V.S.· KRISHNA IYER: 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to state: 

(a) whether Government are aware that 
visas are required to visit Singapore; 

(b) whether. a large number of persons 
visit Sinlapore (rom Bangalore City; 

(e) whether the people from Bangalore 
have to 80 to Madras to get the visas for 
$~;~ 

(d) if so, whether Govem~nt propose 
to request .the Sin,aapore High Commission 
to open a visa ~ in Ba.I&H (lit)' '1 

THE MINISTER OF STATE IN 1HB 
MINISTRY OF EXTERNAL AFFAIRS 
(PROF K.K. TEWARJ) : (a) Yes, Sir. 

(b) It is not possible to find out the 
exact number of persons who viSit Singapore 
from Bangalore as city-wise break u, of 
departures from India are not Main:amed. 

(c) Yes, Sir. 

(d) No, Sir ... The question of' ad.]itions 
to consular repre<;entations of foreIgn COun-
tries in India is determined py vanous 
considerations like blhtelal relatIOns, politi-
cal need, extant of consular interests, r~i­
procity etc. The Government conducts a 
periodical review of such matters. 

Blue W ater ~ avy 

3036. SHRI G.S. BASAVARAJU: 
Will the Minister of DEFE~CE be pleased 
to state: 

-
(a) whether Government have consider-

ed the d~velopment of a blue-water navy; 
and 

(b) if so, by what time a final decision 
in thiS regard is lIkely to be talen ? 

THE MINISTER OF STATE 1'\1 THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINIS-
TRY OF DEFENCE (SHRI CHINTA)1ANI 
PANIGRAHI) : (a) and (b). S!rengthening 
and modernisatIOn of the Indian Navy are 
on-going proce::.ses. 

-. 
Misuse of Funds in Tribal Ar~as 

3037. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Mbi:,ter of 
WELF ARE be pleased to state : 

(a) whether Government have leceived 
any report from any State about the misuse 
of funds allocated for the y,dfare of the 
tribal areas during 1987-88; 

(b) if so, the details thereof; 

(c) whether Gov~rnmellt prOPJse to 
conduct any enquiry in this regard; and 

(d) if so, the t\etails thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI OR~()N) : (a) No, Sir. 
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(b) to (d). Do not arise. 

"[T·onslalio .J 
Ex-Gratia Payment to Children of 

Deceased Emloyees 

3038. SHRI MANVENDRA SINGH: 
Will the PRIME MINISlER be pleased to 
state: 

(a) whether Government give some ex-
gratia amount to the children of those 
Central Government Employees, who die in 
harness, for their study and the maintenance 
till the widow of the deceased employee is 
provided employment; 

(b) if so, the ~anner in which it is 
given; and 

(c) if not, the details of the assistance 
provi ded by Government to the dependent 
children of tl!e deceased who do not have 
any source of income ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBL1C 
GRIEV ANCES AND PENSIONS AND 
:MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM) : (a) to (c). In the 
event of death of a Central 
Govemmen~ employee while :n service, if 
the family is left in indigent circumstances, 
ex-gratia financial assistance is provided, on 
application, from the Compassionate Fund 
of the Government of India to take care of . 
the special needs of the family such as 
education of minor children. 

{Engli3h] 

Import of Airhorne Early Warning 
Systems 

3039. SHRI Y.S. MAHAJAN: Wit.1 
the Mbi'iter of DEFENCE be pleased to 
state : 

(a) whether the Airborne Surveillance 
Warning and Control System (ASW AC) 
proj~ct which wa~ to be inducted il\, the Air 
Force in about a year has not made much 
headway as the Govern'J'lent ha~ not made 
available sufficient funds for the y,roject; 

(b) if so, what substitute arrangements 
Ciovemment propose to make especially to 
meet the threat being posed by Pakistan 
who is getting American E~C ·'Hawkeye'· 
Airborne Eady Warnina ~ystem (AEW); 

(c) whether there is any proi'osal to 
import similar equipments from some 
friendly foreian countries; and 

«1) if so, how much foreip exchanae 
will be required to import a few sophisticat-
ed equipments ? 

THE MINISTER OF DEFENCE (SHRI 
K.C. PANT): (a) to (d). Government 
carefully monitor all developments having a 
bearing on our security and take appropri-
ate steps to maintain full defence prepared-
ness at all times. It will not be in public 
interest to divulge further details. 

Rehabilitation (If Ex-Senicemen in 
Punjab 

3040. SHRI KAMAL CHAUDHRY: 
Will the Minister of DEFENCE, be pleased 
to state: 

(a) the total number of ex-servicemen 
in Punjab; and 

(b) how many of them are yet to be 
rehabilitated as on 30 June, 1988 and the 
measures being taken to step np their reha-
bilitation ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI CHINTAMANI 
PANIGRAHI) : (a) The total numecr of 
ex-servicemen as reported by Rajya Sainik 
Board. Punjab is about 4.90 lakhs. 

(b) The number of ex-servicemen yet to 
be rehabilitated as on 31 March 88 is 
19,161 . as per the live register of persons 
seeking employment. Similar figure for 
30~6.88 is not yet available from the State 
Government. 

There is reservation for ex-serviccrEen 
in retruitment to Group C and D posts in 
Central Government Departmants and 
Public Sector Undertakings. For fuller utili-
sation of these vacancies. instructions have 
been issued for: 

(a) prior iatimation of vaeaneiea; thpee 
moaths in advance of recruitment, 
to the Directorate General of 
Resettlement and the Rajy.a/Zila 
Sainik Boards. 
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(b) giving 30 clear days to the Direc-
tor General, ReSettlement to con-
firm non-availability of candidates 
bofore Elereservation is done. 

(c) carry forward of reserved vacancies 
for one year. 

Further, rallies and drives are being 
Qrganised in Punjab for recruitment of ex-
servicemen in Railway Protection Foree. 
Border Roads Organisation, Banks and Coal 
Transport companies. Training courses for 
ex-servicemen and self employment schemes 
have also ~n introduced. The Government 
of Punjab has made a reservation of 15% 
for ex-servicemen in Class ill and IV posts 
as well a.s in Punjab Civil Service Class I 
and II posts. 

Allocation ror Industrial Drvclopment 
to Punjab 

3041. SHRI KAMAL CHAUDHRY: 
Will the Minister of PLANNING be pleased 
to state: 

(a) the allocation for industrial develop-
ment in the central sector tOr the year'1988-
89 to Punjab; and 

(b) the details of the programme pre-
pared in ,this regard ? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLE-
MENTATION (SHRl MADHA VSINH 
SOLANKI): (a) and (b). A. Statement 
inuicating project/scheme-wise details of 
outlays during 1988-89 for central indust-
rial projects in Punjab is given below. 

Statement 

Allocation lor Central lndust,lal P~ojects in Punjab dllring Annual plan (1988-89) 

(Rs. crores) 

S. Name of Project/Schemel 
No. Undertaking 

2 

DeptlrtmelCt of Fertilisers 

1. NallollGl Ferl;li~ers LfId., 

(a) Replacement of Electrolysis plant, Nangal 

.0:» Revamping of CAN plant, Nangal 

(c) Captive Power Plant, Bhatinda 

(d) Replacement and Ren~a1s, and Other schemes 

(e) S and T Schemes 
". (f) New schemes at Nanpl and Bbatinda 

DeptJrtme.t of P~bUc ElI/erpr/Jes 

2. H.M. T. Ltd., Mohall 

Tractor expansion and a.riculture machinery 
assembly Unit. 

Department 01 Electronics 

3. Semi-Conductor Complex Ltd., Mohali 

Allocation 
for Annual 
Plan 
1988 ·89 

3 

64.10 

18.00 

1.00 

39.25 

4.25 

0.50 

1.10 

0.64 

6.00 
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1 2 

Depa-tment of Textil,es 

.lI.. British Illdia Corp. Dhari .... al 
Modernisation, Labour rationalisation, etc. 

~linistry of Railways 

5. Rail Coach Factory. Kapurthala 

Total: 

Delay in Payment of Pensions 

3042. SHRI YASHWANTRAO 
GADAKH PATIL: Will the Minister of 
DEFENCE b:! pleased to state.: 

(a) whether Government's attention has 
been drawn to the Teport in the 'Indian 
Express' @f 25 July, 1988 regarding comp-
laints of dela) ed payments of pensions and 
death-cum-gratUity in large numbers receiv-
ed by the Indian ex-Servicemen League; 

(b) if sp, Government's reaction thereto; 
and 

(c) the remedial steps taken in this 
regard ? 

THE MINISTER OF ST ATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN r THE 
MINISTRY OF DEFENCE (SHRI 
CHINTAMANI PANIGRAHI): (a) Yes, 
Sir. 

(b) and (c). Complaints about delayed 
payments of pension and death-cum-retlTe-
ment gratUity are confined to only few 
hardcore cases of old retirees. Keeping in 
view the difficulties expressed by widows of 
old pensioners, Government have issued 
orders for simplification of documentation 
and verification. 

[Trans latfon 1 
Commissionin6 of l"arora Atomic Power 

Units . 
3043. SHRI JAGDISH AWASTHI: 

Will the PRIME MINISTER be pJeased to 
state: 

(a) whether some of the units of Narora 
AtomiC Power Station in Uttar Pradesh 
)lave since been commissioned; . 

3 

6.00 

100.00 

116.74 

(b) if so, the capacity of each commis-
sioned unit; and # 

(c) the time by which this pOwer stalion 
is likely to generate power to its run capa-
city indicating the total capacity thereof? 

THE MINISTER OF STATE IN TIm 
MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS Of' 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACES 
(SHRI K.R. NARAYANAN): (a) No, 
Sir. 

. (5) The capacity of each unit of Narora 
Atomic Power Project when commissioned 
will be 235 MWe. 

(c) The first unit of NAPP is expected 
to generat~ its full capacity of 235 MWc: in 
the first quarter of 1 989. and the second 
unit by the third quarter of 1990. 

(E"glish] 

President's Assent to Ker_l. Bill 

3044. SaRI V AKKOM PURUSHO-
TAMAN : Will the Minister of HOME 
AFFAIRS be pleased to state : 

(a) whether the Kerala Casual, 
Temporary and BadU Workers (Wages) BiU, 
1977 whicb was passed by the Keral. 
Legislative Assembly was ~ve(t for 
President't assent; 

(b) if so, whether the Union Govern-
ment had sought some c)arlficatjom from 
the State Gov~nment on the BiD; 

(c) if so, whether the clarificatiOOs 
required have been received from the State 
Government; 
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(d) if so. whether the Bill has been 
accorded assent by the President; and 

(e) if not, the reasons therefor? 

THE MINISTER OF HOME AFFAIRS 
(~. BUTA SINGH) : (a) to f .j. Yes, Sir. 

(d) and (e). The Bill is engaging the 
, attention of the Government of India. 

Rehabilitation of Widows of 
Ex-:S eni cemen 

3045. SHRIMATI D.K. BHANDARI: 
Will the M,inister of DEFENCE be pleased 
to state: 

(a) whether certain schemes exist for 
rehabilitation of widows of ex-servicemen 
who die in harness; 

(b) if so, the details tbereof; 

(c) whether certain schemes aIm exist 
for rehabilitation of widows of - ex-service-
men who die in war; 

(d) if so, the details thereQf; 

(e) whether certain schemes of self-
employment of widows of ex-servicemen 
who either die in harness or in war' also 
exist; and 

(0 if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEF~NCE PRODUC-
TION A~.D SUPPLIES IN THE 
MINISTRY OF DEFENCE (SHRI 
CHINTAMANI PANIGRAHI) : (a) to (f). 
A statement is given below. 

Statement 

1. Widows of defence personnel who 
die in harness are eligible to be provided 
with suitable Group 'C' or Group cD' civil 
appointments on compassionate grounds 
without registration in Employment 
Exchanacs, as available in the Record 
Office, Re,imental Centre, Parent Corps of 
unit/Am1ed ~ Forces Headquarters and 
other Defence Establishments, SUbjeCt to 
fulfilment of age and educational standards 
prescribed for the posts. 

2. In addition to compassionate employ-
ment mentioned above, war widows are 
~ntitlcd to tbe followin, beneftts : 

(a) Liberalised Pensionary Awards. 

(b) Priority in the matter of allotment 
of Oil Product Agencies against 
reserved quota. 

(c) Priority II·A for employment in 
Group 'C' and Group '0' posts 
filled through Employment 
Exchanges. 

(d) Complete exemption from tuition 
and other fee for children up to 
and inclusive of the first degree 
course. 

3. Widows of Ex-servicemen and widoWs 
of defence personnel who die while on duty 
can avail of the two new self-Employment 
Schemes, SEMFEX-I and SEMFEX-II to 
set up small scale industries, --transport 
service and also ventures in the farm sector 
etc. 

Other schemes for... self-employment 
include a1!otment of JCii Jawan Sta~Js/Kiosks. 
Mother Dairy/D.M.S. Milk Booths, vending 
and catering contracts at the Railway plat-
forms, allotment of army surplus vehicles 
and tractors, agency for Unit Trust of India 
and LPG transportation as and when 
av~i1able. 

Use of Minority Languages in Government 
Offices/Central Public Uudertakings 

3046. SHRI SYED SHAHABUDDIN: 
Will the Minister of HOMIi AFFAIRS be 
pleased to state : 

(a) the policy of the Government regard-
ing the use of minority languages in the 
offices of the Central Government and the 
establishments of Central Public sector 
undertakings at the local level; 

(b) whether any guidelines have been 
issued by Govemment in this regard 
particularly to regulate the disposal of 
petitions or application from the pClblic 
received in minority' languages and tbe 
introduction of public signs, name plates, 
office sign boards, etc. in the local minority 
languages; and . 

(c) whether any monitoring system bas 
been introdUced to oversee the implementa-
tion of sucb suideJines 1 
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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SONTOSH MOHAN DEV) : (a) and (b). 
According to Article 343 (1) of the Consti-
tution, Hindi is the OfficIal Language of the 
Union. Section 3 (l) of the OfficiaJ 
Languages Act 1963 authorises the use of 
English for the official purposes of the 
Union. In accordance with these provisions 
both these' languages are used for official 
purposes in the Central Government offices 
and Public sector undertakings. 

,A decision was taken by the Cent.r.al 
Government for use of languages in the 
boards of the names of the Central Govern-
ment offices and undertakings and the 
notice boards for the information of the 
public that (i) Regional language (ii) Hindi 
and (iii) English, should be used in that 
order in the non-Hindi speaking areas. 
Instructions had accordinly been issued. No 
instructions have been issued for initiating 
use of minority languages by the Central 
Government offices for sending replies in any 
language other than Hindi and English to 
petitions and applications received in 
minority languages. 

(c) Inspections are carried out by the 
Government from time to time to monitor 
the implementation of the instructions 
relatin.s to use of languages on the boards 
of the names of offices and notice boards. 

Receiving of Foreign ContributioD by 
. Organisations 

3047. SHRI SYED SHAHABUDDIN : 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) State-wise break up of the number 
of associations, registered under the Foreign 
Contribution (Regulations) Act, 1916 which 
have received foreign contribution during 
1987 or the last year for which complete 
data are available; 

(b) the break-up of the associations and 
the amount received by the object and 
purpose for which the foreign contribution 
was meant; 

(c) the number of cases of misutilisa-
tion that have come to the Dotice of 
OQ\lemment and the names of the associa-
tions involved; and 

(d) the actioD taken apinst such 
aaociatiODS 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, P~BLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM): (a) A stat{!wise 
list of the nun.Jer of receipient organisations 
in the year 1986 is given in the Statement I 
below. . 

(b) A large number of organisations in 
the country are reporting receipt of foreicn 
contribution for variolls purposes provid~d 
for under the RUles. 10 view of the volu-
minous nature of information involved it is 
not feasible to furnish these detail$. 

(c) and (d). As on date there are 25 
organisation/persons who have been 
prohibited from accepting any foreip 
contribution and 27 associations 
which are under essential obligation to 
obtain prior permission before acceptin& 
any foreign contribution pursuant to viola-
tion of the ~aricus provisions of the Act by 
them. List of the names is - given in the 
Statements n and III below. 

Statem~nt I 

~ame of the State 

kndhra Pradesh 

Assam 

Bihar 

Gujarat 

Kera1a 

Madhya Pradesh 

Tamil Nadu 

Maharashtra 

Karnataka 

Orissa 

Punjab 

Rajasthan 

uttar Pradesh 

No. of organisation 
which have received 
Foreign Contribu-

tion in 1986 

2 

/475 

51 

201 

256 

915 

167 

962 
615 

527 

100 

42 
41 

237 
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West Bengal 

Jammu & Kashmir 

Nagaland 

Haryana 

Himachal Pradesh 

Manipur 

Tripura 

Meghalaya 

Sikkim 

Delhi 

Andaman & Nicobar 

Lakshadeep 

Dadra & Ngr. Haveli 

Goa, Damad and Diu 

Pondicherry 

Chandigarh 

Mizoram 

Arunachal Pradesh 

Statement·II 

2 

331 

13 

9 

12 

25 

24 

1 

61 

2 

225 

3 

\) 

2 

61 

34 

5 

4 

o 

As'odMJolls p:oh!bllt'd from rt'CCIV. '/g 
for('is:" C JlHr,hutwn u,rd .. , F"rI.'Ign 

Cont r lbf4'ifJn (Rt'gu'a j.lI) 
Act, /Y76 

1. Rural Action Development Dist. 
Cuddapah, Andhra Pradesh. 

2. Bhopal Technical Vocational Train-
ing Centre, Arera Colony, Bhopal. 

3. Beracah Christian Mission, 
Tlruchy, Tamil Nadu. 

4. Siloam Christian Aid Mission (P) 
Ltd, Tiruehy, Tamil Nadu. ' 

5. Shri R. I Connected with 
KOlmalanathan I Organisations at 

I SI. Nos. 3 
6. Mrs. Helen I and 4 

Rebecc I 
7. Action for peopl~s participation 

and Envit onment Care, Ashokha, 
Marina Drive, Ernakulam, KeraJa. 

8. Social Action Movement of 
Iddukki, Pulianmala-6855SS, 
Dist. Idduki, Kerala. 

9. Anakkara Vikasana Sanglam, 
H. No.3, Ward No. IV, Chakka-
patton Panchayath, Anakkara 
685512, Idduki, Kerala. 

) O. High Ra~ge Integrated Develop-
ment Society for· Social Amity AP 
VIII, 124 Mooshikatt Buildings 
Annexe, Ayyappan Kovil P.O. 
Jdduki. Kerala. 

11. Society for Action with the poor. 
H. No. 1"26, Ward No. V. 
Mangalath, Pannivizha, Addoor 
P.O. Pathanamthitta Distt. Kerala. 

12. Baba lagtar Singh of Kar Sava 
Organisation, Taran Tarao. Distt. 
Amritsar Punjab. 

13. Shri Krishvardan Baharilal Hing-
wala, 17 Koregaon, Pune. 

14. Shri Surinder Mohan Singh, D-1 
Flats No. 103, Yogi Park, 12-A, 
Koregaon Park, Pune. 

15. Shri Narain Das, C/o R.K. 
Aggarwal, Yak and Yeti, Apart-
ments, Bund Garden Road, Punc. 

16. Shri Lal Pr1sad Singh, 99/2, 
Yerewada, Pune. 

17. Mrs. Hemlata Das Bosiers. 38, 
Koregaon Park, Pune. 

18. Shri Jaspal Singh, 32. Koregaon 
Park, Pune. 

19. Shri Ashok Kumar Bhashar, C/2, 
Spartes Luxury Deccan College 
Road. Yerwada. Pune. 

20. Shri Devandra Singh BewaI, 17, 
Koregaon Park, Pune. 

21. Shri Vishwabandhu Shukla, 352/9. 
Boat Club Road, Pune. 

22. Shri Mukesh K. Batda. Satyan 
Flat No. 40 S-B. Simpili Road. 
BoriviIi (W)J.wlk>mbay~92. 

23. Shri oNarendra Kumar Gulab 
Chand Jain, 3~t Koragaon Park, 
Pune.,.. 
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24. Islamiya College, Kuttiyadi, Cali-
cut Distt. Kerata. 

25. Community Service Society, Nager-
coil, ~nyakumari, Tamil Nadu. 

Statement-III 

A'Jocialion rcqulrqJ to take prior pe1miS4ion 
"/Ida lhe: FureiKIl COnlflbullOn 

(Rfgulattall) Act. 1970 

1. Partner~hip Mission Society. 
Manipur, Sailwal, Churchandpur, 
Manipur. 

2. Indian 
Christ, 
Pradesh. 

Evangelical Church of 
Andhra . Hyderabad, 

3. Society for Developing Gramdans, 
Govindpur, Mirzapur, U.P. 

4. Comprehensive Rural Operations 
Sense Society. 1-69, Snehapuri, 
Nacharam. Hyderabad. 

5. Velemegna Good New~ Society 
Hospital, Bidar-585401. 

6. Rura] Development Trust, Banga-
Iere Highway, Anantpur, Andhra 
Pradesh. . 

7. Rayalseema Development Trust, 
Bangalore Highway, Anantpur, 
Andhra Pradesh. 

8. Darussalam Arabic College Com-
mittee, Nandi, Nandi Bazar, 
Katalur, Kozhikode, Kerala. 

9. Daltonganj Catholic Diocese, 
Daltonganj, Palamau, Bihar 
(Punjab National Bank, Daltonganj, 
A/c. No. 2614). 

10. Anand Niketan 
Anand Nlketan 
Rangpur, Baroda. 

Ashram Trust, 
Ashram P.O. 

11. Christian Institute for Study of 
Religion and Society. Banga)ore. 

1 2. Shanti Niketan Social Service 
Centre. Pallaveddy. KaJasepaeJ, 
Cuddal'ah, Andhra Prad~h. 

13. Christian Social and Welfare 
Association. Kalaspad. Cuddapah, 
Andhra Pradesh. 

14. AU India Islamic Foundatiqn Trust, 
68, Annasalai, Madras (includioa 
its branches and units). 

15. Christian Hospital, Burbai' Road, 
ShahdoJ, Madhya Pradesh. 

J 6. Liberation Movement for Women, 
Mangalapuram (Via) Kedar (T.N.) 

17. Peoples Multipurpose Development 
Society, Freternity Centre, 
Mangalapuram (Via), Kedar (T .N.) 

18. National Association for the Blind,. 
Madhya Pradesh, State Branch, 
In<tore, Madhya Pradesh. 

19. Gramodya Chetna Mandai, Distt. 
Dastar, ~adhya Pradesh. 

20. Development Prog~amme for Inland 
Fisherman Commuruty Kundara, 
Quilon, Kerala. 

21. Action for Welfare and Awakening 
in Rural Environment, Lake Hill 
Road, Hyderabad-500463. 

22. Diocese of Kohima, Nagaiand. 

23. Vi1lage Welfare Society, West 
Bengal. 

24. Nehru Foundation for Dev~lop­

ment, Ahmedabad. 

25. Banwasi Sewa Ashram, Mirzapur, 
D.P. F 

26. Association for Voluntary Agencies 
for Rural Development, New 
Delhi. 

27. Socio Religious Centre, Calicut, 
Kerala. 

Transfer of Djstrict Collectors 

3048. SHRI K. RAMAMURTHY : 
SHRIMATI GEETA MUKHER-
JEE : 

WilJ the PRIME )1INISTER be pleased 
to state: 

(a) the State-wise break-up of the 
Djstrict Collectors who have been transfer· 
red in less than two years from their pests 
since 1985; anrl 

(b) the steps being taken to ensure that 
tlte District Collectors remain in their posts 
for at least a mjnimum peridd of three 
years 7 
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THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI P. CHIDAMBARAM): (a) Infor-
mation is given in the Statement below. 

(b) Transfer and posting of lAS officers 
while working in the State cadres are the 
concern of the State Governments. However, 
Government of India have issu~d guidelines 
to the effect that District Collectors should 
be. as far as possible~ kept on the same 
post for atleast a period of two' years in 
the interest of administrative efficiency and 
also career development of the officers 
concerned. 

Statement. 
State wise Breakup 0/ the number of lAS 

o/jicers posled a.' Di,rricr Co/lec/orl 
VilIfier Megl,trate/O.-pury Com-

ml'.IOI er and Trans/e,ed from 
,hOle postl b fore compie/IOTI 
O/IWO yearl since 1-1-1985 

State/Cadre Number of Officers 
posted as Dt. Collec-
tor/Dt Megistrate/Dy. 
Commissioner and 
Transferred before 
Completion of two 

year!. 

2 
........ .....--

1. Assam-Meghal~ya 26 

2. Andhra Pradesh 35 

3. Bihar 36 

4. Gujarat 16 

~. Himachal Pradesh 3 

6. Haryana 19 

7. J & K 1 

8. Kerala 18 

9. Karnataka 2S 
-" 

10. Maharasbtra 8 

11. Madhya Pradesh 40 

12. Muipur· Tripur. 14 

13. Napland 5 

14. Orl_ 14 

1 2 
1 S. Punjab 6 

16. Rajasthan 27 

17. Sikkim 7 

18. Tamil Nadu 31 

19. Uttar Prade3h 41 

20. Union Territory 13 

21. West Bengal 12 

Alternative for ASW ACS Programme 

3049. SHRI K. RAMAMURTHY j 
WiJI the Minister of OFFENCE be pleased 
to state: 

(a) whether the Airborne Surveillance 
Warning and Control System (ASWACS) 
programme has been given a Jow priority by 
the Defence Research and Development 
Organisation; 

(b) if so, the reasons therefor; and 

(c) the steps being taken alternatively 
to ensure air defence of India ? 

THE M1NlSTER OF DEFENCE (SHRl 
K.C. PANt) : (a) to (c). Government keep 
under constant review all developments 
having a bearlDg on our security and take 
all necessary action to maintain full defence 
preparedness at all tHnes. It is not in public 
interest to give the detaIls. 

Tra"fel Agents -\pproved by leeR 

3050. SHRI RAJ KUMAR RAI : WIll 
the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) the names of travel agents approved 
by the Indian CouncIl for Cultural Relations 
and their terms and condi ions; 

(b) whether some of the travel agents 
were removed from the approved panel, and 
if so, the reasons therefor; 

(e) wbether the travel qents removed 
from the "'PPfowd pene} have been taken 
ba~k; aOQ 

(d) if at'. what terms and conditions ~ 
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THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(PROF. K.K. TEWARI) : (a) 

(1) MIs. Balmer Lawrie & Co. Ltd., 
Flat 1 & 2, Nehru Place, New 
Delhi. 

(2) Mis. Ashok Travel & Tours, 
Kaniskha Plaza, 19, Ashok Road, 
New Delhi 

(3) MIs. Thomas Cook, Hotel Impe~ 

rial, Janpath, New Delhi. 

(4) MIs. Travel care C-lS, Connaught 
Place, New Delhi 

(5) NtIs. Mercury Travel (1) Ltd., 
Jeevan Dhara. Building, New 
Delhi. 

The first 2 agencies are in the Public 
Sector whereas remaining 3 are in the Pri-
vate Sector. The following services are 
offered b y the Agencies free of charge: 
(i) arrange passports, Oi) endoresement of 
visas, (iii) preparation of itineraries, (iv) 
air, railway and hotel bookings. (v) foreign 
exchange permits, (vi) RBI clearance, (vii) 
transfers at the airports, (viii) delivery of 
tickets to the passengers. 

(b) There were two cases of temporary 
removal from the panel, details of which 
~e given below : 

(i) MIs. Thomas Cook were sU5pended 
in September, 1 9 S 7 after one of 
the passengers with a confirmed 
booking wa') initially denied a seat 
on a flight. 

(ii) Mis. Travel Care were suspended 
in October, 1987 when they edrnit-
ted that they did not have adequate 
liquidity for settling their. bills 
With the airlines. 

(c) Yes, Sir, 

(d) Both the agencies had '8 good record 
of service otherwise and were brought bac:k 
on the panel after a taken penalty period. 
Their periorrna.Dce has ~n satisfactory so 
far. ' 

Satenit~ for Ocean 

3051. SHRI RADHAKANTA DIGAL : 
Will the PRIME MINISTER be please4 to 
state : 

(a) whether Government have a propo-
sal to launch a satellite exclusively for oeenn; 

(b) if so, tbe expected time of launch-
ing such a satellite; and 

(c) the preparation mC)de, if any,. io 
this regard? 

.THE MINISTER OF STATE IN THE: 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY, ELEC-
TRONICS AND SPACES (SHRI K.R_ 
NARA YANAN) : (a) to (c). There is nOl 
proposal at present to launch a satellite ex-
clusively for ocean applications. However, 
system level studies are underway in the 
definition of requirements of instruments 
and the satellite platform, for a future ocean 
applications programme. However, some 
basic parameters Juch as photo plankton 
density distribution is being regularly 
gathered by IRS whicb may prove to be 
useful in locating fish shoals~ 

SCjST Employees in Urallhna 
# Corp(;ration or India-

3053. SHRI ANADI CHARAN DAS : 
Will the PRIME MINISTER be pleased to 
state: 

(a) the total number of employees work~ 
ing in Uranium Corporation of India Limi-
ted, category-wise as on 31 March, 1985 
and 31 March, 1988 vis-a-vis the number 
of . Scheduled Caste/Scheduled Tribes 
amongst them; 

(b) the number of reserved posts calried 
forward to 1986,1987,1988 and reasons 
for not flUing these posts; 

(c) the number of reserved posts lapsed 
during the years 1986, 1987, 1908 after 
being carried forward for three years; and 

(d) the number of reserved posts lying 
vacant at present and the reasons therefor 
and t"'1e steps taken to fill the backlog 
of these reserved posts? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY, ELEC-

TRONICS AND SPACES (SHRI K.R. 
NARAYANAN) : (a) Relevent information 
is compiled annually on calender year basis 
and hence the information is as on 1.1.1985 
and 1.1.1988 instead of 31.3.19"'35 and 
31.3.1988. 

As on 1.1.1985 As on 1.1.1988 ---
Total No. of SC/ST Total No. of 

Employees 
SC/ST 

Group A 

Group B 

Gro~p C 

Group D 

Employees 

91 

96 

974 

1622 

(b) Reserved posts carried over to 

1986 

19S7 

1988 

9 

16 
5 

These posts could not be filled in the 
reI event years as the persons of requisite 
qualifications/suitability to the job were not 
available even though the posts were adver-
tised/Re-advertised as provided in relevent 
rules. 

(c) No reserved posts lapsed during the 
year 1986, 1987 and 1988 after being 
carried forward for 3 years. 

(d) There are 5 reserved posts lying 
vacant at present. The reasons for not fill-
ing in these posts by SC/ST are the same as 
explained in "b" above. 

Following steps have been taken to fill 
the backlog of these reserved posts : 

0) With a view to attracting SCjST 
candidates 'UCIL invariably men-
tions in aU the advertisements 
released to the press and in the 
requisitions placed on Employment 
Exch~s about the reservation 
provisions, facilities and relaxa-
tions available for SC/ST candi-
dates. 

(2) Vacancies in Group 'C' and '0' 
categories are invariably notified to 
Employment ExchaDg~ and adver-

5 

Nil 

181 

998 

92 

109 

1080 

1889 

s 
1 

202 
1266 

tised in News Papers in case non-
availability certificate is granted by 
Employment Exchange. Seletion is 
made out of the candidates spon-
sored by Employment Exchange! 
Applying against advertisement. 
Whenever candidates from the 
minority communities arc availabie 
for consideration, VCIL includes a 
minority community member on 
the Selection CommIttees. 

New Central Projects for Kerala 
3054. SHRI VAKKOM PURUSHO-

THAMAN : Will the Minister of PLAN-
NING be pleased to state: 

(a) whether the Planning Commission 
has apptoved any new projects for Kerala 
to be implemented as a part of the Seventh 
Five Year Plan; 

(b) if so, the details thereof; 

(c) the extent of expenditure to be borne 
by Union Government and share to be 
borne by the State Government for each 
such project: and 

(d) the expected time of completion of 
these projects ? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLE-
MENTATION (SHRI MADHAVSINH 
SOLANKl): (a) to (d). The names of 
Central Projects sancti oned during the 
Seventh Five Year Plan in Kerala and other 
details thereof are given in the Statement 
below, These projects are Centrally-funded. 
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Statement 

De,'ails of on-going Central projects cOsting o.,er RI. 20 croreJ taken 
up in tile Seventh Plan in Kuala, as monitored by tlte MI"istry of 

Programme Implementation 

S. '$cctors! Date of Date of 
No. Projects/ Govt. commis-

districts approval sioning 
original antici-
(revised) pated 

Pet,oleum 

1. Aromatic 87/12 98/02 
production, 
Cochin, Kerala 

surface Transport 

2. Cochin : 86/03 89/03 
Dredger to 
replace Lady 
Wellington, 
Kerala 

3. Cochin: 88/ 02 91/02 
Container 
Handling 
Equipment, 
Kerala 

Support Facilit:es for Navy Vessels 

3055. SHRI BALASAHEB VlKHE 
PATIL : Will the Minister of DEFENCE 
be pleased to state : 

(a) whether support facilities for six 
special vessels procured by the Navy from a 
foreign country have not been creaced so 
far even though these were procured between 
1983 and 1984; 

(b) if so, the reasons therefor; and 

(c) when the support facilities are ex-
pected to be ready ? 

THE MINISTER OF DEFENCE (SHRI 
K.C. PANT): (a) and (b). The establish-
ment of the requisite support facilities for 
the six vessels procured from a foreign sup-
plier was delayed on account, inteT alia, of 
the following reasons : 

(i) the plannina and firming up of 
requirements of shore support 
facilities is a time consuming 
activity; 

(Rs. in cfores) 

Antici- Expen- 1981-88 Cumll-
pated 
cost 

15.80 

21.29 

53.71 

diture Expen- lative 
till March ditute Es~-
1987 diture 

1 S.S 1 18.81 34.39 

0.00 0.00 I." 

0.00 0.00 0.00 

(ii) the procurement of the requisite 
repair and maintenance technology 
from the foreign supplier took 
considerable time. 

(c) By November, 1989. 

NOD-Charging of Emigration 
Endorsement Fees by RPOs 

3056. SHRI BALASAHEB VIKHE 
PA TIL : Will the :Minister of EXTERNAL 
AFFAIRS be pleased to sta tc : 

(a) whether emigration endorsement fees 
has not been charged by several lleaioDaI 
Passport Offices in the country; 

(b) if so, the reasons therefof; 

(c) whether this has resulted in a-Jou 
of revenue to Government; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(PROF. K,K. TEWARI) : (a) and (b). Yes, 
Sir. The Emisration endorsement fee of 
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R.s. 10 was not charged by the Passport 
~'offices in the country with effect from the 
due daiF of 1.10.85. This was due to the 
fact that these passport offices did not 
receive our instruction. 

(c) and (d). Yes, Sir. This has resulted 
in loss of revenue which is estimated to be 
about Rs. 74 lakhs. 

Algae as a Source of Petr.ol 

3057. DR. B.L. SHAILESH': Will the 
) PRIME MINISTER be pleased to state: 

(a) whether any researches have been or 
are being made to make use of the delicate 
strands of algae, commonly found floating 
in ponds and lakes in the country; 

(b) if so, the outcome thereof; 

(c) whether it has b~n brought to the 
netice of Government that U.S. Scientists 
are working on a certain group of algae 
which produces large amounts of lipids 
which can be extracted and used to make 
diesel oil and petrol; 

(d) if so, whether any experiments are 
being made in India to tap the potential of 
algae as a source of petrol; and 

(e) if so, where and the stage at which 
the matter stands '? 

THE MINISTER OJ' STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY,. 
ELECTRONICS AND SPACES (SHRI 

• K.R. NARAYANAN): (a) to (e). Infor-
mation is being collected and will be laid 
on the Table of the House. 

Performence of IPKF 

3058. DR. B.L. SHAILESH : Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state : 

(a) whether Government have taken 
note of the criticism by a Sri Lankan 
Cabinet Minister regarding the functioning 
IPKF; and 

(b) if so, Government's reaction there-
to? 

THE MINISTER OF STATE IN THE 
MINISTRY OF E:xTERNAL AFFAIRS 

(SHRI K. NATWAR SINGH) : (a) Yes, 
Sir. 

(b) Government are of the view that 
the criticism is wholly unwarranted. 

Private Armies in Rural Bihar 

3059. SHRI NARSING SURYA-
WANSI : Will the Minister of HOME 
AFFAIRS be pleased to state the guidelines 
or instructions given by Union Government 
to State Governments particuJarly to Bihar 
State to save the lives of the poor, 
particularly Harijans from private armies 
viz. Lorik Senas, etc. ? 

THE MINiSTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBUC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : A statement is given 
below. 

Statement 

The Central Government is continuously 
reviewing and monitoring the situation in 
this regard. Public Order is primarity the 
responsibility of the State Governments 
concerned. The Government of Bihar have 
banned various private Senas and left extre-
mist organisations. Detailed guidelines 
suggesting different preventive and correc-
tive measures with regard to crimes/atroci-
ties against Harijans and other weaker 
sections have been formulated by the Home 
Ministry and conveyed to all Sta te Govern-
ments in September, 1980. These guidleines 
have been reiterated and re-emphasised • 

2. The Government of Bihar has been 
asked to streamline policing and intelligence 
collection machinery in the areas most 
affected by left extremist violence and from 
where most of the gruesome incidents of 
atrocities en Harijans are being repor-ted. 
With this in view manifold assistance has 
been provided by the Central Government 
to the Government of Bihar in terms ot 
deployment of additional Centrol Forces, 
supply of additional fire arms and amuni-
tion, radio communication equipment and 
training facilities for State Polke Personnel. 

3. According to the report received 
from the State Government a Harijan/Tribal 
Cell is functioning in the Home (police) 
department since 1976 which is headed by 
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a DIG. Under this Cell one Harijan/Tribal 
Police Station is also functioning for effec-
tive monitoring of all cases relating to 
atrocities on Harijans and Tribals. Steps 
are taken to expedite investigation and trial 
of such cases. Instructions have been issued 
that wherever there is apprehension of 
use of fire-arms by land lords against 
Harijans/Tribals their fire-arms should be 
seized. District Officers have also been 
authorised ~o appoint local lawyers and 
direct Public Prosecuters to take up cases on 
behalf of Harijans and Tribals: LegaJ aid is 
also being provided to Harijans{frlbles in 
all civil cases relating to land disputes. 
Instructions have been issued to fix responsi-
bility on local functionaries for collection 
of intelligence relating to apprehalsion of 
atrocities. 

Working Group of Technology Input and 
High Teebtlological Industries 

3060. SHRI CR. RAM PRAKASH : 
Will the Minister. of PLANNING be pleased 
to state : 

(a) whether the Planning Commission 
has set up a working group on technolo~y 
i'ifr,ut and promotion of high technological 
industries; 

(b) if so, the main objectives and terms 
of reference of this group; and 

(c) by what time the group -will submit 
its report 1 

THE MINISTER OF PLANNING 
AND MINISTER OF PROGRAMME 
IMPLEMENTATION (SHRI MADHA V-
SINH SOLA..~KI) : Yes, Sir. 

(b) The main objectives of this Working 
Group is to make an assessment of the 
existing level of technology in the major 
industries in India Jike Engineering, Elec-
tronics, Minang, Metalrurgy, fertilizer, 
chemicals and so on, so that an, assessment 
of gap in technology can be made and 
efforts initiated to narrow the gap. The 
terms of reference of this Working Group 
are :-

(i) To review the present level of 
technology in use in major indus-
tries in the country such as 
engineering It electronics, mining, 
meta Ilurl)' , fertilisers, chemicals 
(includiq petrochemicals) and 

consumer industries in relation to 
the technology in use in technolo .. 
gically advanced countries and 
identify areas in which induction 
of improved technology will be 
beneficial to accelerate industrial 
growth. 

(ii) To assess the extent and quality 
of technological services (such as 
design engineering and production 
engineering) available in the coun-
try to facilitate absorption of 
technology, technological improve-
ments and innovation and suggest 
how these should be enhanced to 
assist rapid industrial growth. 

(c) The Group has been directed to 
submit its report by 31 December, 1988. 

Railway Passes to the Widows of 
Freedom Fighters 

3061. SHRI RAMASHRAY PRASAD 
SINGH : Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether Government are consider-
ing a proposal to extend the railway com-
plementry passes for the widows of 
freedom fighters who have been granted 
freedom fighters pension; and 

(b) if so, th~ deta ils thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI 80NTOSH MOHAN DEY) : 
(a) No, Sir. 

(b) Does not arise. 

Recovery of Dead Bodies and Arms 
Ammunitilm from Golden Temple 

3062. SHRI KRISHNA SINGH : 
SHRI E. A YY APU REDDY: 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) the number of dead bodies recovered 
from the debris in the Golden Temple 
Complex, Amritsar following the Operation 
"Black Thunder"; 

(b) the details of arms and ammunition 
recovered from the Temple premises follow· 
ins the operation; 
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(t) tbe details of the action taken in 
i. this regard; and 

(d) the steps taken to prevent the 
recurrence of such incidents? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) The Government 
()f Punjab have informed that 30 dead 
'bodies were recovered from the debries in 
the Golden 'temple Ccmpkx, following the 
Operation Black Thunder, upto ~ 9.7.88. 

(b) Details are given in the statement 
below. 

(c) A case has been regist~red u/s 121, 
121A, 122(124A(302/307/148/149 IPC, 
25/27/54/59 Arms Act and 3/4 TD Act, 
PS'E' Division Amritsar, in connection with 
unlawful activities in the Golden Temple 
Complex. 212 persons have been arrested 
in this case. 

(d) Steps taken include promulgation of 
the Religious Institutions (Prevention of 
Misuse) Ordinance, 1988 on 26-5-1988 
and intensification of patrolling and streo-
thening of police arrangements. 

Statement 

List of Arms & AJIl'llllrJitjon Recovered 
[rom the Golden Temple Co,nplex. 

1. 

2. 

3. 
4. 

5. 

6. 

7. 
8. 

9. 

10. 

11. 

12. 

AmrilSar durin/( Ope rat ion 
B,'ack Tlm"der 

Rifles AK -4 7 

Machine Guns 

Rifles 303 

Pistol 22 bore 

Pistol 32 bore 

Pistol 9 MM 

Pistol Browning 45 

Revolver 1 2 bore 

Pistol local made 

Carbine M.O. 

A.R. 15 

pjIle 1 2 bore DBBL 

22 

3 

3 

4 

2 

2 

3 

6 

9 

7 

13. Rifle 12 bore SBBL 1 

14. Rifle 11 bore short 2 
gun DBBL 

(cut in size) 

1 5. Rifle 1 2 bore SBL 
(cut in size) 

16. Magazine AK-47 41 

17. Magazine Pistol 6 

18. Magazine Carbine 19 

19. Magazine 303 rifle 3 

20. Magazine GPMG 2 

21. Magazine AR-15 

22. 7.62 MM (AK-47) 3287 

23 .. 12 bore 305+ 
13 spent 

cartridges 

24 . . 9 MM 810 

25 .. 303 BDR (7.62) 114 

26. Cartridges 450 117 

27. Carbine GPM (belt) 248 

28 . . 32 bore 32 

29. .455 bore 23 

30. Rocket 16 

31. Swords aU type 7 
32. Bullet proof jacket 1 

Fake Visa 

3063. SHRIMATI PRABHAWATI 
GUPTA: Will the Minister of HOME 
AFFAIRS be pleased to state : 

(a) the number of persons arrested while 
travelling 'on fake visa during the last two , 
years; 

(b) the name and place of agencies 
which were involved in this illegal act; 
and 

(c) the steps taken by Government to 
check and control fake Visa ? 
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THE MINISTER OF STATE IN THE 
MINISTR Y OF l>ERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OE STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) to (c). It is presumed 
!that Honourable Member has sought informa-
tion about foreigners comings to India If any 
foreigner is detecttd to have entered India 
without valid travel documents or on fake 
vIsas, action under the relevant laws is taken 
against him/her. However, no precise statis-
tics are maintained about such cases. 

PreseO(:e of Army in Tripura 

3064. SHRI BAW BAN RIY AN : Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether the army is still in Tripura; 
and 

(q) if so, the reasons therefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SONTOSH MOHAN DEV) : (a) Yes, Sir. 

" (b) The- army was inducted into Tripura 
to check the activities of extremists belong-
i 19 to the Tripura National Volunteer (TNV). 
A Memorandum of Settlement has been 
signed on 12th August, 1988 with the TNV 
by the Additional Secretary, Union Home 
Ministry on behalf of the Government of 
India, the Chief Secretary, Tripura on behalf 
of the Government of Tripura in 
the presence of Governor, Tripura and Chief 
Minister, Tripura. Copies of the Memo-
randum of Settlement have already been 
hid on the Table of the House on 
12.8.1988. 

Child Lifting Cases in Delhi 

3065. SHRIMATI. PATEL RAMABEN 
RAMJIBHAI MAVANI : Will the Minister 
of HOME AFFAIRS be pleased to state : 

(a) whether a number of cases of child 
lifting have occurred in Delhi during the 
last one year; 

(b) if so, the details thereof and how 
many of these children have been traced; 

(e) the reasons behind such eases; 

(d) the action taken against the persons 
involved in the crime; and 

(e) the steps taken to eliminate recur-
renc(, of such cases ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SONTOSH MOHAN DEV) : (a) and [b). 

year Cases No, of Children 
reported Lifted Traced 

1987 3()O 309 271 

1988 166 172 136 
(upto 31 st 
July, 88) 

(c) Demand for ransom, love affairs 
marriage disputes, begging etc. are the 
reasons behind such cases. 

(d) 146 persons were arrested in 1 987 
and 77 in 1988 (upto 31.7.1988). 

(e) The following steps are being taken 
by Delhi Police :-

1. Watch is kept on elements, who 
indulge in such activities; 

2. Intelligenc; is collected through 
sources. 

3. Pa trolling at Railway Stations, bus-
terminals and other such places has 
been intensified. 

4. A watch is being maintained at 
border check posts to prevent 
children from being taken out of 
Delhi. 

5. Watch is kept at educational insti-
tut'ons, cinema halls and public 
places frequented by children. 

Reducing the Visa for Foreign 
Tourists 

3066. SHRI KAMAL NATH : Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether Government propose to 
reduce visa fee for foreign tourists visiting 
India; 

(b) if so, extent of reduction countt'y· 
wise as comparco. to the e~isting visa 
fees; 
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(c) whether this will involve a reciprocal 
arranaement with foreign countries attract-
ing India tourists; and 

> (d) the extent of reduction agreed to by 
foreign countries and amount of reduction 
fee country-wise as compared to the existing 
fee charged by such countries '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL - AFFAIRS 
(PROF. K. It. TEWARI) : (a) Presen.y, 
there is no proposal to reduce vila fees for 
foreign tourists. , 

(b) to (d). Visa fees arc fixed and perio-
dically reviewed with due regard to the 
principle of reciprocity. 

[Translation] 

Post Matric Scholarship 

3067. SHRI ARIVIND NBTAM: Will 
the Minister of WELFARE be pleased to 
state: 

(a) whether there is any proposal to 
raise the limit of parent's income for Post 
Matric Scholarships; 

(b) if so, the details thereof; 

(c) whetl'ter only two children of a 
family are entitled to get the scholarship 
and if so, the steps taken to see that more 
than two chIldren are entitled for half scho-
larship and whether this limit is applicable 
upto tbe. period from 1980 to 1990 and 
whethar there is a proposal to relex this 
limit; 

(d) the steps taken to increase the rates 
of Post Matric Scholarship; and 

(e) whether therc are any anomalies in 
the rates of Ayurveda and medical scholar-
ship and if so, the steps taken to grant 
equal amount of scholarship for this 
course ? 

THE DEPUTY MINISTER IN T}{E 
MINISTRY OF WELFARE (5HRIMATI 
SUMATI ORAON): (a) Yes Sir. 

(b) to (d). The recommendation of the 
High Level Official Committee constituted 
by the Government on the scheme of Post 
Matrie: Scholarship for SC/ST which inclu. 

dea, enhancement in rates of scholarship, 
upward revision of parents income ceiling 
for scholership and scholarship for 2 children 
are beina processed in consultation with the 
Plannina Commission and Ministry of 
Finance. 

(e) Yes Sir. The fate of scholarship for 
Allopathic Medical Course is higher than 
that of the Ayurvedic courses. The Allo-
pathic Medical Course is a costlier course. 
Therfore, both these courses cannot be equa-
ted with each other. 

[Engli"h] 

Seizure of Rockets in Tamil Nadu 

3068. DR. B. L. SHAILESH : Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether 60 mm rockets, capble- of 
SBootina down planes, had been seized by 
the Police at ThirupallivilaMi village in 
Ramanathanpuram district of Tamil Nadu; 

(b) jf so, whether any investiption had 
been made into the source of these 
roc"ets; 

(c) whether in the same district in 
AtthaJl&arai village~ many documents and 
maps belonging to the L TIE were seized, 
along with an abandoned boat; 

(d) if so, :wbether these bad been 
examined and any iBcriminating material 
found therein; and 

(e) ~the corrective measures taken by 
Government in the marter ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI SONTOSH MOHAN DEV) : (a) 
The State Government of Tamil Nadu has 
reported that no 60 mm. rockets capable of 
shooting down planes have been seized by 
the police so far at Thirupallivilasai village. 

(b) Does not arise. 

(c) The State Government has also 
reported that no documents or maps belong-
ing to L TIE were seized in Atthangarai 
village along with an abandoned boat. 

(d) and (e). Does not ari •• 
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Allhtaan for Bnelopment of Hili 
Area" 

3~69. SHRI MULLAPPALL Y R.AMA-
CHANDllAN : Will tM Minister of 
PLANNING be pleased to state : 

(a) the amounts allocated to each State 
Government durina 19 8'7 -8 8 as special 
assistance for deveJopment of hill aleas; 

(b) the States wllo have received alloca-
tions for the development of hill areas; 

(c) whether -117 aC«KMiDlt «-tile atili .. • 
tion of these amouDts 'by ._ .......... 
have been received by UaiOl'l G~; 
and 

(d) if so, the details thereof' 

THE MINISTER OF PLANNING 
AND MINISTER OF .PROGRAMMB 
IMPLEMENTATION (smu -MADHAV-
SINH SOt.ANKI) : (a) to (d). A mtement 
it liVeD below. 
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Talks with TNV 

3070. DR. V. VENKATESH : Will the 
Minister of HOME AFFAIRS be pleased to 
atate ~ 

(a) whether any progress hn been made 
in the negotiations between Union Govern-
ment and Tripura National Volunteers; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SONTOSH MOHAN DEV) : (a) and (b). A 
Memorandum of Settlement has been signed 
on the 12th August, 1988 with the Trupura 
National Volunteer (TNy) by the Additional 
Secretary,' Union Home Mini.try on behalf 
of the Government of India and the Chief 
Secretary, Tripura on behalf of the Govern-
ment of Tripura in the presence of Governor, 
Tripura and Chief Minister, Tripura. Copies 
of the Memorandum of Settlement have 
already been laid on the Table of the House 
on 12.8.88. 

[ Translation) 

Separate Scbemes for S€/~ fn H.ill 
Areas of Uttar Pradesh 

3071. SHRI HARISH RAWAT: WUl 
the Ministtr of PLANNING be pleased to 
state : 

(a) whether any separate scheme for the 
allround development of the tribal' and' 
primitive tribes living in the hiB areas of 
Uttar Pradesa is in operation; 

(b) if so, the details of such schemes; 
and 

(c) if not, the reasons thereof? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLE-
MENTATION (SHRI MADHAVSINH 

• SOLANKI) : (a) Yes, Sir. 

(b) A statement is given below. 

(c) Does not arise. 

Statement 
Outlay and Expenditure for Tribal Sub-plan within lhe Hill Areal Sub-Plan 0/ Uttar 

Prade3h during the Seve'll'" Plan 

1. 

2. 

3. 

4. 
5. 

6. 

7. 

8. 

Head of Development 

Agriculture and Allied 
Activities 
Rural Development 

Irrigation and Flood 
Control 

Energy 

Industry Minerals 

Transport 

General Economic 
Services 

SOcial Service! 
(i) Education 

Outlay 
Seventh 
Plan 
(1985-90) 

2 

1457.65 

147.80 

1225.00 

913.00 

145.0' 

1000.00 

157.36 

3358,60 
• 697.60 

E1(1)enditure 
1985-86 1986-87 

3 

201.05 

32.00 

257.11 

86.55 

24.21 

352.00 

18.30 

525.63 
137.85 

4 

228.65 

34.40 

234.11 

104.41 

7.16 

250.00 

2.50 

532.49 
15l.S8 

(Rs. in lakhs) 

Anteipat- OUtlay 
ed Expen- 191t8 -8' 
diture 
1987-88 

5 6 

231.69 250.15 

35.25 45.00 

264.75 240.15 

225.50 240.00 

37.98 31.81 

360.00 3~0.OO 

12.00 30.30-

593.92 620.90 
161.82 203.50 I . " 
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1 2 

(ii) Medical and Public 291.00 
Health 

(iii) Water Supply and' 1340.00 
Sanitation 

(iv) Housing 100.00 
(v) Welfare of Schedul- , 930.00 

ed Tribes 

9. Labour and 54.59 
Employment 

10. Nutrition and Social 25.00 
Welfare 

Total: 8484.00 

[English] 

Registration of Cases by Delhi Police 

3072. SHRI KAMAL CHAUDHRY : 
Will the Minister of HOME AFFAIRS be 
pleased to refer to the reply given on 9 
March, 1988 to Unstarred Question No. 
2318 regarding registration of cases by 
Delhi Police and State : 

(a) whether according to the law as 
declared by the Supreme Court in Pratibha 
Rani Vs. Suraj Kumar, the husband and 
inlaws are to return CStridhan' if and when 
demanded by married women and the 
offence u/s. 406 IPC wjll be committed 
only on a date when the demand for return 
of entrusted articles of 'Stridhan' is made 
and the same is declined; 

(b) if so, details of cases registered ,by 
Delhi Police for 1987 where no notIce 
demanding return of entrusted articles of 
cStridhan' has been given to husband/inlaws 
by marriecJ woman before making complaint 
to Police/Anti Dowry Cel] as per FIRs; 

(c) the reasons for ignoring the above 
estabJ.iabed Jaw in such cases; and 

(b) am'~tive measures taken il'l this 
reprd '? 

THE MINISTER OF STATE IN THE 
MIMIS'mV 9F PERSONNEL, PUBLIC 

3 4 5 6 

61.73 54.44 67.95 71.90 

196.14 199.16 210.00 160.00 

8.98 5.00 5.00 12.50 
120.93 120.33 149.] 5 173.00 

24.93 30.00 13.75 3.13 

3.99 6.50 6.50 6.50 

1531.77 1430.22 1781.34 1847.94 

GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRl 
P. CHIDAMBARAM) : (a) Yes, Sir. 

(b) Nil. Cases are registered only on 
receipt of specific complaints by married 
women regarding nOd-return of stridhan. 

(c) aD:_d (d). Does not arise. 

Allocation for Tribal Sub.plan aod 
Special Component Plan by 

Various Ministl'ies 

3073. SHRI ARVIND NET AM : wm 
the Minister of WELFARE be ph~ased to 
state! 

(a) the names of the Ministries which 
have prepared the Tribal sub-Plan and 
Special Component Plan for the Se\enth 
FIVe Year Plan; 

(b) the amount reflected to different 
States for the Tribal sub-Plan and Special 
Component Plan, year-wise; 

(c) the amount allocated to Madhya 
Pradesh; 

(d) the amount allocated by different 
Ministries to the Madhya Pradesh Govern-
ment under the Tribal sub-Plan and Special 
Component Plan, department~wise; and 
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(e) how much amount is likely to be 
made available for Tribal sub-Plan and 
Special Component Plan for the year 1988-
89 '1 

THE DEPUTY MINISTBl\ IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI ORAON): (a) to (e). The infor-
mation is being collected and will be laid on 
tbe Table of the House. 

Land Acquired for Construction of 
Defence Channel 

3074. SHRI JA~AK R.AJ GUPTA 
Will the Minister of DEFENCE be pleued 
to state: 

(a) the extent of land acquired in 
Jammu province for the construction of 
defence channel; and 

(b) the total amount of compensation 
or rent paitl to the land owners and the 
allottces of the acquired land and the date 
upto which the money has been paid ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
nON AND SUPPLIES IN THe MINIS-
TRY OF DEFENCE (SHRI CHlNTAMANI 
PANIGRAHI) : (a) The extent of land 
acquired for this purpose is 2559 
Kanals. 

. (b) Rs. 27,41,069 have been paid as 
compensation to the owners of acquired 
land. 

The amount paid to the State Govern-
ment towards recurring compensation of 
rent for lands requisitioned 011 in the pro-
cess of requisition for defence purposes in 
Jammu province is Rs. 1,62,59,493 for the 
period upto 31.3.1987 and h. 23,67,802 
in 12 cases upto 31.3.1986. 

Since the statement of accounts have 
not been received from the concerned 
Deputy Commissioners. it- is not possible to 
state the exact amount of rent actually paid 
to the landowners. 

Arm)' Dail')' Farms 

3075. SHRI NITYANANDA MISRA: 
Will the Minister of :DJ!PENCL ~ pleased 
to state : 

(a) whether Government have made 
any assessment of the workina of the Army 
Dah1 Farma m the Couatt)'; 

(b) whether these farms over the years' 
could expand their activity and their product 
base as also prOfitability; 

(c) if so, the details tbereof for the last 
three years; 

(d) which of these farms are running at 
a loss; 

(e) how much cultivatable land is under 
army Occupation where farm projects arf'~ 
not comma up; and 

(f) the reasons for not using the land 
for creating farms? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PROnue. 
TION AND SUPPLIES IN THE 
MINISTRY OF DEFENCE (S$1 
CHINT~~I PANIGRAHI) : (a) to (f). 
The position IS reflected in the Statement 
below. 

8tatement 

(a) The working of Army Dairy Farms 
is assessed from time to time with a view to 
improve their pet:_formance. 

(b) The milk production in Army Farms 
has been increasing. The Army Farms have 
also been earning profits . 

(c) The details of milk produced by 
Army Dairy Farms through their Own cattle 
are as follows : 

Year 

1984·85 
1985-86 
1986-87 

Milk produced"t 

(in lakb 
litres) 
196.0 
224.4 
231.4 

The overall profits earned by all the 
Army Farms are as follows : 

Year Profit ._ .-~ .. _--------------
1984-85 
1985-86 
1986-8' 

(Rs. in Jakhs) 
410.21 
384.10 
247.82 
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(d) Of the 25 milk producing farms, 
seven farms were in loss in 198 G -8 7. These 

. farms are located at Ahmednagar, Deolali, 
Pimpri, Agra, Al1a~abad, Kanpur and 
Namkum. In 198.5-86, one farm viz. 
Ahmednagar, was in loss. No f~lfm was in 
loss in 1984-85. 

(e) and (f), Army Dairy Farms are 
oCCl!pying 3792.783 hecrares -OI cultivable 
land all of wh~ch is fully utilised fcr sus-
taining their own cattle and for proJuction 
of hay for other Army animals. 

I 

Us.e of LPG in Ar:n~d Forces 

3076. DH. KRUPAS1NDHU BHO] 
Will the Mi>1i~'er of DEFENCE be pleased 
to state : 

(a) whether Government propose to 
introduce LPG in li~u of other fuels ill the 
Armed Forces; 

(b) if so, th~ details thereof; 

(c) when G.)v.::~p;n~.1t propose to i.Hro-
duce LPG In lieu of c ther fuel'i~ and 

(d) th:;: skp'> tJ.k~n 1'1 that direction? 

THE MI~,j"ISTEi{ OF STATe IN THE 
DEPARTMENT Of DEFE"CE PRO-
DUCTIOi'\ AND SUPPLIES IN THE 
:MINISTRY OF DEFENCE (SHRI 
CHINTAMANI P \~IGn.A.HII: (.1) Yes, 
SIr. 

(b) to (d). LPG is b~H1g Introduced in 
the ,\rmeo Forc~s Ll a ph.iseJ tn'mot!r. LPG 
has. alrc.dy been tntroJ~lc..::J 111 5397 cook 
houses i 1 the Norther:l and E:l<;tera Com-
ma~lds, Mittta[~ HO::-l'ltals awJ '1('me ether 

:nljor ..::", lbllshln~nts. It 1<; pj'()'1osed to 
i.ltr0Juc~ LPG in Sout!lcrn Gl1J' Central 
Co'nmlnd.:; also ll1 the n.:~,t phase. 

Pilot PI .. mt for R('ryd:ng used Engine 
Oil 

3077. DR. KRUt>ASINDHU BHOI 
WIll th~ ~111i..,kr of DEFENCE b~ pkas~d 

to stat~ : 

(a) wh.:th~r a pilot plant it;; being esta-
blIshed for the recyciing of us'~j engine oil; 
an-i 

(b) if S'), the detail<; thereof? 

THE MINISTER OF Dr::FENCE (SHRI 
K.C. PANT): (a) and (b). A detailed 
study of a project for re-refining u~ed engine 

OJ) at Si1iguri was undertaken. Based on 
the r\!sult of this study, the project has been 
dropped. . 

Dehir,ing of MES Land in Ulhasnagar 

3078. SHRI S.G. GHOLAP: Will 
the Minister of DEFENCE be pleased to 
state : 

(a) whether Government have agreed to 
dehirc the MES laud at Ulhasnagar in order 
to transfer it to Ulhasnagar MU.::licipality 
for public purposes provided suitable com~ 
pensation and accommojation for the exist~ 
in,g sLitT i'i given by the Municipa1ity; 

(b) if so, whether Ulhasnagar Munici-
pality has a:cepted the terms"of the agree~ 

ment; 

(c) if so, whether orders have }Y>-..-en 
issued to haildover the Ia 3d imme::fiately; 
and 

(~1) tb~ rea<;ons for delay? 

THE MINISTER OF STATE. IN THE. 
D~r'ART:--'lENT OF DEFENCE P .. 'tO-
DlTTL)'~ AND SUPPLIES IN THE 
MI>;!S fR Y OF DEFE~CE (SHRI 
CHI;.iT A:'vl AN I PANIGRAHI) : (a) to (d). 
A ~LCh'O;l was take:1 t::> deh;re th~ land 
hlL'u b_, ;\ 'ES from the Governme:lt of 
M,lhLlrashtra f tra 1 fer to the Ulbasnagar 
t.i;,Ill.;;:ip 11 Council, proVIded adequate 
comr·t!'l':>::ition for the assets created on the 
Ian i bj tk Army \, as paid and suitable 
a-:\.._'-1m~ljlt;on fOl the Defence p~r50n.lel 

tD L'.: Ul,loc:lted "dS aho provldd at 
Am~)c! n It'.. A'l off.:r in this reg.ud was 
m.:d~ to tile State Government in 1981. 
The,r r':d.c.ion j, stilt .1\\Ll r.:'~t. In the me:1n-
wl1'\:, 1h ~ Presi,knt of the Mu.1!c pll 
Co I l.d he'S olLred to pa_.. the value of th: 
as~.::~::-, and also to provide accomrnoJa:ion 
fOl til: fll.lilies of the D.:fellce persollUel. 
TI1 : ... i> lin ler e'(amination. A report from 
Ar11~' llQ! s. about thl! vLIJuatioll of assets 
an\.1 -.t",,,C lily of a1tenute accommodation 
otT~:~J i~. a.\aitelL Th;! Ul;1.1snagar MtlIllci-
pal Loun,;t is aho to get the CO.lcurrence 
[If the SIJt~ G[I\ecrllme.1l f.>r the proposal 
m.! 1.: by the Prl!,ident for transfer o~ the 
Ll'!d t"' the Municipal Council. 

7 ,(Jr.-tbef of Deaf, Dumb and Blinds 

3079. SHRI PURNA CHANDRA 
MAL1K : Will the Minister of WELFA.t'Ui 
be p1elsed to ~tl\ te : 
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(a) the total number of (i) handirapped; 
Oi) blind; (iii) deaf and dumb; _ and physi-
cally cripple(i in India as per the 13 test 
figures. State-wise; . 

. (b) the variolls welfare measures' in 
force for them; and 

(c) the number of them covered by 
various welfare programmes in the States/ 
Union Territories '? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI ORAON) : (a) Statement-I regard-
ing number of physicaIJy handicapped 
persons having atleast one of the physical 
disability such as visual, speech and hearing 
and locomotor in each state/UTs as per the 
1981 National sample survey is given 
below. 

(b) Statement-II is given below. 
(c) Statement-III is given below. 

Statement-I 

No. 0/ physically handicapped persQtl.s* ha·.;ing at least one of the physical 
disabili:ie) ** 

·By applying prevalance rate of population of Census 1981. 

·.Physical disability covers. (i) visual (ii) hearing and/or speech and (iii) locomotor disability. 

State/UT 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4 •. Gujarat 

S. Haryana 

6. Himachal Pradesh 

7. Jammu & KaShmir 

8. Karnataka 

9. Kerala 

10. Madbya Ptadesh 

It. Maharashtra 

12. Manipur 

13. Meg~laya . 

14. NagaJand 

15. Orissa 
16. Punjab 

1 7. Rajasthan 

1 S. TumilDadu 

Rural 

2 

9.96 

1.48 

11.46 

3.54 

1.95 

0.66 

0.83 

5.00 

3.40 

5.79 

6.78 

0.075 

0.123 

Number of handicapped persons 
(figures in lakhs) 

Urban Total 

3 4 

2.22 12.18 

0.16 1.64 

1.16 12.62 

1.18 4.72 

0.63 2.58 

0.035 0.695 

0.117 0.947 

1.42 6.42 

0.79 4.19 

1.17 6.96 

2.59 9.37 

0.018 0.093 

0.013 0.136 

Not surveyed 0.004 

5.03 0.456 5.486 

3.13 0.76 3.89 

5.55, 4.17 6.72 

6.88 3.36 10.24 
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2 3 .. 
19. Tripura 0.389 0.034 0.423 

20. Sikkim Not surveyed , 
21. Uttar Pradesh 17.31 2.94 20.25 
22. West Bengal 6.50 1.394 7.89 

23. Andaman & Nicobar Not surveyed 

24. Arunachal Pradesh Not surveyed 

25. Chandigarh Q.OO32 0.063 0.0662 
26. Dadar & Nagar Haveli 0.0105 Not surveyed 

27. Delhi 0.085 O.S~ 0.635 
28. Lakshadweep Not surveyed 

29. Goa, Daman & Diu 0.114 

30. Mizoram 0.057 

31. Pondicherry 0.095 

Total 96.201 

Statement-II 

The primary responsibility for the wel-
fare and upliftment of the handicapped 
rests with the State Government. How-
ever in its coordination and pace-setting 
role: nevertheless, the Centre has been 
assisting the State Government as well as 
the voluntary organisations in programmes 
designed for rehabilitation of the handi-
capped. The Central Govermpent has set 
up the following 4 National Institutes as 
apex level organisations in their respective 
areas of disability-

(1) National Institue for the Visually 
Handicapped, Dehradun. 

(2) National Institute for the Ortho-
paedically Handicapped, Calcutta. 

(3) Ali Yavar Jung National Institute 
for the Hearing Handicapped, 
Bombay. 

(4) National Institute for the Mentally 
Handicapped, Secunder~bad. _,. 

In addition to these following two 
Institutions have been set up primarily as 
service' institutions for providing general 

0.036S 0.150 

0.0111 0.068 
0.101 0.196 

22.38 11'.5' 

services to the handicapped per$ODS-

(1) Institute for the, Physica11y Handi-
capped, New Delhi. 

(2) National Institute of Rehabilitation. 
Training and Research, Olatpur

lO 
Orissa. 

This Ministry is also implementing the 
foHowing programmes for the rehabilJtatioD 
of the handicapped-

Scheme 01 As~istallce 10 OrgtJnisariolls (f)1' 
tl,~ Disabl~d PersOlJ6 

Under this scheme, grant-in-aid· is 
provided to the organisations working for 
the welfare of disabled persons. The 
financial assistance is given to such volun-
tary organisations who provides educational 
training and rehabilitation facilities to dis: 
abled persons. 

Assistance under the scheme is 'provided 
for developing services for (0 detection. 
intervention of primary nature, prevention 
o.~. disabilit.y., (i~) education and/or trainina, 
(m) rehabilttatlon. phYSical, psychoJoaicaJ 
social and econop:tic. ' 
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Scheme of Assi:Jim ce to Disabled per.{ons 
.. for purchase/fitting of aids and appliances 

Under this scheme grants are given to 
voluntary organisati.::ms for providing aids/ 
appliances whose \ alue .ranges between 
Rs. 25 and Rs. 3600 to .disabled persons 
(i) free of cost if their income is less than 
Rs. 1200 per month and (ij) at 50% cost 
if the income ranges between Rs. ) 201 to 
Rs. 2500 per month. This scheme is im-
plemented through voluntary agencies spread 
all over the country. 

Under the fichemc, aids/arpliances are 
provided"to the visually ha:1dicapp.:!d, hearing 
baddicapped and orthopaedicaJty handi-
capped. 

Scho/arship5 for the DisabLed pu~o, s 
Government of India have a scheme {or 

providing scholarships to physically handI-
capped students including the blind, for 
pursuing education from IX class onward;;. 
Scholarships are also provided for technical 
and professional training, correspondence 
courses of studies 'and on-the-job train,ng 
to the handicapped. In addition to the 
scholarships, whi(.h \aries depending on the 
conrse of study, for day scholars and 
hostellers, reader's aHowance to the blind is 
also given. 
Distl ict RehabilitatiOn Centre.\ Scheme 

The scheme of District Rehabilitation 
Centres w~s launched on a pilot basis. 
Through these Centres, efforts are made to 
provide comprehensive and coordinated 
services to the disabll!d population in the 
rural areas by suitably reorienting and 
augmenting the infrastrucutre so as to reach 
the services at a minimum cost with as few 
specialists as possible. So far 10 Djstrict 
Rehabilitation Centres ha\e been set up 
across the country. 

Employnient 
(i) 3% reservation is given to physi-

cally handicapped-l % each for 
the visual, hearing and orthopaedi-
cally handicappej in group C and 
D posts for appointment in 
Central Government and Public 
Sector undertakings Similar 
reservations have been given· by 
the State Governments. The 
hanoicapped, including the blind, 
are also given age concession in 
the upper age limit and relaxation 

in the medical standards for entry 
into Government Services. 

(ii) 22 Special Employment cXl..-hanges 
anp 40 Special Cells for the handi-
capped persons have been set up 
exclusively to help the handicapped 
in their gainful employment. Be-
sides, the normal employment ex-
changes also help the handicapped 
pel sons in finding suitable employ-
m~nt. 

(iii) Self-en1ployment is promoted 
through the folJowing-

(a) Allotment of vending stalls, 
kiosks and petty shops. 

(b) Loans from Notionalised 
Banks at nominal rates of 
interests under differential 
ratc of interest scheme. 

(c) Allotment of public telephone 
booths. 

(d) 7-1 i2% reservation in distri-
butIOn of petrol pumps, kero-
sene depots etc. 

(e) Loans upto Rs. 35,000 are 
a\a;lable under scheme of 
'Fmp1oyment of [.ducated 
Youths'. 

Stat em ent-III 

During 1987-88 the number of bene-
ficiaries CO\ ered by various welfa~e pro-
gramm~s of this Ministry in the States/ 
Union Territories is as follows-

No .. of bcnificiaric!i 
1. National Institute for the 14771 

Visually Handicapped, 
Dehradun. 

2. National Iostitute for the 5981 
Orthopaedically Handi-
capped, Calcutta. 

3. Ali Yavar Jung National 3575 
Institute for the Hearing 
Handicapped, Bombay. 

4. National Institute for the 3189 
Mentally Handicapped, 
Secunderabad. 

5. Institufe for the Physi- 3322 
cally Handicapped, New 
Delhi. 
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6. National Institute of 27431 
F ehabilitation Training 
and Research, Olatpur 
(Orissa). 

7. Assistance to Organisa- 8750 
tions for the Disabled 
Person"'. 

8. Assistance to 
persons for 
fitting of 
Apphances. 

Disabled 
purchase/ 

Aids and 

9. Scholarships for the dis-
abled persons. 

1 O. District 
Centres. 

Rehabilitati on 

11. Special Employment Ex-
cha~ges/Special Employ-
ment Cells in the normal 
employment exchanges 
for the Physically Handi-
capped. 

46000 

24800 

11027 

3445 
(From Jan. 
to September 
1987). 

Acts to !\leet Dh hi'. e and Communal 
Forces 

~oso. SHRl R.P. DAS : Will the 
MInister of HOt\,L AFFAIRS be pleased to 
state : 

(a) a 11~1 of Acts in force in the country 
to meet the chdllenge of the divisive and 
communal forces; 

(b) the evaluation regarding the impacts 
of these Acts with reference to the objects 
\\' Ith \\ hich these were enacted; 

(c) the reports from the States in respect 
of these Acts; and 

(d) whether in the light of the evalua-
tion, the reports from States and the reac-
tion of the people, any review of these Acts 
is held? 

THE MINI~TER OF STATE IN THE 
MINISTF Y OF PERSONNEL, PUBLIC 
GRIEV ANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM) : (a) to (d). The 
Preamble and various provisions of the 
Constitution ar". Int~r-alla, designed to en-
sure sovereignty, integrity, unity pnd secu-
larism in the country. With this end in 
view, the Central as well as the various 
State Governments have enacted various 

Acts and laws. However, this is not a one 
time exercise. The situation is constantly 
under review and the various legislations 
are am~nded if the situation so warrants. 

NSCNLinks 

3081. SHRI MOHD. MAHFOOZ ALI 
KHAN: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether the network of National 
Socia lists Council of Nagaland (NSCN) 
insurgents exists. among the Government 
servants in Manipur and Nagaland besides 
links with other insurgent groups in the 
regions ~nd human rights organisations; 

(b) if so, the detailf thereof; and 

(c) the reaction of Government thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES Al\.D PENSIONS AND ' 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHIH 
P. CHIDAMBARAM) : (a) There are some 
reports of suspected llDks of a few Govern-
ment servants In Manipur with extremists, 
but no such links have actually been con-
firme.d. There IS also no confirmation re-
garding links between NSCN and Human 
Rights organisatIOns. However. the Govern-
ment are aware of the links forged by the 
NSCN with other insurgent groups of the 
"'iorth-East. 

(b) According to information available, 
NSCN has forged links with the Meitei 
extremists belonging to the Peoples' Libera-
tion Army (PLA) and the United National 
Liberation Front (UNLF) of Manipur as 
also with the United Liberation Front of 
Asom (ULFA). 

(c) Meitei extremist organisations viz. 
Peoples Liberation Army, People's Revolu-
tionary Party of Kangleipak etc., in Manipur 
have been declared as 'unlawful assotiations' 
under the Unlawful ActiVIties (prevention) 
Act, 1967. The entire State of Manipur 
has been deolared as 'disturbed area'. In 
addition, a 5 km belt along the Indo-Burma 
border in Nagaland and Arunachal Pradesh 
has also been declared as "disturbed area'. 
The strength of paramilitary forces. where 
necessary, bas been suitably ..augmented. 
The intelligence net-work in the North-
Eastern Region bas been greared up. 
A!ransements for better coordination "\ bet .. 
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ween different agencies involved in the 
operations against the extremists have been 
made. Vigil on the border has been in-
creased. 

J T raGs fat ion] 

Detection of Bogus Freedom Fighters 

3083. S~I RAM BHAGAT 
PASWAN: 
SHRI G. BHOOPATHY : 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether several persons who are 
not genuine freedom fighters are getting 
freedom fighters' pension; 

(b) if so, the number of such persons 
getting the pension in an illegal marmer 
detected so far State-wise; and action taken 
against them; and 

(c) the manner in which Government 
conducts enquiry into such cases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SONTOSH MOHAN DEV): (a) to (c). 
Freedom fighters pension is sanctioned after 
a careful scrutiny and verification of the 
documents submitted by the applicant. The 
verification, is generally done by the con-
cerned State Government wbo verify the 
authenticity of documents/certificates with 
reference to available records/through local 
enquiry. However, complaints have been 
received from time to time against some 
pensioners and applicants alleging that they 
have managed or are trying to get the 
pension by fradulent means or by furnishing 
false information. Such complaints are 
promptly referred to the concerned. State 
Government for verification. In doubtful 
cases, where the complaints appear prima-
facie genuine, the pension sanctioned is 
suspended and showcause notices are issued 
to tbe pensioners. Such cases are reviewed 
on the basis of explanation received from 
the freedom fighters and the varification 
report of the concerned State Government. 
In case the pensioner is found to have 
furnished false information to get the 
Samman Pensicm the pension sanctioned to 
him is cancelled and the State Government 
concerned is advised to take steps to recover 
the wrongly drawn amount of pension. No 

separate Jist of fraud cases is maintained in 
the Freedom Fighters' Division. .. 

" [English) 

Crime in Delhi 

3084. DR. CHANDRA 
TRIPATHI; 

SHEKHAR 

SHRI RAM BAHADUR 
SINGH: 

.. 
Will the Minister of HOME AFFAIRS 

00 pleased to state : 

(a) whether crime in Delhi is on the 
increase; 

(b) If so, the details of steps taken to 
check the increasing crime rate; 

(c) the number and locations ef the 
new police stations set up during the last 
six months; 

(d) whether Government propose to 
increase the existing police force in Janak 
Puri and the adjoining arei.\,S to check crime; 
and 

(e) if so, the details thereof? 

THI! MINISTER OF STATE OF THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MI:~ISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P: CHIDAMBARAM) : (a) No, Sir. 

(~ Does not arise. 

(c) 11 Police stations at Jaffarpur 
Kalan 1\.lukherjee Nagar, Shalimar Bagh, 
Delhi U . .llversity. Pdrtap Nagar, Parshad 
Nagar, Bhajanpura, Welcome, Mansarover 
Park, Anand Vihar and Preet Vihar hav~ 

been opened during the last six months. 

(d) and (.e). Police Station Jaffarpur 
Kalan has be:n carved out from existing/ 
old police stations Janakpuri and Najafgarh 
and the strength of police stations Janak-
puri & Najafgarh has also been substantiaJly 
augmented. 

Vacancies of D e,uty Secretaries 
~r-

J085. SHRI KHELAN RAM 
JANGDE : Will the PRIME MINISTER be 
plea sed to state ; 
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(a) whether the number of r vacancies 
for the panel of Deputy Secretaries in the 
CSS for year 1988 has been calculated; 

(b) if so" whether element of 20 per 
cent vacancies on account of deputation 
requirement has been res tored and imple-
mented in the panel in question; and 

(c) if not, th! reasons for having diffe· 
rent provision~ in this regard for the CSS 
officers as against offil.:er:; of other Central 
Civil Services ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM) : (a) No, Sir. 

(b) and (c). Do not arise. 

Issue of Identity Cards in Border Areas 

3086. SHRI RANJIT SINGH GAEK-
WAD: wm t'he Mmister of HOME ~ 
AFFAIRS be pleased to state: 

(a) whether Gov\!rnment had btroduced 
a pilot scheme for issuance of identity 
cards ill the district, adjoining the borders; 

(b) if so, whether Gujarat State Govern-
ment has been advised to implement the 
s\:hemc in its border districts; 

(c) if so, the details of the number and 
names of tehsils of the districts in Guajrat 
where the scheme is required to be imple-
mented; and 

(d) the details of the action, if any, 
taken by Gujarat State in this regard up to 
30 June, 1988 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFA\RS (5HRI 
SONTOSH MOIIAM DEY) : (a) The 
Government have apPlOvcd the Pilot 
Scheme for issue of ldentity Cards in 
Poogat, Nachna, Karaapur and Chauhatan 
Tehsils of Bikancr, J.tisalmcr, Gangallagar 
and Barmer and Bhuj Taluka in 
Gujarat. The Government of Punjab are 
also working out schemes for issue of 
Identity Cards in border areas. . 

(b) to (d). Under this Pilot Scheme 
people residing in 64 vilJages of Bhuj 
Taluka of Kutch district are covered. So 
far the Government of Gujarat hare issued 

11 ,382 identity cards to the people living 
ib the area. 

Arrest of Journalists under ~SA 
in Punjab . 

3087. SHRI PIYUS TIRAKY : Will 
tbe Minister of HOME AFFAIRS be 
pleased to state : 

(a) wh~ther a number of Journalists 
have. recently been held under NSA in 
Punjab; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE ] N THE M1NIS-
TRY OF. HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) and (b). Only 
two journalists. Shri Kuldip Singh Arora, 
Press correspondent of UNI at Arnritsar 
and Shri Mohinder Singh, Press Correspon-
dent of Akali Patrika at Arnritsar, "ere 
ordered to be detained in Punjab. Shri 
Kuldip Singh Arora has since been released' 
by the State Government' slio-moto and 
Shri Mohindet Singh is still in detention. 

Freedom Fighters Cases from BHaspur 

3G88. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether the State Government of 
Himachal Pradesh has recommended some 
cases of Freedom Fighters' pensions belong-
ing to Bilaspur District in their communi-
cation No. GAD-F/4-16/86~ dated 
23 June, 1987; 

(b) if so, the n3mes of the Freedom 
Fighters whh their addresses, whose cases 
have been recommended for the sanction of 
freedom fighters pension; 

(c) the decision taken by Gover:iment 
in each of these cases alongwith . the dates 
with effect from which the pension would 
be paid .in these cases, separately~ 

• (d) if not, the reasons for not taking 
any decision till da te; and 

(e) the iikely date by which the pen-
sions would be sanctioned ? 

. THE MINIS-TER OF STATE IN THE 
·MINISTAY OF HOMp AFFAIRS (SHRI 
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SONTOSH MOHAN DEV) -: (a) The 
State Government ietter No. GAD/F/4-16/ 
86, dated 23 June, 1987 does not seem to 
have been received by the Ministry of Home 
Affairs. They have been requested to fur-
nish a copy of the same. 

(b) to (e). Do 'lot arise. 

Redressal of Grifvances by Delhi Police 
3089. SHRI RAM SAMUJHAWAN : 

Will the Minister of HOME AFFAIRS be 
pleased to stat~ : 

(a) whether r>elhi Police authorities 
have set up any Grievances Cell to hear the 
grievances of the public; 

(b) if so the aetails thereof and the 
grievances heard and resolve<\. during the • 
last two years; a~d 

(c) if not, whether--there is any propo-
sal to set lOp grievances cell to hear the 
public and to remove their grievances on 
the spot? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SONTOSH MOHAN DEV) : (a) Yes, SIr. 
VIgilance Branch at Police Headquarters 
functions as a Grievances Cell for the 
public. 

(b) 1986 ; 23,383 complaints were 
received in the Vigilance Branch. Out of 
these 23,263 complaints were sent to 
Districts Units for direct disposal. In 502 
cases inquiry was conducted by the Vigi-
lance Branch, Police Headquarters. In 60 
~ases a1lega.tions were substantiatt:d and 
departmental inquiry has been instituted. 

1987 : 29,556 complaints were received 
in tl'e Vigilance Branch. Out of the~ 
24,360 complaints were sent to Districts . 
Units for duect disposal. In 538 cases 
inquKY was con.ducted by the Vigilance 
Branch, Police Headquarters. In 116 cases 
allegations were substantiated an"d depart-
mental inquiry has been lDstituted. 

(c) Does not arise. 

Suneyabout Handicapped PersoDs 

3090. SHRI SRIBALLAV PANI-
GRAHl: Will the Minister of WELFARE 

• be pl::ased to state: 

(a) whether the number of bandicapped 
persons are rising in the country; 

(b) if so, the main reasons therefot; 

(c) whether any study has been made 
in tbis respect; 

(d) if so, the details thereof; and -

(e) the centrally sponsored schemes 
under implementation for the welfare of the 
hantlicapped? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF ·WELFARE (SHRIMATI 
SUMATIORAON) : (a) to (d). As per 
the National Sample Survey 1981, the 
visually handicapped, ~peech and heanng 
handicapped and locomotor handIcapped 
constittlte 1.8% of the total population of" 
the country. No subsequent survey has-
been undertaken in this regard. 

(e) One centrally sponsored scheme is 
being implemented for the welfare of the 
handicapped, viz, establishment of Special 
Employment Exchanges to assist phy,>ically 
handicapped persons to gaEl employment. 
In addition, there are a numl.£r of c~ntral 
schemes for the welfare of the handicapped 
such as scholarships, aid to voluntary orga-
nisations, etc. 

Outcome of Foreign Secr{'ta,~ 's Visit 
to South American COUi~triCS 

3091. SHRI KRISHNA SINGH: Will 
the Minister of EXTI:RNAL AFFAIRS be 
pleased to state : 

(a) whether the foreign Secretary visited 
certain South American countne> in June, 
1988; and' 

(b) if so, the purp::lse of the visit and 
outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH) : (a) and (b). 
The Foreign Secretary's visit to Peru and 
Argentina ~a!' undert3ken in the context ()f 
the forthcoming meeting of ForciJo Mmis-
ters of Non-aligned countries scheduled in 
Nicosia In September. There was a fruitful 
exchange ::;1' views an issues relating to the 
Non-al'gncd meeting and o~her matter'>. 

Representation frQro Bih ar against 
Freight Equalisati",. PoUcy 

3092. SHRI SA TYENORA NARA-
Y AN SINHA : WJ1l the Minister of 
PLANNING be pleased to state : 
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(a) whether :Bihar has represented that 
its commerce and trade if adverseJy affected 
compared to other States due to freignt 
equalisation methodology; 

(b) if so~ Government's reaction in this 
regard; 

(c) whether export commodities from 
Bihar earn a lot of foreign exchanges for 
the country despi te such di3advantage; 
and 

(d) if so, whetber Government propose 
to change the system to further boost 
export of various minerals and other 
commodities from Bihar? 

THE MINISTER OF PLANNING 
AND MINISTER OF PROGRAMME 
IMPLEMENTATION (SHRI MADHAV-
SINH SOLANKI) : (a) Yes, Sir. 

(b) Government have decided to refer 
the matter to the National Development 
Council for their considerati on. 

(c) and (d). Like other States Bihar 
also earns foreign exchange through exports. 
However, the question of freight equalisa-
tion is not germane to the matter of foreign 
exchange earnings. 

Setting up of Working Groups 
Covering Critical Areas 

3093. SHRI BALASAHEB \ VIKHE 
PATIL :WiIl the Minister of PLANNING 
be pleased to state: 

(a) whether the Steering Committee on 
Industry for Eighth Five Year Plan has 
decided to set up working groups covering 
critical areas; and 

(b) if so, the broad features thereof? 

THE MINISTER OF PLANNING 
AND MINISTER OF PROGRAMME 
IMPLEMENTATION (SHRI MADHAV-
SINH SOLANKl) : (a) Yes, Sir. 

(b) It has been decided to set up 
Working Groups for some major sectors of 
industry as also a few Working Groups on 
critical issues which have a beating gene-
rally on industry. The sectoral Working 
Groups include those on chemicals industry. 
steel, minerals, drugs & pharmaceuticals, 
fertilizers and some consumer industries. 
The Working Groups in the other category 

include those on role of financial institu-
tions in promoting industrial growth, har-
monization of industrial fiscal and other 
related policies, industrial planning for 
exports and technology etc. 

Supply 01 Combat Uniforms 

3094. DR. A.K. PATEL: Will the 
Minister of DEFENCE te pleased to 
state: 

(a) whether the extra expenditure 
incurred in the purchase of combat uni-
forms for defence forces has been adversely 
commented by the Comptroller and Auditor 
General in his report for the year ended 
31 March, 1987; 

(b) if so, whether any inquiry in this 
regard has been held; 

(c) if so, the details thereof; and 

(d) the remedial steps taken? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRO-
DUCTION AND SUPPLIES IN THE 
MINISTRY OF DEFENCE (SHRI 
CHINTAMANI PANIGRAHI) (a) to 
(d). A statement is given below. 

Statement 

The Comptroller and Auditor General 
of India, in his Report for the year ending 
on 31-3-87 has observed that in the pur-
chase of combat uniforms for Defence 
forces, by not indicating clearly the techni-
cal and commercial specifications in tbe first 
tender \\-bich led to re-tendering, it has 
resulted in extra expenditure. 

2. The factual position on examination 
is as follows :-

2.1. This was a newly introduced type 
of garment' which was being procured for 
the first time, from the trade. The fabric 
required viz. "Fabric Cotton Disruptive" 
was still under development by the textile 
mills. The type of pigment/process which 
will give the required properties was not 
clear at the time of the first tender enquiry. 
Further, tbis being tbe first purchase of 
fabricated garments by the Deptt., the 
sources had to be identified ab- initio. It 
was felt that the Department may even have 
to buy the fabric for supply to the con-
tractors as "free issue" Illilterial. Therefore. 
the first tender enquiry was issued with 
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options in regard to process of dyeing and 
for supplies as fully fabricated garments or 
fablic only or fabricatiop based on "free-
issue" fabric. 

2.2. These tenders could not~ however, 
be finalised since the users by then catego-
rically stated that only UVat-printed" fabric 
is acceptable. The quotations received 
against the first tender also indicated that it 
would be desirable to place the order for 
4'fully fabricated" garments. This necessita-
ted inclusion of certain new conditions of 
contract: Accordingly, re-tendering had to 
be done incorporating necessary changes in 
the terms and conditions. In the ciscum-
stances, higher price on account of the 
second tender compared to the first tender, 
should not be treated as extra expenditure. 

3. However. in response to the advice 
of Comptroller & Auditor General, for 
suitable remedial action, instructions are 
being issued to all concerned that t..-hnical 
and commercial details of developmental 
stores should be firmed up as far as possi-
ble in the very first instance itself so that 
re-tendering can be avoided. 

[ Translation] 
Construction of Road on Cantonment 

Land in up 

3095. SHRI HARISH RAWAT: Will 
the Minister of DEFENCE be pleased to 
state : 

(a) - whether some land belonging to the 
cantonment Board and the army is corning 
within the range of construction of Chau-
batiya-Bamasyum and TaIlimall road to be 
undertaken by Government of Uttar 
Pradesh; 

(b) if so, whether Government of Uttar 
Pradesh has sought permission for construc-
tion of this road on this land; 

(c) if so, whether after fixation of the 
price of this land the Government of Uttar 
Pradesh has been asked to deposit some 
money calculated on the basis of the price 
of the land before starting the construction 
work thereon; and 

(d) jf so. the name of the competent 
authority with whom· and the head of the 
account under which the said amount is to 
be deposited by Uttar Pradesh Govern-
ment_? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRO· 
DUCfION AND SUPPLIES IN THE 
MINISTRY OF DEFENCE (SHRI 
CHINTAMANI PANIGRAHI): (a) Yes, 
Sir. 

(b) to (d). Ministry of Defence have not 
received any formal request in this regard 
from the State Government. However, a 
request bad been received by the Military 
Estates Officer. Bareilly Circle from the 
Executive Engineer, PWD, Ranikhet. The 
Ministry of Defence had, on 3.8 .. 1981, made 
an offer to the State Government for trans· 
fer 01 the land on payment. Thereafter, the 
Executive Engineer, PWD, Ranikhet inform- . 
ed the Defence Estates Officer, Bareilly in 
November, 1987 that the area required for 
purposes of construction (If these roads has 
been reduced due to change in alignment. 
The revised proposal would require joint 
inspection by both the defence authorities 
and the State P.W.D. to determine the area 
to be transferred and its cost. 

Ordnance Factory in Markacho, Bibar 

3096. DR. A.K. PATEL: Will 
the Minister of DEFENCE be pleased to 
state : 

(a) whether the Union Government 
experts and the Site Selection Committee 
have considered Markacho a suitable place 
for setting up an Ordnance Factory; 

(b) whether the Members of Parliament 
from Bihar and other Members of Parlia-
ment had also submitted a memorandum in 
July, 1988 in this regard; and 

(c) if so, whether Government propose 
to approve Markacbo site on priority basis 
for the purpose ? 

THE MINISTER OF STATE IN mE 
DEPARTMENT OF DEFENCE PRO-
DUcrION AND SUPPLIES IN THE 
MINISTRY OF DEFENCE (SHRI 
CHIN TAM ANI PANIGRAHI): (a) The 
Site Selection Committee had visited a 
number of sites offered by verious State 
G overnnlents. Since a final decision in the 
matter is yet to be taken, it would Dot be 
in the public interest to disclose the recom-
mendation of the Committee. 

(b)_Yes, Sir. 
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(c) The proposal for setting up of the 
factory is still under consideration of the 
Government. 

[English] 

Indo-Baitgladesb Negotiations on 
Bilateral Problems 

3097. SHRI SYED SHAHABUDDIN : 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to state : 

(a) the progress of negotiations on and 
the present sta1us of bilateral problems 
between India and Bangladesh on the 
question of sharing of waters of common 
rivers, implement&tion of agreement on 
territorial enclaves, demarcation of maritime 
boundary, title to Talpatty Islands and 
repatriation of Chakma refugees; and 

(b) when the last bilateral negotiations 
at the political and official levels took place 
on these questions 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NA TW AR SINGH): (a) The 
matters listed in the question are under 
discussion with Bangladesh. The exchange 
enclaves will be effected after ratification of 
the Land Boundary Agreement. India bas 
furnished data to Bangladesh establishing 
India's ownership of l\'ew -Moore Island. 
Government have been maintahing conti-
nuous contact with the Bangladesh Govern-
ment to expedite the return of the Chakma 
refugees. 

(b) The last political level discussions 
between India and Bangladesh took place 
during the SAARC summit in Kathmandu 
in November, 1 987. Official level contact 
with Bangladesh is maintained on an ongoing 
basis. 

Panel of ess Deputy Secretaries 

3098. SHRI PARASRAM BHAR-
DW AJ : Will the PRIME MINISTER be 
pleased to Itate : 

(a) whether the size of panel of CSS 
Deputy Secretaries has been reduced to 
learly SOper cent during the years 1984 
:0 1987 as compared to Panels of 1 981 to 
1983; 

(b) if so, the reasons thereof; and 

(c) the effect of the reduction in the 
Panel on the promotional avenues of Sche-
duled Caste/Scheduled Tribe candidates 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) The size of the 
panel since 1981 onwards has been as 
under: 

1981 

1982 

1983 

1984 

1985 

1986 

1987 

58 

56 

54 

26 

45 

31 

29 
(b) Since 1986 onwards, no prOVISIon 

is made for deputation requirements in the 
panel as it is not a condition of service for 
CSS officers to serve outside the Secreta-
riat. 

(c) There is no effect on the promotio-
nal avenues of Scheduled Caste/Scheduled 
Tribe candidates as there is no reservation 
for them for promotion within Grade 'A' 
posts. 

Burglary of Files in Army Headquarte" 

3099. SHRI RAM SAMUJHAWAN: 
Will the Minister of DEFENCE be pleased 
to state: 

(a) whether the matter of burglary in 
Army Headquarters in which more than 
200 files are reported to have been taken 
away has been investigated; 

(b) if so, the details thereof; 

(c) whether the investigation has reveal-
ed compJicity of the authorities with out-
siders; 

(d) the modus operandi adopted by the 
burglars and on which date it took place; 

(e) whether the persons responsible (or 
burglary have been identified, arrested/sua-
pended; 

~f) if so, the details thereof; an4 
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(g) steps taken to strengthen the secu-
rity arrangements in the defence headquar-
ters and details of action taken aga inst those 
responsible for the poor ~urity arrange-
ments? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRO-
DUCTION AND SUPPLIES IN THE 
MINISTRY OF DEFENCE (SHRI 
CHINT AMAtlU PANIGRAHI) : (a) to (c). 
A case has been registered in the Parliament 
Street Police Station vide F.I.R. No. 272 
dated 26th July, 1988 under Sections 454 
and 380 of Indian Penal Code reporting the 
loss of 75 files. A court of Inquiry has also 
been ordered to investigate into the matter. 
These investigations are proceeding. 

(d) One of the bars in the window of 
the room from which the files were removed 
was found bent inwards to gain entry into 
the premises. The offence was commit-
ted sometime between 22 July, 1988 after 
office hours, and 0900 hours on 26 July, 
1988. The intervening days were holidays. 

(e) and (f). No. Sir. They have yet to 
be detected. 

(g) Steps taken to strengthen the secu-
rity arrangements in the Defence Head-
quarters Securjty Zone include intensification 
of patrolling within and around the build-
ings, reinforcement of fencing and provision 
of additional security lights. Besides, access 
control has also been made more stringent. 
A Lower Division Clerk, who was found to 
have violated security standing orders, h~s 
been placed under suspenSion. The two 
Guard Commanders ~ho remained on duty 
between 22nd and 26th July, 1988 have 
been taken into custody for being proceed 
against under the Army Act for failiDi to 
prevent or detect the offence. 

r Translation] 

Merger of Cadr.es in Delhi Administra-
tion -

3100. SHRI RAMASHRAY PRASAD 
SINGH: 
SHRI HARISH RA WAT : 
SHRI BHARAT SINGH ~ 
SHRI LALA RAM KEN : 

Will the Minister of HOME AFFAIRS 
be pleased to- state : 

(a) whether it is a fact that the Delhi 
Administration vide its Notification dated 
4 December, 1980 had merged the two 
cadres (Executive class and Ministerial class 
employees) and formed a jOint cadre; 

(b) if so, the reasons for appoin ting 
employees in these two separate cadres upto 
1985, even after 4 December. 1980, the 
date of issue of ths noti~cation; 

(c) the reasons fot giving effect to the 
notification after eight years when the 
employees have been appointed in separate 
cadres after the issue of the notification; 
and 

(d) whether Government propose to 
review -the position ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SONTOSH MOHAN DEV): (a) Yes, 
Sir. 

(b) and (c). The notification dated the 
4th December, 1980 merging the Executive 
and the Ministerial cadres and the provi-
sions governing the seniority of the merged 
cadre of Delhi Administration Subordinate 
Service were challenged by the aggrieved 
employees before Delhi High Court. In 
their judgement dated 13.5.82 Deihi High 
Court upheld the merger of the two cadres 
but struck down the seniority 'provisions. 
An SLP was filed against the judgement of 
Delhi High Court which was dismissed on 
12.8.85. Since the matter was sub-judice, 
appointments to Delhi Administration Sub-
ordinate Service had to be made against 
separate cadres of the Executive and the 
Ministerial. 

(d) Since the merger has been upheld 
by the Delhi High Court and the Suprt!me 
Court, there is no proposal to review the 
position. 

[English] 
Countries visited by Prime Minister 

3101. SHRI SYED SHAHABUDDIN : 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to state: 

(a) the countries visited by the Prime 
Minister since 1985 whose Head of Govern-

-ment is yet to pay a reciprocal visit; and 

(b) countries not so far visited by the 
Prime Minister whose Head of Government 
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has paid an official visit to India and a 
reciprocal visit by the Prime Minister is 
expected '1 ' 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXtERNAL AFFAIRS 
(PROF. K.K. TEWARI): (a) Algeria, 
Australia, Bhutan, Burma, Cuba, Egypt, 
FRG, France, Hungary, Indonesia, Japan, 
Jordan, Mauritius. Mexico, New Zealand. 
Oman, Spain, Sweden, Syria, Tanzania, 
Thailand 1 Turkey, U.K., USA, Vietnam and 
Zimbabwe. 

(b) Argentina, Denmark. Ethiopia, 
Greece, Italy, Malaysia, Mozambique, 
Nicaragua, Norway, Peru, Poland, Seychel-
les, Singapore and Trinidad and Tobago. 

[Trans/at ion] 

Cases Pending in Central Administrative 
Tribunal 

3102. SHRI YOGESHWAR PRASAD 
YOGESH: 
SHRI H.B. ·PATIL : 

Will the PRIME MINISTER be pleased 
to state: 

(a) the functions and objectives of the 
Central Administrative Tribunal; 

(b) the number of cases relating to the 
employees received and settled during 1986-
87 and also of those still pending, State-
wise details; 

(c) the num~r of those pending cases 
for which no date has been intimated to 'the 
concerned employees; and 

(d) the measures being taken to ensure 
timely justice to the harassed employees and 
the time by which all the cases will be, 
settled? 

THE MINISTER OF STATE IN THE 
MINI STRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.· 
CHIDAMBARAM) : (a) The functions of 
the Central Administrative Tribunal is to 
adjudicate of service matters of Central 
Government employees. The Central Ad-
ministrative Tribunal has been set up to 
render speedy and inexpensive justice to the 
Central Government employees. 

(b) A total number of 21 ,612 cases 
were received in 1986 and 8,674 were dis-
posed of. During 1987, 19374 cases were 
received and 15,114 were disposed. As on 
30.6.88 a total number of 23.639 cases 
are pending. The Bench wise break-up is 
given in tbe Statement below. 

(c) The cases pending before the Central 
Administrative Tribunal are at various 
stages like admission, show-cause notice 
before admission, filing of documents, dis-
posal of miscellaneous petitions, final hear-
ing, disposal of contempt applications etc. 
No separate record is maintained according 
to the stages at which the cases are pending. 
The cases are listed for hearing according to 
their age as per the board system followed 
by the Central Administrative Tribunal. 

(d) The Government have already 
decided to appoint more Vice-Chairmen and 
Members to the Central Administrative 
Tribunal. It has also been decided to set up 
new Benches at Jaipur and Lucknow with a 
view to facilities speedy disposal of cases. 
It will not be possible to indicate a time 
limit by which all cases will be disposed of 
as the disposal depends upon a variety of 
factors induding the nature of tbe case. 

Statement 

Bench wise Institution Pendtmcy and Disposal of case1 as on 30.6.1988 (Excluding M.Ps) 

S1. Name of the Bench T.As O.As Total Pendency Disposal 
No. 

2 3 4 5 6 7 

1. PrinCipal Bench 1760 5588 '7348 4016 2966 
2. Ahmedabad Bench 970 2826 3796 1301 2469 
3. Allahabad Bench 3026 4489 7515 4219 3159 
4. Banplore Bench 670 3500 4170 618 3549 
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1 2 3 

5. New Bombay Bench 1241 

6. Calcutta 1660 

7. Chandigarh 908 

8. Cuttack Bench 226 

9. Guwahati Bench 246 

10. Hyderabad Bench 10S8 

11. Jabalpur Bench 552 

12. Jodhpur Bench 700 

13. Madras Bench 2169 

14. Patna Bench 461 

Total: 15647 

[English] 

Counterfeit Currency Note Racket 

3103. SHRI PRAKASH CHANDRA: 
SHRI M. RAGHUMA REDDY : 
SHRl C. MADHA V REDDY : 
SHRI MANIK REDDY : 

Will the Minister of HOME APr AIRS 
be pleased to stat~ : 

(a) whether Government's attention has 
been drawn to the n~ws item appearing in 
the "Times of India" dated 13 July, 1988 
wherein it has been stated that a massive 
racket in in counterfeit currency notes has 
been unearthed in Bhuj near Rajkot of 
Gujarat State; 

(b) the value of fake currency notes 
seized; and 

(c) the steps being taken against the 
involved culprits ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRmV ANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) Yes, Sir. 

(b) The Government of Gujara t have 
informed that 15,569 counterfeit notes of 
100 American dollers each were seized. 

4 5 6 7 

1820 3(161 1654 1432 

4625 6285 2541 3720 

2398 3306 1010 2477 

1160 1386 527 1001 

590 836 183 642 

2351 3409 1327 2040 

1918 2470 1343 1130 

3618 4318 2639 1776 

3652 5821 1858 3970 

961 1430 403 817 

39504 55151 23639 31148 

(c) A case under Section 235/237/239/ 
120B/489A/48913 and 489C Indian Penal 
Code has been registered at Police Station 
Bhuj in which 12 accused persons have 
been arrested. Investigation by the Crime 
Branch of State Criminal Investigation 
Department is in progress. 

Credit Requirements or Small 
Scale Sector 

3104. SHRI JAGANNATH PAT-
NAIK : Will the Minister of PLANNING 
be pleased to state : 

(a) whether the Planning Commission 
has suggested a series of measures to im-
prove credit requirements of the small 
scale sectcr, particularly from private sour-
ces; and 

(b) if so, the details of the measures 
suggested 1 # 

THE MINISTER OF PLANNING 
AND MINISTER OF PROGRAMME 
IMPLEMENTATION (SHRI MADHA V-
SINH SOLANKI) : (a) and (b). The 
Planning Commission has prepared a paper 
on "Village & Small Industries Sector-
Framework-Policy Issues & Perspective" 
for consideration in the Consultative Com-
mittee of the Parliament attached to the 
Planning Commission & othen. The 
suggestions contained in the paper, includ-
ing those relatiIll to Credit requircmeJlts, 
are yet to be discussed. 
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Development of Village and Small 
Scale Industries 

3105. CH. RAM PRAKASH: Will 
the Minister of PLANNING be pleased to 
state : 

(a) the allocation made in the Seventh 
Five Year Plan for the development of 
village and small scale industries~ State-
wise; 

(b) the details of amount so far released 
to the States, State-wise; 

(c) whether there is any proposal to 
increase the allocation; and 

(d) if so, the details thereof? 

THE MINISTER OF PLANNING 
AND MINISTER OF PROGRAMME 
IMPLEMENTATION (SHRI MADHAV-
SINH SOLANKI) : (a) and (b). A State-
ment showing Seventh Plan outlays in 
States as well as Annual Plan allocations 
so far made State-wise is given below. 

(c) No, Sir. 
(d) Does not arise. 

Statement 

Village lInd Small Indu~tries -Seventh plan Outlays and Annua I Plan Allocations 
in States-Stale-wise 

(Rs. crores) 

State/Union Territory Seventh Approved Approved Approved Approved 
Five Outlay Outlay Outlay Outlay 
Year 1985-86 1986-87 1987-88 1988-89 
Plan 

1985-90 
Outlay 

1 2 3 4 5 6 

1. Andhra Pradesh 93.60 13.73 17.56 18.00 21.83 . 
2. Arunachal Pradesh 7.00 1.00 1.10 1.20 1.82 

3. Assam 50.00 8.00 9.62 12.10 12.40 

4. Bihar 70.00 12.00 15.85 20.12 21.11 

5. Goa 3.75* 0.50* 0.65* 0.95* 1.50 

6. Oujarat 130.23 25.00 21.85 26.70 30.00 

7. Haryana 36.00 4.87 5.06 5.31 5.56 

8. Himachal Pradesh 10.30 1.50 1.95 2.30 2.65 

9. Jammu & KashI1'l;ir 34.00 6.50 8.26 9.12 10.52 

10. Kamataka 152.00 30.35 31.79 32.20 34.43 

11. Kerala 77.00 9.13 9.53 10.60 20.00 

12. Madhya Pradesh 108.69 17.66 22.00 25.95 32.09 

1 3. Mabarasbtra 63.00 12.39 13.00 14.36 14.50 

14. Manipur 14.00 1.64 2.20 3.00 3.58 

15. Meghalaya 6.25 1.10 1.15 1.30 1.65 

16. Mizoram 11.00 2.00 2.64 2.90 4.05 
17. Nagaland 8.00 1.52 1.80 1.85 2.10. 
18. Orissa 40.00 8.00 9.04 12.82 14.83 
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1 2 . 3 

19. Punjab 34.60 5.14 

20. Rajasthan 46.05 6.22 

21. Sikkim 3.30 0.70 

22. Tamil Nadu 130.00 18.42 

23. Tripura 10.00 2.00 

24. Uttar Pradesh 171.50 20.00 

25. West Bengal . 90.00 17.00 

26. Andaman & Ni~obar 2.06 0.33 
Islands 

27. Chandigam 2.07 0.61 

28. Dadra & Nagar 1.50 0.26 
Haveli 

29. Daman & Diu --
30-. Delhi 51.60 7.89 

31. Lakshad weep 1.40 0.23 

32. Pondicherry 9.00 1.25 

Total : 1467.90 236.94 

*Including Daman and Diu. 

12.00 hrs. 

[ Translation] 

MR. SPEAKER Who is talking 
among you'/ You cannot decide your-
selves. 

(Interruptions) 

MR. SPEAKER: Mamataji, what do 
you want to say. 

(lnterruptlonJ) 

[English] 
KUMARI MAMATA BANERJEE 

(Jadavpur) : It is a matter of shame. 
Though the Chief Minister of West Bengal 
was very much in Calcutta he did not 
attend the flag hOisting ceremony ... (lnte,-
ruptiom) . 

. MR. SPEAKER: It should be taken 
care of in the Assembly. 

(Inter r up tlon!) 

4 5 6 

7.22 5.83 6.35 

7.65 8.04 9.47 

0.82 0.80 .0.87 

24.00 26.5>2 32.33 

2.45 4.00 3.80 

32.88 34.45 31.54 

15.85 16.64 15.98 

0.35 0.40 1.40 

0.30 0.30 0.31 

0.26 0.23 0.36 

0.06 

9.92 7.50 6.85 

0.20 0.20 0.27 

1.20 2.18 3.93 

278.35 307.57 348.14 

KUMARI MAMATA BANERJEE : 
The Home Minister should make a state-
ment. (Interruptiom) 

PROP. SAIFUDDIN SOZ (Bara-
mulla) : I want Mr. Brahma Dutt to visit 
Kashmir immediately because he must 
understand the dimension of the crisis 
created by non-availability of oil-diesel 
oil and kerosene oil...(lnteTruptions) 

MR. SPEAKER : I will see to it. 

PROF. SAIFUDDIN SOZ : Sir, when 
we write to him, he must answer our 
letters. This kind of arrogance should not 
be aHowed. I want him to vlsit Kashmir 
immediately . (Interr upl/Olls) 

SHRI SAIFUDDIN CHOWDHARY 
(Kat~a) : You are a very compassionate 
Speaker. You know, the Peacoek is our 
National Bird •. (Interruptions) 
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[Tran.t/ation) 

MR. SPEAKER : Do not behave like 
a child. 

(Interruptions) 

[English] 

SHRI SAIFUDDIN CHOWDHARY 
The Prime Minister in his penchant for 
rash driving has killed the National Bird. 
It is an offence. I want to know whether 
any case has been registered. (lnterrup- . 
tions) 

MR. SPEAKER: There is no point. 
'Accidents do happen. There is no point. 

(I nterruptiolls) 

SHRI SAIFUDDIN CHOWDHARY: 
He bounced tbe security ... (In(erruplio"a) 

[Translatton1 

MR. SPEAKER : Saifuddinji, at least, 
sometimes you should become serious. 
Nothing goes on record. 

(InterrupfW/IS) 

MR. SPEAKER: You a re a sensible 
person. ACCIdents do take place. Please 
talk seriously. 

(Infuruptlon~) 

[English] 

DR. DATTA SAMANT: In the Maba-
rashtra State Road Transport bus accident, 
many people have been killed ... (lnterrup-

\ . , tions) 

[ Translation] 

MR. SPEAKER: It is the look out 
of the State Government. I cannot do 
it. 

(Interruptions) 

(Englilhl 
SHRI SHANTARAM NAIK (panaji) 

I would Ii ke to know from the Homo 
Minister whether Mr. Morarji Desai is 
going to accept the award in violation of 
Article 18 (2) of the Constitution ... (lnter-
ruptions) 

SHRI ASUTOSH LAW (Dwn~): 
The Chief Minister has shown disrespect to 
tbe National FIaa. It should be examined. 
(lnlert'upIIQlts) 

MR. SPEAKElt : I bave already said 
tbat it should De raised in the West 
BenJal Assembly. 

12.02 hrs. 

PAPERS LAID ON THE TABLE 

[Eng/l.)h) 

ExplaDatory Statement giving reasons 
for jmmediate legislation by the 
Dharat Petroleum Corporation Ltd. 

(Determination of Conditions of 
Service of Employees) Ordi-

nance, 1988 

THE MINISTER OF STATE OF TilE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI BRAHMA 
DUlT) : I beg to lay on the Table an 
explanatory statement (Hind i and English 
versions) giving reasonS foc immediate 
legislation by tbe Bbarat Petroleum Corpo-
ration Limited (Determination of Condi-
tions ef Service of Employees) Ordinance, 
1988. 

(Placed in Library. See No. LT..6401/ 
88) 

Notifications under Central Excises 
and Salt o\ef, 1944 and Jacome Tax 

(Amendment) Rnles, 1988 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): I beg to lay on the Table-

(1) A copy each of the following Noti-
fications (Hindi and English ver-
sions) under sub-section (2) of 
section 38 of the Central Excises 
and Salt Aet, 1944 : 

(i) O.S.R:- 568 (E) published 
in Gazette of India dated the 
13th May., 1988 together 
with an explanatory memo-

• randum seeking to exempt 
guar gum from the whole of 
basic excise duty leviable 
thereon. 

(ti) G.S.R. 569 (E) published 
in Ga_tte of India dated 
the 13th May, 1988 together 
with.an explanatory memo-
randum seokin8 to continue 
the full eamptiOD frOID 
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excise duty on bolts, nuts 
and screws made of iron and 
steel, copper and aluminiumf 

if used in the manufacture 
of specified power driven 
pumps primarily designed for 
handling water. 

(iii) G ,S. R. 570 (E) published in 
Gazette of India dated the 
13th May, 1988 together 
with an explanatory memo-
randum seeking to wholly 
exempt excise duty on tyre-
heed-wire-rings falling within 
Chapter 73 of the Schedule 
to the Central Excise Tariff 
Act, 1985, if such are in-
tended to be used in the 
manufacture of tyres for 
~ycles and cycle rickshaws. 

(iv) G.S.R. 571 (E) published in 
Gazette of India dated the 
13th May, 1 ~88 together 
with an explanatory memo-

_ randum superseding Notifica-
tion No. 89/88-Central 
Excise, dated the 1 st March, 
1 988 so as to specify the 
beading and sub-heading 
Nos .. against the description 
of goods specified in Column 
t3) of the Table annexed 
to the Notification and to 
prescribe the rates of basic 
excise duty leviable there-
on. 

(y) G.S.R. 572 (E) to 585 (E) 
published in Gazette of India 
dated the 13th May, 1988 
together with an explanatory 
memorandum seeking to 
specify the relevent headings 
and sub-headings against the 
description of goods. 

(vi) G.S.R. 586 (E) published in 
Gazette of India dated the 
13th May, 1988 together 
with an explanatory memo-
randum seeking to amend 
certain notificatiOns relating 
to ferrous and non-ferrous 
metals so as to specify the 
relevant headings and sub-
headings in appropriate 
places. 
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"(vii) G.S.R. 587 (E) published in 
Gazette of India dated the 
13th May, 1988" together 
with an explanatory memo-
randum smokidg certain 
amendments to Notification 
Nos. 68/88-CE dated the 
10th February, 1986 and 
160{86-CE dated the lst 

. March, 1986. 

(viii) G.S.R. 588 (E) published in 
Gazette of India dated the 
13th May, 1988 together 
with an explanatory memo .. 
randum seeking to prescribe 
the effective rates of excise 
duty on audio and video 
tapes and cassettes, both 
blank and recorded. 

(Ix) G.S.R. 589 (E) published in 
Gazette of India dated the 
13th May, 1988 together 
with an explanatory memo-
randum exempting certain 
~pecified excisable goods from 
the levy of special duty of 
excise under tpe Finance Act, 
1988. 

(x) G.S.R. 590 (E) published in 
Gazet te of India dated the 
13th May, 1988 together 
Viith an explanatory memo-
randum seeking to exempt 
goods produced or manufac-
tured in a Free Trade Zone 
or 100 per ceq.t Export 
Oriented Undertakings from 
levy of special duty of excise 
under the Finance Act 
1988. 

(xi) G.S.R. 591 (E) published 
in Gazette of India dated 
13th May, 1988 together 
with an explanatory memo-
randum ~eeking to provide 
for grant of rebate of special 
excise duty on excisable 
goods exported outsidQ ~India 
subject to certain conditions. 

(xii) G.S.R. 592 (E) published 
in Gazette of India dated 
13th May, 1988 together 
with an explanatory memo-
randum seekinS to provide 
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for credit of special excise 
duty leviable under Finanee 
Act, 1988. on inp\1ts when 
used in the manufacture of 
final products under the 
MODVAT Scheme. 

(xiii) G.S.R. 593 (E) published 
in Gazette of India dated 
the 13 th May, 1988 together 
with an explanatory memo-
randum seeking to provIde 
for movement of excisable 
goods under rule 191 B of 
Central Excise Rules with-
out payment of special duty 
of excise leviable under the 
Finance Act, 19-88. 

(xiv) O.S.R. 594 (E) published 
in Gazette of India dated the 
13th May, 1988 together 
with in explanatory memo-
randum seeking to provide 
for set-off of special excise 
duty leviable under the 
Finance Act, 1988 on exci-
sable goods used in the 
manufacture of certain other 
excisable goods. 

(xv) G.S.R. 595 (E) published in 
• Gazette of India dated' the 

13tbMay, 1988 together with 
an explanatory m~morandum 
seeking to amend the Noti-
fication No. 69/88-CE dated 
the 1st March, 1988 as a 
consequential change. 

(xvi) G.S.R. 596 (E) published in 
Gazatte of India dated 13 th 
May, 1988 togethor with an 
explanatory memorand urn 
rescinding Notification Nos. 
8/88-CE and 9/S.-CB dated 
the 1st March, 1988. 

(xvii) G.S.R. 597 (E) published in 
Gazette of India dated the 
13th May, 1988 together 
with an explanatory memo-
randum seeking to amend 
Notification No. 133/68-~ 
dated the 22nd june, 1968 
as a consequence to the change 
in classification of Diesel 011 
effected through the Finance' 
Act, 1988. 

(xviii) G.S.R. 598 (E) published in 
Ga~ette of India dated the 
13th May, 1988 together 
with an explanatol'Y memo-
raIl'dum seeklDg to create a 
separate entry prescribing an 
effective rate of Rs. 2255 per 
K.L. for Napth'l without any 
end use conditions. 

(xix) G.S.R. 599 (E) published in 
Gazette of India dated the; 
13th May, 1988 together 
with an explanatory memo-
randum rescinding the Noti-
fication ~~s. 24i88-CB~ 
27 /88-CE~ 62/88 EC dated the 
lst march, 1988 and 153/88-
CE, dated the 27th April 
1988. ' 

(xx) G.S.R. 702 (E) published in 
Gazette of India dated the 
15th June, 1988 together with 
an explanatory memorandum 
seeking to include the proces-
sing of cotton fabrics with 
the aid of zero-zero machine' 
without a stenter attachment 
as an exempted process of 
calandering. 

(xxi) G.S.R. 729 (E) published in 
Gazette of India dated the 
23rd June. 1988 together 
with an explanatory memo-
random seeking to exempt 
unwrougbt zinc manufactured 
out the duty paid zinc dross 
since ash or residues thereof 
from payment of excise duty. 

(xxii) G .S.R. 751 (E) published in 
Gazette of India dated tho 
29th June, 1988 together with 
an explanatory memorandum 
seeking to extend the validity 
of Notification Ne. 463/86-CB. 
dated the 9th December, 1986 
upto 30th September, 1988; 

(Placed in Library. See No. 
LT-6403/88J 

2.. A coppy of Income-tax (Amend-
ment) Rules, 1988 (Hindi and 
Engltsh versions) published in 
Notificaton No. S.O. 69.0 (E) 
in Gazette of India dated 
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the 12th July, 1988 under section 
296 of the Income-tax Act, 1962. .. 
(placed in Library. See No. LT-
6404/88) . 

Notification under Navy Act, 1951 
Statement showing reasqns for delay . 

in laying them 00 tbe Table 
THE MINISTER OF STATE IN THE 

DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINIS-
TRY OF DEFENCE (SHRI CHINTAMA~I 
PANIGRAHI) : I beg to lay on the Table: 

(1) A co~y each of the following Noti-
fications (Hindi and English versions) 
under section 185 of the Navy 
Act, 1957 :-

(i) S.R.O. 33 poblished in Gazette 
of India dated the 5th March. 
1988 declaring service in 
Andaman and Nicobar Islands 

. as active service under the 
Navy Act, 1957. 

(Placed in Library. See No. 
LT .6405/88) 

(ii) The Naval ceremonial, Condi-
tions of Service and Miscella-
neous (Amendment) RaguIa-
tions, 1988 published in 
Notification No. S.R.O. 147 
in Gazette of India dated 
the 18th June, 1988. 

(placed in Library. See No. 
LT -6406/881 

(2) A statement· (Hindi and English 
versions) showing reasons for delay 
in laying the notifications men-
tioned at (i) above. . 

(placed io Lihrary. See No. 
L"f-6405)I8] . 

Notification. under Admini.trati-fe 
Tdbunals Act, 1985 

THB MINISTER OF STATE IN THE 
MINJSTRY OF HOME AFFAIRS (SHRI 
-IONTOSH MOHAN DEV) : On behalf 
of Shri P. Cbidambaram I beg to Jay 
on the Table a copy each of the following 
Notifications (Hindi and English versions) 

_ under sub-8ef:Uon (1) of section 37 of the 
Administrati~ Tribunals Act, 1985:' . 

(i) The Madhya Pradesh Administra-
tive Tribunal (Prqcedure) Amend-
~ lWles, 1988 published in .. 

Notification No G.S.R. 754 (E) 
in Gazette or:India dated the 29th 
June, 1988. 

(ii) The Tamil Nadu Administrative 
Tribunal (Salaries and Allowances 
and Conditions of Service of 
Chairman, Vice-Chairman and 
Members) Rules, 1988 published in 
Notification No. G.S.R. 755 
(E) in Gazette of India dated the 
29th June, 1988. 

(iii) The Tamil Nadu Administrative 
Tribunal (Procedure) Rules, 1988 
published in Notification No. 
G.S.R. 756 (E) in Gazette of 
India dated hte 29th June, 1988. 

(Placed in Library. See No. LT-
6407/881· 

12.93 brs. 

MESSAGES FROM RAJY A SABHA 

[English1 

SECRETARY-~ENERAL : Sir, I have 
to report the following messages received 
the Secretary-General of Rajya Sabha : 

(i) "In accordance with the provisions 
of rule 111 of the RuJes of Proce-
dure and Conduct of Business in 
the Rajya Sabha, I am directed to 
enclose a copy of the Mat~rnity 
Benefit (Amendment) Bill, 1988, 
which has been passed by the 
Rajya sabha at its sitting held on 
the 11th August, 1988" 

(ii) "In according with the provisions 
of rule 127 of the Rules of Proce-
dure and Conduct of Business in the 
Rajya Sabha, I am directed to inform 
the Lolt Sabha that the Rajya 
Sabha, at its sitting held on the 
12th August, 1988, agreed with-
out any amendment to the Alcock 
Ashdown .- Company Limited 
(Acquisition of Undertakings) 
Atnendment Bill, 1988, which 

,..was passed by the Lok Sabhs at its 
sitting.. held on the 28th July 
1988." , 

(iii) uIn accordance with the provisions 
of sllb-~e (6) of rule 186 of the 
Rules of> Procedure and Cond~C 
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of Business in the Rajys Sabha, I 
am directed to return herewith the 
Food Corporations (Amendment) 
Bill, 1988, which was passed by 
the Lok Sabha at its sitting held on • 
the 4 th August, 1988, and trans-
mitted to the Rajya Sabha for its 
recommendations and to state that 
the House has no recommendations 
to make to the Lok Sabha in 
regard to the said Bill." 

1~.03-1/1 hrs. 

MATERNITY BENEFIT (AMENDMENT) 
BILL 

[English] 

As Passed by Rajya Sabha 

SECRETARY GENERAL: Sir, I Jay on 
the Table the Maternity Benefit (Amendment) 
Bill, 1988, as passed by Rajya Sabha. 

(InterruptiollS) 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa) : Why don't you make a state-
ment ? (Interruptions) 

THE MINISTER OF HOME AFFAIRS 
(S. BUT A SINGH): I don't know what 
ther are asking. (Interrupttolls) 

SHRI BASUDEB ACHARIA (Bankura) : 
He has to make a statement on the killing 
of the Natjonal Bird. (Interruptions) 

SHRI SAtFUDDIN CHOWDHARY : 
He is ready to make a statement. 
(Interruption.,) 

KUMARI MAMATA BANERJEE 
.(Jadavpur).: 1be Home Minister should 
make a statement. (Interruptions) 

PROF. SAIFUDDIN SOZ (BaramuUa): 
Mr. Brahma Dutt should visit Kashmir 

• immediatJy. 

MR. SPEAKER: I will ask him. 

launch in Bihar 

12.04.1/2 hrs. 

SUPPLEMENTARY DEMANDS FOR 
GRANTS (GENERAL), 1988-99 . 

[English] 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF F1NANCE (SHRI 
B. K. GADHVI) : I beg to present a state-
ment (Hindi and Engljsh versions) showing 
the SuppIementry Demands for Grants in res' 
peet of the Budget (GeneraJ) for .1988-89. 

(Interruptions) 

THE MINISTER OF HOME AFFAIRS 
(S. BUT A SINGH) : Sir, the Hon. 
Me~bers are agitated over dt'srespect to the 
NatIonal Flag. As I said yesterday the 
~ov~rnment is duty· bound to uphold the 
d~ty and respect of tbe National Flag. I 
w~ have to ascertain facts before I come 
WIth a statement. I will definitely asceratain 
the..facts. (InlerruPlions) 

SHRI SAIFUDDIN CHOWDHARY 
(.~~twa) : We want a statement about the 
killIng of the National Bird. (Interruptions) 

11.07 hrs. 

CALLING ATTENTION TO MA'ITER. 
OF URGENT PUBLIC IMPOR.TANCE 

(EVli.~hl 
fI 

Re.mfted capsizing of launch near 
Manihari Ghat in Bihar resulting 
in drowiiing of several hundred 

persons 

. SHRI V. S. KRISHNA IY AR (BaDJa1ore 
South) : I call the attention of the Minister 
of State of the Milaistry of Surface Trans· 
port to the following matter of urgent 
public importance and request that be may 
ma lee a statement thereon : 

'c'Reported capsizing of a launch 
overloaded with passengers I and caJgO 
near Mamhari Ghat in Bihar resulting 
in the drowning of several bundred per-
sons and the steps taken by the Govern-
ment to aWlt such mishaps in future. U 
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THE MINISTER OF STATE OF 
THE f MINIST,a.y ,OF SURFACE 
TRANSPORT (SHRI RAJESH PILOT) : 
This House had learnt with deep. regret and 
anguish the tragic boat accident which took 
place in the river Ganga near Manihari 
ghat of Katihar district in Bihar on 6th 
August, 1988. 

It has been reported by the Government 
of Bihar that the ill-fated vessel named 
c Jaltarang' ~ started its journey in the cross 
ferry service from Maniharj ghat to Saheb 
ganj on 6th August, 1988. At about 10.45· 
a.tn., after proceeding about 100 yards from 
Manihari ghat the motor launch lost balance 
and capsized. Reportedly about 300 
passengers were on board the vessel against 
the rated capacity of 123 passengers. A 
number of country- boats which were near 
the site of the accident picked up about 1 25 
persons and brought' them to shore. Some 
of the passengers swam ashore. 22 bodies 
have been recoverd and 66 persons have 
been registered a'S missing. 

The State Government has further repor-
ted that immediately after the occurance of 
the accident, the Block Development Officer, 
Manihallit reached the spot within half an 
hour. The District Magistrate, Katihar 
also reached the spot at 2 p.m. Efforts were 
made by the local administration to bring 
out the vessel with the help of tractors 
which was not successful. Therefore, imme-
diately the Naval Headquarters and Elstern 
Naval Command were approached for 
assistance. 7 Naval divers from Delhi and 
30 jawans with 6 boats from Siliguri arrived 
for rescue and relief opeNltiollS on 7th 
Augu~t. 1988. The Chief Minister of 

(Bihar his Cabinet colleagues and other 
senio; officials of the State Government 
reached the site on 7th August. 1988 and 
supervised rescue and relief' operations. The 
Chief Miqister also announced an ex-gratia 
payment of Rs. 5 000 t~ the kith and kiI!_ of 
the dead. 
12.0g hri. 

[MR. DEPUTY SPBAKER in The Chair] 
bue to the swfft current in the river, 

the salvage operation~ could not be under-
taken effectively. However. with the ·assis-
tance of a private steamer and one steamer 
of CIWTC. attempts were made on 7th, 8th 
and 9th August, 1988 U, ~ pun out the 
submerged vessel. On the evening of 10th 

August, 1988 the rescue vessels succeeded 
in temporarily lifting the ill-fated ferry 
launch out of water for abol.Jt 30 minutes. 
At this time the local MLA and adout 100 
persons who had collected there were present 
and the State Government has reported that 
no dead bodies were trappet inside the 
vessel. It has further been reported by the 
State Gov£rnment that the ill-fated vessel was 
built in 1975 and registered in 1976. The 
State Government has intimated that "the 
statutory requirement for. the purpose of 
registration. grant of certificate of survey and 
issuance of certificate, of competence of the 
crew members have been'complied with in 
accordance with the provisions. The compe-
tent authority carri~d out the fitness tasts of 
the vessel and on comletion of such tests on 
19.2.1988, issued a receipt infrom No.6 
as required under Section 7 of the Inland 
Vessels Act 1917, which is valid till 
18.2.89." 

A criminal case uElder various S~ctions 

including 304, 3v4A, 307, 280 and 282 of 
the Indian Penal Code has been re~istered 

against Shri Narain Prasad Singh, the 
proprietor. the Manager. Driver and other 
crews totalling 9. The Manager has been 
arrested on 7th August, 1988. Other 
accused persons are absconding. Warrant of 
arrest has been issued for the arrest of the 
absconding persons and the State Govern-
ment ha~ initiated action to attach the 
property of the absconding persons. I ml!Y 
inform the House while I was in Rajya 
Sabha yesterday I had received information 
from t he State Government that the court 
has b..:~n approached to attach the property 
of tlL~'! absconding people by the State 
Government. Show cau.')e notice for cancella-
tion of lease of ferry <;ervice has also been 
issued against the proprietor. 

The State Government had on 9·8-88 
ordered a high level administrative inquiry 
by the Divisional Commissioner, Kosi 
lIivision. but subsequently on 13-8-88 has 
announced the holding of a judicial inqu,iry. 

I have visited Patna as well as the 
site of the accident on 13th August, 1988. 
I had also an' occasion to meet a large 
number of people at the site of the accident 
incJuQing some 'Survivors and relatives of 
the victims and I have conveyed to them 
the heart-felt condolences of the Govern-
ment of India at the tragic loss of the 
lives. 
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As already stated, the State Government 
have oecided to order a judicial inquiry into 
this tragic accident. The .full facts will be 
known after the inquiry report becomes 
available. In the meanwhile, \\-hat is im-
portant is' that effective action should be 
taken against those who have not exercised 
due care and caution in the running of the 
fe rly. Equa lly importont is the need to 
take steps to prevent recurrence of such 
tragic accidents. We have received assurances 
from the State- Government that t~ have 
initiated deterrent action against the owner 
of the ferry. the Manager and staff 
connected with the running of the ferry. 
We have also been informed by the State 
Government that all District Magistrates 
have been in~tructed to take 'adequate steps 
to prevent overloadmg of the fernes and to 
ensure ~ompliance with the rules and 
regulations in order to prevent suc'h mishaps. 
Other State Governments alsO' have been 
requested to take similar action. We have 
also advised Bihar and all the State Govern-
ments to verify the fitness certificates and 
the availability of safety equipments of all 
the licensed vessels ferrying pa:;sengers. 

I may also inform the House tbat the 
hon. Prime Minister's office has infonr.ed 
our Department that Prime Minister has 
been kind enough to sanction Rs. 10 lakhs 
for the deceased families and the people fer 
their. help from the Prime Minister's relief 
fund. This information I got before coming 
to the House. (Inter I.lptions) 

MR. DEPUTY SPEAKER: Shci V. S. 
Krishna lyer. ". 

SHRI BAlU BAN RIY AN (Tripura 
Eastl : Sir, I was here. 

MR. DEPUTY SPEAKER : I will caU 
you afterwards. 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa) ; His Dame is there. (Interruptions) 

MR. DEPUTY SPEAKER: His name 
is ~here but inspite of the Speaker"s caning 
his name repeatedly he did not caU the 
attention of the Minister. 

(111ft rrupfions) 

SHRI HANNAN MOLLAH (Uluberia) : 
When the Member is in the House how is 
it his name is not beina called. 

MR. DEPUTY SPEAKER: We have 
to follow the procedure. When the Speaker 
called him he did not rise. He did not caU 
the attention of the Minister. I will' call 
him afterwards. Plea~e take your seat. 

(lnterruptio.jt) 

PROF. MADHO DANDAYATE (Raja-
pur) : SIr, I have a request. There is DO 
disrespect for tht! Chair. The quest-on is, 
when there was so much notice dunng Zero 
Hour, he could not listen. (I ntt rf/'ptrom) 

MR. DEPUTY SPEAKER: Prof. 
Dandavate, I wId him that I am going to 
call him also. Mr. Krishna Iyer has already 
raised ,a call attention. 1 herefore, let him 
speak. Let Mr. Krishna I}er speak. I - will 
call him afterwalds. What is wrong in that? 
(/ntc'n ptfons) 

MR. DEPUTY SPEAKER: Mr. 
Krishna Iyer called the attention. He has to 
speak. That is a simple thing. 

SHRI BAlU BAN RIY AN: When 
Speaker called me, I did not listen. 

MR. DEI'UTY SPEAKER: What can 
I do ? 

SHRI BAJU BAN RIYAN : No, Sir, it 
is injustice to me. 

MR. DEPUTY SPEAKER: It is not 
injUstice. 

snRl BAlU BAN RIY AN: I rose to 
call the attention of the Minister. 

MR. DEPUTY SPEAKER: No. 
(I, terrupti( nj) I told you, I ",;ll call you 
afterwards. 

SHRI RAlESH PILOT: May I request 
the hon. Members? I am here to reply to 
any question. (In!aru[,llon ) 

MR. DEPUTY SPEAKER: Take your 
seat. 

(Infer ruptions) 

MR. DEPUTY SPEAKER: I cannot 
aIlow. Nothing will go on record. • 

PROF. MADHU DANDAVATE: Mr. 
Krishna lyer, you SUI render :, our nght. 

SHRI V.S. KRISHNA IYER: 1 will 
take only three minutes. 
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MR. DEPUTY SPEAKER 
wards be cannot speak. 

(Interruptions) 

Mter-

MR. DEPUTY SPEAKER : I have to 
follow certain rules. Mr. Krishn~ Iyer. 

SHRI V.S. KRISHNA IYER: (Banga· 
lore SQuth) : Sir, I am very sorry that a 
situation has developed like this. 

It is very shameful that th~ mafia gang 
is s:ill operating in the ferry services. It is 
going on for the past so many years in total 
disregard to passenger safety. I am surprised 
that the hon. Minister has made a statement 
and it looks as though the Government are 
not aware of the whole situation. The hone 
Minister says that there were only 300 
passengers in the ferry. It is reported in all 
the papers that nearly 520 tickets were 
issued. Besides that, 150 quintals of wheat 
were also loaded in that -ferry. It is really 
unfortunate that there is nobody to control 
this mafia gang which is operating for the 
last syveral years. Moreover, the ferry 
owners are exploiters. We have also learnt 
that as some political 1l1aders in the State 
are colluding with them, nobody can tackle 
them. 'Even the law-enforcing anthorities 
are siding with them. 

In this particular case, it is also reported 
that the ferry was purchased in public 
auction and they have been running it by 
fiouting all rules and regu1ations. Eleven 
days are already over. Today, the hone 
Minister has said that the owner has still 
not been arrested. They have arrested only 
the driver. What about the owner ? 
Have you not been able to trace out the 
owner '1 Of course, the Minister says that 
his property has been attached now. But 
more important is that the owner, who is 
reSpOnSible for all these things, should have 
been arrested by now. 

-We want to know and the whole counttY. 
is very much concerned t() know about the 
fate of other passengcn. AssuminJ that 
there were 300 passenaers and hundred 
rescued and 22 are dead, what about the 
other passengers '1 What steps have been 
taken to save the other passengers? But 
how to believe? What is the fate 01 the 
passenaerB 'l Even aSiumiDa tho 'pre to 

be 300, as you gave is correct, what 
happened ? Even if it is one life, it is 11 
precious life. The hone Minister' has not 
explained that. Now I want a categorical 
assurance from the Government that this 
nonsense of private ferry owners in Bihar 
or in other parts or' the country, 'should be 
stopped. This 4s nothing but exploitation. 
Wherever you go, these ferry owners, I am 
sure even the Kerala people will agree to 
this, exploit the people. The Government 
is callous towards this. I learnt from the 
newspaper that if only '\. sma"U bridge across 
the river had been constructed, there was 
no need for the ferry at all but inspite of 
the demand of the peopJe of the locality for 
a bridge for the last forty years, . the State 
Government has not cared to construct it. 
This has happened because of the callous-
ness of t~e Government. There has been 
least concern for the passengers. I want the 
Government to say - that these ferry 
operators wiH be banned. They should have 
Government operators because it is a 
lucrative business. Government will not lose 
anything by saying this. It should be 
nationalised. It is very necessary. 

About co npensation for the victims, the 
Chief Minister has announced an ex-gratia 
payment of Rs. 5000. you should identify 
all those families and, see that they are 
given adequate compensation so that their 
dear ones win benefit by it. These ferry 
owners should not ~ allowed to go scot free. 
You must recover the amount due for 
compensatioft. Even the ferry owner is 
bound to pay. I would like to know from 
the hone Minister whether we have got any 
set rules for the running of these ferries. 
Should they not operate under certain rules ? 
Can they overload? Can they have any 
number of passengers'l Even f9r' a small 
bus, we have got fixed number of scats. We 
have got the Motor Vehicles Aot. They 
cannot exceed that fixed number of seats. 
But in a r"rry, you do not have any control 
at all. It is water transport. It is surprising-
that the Government has no rules. to run a 
ferry. I request tbe Gpverement that they 
should come out and tell the House about 
the fate of the other pa&sengers. How are 
they loing to search the other pas~ngers '1 
Have they got any hope at all ? Vt1J1at steps 
the Government intend to take to seo that 
.uch thinas \rill not occur apin in future ? 
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E · ~ very time, when an accident takes place, 
the Government siys that steps will be 
taken to see that such things will not occur, 
again. But unfortunately, what is 
pappening? It recurs. So many Jives are 
lost. Government must take proper steps. 
They should have set rules. The Govern-
ment' must come out with a policy as to 
whether they are going to allow these 
private ferry operators t!ven in future~or are 
they going to nationalise. I expect a cate-
gorical answer from the hon. Minister for 
all these points. 

MR. DEPUTY SPEAKER : Nothing will 
go on record except what Mr. Riyan will 
say. 

SHRI BA1U BAN RIYAN (Tripura 
East) : Sir, I rise to convey my deep sorrow 
on my behalf and on behalf of my party to 
the next of the kin of those who lost their 
lives in the unfortunate launch ~ccident. SIr, 
it is reported in the papers and I come to 
know from two of our hon. Members, Shri 
Ani! Basu and Shri Sudhir Roy, who Visited 
the spot that when the accident took place, 
some portion of the launch was above water. 
It wa~ not fully drowned inside water. When 
tbe local people started rescuing the victims, 
the local police arrived there and resorted to 
lathi charge to disperse the people. The 
people who were doing the rescue Vvork were 
also dispersed. After that the owner of thIS 
ill-fated launch Shri Bacha Smgh came with 
another launch or boat and started gomg 
round and some portion of the ill-fated 
launch was still above water. With thIS pro-
cess the launch started going inside the 
water and after some time it completely sub-
mrrged. The local District Magistrate and 
other officers actually did nothing in the 
rescue operations. 

According to the statement made by the 
Minister, there were about 300 passengers 
on board the launch, whereas the capacity 
is 123 passengers only. However, according 
to the eye witnesses and those who came 
there to see the Members of Parliament 
from our party, who visited the piace, the 
number of passengers on board \\ as more 
than 600. The number of those who had 
purchased the tickets, according to some 
people, was 446, whereas accordmg to some 
newspapers, this numbl:r was 535. Accord-
ing to the local M.L.A., th~re .may be more 

passengers than this number. In addition to 
this, of course, some ticketless passangers' 
would also be there. 

According to the number of pecsons who 
were picked up, the bodies recoved and the 
persons missing, the total comes to 213. 
What about the rest of the persons even if 
there were 3 00 person~ on board as indica-
ted in the statement? Where are they? 

It is reported that Bacha Singh is run-
ning all the ferry services throughout the 
Bihar State. It is a funny thing. This ferry 
service earlier was operated by the Railways 
Department right from 1902 to 1979. But 
during the Jast elections in 1980, the 
Government tried to give it to some other 
private persons. From 1980 Bacha Singh 
started his business throughout the Bihar 

. State. He did not bother to obey the rules, 
dId not bother to follow the safety 
measures. I know, Sir. there is an Act 
called the Inland Vessels Act, 1970. Under 
thIS Act you can punish the person if he is 
wrong. So, under this Act we can punish 
Ba~hcha Singh. But what we see is that 
Bachcha Singh is a very powerful and the 
politIcal party in power in Bihar is with 
hIm. 

SHRI YOGESHW AR PRASAD 
YOGESH (Chatra) : How do you say 
that? 

DR. SUDHIR I ROY (Burd~an) : 
Because he has the monopoly. (Interruptions) 

If you go to BIhar you will come to 
know. (Interruptions) 

MR. DEPUTY SPEAKER : Order, 
order, I have not allowed anybody. 

(lnterrupti{JnJ)* 

DR. SUDHIR ROY : You succumb to 
Bachcha Singh. 

SHRI YOGESHWAR PRASAD 
YOGESH : Never. (lllle r.,plior.s) 

SHRI B -\lU BAN RIY AN : Sir, before 
the Prlla'llemary elections the ferry service 
was mtroduced by the Railways. (lnterrup-
lIOns) 

MR. DEPUTY SPEAKER: Order, 
order, nothmg will go on record. 

(lntert upl iom)* 
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SHRI BASUDEB ACHARIA 
(Bankura): These people are with you. 

DR. SUDHIR ROY : Why were the 
railways services withdrawn? (InterrupliQn3) 

I Trans la, ion1 

AN HON. MEMBER :-You have taken 
money from Bachcha Singh. That is why 
you have done so. 

SHRI YOGESHWAR PRASAD 
YOGESH) : You m:ght have taken. We are 
in no way related to Bachcha Singh. 
(Interruption,) 

SHRI BASUDEB ACHARIA : They 
get money for the elections. (lnterruprion3) 

SHRI BAJU BAN RIYAN : Sir, it is 
clear from the Statement made by the 
Minister that a case has been registered, but 
the funny part is, who has registered the .case. 
The case is registered by one BMP (Bihar 
Military Police) Constable. Mr. Mohan 
Pandey is the investigating officer at the 
Kathiar Police Station. So, the case is regis-
tered by a police constable and not by the 
Government. I feel that at least in this case 
the Go vemment should have come forward 
and registered the case. 

Sir, it is very funny to note that today 
is 17th and the accident took place on 6th. 
11 days have passed but till now all the 
accused persons 'bave not been arrested. I 
don't know how the Government is working. 
I think they are unable to arrest them 
because they are very powerful people. 
(Inter,U_£t{o'2::') 

Sir, I would like to have some clarifica-
tion from the Government; firstly, whether 
the ferry services will again be run l?y the 
Railway Department or by the Government; 
secondly, whether the guilty persons wiJI be 
punished under law, including Bachcha Singh 
and others. (lnferr/lp!ions) 

The Chief Minister of Bihar announ-
ced an amount of Rs. 5.000 to the victims 
as an ex-gratia relief. I request that the 
amount should be more than Rs. 5 000. 
Also, the Government should give otie per-
manent job each to the next kin of the 

. a8'ected families. I want to know whether 

the Government have made any announce-
ment in the local newspapere or through the 
public media seeking information about ·the 
missing people. This will give a scope 
to the local people to inform to 
the Government about the mlSSlIll 
people. If the Government have done 

- this, I feel it would have helped thegl 
to find out the actual number of people 
missing. 

I al$o want to know whetner it is a fact 
that as soon as the Government came into 
the picture to rescue people, not a single 
person's life was saved. Rather, it is alleged 

• that this launch was damaged intentionally 
so that in future it cannot be used on the 
waters. 

I also want to know whether it is a fact 
that on the night of 18th August, people 
from the nearby localities heard a big explo-
sive sound. Their apprehension was that 
this ill-fated launch was destroyed by some 
explosive material. I want to know whether 
this is a fact C'r not. 

It is also a fact that this boat which was 
just 50 metres away from the shore was 
taken to the middle part of the river, 
immediately after the Govefnment came into 
the rescue picture '1 I want to know' whether 
the launch was taken to the middle part of 
the river a+t a distance of about five kilo-
metres away from the shore. 

With these words, I conclude. 

SHRI SURESH RURUP (Kottayam) 
Sir, this tragic accident occured on 6th 
August, 1988 at 10.30 in the morning. On 
that particular day, a religious festival was 
going on the other side of the river and 
there was a terrible rush of pilgrims. Sir, 
accidents can happen. But this tragic 
accident occured due to the callous and 
criminal attitude of the authorities towards 
the precious lives of the people. The state-
ment of the Minister contains half truths 
and it is clearly intended to save the autho-
rities. The number of passengers mentioned 
here is ouly 300. But all the newspaper 
reports which have come from the spot ~ave 
said that at least 500 persons were in that 
boat and in addition to this. 600 bags of 
whea t were loaded in that boat. So there 
was ' 10 doubt that that boat was clearly 
over-loaded. 



213 Calling Attentio" reo 
Rep. CapJlzing 

SRAVANA 26, 1910 (SAKA) of a launch in 2J4 
Bihar 

My colleague Mr. Anil Basu and Mr. 
Sudhir Roy who went there have reported 
that the local people have told them that 
they have heard some explosive sound. 
Their apprehension was that the boat was 
completely destroyed due to the explosion. 
Shri Anil Basu has brought a photograph 
of that boat. It capsized some 100 yards 
awa~ from the starting point. The point in 
which these authorities tried to recover the 
boat was some S kms away from the bank. 
This photograph shows that tbe local people 
have heard the sound of the explosive. 
They clearly believe that the licence was 
taken by showing some other boat. I do not 
question the authenticity of the Minister's 
statement saying that this boat was made in 
1976. This boat was given a certificate and 
all that. Probably they might have shown 
some other boat and obtained a licence. 
But this vintage boat which the Press had 
reported was of the Second World War 
type. It was used {or ferrying passengers 
and in order to destroy the evidence they 
have destroyed this boat also. That is what 
the Members of Parliament who visited 
Bihar ... 

SHRl ANIL BASU (Aram Bagh) : And 
the only job of the administration was ... 

(lnterruptio.~)· 

MR. DEPUTY 
allowed. 

SPEAKER: Not 

SHRI SURESH KURUP: This matter 
has to be looked into. It is common 
knowledge that this ferry operator 
Shri Narain Prasad Singh has 
got tremendous political hold over 
Bihar because he has the monopoly of all 
the ferry operations in Ganga. It is reported 
that it was he who obstructed the construc-
tion of the bridge in Patna across the Gar.ga 
and the ddty of collecting the toll of this 
bridge is given to thiS particular person. 
The Minister should clarify all these things. 
He is practically a Zamindar of Bihar. 
Earlier also there have been complaints 
against him. Why are you so particular in 
defending him? 

DR. G.S. RAJHANS (Jhanjharpur) :·.We 
are not defending him. We want him to be 
arrested. 

*Not recordod. 

SHRI SURESH KURUP: I would 
like to know how this particular person 
managed to get all these contracts and 
all these ferrying operations 
in the Ganga? Earlier some years 
back as the Minister has already stated in 
the other House, this ferry was operated by 
the Railways. Why did the authorities stop 
it? What forced the Railways to stop it? 
Is it not because of this. particular person 
who managed to submerge this ferry opera-
tion Qf the Railways and managed to get this 
contract ? Some senous obstruction wera 
placed in the working of the Railways. 
Nobody was there to help them, because 
the whole of Bihar is controlled by these 
people. Finally, the Railway Commandant 
allowed these people to operate it. 
(Inter, uptiOns) I would like to know 
whether there is anbody to check this. 
(InterruptiOl1s) Sir. I seek the indulgence of 
the House. Nobody is listening. 

MR. DEPUTY SPEAKER: Com~ to 
the point. 

SHRI SURESH KURUP: I would like 
to know what are all the arrangements to 
check and control these operators, to control 
the number of passengers. Has the Govern-
ment entrusted tbe work to anybody; are 
there any authorities posted in those places 1 
At least they could have taken sufficient 
precautions, because these days there will be 
a large number of pilgrims going to the 
other bank. Have the authorities posf,ed 
anybody to control the influx of passengers 
into the boat ? I would like to know this. 

Even after so many hours of this' tra-
gedy, nobody turned up there. No rescue 
operatious were done by the authorities. It 
was the iocal population whIch came to the 
rescue of these passengers In aU humility 
I would like to pomt out tha t when the 
tragedy occurred recently in Ker~)a, not a 
single accusing finger was raised against the 
authorities'regardlDg rescue operations or 
anything else. Here, eVerybody~the local 
popuiation, the passengers who escaped, the 
kith ana kin of those who died, everybody 
else-is accusing the authorities m.. the 
matter of rescue and salvage operations. 
The Minister should take all these things 
into account. 

The Minister has mentioned that a pri-
vate steamer was engaged for the recovery 
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of this boat. Under whose ownership i~ 
this private steamer'] ·This steamer is own-
ed by this particular man. How has this 
happened? Is there no system at all in 
Bihar? (lnfelniPtion,) If this type of a 
tragedy occurs, is there no system '? Do you 
have again to depend on these criminals for 
the recovery of this boat also '] 

Our hone colleagues Mr. Anil Basu and 
Dr. Svdhir Roy who had gone to the spot, 
have brought a ticket issued to the pas')en-
gers of this boat. No charge is mentioned 
in this ticket. They charge whatever they 
please : Rs. 4, Rs. 5 or Rs.6 they charge 
from the passengers. No charge is metioned 
in this ticket. How do they allow this type 
of a ticket to be issued ? 

DR. G.S. RAJHANS': Is the date 
mentioned ? 

SHRI ANIL BASU : Yes, on 6th August 
the ticket was issued. 

SHRI SURESH KURUP: You can 
verify it. Everything is here. (Interruptions) 
It is a very valid document. They are 
charging enormous amounts, and nothing is 
mentioned in the ticket- about the charge. 
So~ to aU these points, I,request the Minister 
to reply. 

The local population still thinks that 
there were so many passengers whQ have 
got drowned, but their bod ies. have not yet 
been recovered. What measures is Govern-
ment taking for the recovery of these 
bodies? 

Finally, I do not find the local M.P. 
Mr. Tariq Anwar, who was there wpen the 
discussion started. I am sorry he could not 
find time to sit here in this House and 
listen to the discussions. (Interruptions) 

MR. DEPUTY SPEAKER: Do not 
mention it; why are you bothered? 

(InterruPtions)* 

MR. DEPUTY SPEAKER : No; noth-
ing will go on record. I am not allowing 
this to go on record. Mr. Kurup, you pleage 
speak what you want to. 

~~ot recorded. 

SHRI SURESH KURUP: N~turally, 
he was r~ceived with protest slogans when 
he visited the spot. 

MR. DEPUTY SPEAKER: Mr. 
Maheshwara Rao is not present. Now- the 
Minister. 

. SHRI RAJESH PILOT: Mr. Deputy 
Speaker, Sir, to begin with, I totally share 
the anguish of the hone members who have 
spoken on the subject, whether they are 
from this side of the House or that side of 
the House. Everyone has the same opinion. 
I am not here to defend which is wrong or 
\\hich has not been done properly. My duty 
is to bring to the notice of the House the 
facts. That is why I personally went there. 
When I ..spoke during my statement, I think 
I might have said somet4ing which was not 
correct. So, I would like to correct myself. 
I had said that the P'rirne Minister was kind 
enough to sanctIOn Rs. 10 "lakhs; I did not 
say, the Prime Minister announced. If 1 had 
said this; it may be corrected; it was sanc-
tioned. It will be disbursed through the 
State Government. It was not the announce-
ment; it was sanctioned by the Pnme 
Mimster. 

SHRI ANIL BASU: Only Rs. 500 
were paId to the kith and kin and not Rs. 
5000 as was announced by the Chief 
Minister. (lnturupllom) 

SHRI RAJESH PILOT: There was 
some misapprehension because some mem-
bers said that it was announced; it was 
sanctioned, Rs. 10 lakhs for the families of 
those unfortunate people who were involved 
in this. When I viSIted that place, I also 
heard people; I met the local people; I also 
met the people who were the relatives of 
those who were involved in this tragedy. 
When I read the dews papers I found that 
some paper said, 500- people while some 
other paper said. 530 people. So, I wanted 
to ,lc.now the correct figures, how many 
people were involved. It was really impossi-
ble to find out the exact number of people 
who were involved because the Clerk who 
sold the tickets was absconding; he was not 
available. We had seized the record what-
ever little they had in their offices here and 
there. But there was no person who could 
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tell us tbat so many people were travelling 
on that day. It was an assessment of each 
individual; somebody said, 200; somebody 
said, 300; somebody said, 5.00. This 300 
we calculated with a bit of technical know-
ledge. I said, ,. 5 9' long, 12' wide having a 
cabin of 100' area." I calculated the area 
of the total boat to find out how many 
people it could accommodate; it was jds t a 
calculation; it was not a perfect number. 
That was how we thought that it might be 

I 300 and odd people. (lme rruptions) I have 
said in my statement "reportedly 300 
people. "I th ink there were only 300 
people; there "ere not more than 300 
people; but there could be 500 people. Till 
it is not clearly checked up and the finding 
of the inquiry is not brought out, how can 
we say that so many people were involved. 
(Interruptions) 

SHRI ANIL BASU: You may say, 
300 or more people. Why did you say, 300 
people? Why did you fix the' number ? 
(lnlt:rrupUOll') 

SHRI RAJESH PILOT: The govern-
ment made a public announcement in the 
nearby villages, newspapers and radio that 
people were missing and the family members 
who feel that their people were invoh·ed in 
this tragedy must report to such and such 
place. That is why 85 families reported 
that theIr members nained so and so were 
mIssing. Out of 88, 22 bodies were recov-
ered; 66 bodies are still missing. 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa) : To whom had they to report 1 

SHRI RAJESH PILOT : We had there 
offices of DDOs, DMs, etc. 

SHRI SAIFUDDIN CHOWDHARY: 
People telephoned from there to say .... ,. 
(InterruptIOns) 

MR. DEPUTY SPEAKER: I cannot 
allow you. 

SHRI SAIFUDDIN CHOWDHARY : 
Why not 1 

MR, DEPUTY SPEAKER: You have 
no right to speak on the ca1ling attention 
because your name is not there. I cannot 
allow you to speak. Only Minister's reply 
will go on record. 

(Interruptions)** 

• *Not recorded. 

Bihar 

SHRI RAffiSH PILOT : The State 
Government has announced a judicial 
inquiry to keep every doubt away from tbe 
people because for such type of a tragedy in 
our country we must -go into the depth to 
find out the real information; that is why a 
judicial in quiry has been ontered by the 
State Government. (Interru[iifions) As far as 
an indvidual, Mr. Narender, he is normally 
known by Bachchao. Singh. I do not know 
whether his name is Narender Prasad Singh. 
But in Bihar he is normally known by 
Bachchan Singh. I share the impression of 
the hon. members frqm both sides that this 
is the reputation he carries. People told me 
clearly that this is the reputation he carries. 
Nobody is having any different views on 
this. What could Government do? When 
we came to know that the State Government 
issued a non-bailable' warrant and approa-
ched the court to attach their property, I 
should say that this was the maximum legal 
weapon available with the State Government 
which they utilised. While I was speaking 
in the Rajya Sabha. I got a telegram from 
the State Government saying that the court 
had been approached and the court was 
likely to give permission to attach his 
property. 

It is a fact that there are six main ahats 
in Bihar State, one is run by the CIWDC 
and the rest are run by private people, who 
go by different names. . 

AN H<?N. MEMBER: Baccha Singh. 

SHRI RAJESH PILOT :" People say 
that he is running all the six. 1hat also has 
to be found out by the judicial inquiry. That 
is also going to be investigated. 

SHRI V. SOBHANADREESWARA 
RAO (Vijayawada) : Tliis circuit was earlier 
operated by the railways. 

SHlU RAJESH PILOT : It is also a 
fact that this service was run by the 
Railways till 1985. I remember when the 
hon. Chief Minister at the moment in 
Billar, Shri Bhagwat Jha Azad when he was 
a Member of Parliament .came to ~e when 
this ferry was stopped asking me whether we 
could take it over from the CIMDC or the 
Inland Water Authority. He never wanted 
this ferry to De run by private persons, 
anybody whether Baccha Singh or somebody.-
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Tbe late. ex-Chief Minister Mr. Singh's 
wife, Mrs. Singh who is a member here, she 
also approached ~e. I have talked to the 
Inland Water Transport Authority Chairman, 
Mr. Arakkal and asked him to go and see 
whether we can operare it. It is a State 
subject, totally. It comes under the Bengal 
Ferries Act, 1 98 St which has been adopted 
by the Bihar Government So.. it is totally a 
State subject. I have sent officers fot con-
sultation and they say that with the help 
of the State Government, we can run it, but 
we do not have the passenger vessels. We 
had only one which is also not totally a 
passenger vessel. The CIwnC is using it. 
So, that step was not pursued. Because 
we do not have the vessel this ferry 
continued. 

When I reached the spot, I have seen it 
myself, where the accident took place. Now 
it is only a point. They can only point out 
that particular point. The vessel has sub-
merged, must have gone further up. It 
is hardly one hundred metres from the 
point. 

It is also a fact that there was some 
negligence on the part of the administration 
not to channelise the system. There was no 
check as to how many passengers were 
going. (Interruption3) There were surprise ~ 
checks, once in a while. But there was no 
complete system which could have stopped. 
When I checked with the people somebody 
said 150 bags and somebody 100 bags were 
there when cargo was not allowed in that 
ferry at all. (Interrupt/om) 

~HRI ANIL BASU : If the hOD. 
Minister wants, I can give the photographs 
of the submerged vessel. (Interruptions) 

SHRI RAJESH PILOT: The regulations 
are not effective; enforcement was required, 
and I have accepted that there was some 
Degligence on the part of the administration 
to regulate the system. It ahould not have 
been overcrowded. It .hould follow a 
complete system. There were surprise checks 
as reported by the State Government but the 
system was not as effective as I had expec-
ted when I personally saw, when I had aoae 
there. 

Now the question is that the trqedy 
bas taken place. The House will aaree with 
me, and there are two courses which we 

Bihar 

must follow, which are open in front of us. 
The guilty should be puhished. Action 
should be taken against those people who 
have failed in their duty. 

Secondly, what is our future plan to 
stop any recurrence of such accidents? 
These. are the two points on which the 
Government must go ahead, and to give the 
facility to the people. I am sure that the 
House will agree with me on this. 

As far as strong action is concerned, I 
have mentioned that the State Government 
bave ordered a judicial inquiry. The State 
Government is taking action against those 
absconding pecple and the m~me~t the 
judicial inquiry is over further action will be 
intimated to the country. what has been 
proposed to one. 

I have also, from lhe Central Govern-
ment, as I have mentioned in my statement, 
written to the State Governments. In the 
next meeting of the Transport Development 
Council where the Ministers of Transport of 
all States come we will take up this subject 
and discuss with them, to see what is to be 
done, by amending their laws. by taking 
very strict rules, where such accidents take 
place, to ensure that it does not recur. 

In the meantime, we have written 
letters to all the State Governments to check 
the certificates, the safety equipment of 
these vessels which carry passengers. 

Next point is about the facility. Some 
hone Members ha'Ve as ked about it. At the 
moment there is no passenger vessel with 
tbe CIWDC. Tomorrow we have called the 
people of the Government of Goa, and the 
Government of Kerala, and also Assam to 
have a discussion with them so that we can 
take vessels from them and officers on depu-
tation from the Central Government can go 
and assist the State Government to run the 
ferries. 

At the moment the mood of the people 
i& that private ferry should not be allowed 
there. That is the mood of the peopl~. And 
we must go according to the wishes of the 
people. 

13.00 hrs. 

So, we will ask the State Government to 
run it or if required, as an exceptional case, 
the State Qo vemment would discharge their 
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,responsibility and give whatever little help 
they can in that respect. Thic; meeting is 
called for tomorrow. I will have an open 
discussion with the officers and then I will 
indicate to the State Government about ~he 
future action. 

When I was there, several people met me 
and expressed different views. Everyone has 
different views. Somebody said that the 
Government has <jone the best and some· 
body said the Government has not done 
anything. So, on such an occasion when the 
tragedy has taken place, the whole aim of 
everyone of m would be to find out the 
cause and take remedial measures. I assure 
the House that Government will not lag 
behind, Government will take utmost care to 
see that in future such inCidents do not take 
place. We will also ask the State 
Governmellt to hasten the Inquiry. There is 
no use conducting an inquiry for two or 
three years and not bringing the facts to the 
notice or the country. We will request the 
State Government to hasten the inquiry. 
Some of the hon. Members have made vaIu· 
able suggestions today. I will pass them on 
to the State Government. 

\Vith these words, I once again assure 
the House that it is a tragedy and there is 
nothing where we differ and you agree or 
you differ and we agree. It is a tragedy for 
the whole country. We are not supporting 
anybody to whichever party he may belong. 
Our idea is to give justice to those families 
who have suffered. We will certainly co· 
operate in this and we will see that guilty 
persons are punished and action taken so 
tha t such tragedy does not take place in 
future. 

13.03 hrs 

ELECTION TO COMMITTEE 

[E' gli~h] 
Sree Chitra Tirunnl Institute for 
Medical Sciences & Technology, 

Trivandrum 
THE MINISTER OF STATE IN THE 

MINISTRY OF SCIENCE AND TECH· 
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACES (SHRI 
K.R. NARAYANAN) : I beg to move : 

"That in purusance of Section S( j) 
of the Srec Chitra Tirunal Institute for 
Medical Sciences &; Technology, 
Trivandrum Act 1980, the members of 
this House do proceed to eolect, in such 
manner as the Speaker may direct, one 
member from among themselves to serve 
as a Member of the Sree Chitra Tirunal 
Institute for Medical Sciences & Tech-
nology, Trivandrum subject to the other 
provisions of the said Act, vice Dr. 
K.O. Adiyodi died," 
MR. DEPUTY SPEAKER : The ques-

tion is : 

UThat in purusance of Section 5( j) 
of the Sree Chitra Tirunal Institute for 
Medical Sciences '& Technology, 
Trivandrum Act 1980, the members of 
this House do proceed to elect, in such 
manner as the Speaker may direct, one 
member fro.m among themselves to serve 
as a Member of the Sree Chitra Tirunal 
Institute for Medical Sciences & Tech· 
nology, Trivandrum subject to tbe other 
provisions of the said Act, vice Dr. 

, K.G. Adiyodi died." 

The motion wasado pted. 

13.03-3/4 hrs. 

BUSINESS ADVISORY COMMITIEE 
[Engli~h] 

Fifty-Seventh Report 

THE MINISTER OF PARLIAMEN· 
TARY AFFAIRS AND MINISTE~ OF 
INFORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT) : I Peg to 
move: 

"That this House do agree with 
tbe Fifty·seventh Report of the Business 
Advisory Committee presented to the 
House on tbe 16th August, 1988." 

MR. DEPUTY SPEAKER: The ques· 
tion Is : 

UThat . this Hous.e do agree with 
tb4 Fifty-seventh Report of the Business 
Advisory Committee presented to the 
House on the 16th August, 1988:' 

The lIlotion was adopted. 
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13.04 hrs. 

MATTERS UNDER RULE 377 

[Translation] 

(i) Need to enquire into the issuance of 
forged SCjST certificates 

SHRl GANGA RAM (Firozabad) : Mr. 
Deputy Speaker, Sir, the Parliament as the 
supreme legislature of the country deter-
mines various castes as Scheduled Castes 
and Scheduled Tribes under Articles 341 
and 342 of the Constitution. Presently 
there are 1085 Scheduled Castes and 639 
Scheduled Tribes to whom special benefits 
and protection are granted under the 
Constitution. But it has been seen that the 
people other than those belonging to 
Scheduled Castes and Scheduled Tribes with 
the temptation of getting these benefits 
indulge in such acts for acquiring forged 
certificates as amounted" to crimjnal 
offences. These certificates are specially 
acquired to get Government jobs and take 
admission in medical and engineering insti-
tutions. This sort of offences are being 
committed in different parts of North and 
South India and the Government machinery 
issuing as well as the people acquiring such 
certificates are respl)nsible for it. 

I therefore, request the Government of 
Jndi; to take action against the defaulters 
by getting the matter thoroughly probed by 
a special team of tne C.B.I. 

(ii) Need to' direct the State Governments 
to ensure payment of dues to ... cane-

growers by the Sugar Mills 

SHRI ABDUL HANNAN ANSARI 
(Madhubani) : Mr. Deputy Speaker, Sir, 
the cane-growers of Madhubani district in 
the State of Bihar who had supplied cane to 
Sugar Mills, have not so far received their 
dues. Especially the Sugar Mills located in 
my constituency at Rayam, Lohat and 
Sakari have not paid the price of sugar-cane 
to the farrness although on~ year lras since 
elap3ed. As a result of that, the farmers in 
the area are facing serious financial crisis 
and the middle class farmers. have reached 
the starvation point. The same is the posi-
tion in other States arso. 

I, therefore, request the Government of • 
India to pressurise the State Governments 

concerned to see that the price of sugar-caRe 
is paid to the farmers without delay so thatl 
lakhs of farmers could be saved from this 
crisis. 

(iii) Need to set up a Central Commission 
for overall development of Bundel-

khand region 
SHRI BAISHMA DBO DUBE (Banda) : 

Mr. Deputy Speaker, Sir, not only Banda 
district but also the entire Bundelkhand 
region is a very baCkward area of India. 
Though the region is rich in mineral and 
other natural resources, the development of 
this region has hardly taken place as proper 
attention could not be paid to this region 
due to vastness of the State of Uttar 
Pradesh. If the present situa1ion continues, 
the .pac~ of its development will further go 
sTow. The Bundelkhand region falls both in 
Uttar Pradesh and Madhya Pradesh and its 
economic, geographical, social and cultural 
situation is one and the same all over the 
region. 

I would like to suggest that a Centra) 
Commission may please be comtituted by 
treating the entire" Bundelkhand region as an 
undeveloped unit as has been done In the 
case of hill areas. Then ouly its develop-
ment could be possible. This will not only 
ensure rapid development of the area but 
also remove the imaginary regional feeling 
between Madhya Pradesh and Uttar Pradesh. 
It is, therefore, hoped that the Government 
will issue effective orders in this regard 
without delay, keeping in view the necessisity 
of setting up a Central Commission. 

[Engli~h] 

(iv) Agitation by the tech niciaus and 
Tecbnical Supervisors of tfte Depart-
ment of Telecommunications for 

revised .raJ' scales 

SHRI MANVENDRA SINGH 
(Mathura): The technicians- and technical 
supervisors are installing and maintaining 
all sophisticated telecommunication equip-
ment. Their basic qualification is Three-
year Diploma in Engineering. They are 
undergoing one year training before appoint-
ment. But their basic pay scale is Rs. 975-
1600 which is.same as of the Matrie cadres 
of the Department whose training is three 
months ansi nature of work is unskilled. 
Their counterparts in all Departments arc 
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in pay scale of Rs. 1400-2300 without 
training. The Bharatiya Telecommunication 
Technicians Union, the sole representative of 
this cadre, has been agitating against this 
injustice for the last ten years. The Depart-
ment appointed four committees, but to no 
results. The assurances of the Communica-
tions Minister given on 7-11-86, 14-3-88, 
29-3-88 and 5-5-88 were also not 
implemented. The employees have started 
"Work to Rule" from 26 July, 1988. Even 
though_ the Union assured that their agita-
tion "Work to Rule" will be peaceful and 
no untoward incident will take place and it 
will be on Gandhian path, the Department 
has directed that the technicians who do not 
give declaration saying "I will not take part 
in any agitation" will be debarred. Now 
communication of the country is paralysed 
and public is inconvenienced. I request that 
scales be implemented and normalcy main-
tained in the country. 

[Trans(ation] 

(v) Need to ban Cow-slaughter 

SHRI U.H. PATEL (Bulsar): Mr. 
Deputy Speaker, Sir, India is a sacred land 
on the earth where sages, saints and gods 
IjYe and the cow is treated as a mother and 
worshiped accordingly. But it is very 
unfortunate that even after independence ban 
on cow-slaughter has not been imposed. To-
day all the people belonging to various 
religions and communities like Hindus, 
Christians, Sikhs and Muslims want a ban 
on cow slaughter. The cow is the live-stock 
of the country. In our country, agriculture 
is based on cows and bulocks. But lakhs of 
cows are being slaughtered daily in the 
country. 

Gandhiji and the! National Congress had 
also made a demand prior to achievement 
of independence that there should be a ban 
on cow-slaughter. Hon. Late Vinoba Bhave 
had observed fast for this also. A resolu-
tion to this effect had been passed in the 
parliament unanimously in 1978 -79. 

Our former Prime Minister, late Shri-
mati Indira Gandhi had also said in 1978-
79 that cow-slaughter must be stopped and 
she too had observed fast in its support. I, 
therefore. make a strong demand to the 
Prime Minister and th~ Government of India 
that cow-slaughter should be banned im-

mediately through an ordinance and the 
cow may be declared the National animal of 
India. 

(vi) Need to provide a bye-pass from 
Rayanapadu to N aHona) Highway 

No.9 via Mustabad and Kesarapalli 
[Eng li., hl ' 

SHRJ V. SOBHANADREESWARA 
RAO (Vijayawada) : Sir, National Highway 
No. 9 meets National Highway No. 5 at 
Vijayawada. With seven Iakhs population 
and about three lakhs floating population 
Vijayawada is a very big commercial centr~ 
in Andhra Pradesh. The passage of heavy 
motor goods vehicles, I.e. trucks. through 
Vijayawada from Hyderabad towards 
Calcutta' has become hazardous. Several 
times traffic jams take place and accidents 
also occur. I request tho Department of 
Surface Transport to examine the feasibility 
of having a bypass road from National 
Highway No. 9 via Rayanapadu Mustabad 

- and Kesarapalli to touch National Highway 
No. 5 in public interest at the earliest and 
propose it in the next Plan. 

(vii) ~eed to resolye the crisis dneloping 
JD the Instt tute of Mathematical 

Science, Madras 

SHRI SAIFUDDIN CHOWDHARY 
A(Katwa): The Institu!e of Mathematical 
Science s (IMS), Madras, or Matscience, is 
an institute jointly funded and managed by 
the Department of Atomic Energy (DAE) of 
the Government of India and the Tamil 
Nadu Government. The growth in the last 
couple of years has enabled the Institute to 
emerge as one of the front-ranking institutes 
of the country in the area of theoretical 
physics, mathematics and computer science. 
At a time when there is a great need for 
such an institute, developments in the last 
six months have caused much concern. The-
academic activity has come to a virtual 
standstill. Many senior scientists have 
expressed the desire to quit if the Govern-
ment did not take steps to resolve the 
situa tion that has come to prevail. 

The Central issue ~ems to be the 
prolonged absence abroad of the Institute's 
Director which has resulted in the total' 
neglect of infrastructurcal development and 
proper administration of the Institute. 
Delegation of authority to manage the 
Institute bas not been done. 
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(Shrl Saifuddin Cbowdhary\ 
The Director' was appointed by the 

Government of India on March 19, 1984. 
The new senior faculty had initially a great 
deal of regard and goodwill for the Director 
but he created a crisis in the Institute. 

The Institute needs to be properly 
nurtured and an indifferent attitude on the 
part of the Government w-ill cnly prove 
harmful. A meeting of the Board of 
Governors of the Institute on July 15, 1988 
failed to come out with any concrete steps. 
Specific solution needs to be spelt out and 
the scientists of the Institute accordingly 
apprised. Government should clarify matters 
and save the Institute. 

<,iii) Need to develop Vaishali as a 
tourist centre 

SHRIMATI KIS~ORI SINHA 
(Vaishali) : Sir, may constituency of V~ish~li 
is a famous pilgrim centre and pilgnm 
tourists from all over the world come to 
visit the sacred places of religious and 
tourist importance here. H<?wever, tourism 
remains highly underdeveloped in this area. 
An airstrip is most urgently needed so as to 
eonnect the tourist places by air directly 
from Delhi and Varanasi on the one side 
and from Calcutta on the other. The roads 
Jeading to these pJaces continue to be 
narrow despite the increase in traffic follow-
ing the construction of the Gandhi Bridge. 
There is urgent need to widen these roads, 
particularly tbe road leading from Hajipur 
to Lalgunj and Vaishali-Sahebgunj to Betia. 
Government should take action to develop 
Vaishali as a place for pilgrim tourism. 

13.15 hrs. 

STATUTORY RESOLUTION RE : 
DISAPPROVAL OF NATIONAL 

SECURITY (AMENDMENT) 
ORDINANCE 

AND 
NATIONALSECUmTY ~MENDMENn 

BlLL-Contd. 

[English} 

MIt. DEPUTY SPEAKER: Now we 
80 to the next item of the List of Business, 

that is, further discussion on the Resolution 
moved by Shrimati Geeta Mukherjee on the 
16th Auaust, 1988 and also we will take 
up along with this, Item No. 12 tegarding 
further consideration of the motion moved 
by Shri Buta Singh on the 16th August, 
1988. Now, Shri Ramoowalia to speak. 

[ Tran.ylotitJn) 

SHRI BALWANT SINGH RAMOO-
WALIA (Sangrur): Mr. Deputy Speaker, 
Sir, I support tbe Resolution moved by hon. 
Shrimati Gceta Mukherjee and I opposed 
t}le National Security (Amendment) Bil1 
brought forward by the hon. Minister. The 
bon. Minister informed the House of the 
proposed Amendment in the National 
Security Act bas been brought so that 
period of stating the grounds of areas could 
be raised from the present 3 monthe to 6 
months. In this way, 6 months time will be 
provided to state the grounds of detention 
instead of existing 3 months. I oppose the 
proposed amendment on two or three 
points. 

Firstly, it has become a fashion to take 
every reactionary measure, for instance, 
against our basic freedom, our trade unions 
etc. on the pretext of Punjab. 'Whatever 
powers they want to acquire they do so m 
the name of Punjab. I want to ask whether 
Punjab was ever used as an instrument for 
acquiring emer,cncy powers so far? Now 
it is being used for sealing the borders, for 
installing duaJ Governmer:.t and as a latest 
measure, Government wants to extend the 
period detention for stating the ground,," of 
arrest. Doesn't the Government have 
sufficient powers already that it wants to 
acquire some more? Today, we are already 
weighed down by a large number of laws. 
The Administration and Police in Punjab 
today, are using their enormous powers 
arbitrarily. I wiil give you an illustration. I 
have suggested earlier also as to how to 
check the misuse of National Security Act. 
The powers acquired by this Bill will also 
be misused. Persons like Shri Gurcharan 
Singh Tohra, Shri Prakash Singh Badal, 
Shri Sukhdev DhiDdsa, Shri Kuldeep Singh 
Vadala and Shri Sukhjindar Singh have 
been detained under the N.S.A. Are they 
terro ists'1 They have been detained under 
~hjs Act. lD ~ab, a bill ia bej~ also 
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brought againt doctors, nurses and other 
people belonging to the medical profession. 
This has been done to demoralise them 
from going on agitation. They are also 
being brought under the NSA. To bring 
such laws in a democracy does not behave 
the Government. Is the present duration of 
three months not sufficient? People are 
detained under seetion 107/151 of the IPC 
for 6 months on the grounds that the 
Executive may state. the reosons of detel1-
tion. I have been recently released from 
Chandigarh jail where I waa detained for 
one and a half months under Section 
107/151 IPC. You detain people arbitarily 
s ~ there is no necessity for this bill. 

Actually I blame the Government for 
not finding a political solution to the Punjab 
problem. Ins tead it wants to show that it is 
not possible to have a political solution in 
Punjab. You do not have any intentiOD of 
finding a political solution. You do not 
want to take the political parties into con-
fidence and consult the opposition in. this 
regard. You have decided to have an 
arbitrary stand on Punjab issue. Therefore, 
on one pretext or another you want to 
convince th'! people of this country that 
there is no one with whom you can neaotiate 
in this regard. 

Sir, such laws are detrimental to the 
relation~ between people and the Govern-
ment. As it will increase distance and 
discontent will also increase. It v.ill enhance 
the distrust of the people in the Govern-
ment. As a result, whatever steps you take 
will have little effect on the masses. 

Yesterday, one of our collcages hon. 
Shri Bhatia told me to mention the follow-
ing point in my speech. I want to submit 
that you have shook the confidence of 
people by not allowing an all party meeting. 
What is the intention behind the steps which 
the Central Government is taking one after 
another. This is not hidden from anyone. 
The Akali Government under Shri Barnala 
was toppled for the sake of Haryana. Now 
lets see what more punishment Is in the 
offing? If you cannot retain the ,oodness ~ 
of a good deed then what is the use ? 

An all party meeting was held under the 
aegis of United AkaU Dal. Shri Bhatia 
and Shri Dhillon are aware of 
it. ,_ Hon. Shri Indtajit Gupta himself parti-
~ipatcd in it. An all party moetiDa UIldcr 

the leadership of Shri Barnala was beJd and 
representatives of the Akali Da1, C.P.I., 
C.P.I.M., the Congress, Telegn Desam, 
DMK, AIDMK particiPl3ted in it. It was a 
huge meeting and was held on 14th April, 
at Amritsar. In this meeting, an assurance 
was given to the people of Punjab that we 
will fight unitedly against terrorism and 
every party made proposal in this regard. 
But it is unfortunate that atmopherc 
which was created was comple-

tely destroyed. This enhanced people's 
distrust in the Government. Yesterday 
someone said that you should agree with 
the consensus. Therefore, I request the hone 
Minister of State for Home Affairs, Shri 
Sontosh Mohan Dev to tak~ a decision 
which reflects the national consensus. 

The first point in the national consensus 
is the release of Jodhpur detenues. There 
is not a single Member in this House who 
does not agree to this opinion. This is a 
point on which there is national consensus. 

Secondly. the entire House is uninamous 
that the people who were behind the riots . 
in Delhi, Kanpur and Bokaro _ in which 3 
thousand people were killed and where 
large scale plundering was indulged, should 
not go scots free. This is also a point on 
which there is national consensus. Not one 
of the 542 M.Ps want that these persons 
should go scotfree. Government should 
accept these proposals. 

Thirdly. during the flag hOisting ceremony 
on tbe 15th August, the hon. Prime 
Ministir in his address to the Nation on the 
occasion of Independence Day, said that the 
people of Punjab are struggling hard against 
trrotism. I want to know that if the people 
of a state are fighting so hard, then is this 
short of award that they are geUmg. Not 
even a single demand of theirs is being met. 
On the one hand you talk about tbe unity 
of the country ~ you praise the people of 
Punjab for their bravery, courage their hard 
struggle and that the Hindus and Sikhs have 
never fought against each other during the 
the last 8 or 9 years whereas on the other 
hand you treat them this manner. The 
leaders incited them to fight with each 
other and it was their audacity. 
I do not want to take any 
one's name but the party in power also 
assisted the terrorists and even then there 
was DO communal flare up. I want to kno'i' 
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ISbri Balwant Singh Ramoowalia\ 
from the hon. Minister Shri Sontosh Mohan 
Dev that what is the use of praising them 
when you do not accept thei r demands You 
are not ;eleasing the Jodhpur detenues, you 
are not punishing the ~ulprits· of the Delhi 
riots, you are not releasing these ar,my 
personnel who have completed their term of 
punishment. You are neither endeavour-
ing for a political solution nor calling an all 
party meeting. That is why I want to 
reiterate that the law which you are bringing 
will not serve any purpose. The Punjab 
issue is a very delicate one and it is no't 
proper to handle it in this way. 

Regarding the letter published in the 
daily 'Ajit', I want to sllbmit that hon. 
Prime Minister has been unfortunately led 
to bel ieve that the contents of this letter 
amount to rebellion of the country. I want 
to request that the Government should not 
take a one-sided decision in haste. The 
letter published in - the • Ajit', was an open 
letter in which the Editor has clearly wJ;itten 
that he has always been a nationalist and 
a supporters of the ut:::ty and integrity of the 
country and will continue to support it. 
Apart from this, it came out in 'Tribune' 
also that' Ajit' even supported the Operation 
Black Thunder'. In Tribune it was written 
that it is easy to issue directions from Delhi 
but in Punjab, the journalists have to face 
innumerable difficulties. It is imperative to 
pay attention to the condition of journalists 
in Punjab. Besides, I want to submit that 
one of the trustees of' Ajit' daily is the 
Vice President of Punjab Pradesh Congress 
Committee. His name is Sardar Milbhag 
Singh. Another Trustee is also a Congress-
man and the son-in-law of Giani Zail Singh .... 
Shri S. S. Virdi Sant Harcharan Singh 
Longowa1 was also one of the trustees. 
Apart from them, S. Virendra Singh of 
'Tribune' bad also been its editor for 7 years 
and so the policies of both the newspapers 
are alike Shri H. S. Hanspal who is a 
Congress M.P. has urged to withdraw the 
case against 'Ajit'. He has further said 
that he will talk to the Governor in this 
regard. S. Beant Singh who is the President 
of Punjab p.e.c. also wanted the case 
against Ajit to be withdrawn. The Presi-
dent of Punjab faction of the Shiv Sena 
partYt Shri Jagdlsh Tangri has said that the 
total policy of 'Ajit' is very much in the 
jAterC$1S of the country and therefore, this 

case should be withdrawn. The first secret 
meeting between S. Brijendra Singh, Sant 
Harcharan Singh Longowal and Shri Arjun 
Singh held in April, 1985, took place in his 
house. If a person has worked so much for 
the country and if he has published certain 
things under pressure, is it appropriate to 
disinform the hon. Prime Minister against 
him '1 

I say in this House that I have still 
faith in the wisdom of the :Prime Minister 
and his approach towards 'Ajit' newspaper 
case. We, 26 Members of Parliament very 
humbly approched him and requested him to 
reconsider tbe issue in the national interest. 
Otherwise, I am afraid, the terrorists will 
get one more point and they would say 
that Shri Barnala, who was a great mode-
rate was dismissed. If a case can be made 
out against Shri Bajender Singh, Editor of 
'Ajit'also, who has since become a moderate 
just imagine how miserable the going has 
become for the moderates. 

[English] 

Do not give any talking points to extre-
mists and journalists. 

[Trans[atiOl.] 

I say that it is a misuse of the law. I fully 
support the resolution brought forward by 
Shrimati Geeta Mukherjee and oppose this 
new amendment. Mr. Deputy Speaker, Sir. 
through you I emphatically urge the Govern-
ment that it should withdraw this amend-
ment and find a political solution to the 
Punjab problem. I further urge the Govern-
ment to adopt a hard line and hard attitude 
against the newspaper 'Ajit' about which all 
political parties including the Congress have 
made a request. The case lodged against the 
neWspl.per may please be withdrawn in .the 
interest of the country and also keeping in 
view the atmosphere that is being created in 
Punjab. I oppose the amendment brought 
forward by Shr i Buta Singh. 

SHRI R. L. BHA TIA (Amritsar) : Mr. 
Deputy Speaker, Sir. I rise to support the 
National Security (Amendment) Bill. While 
participating in the dicussion yesterday 
Shri Acbaria and Shri Shababuddin had said 
that there should be fundamental rights in 
the country, the people should enjoy rights 
and they be Jiven freedom of speech. They 
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.further said that since this Bill squeeze their 
freedom, jt should not have been brought 
forward. In this connection, I would like 
to tell them that this argument holds good 
under a normal situation and we fully agree 
with it. Is the situation in Punjab normal ? 
A Punjab-like situation never prevailed in 
any other part of the country and that is 
why such a Bill is being introduced for 
Punjab. I would also like to make a men-
tion of the special situation prevailing in 

'Punjab. The lives of the people have be~ 
come totally unsafe, the way massacres are 
taking place in Punjab. If the terrorists 
kill someone, others get teroorised and do 
not report the matter to the police. Who-
ever reports gets killed. The policeman who 
annoyes them or who writes the F.I.R. or 
goes for the enquiry is being killed. About 
100 of our officers have been killed. When 
the case goes to the court the judges receive 
threatening letters. The judges of lalandhar 
and Ludhiana. who delivered their verdiets 
against the terrorists were gunned down. 
Nobody can utter a word under the preval-
ing CIrcumstances in Punjab. When the 
propnetor of the 'Punjab Kesari' Shri 
Rameshji wrote against terrorism. he was 
killed. Prior to him his father was killed. 
Now his brother or his sons who are writing 
against terrorists are also receiving threatening 
letters. No~ody knows whose tum it would be 
tomorrow. A sense of terror is reigning the 
minds of all people. the officers and 
judges. 

SHRI BAL W Ar-.T'f SINGH RAMOO-
WALIA: Includind the journalists. 

SHRI R.L. BHATIA: Yes, it is equally 
affecting the journalists and the political 
leaders. Wohever speaks against them is 
being killed. Please try to understand the 
situation prevailing in Punjab. Special laws 
will only be enforced under special circums-
tances. The second point that Shri Acharia 
raised is that the Congress Party organised 
a mass rally. but it is was of no use because 
they march with the policemen by their 
side. In this connection I would like to 
tell them that it is not only the Congrees (I) 
which organised the mass rally. the C.P.l. 
and C.P.M. aiso organised mass-rallies: You 
may ask what was the benefit of that mass 
rally and contact. We went to the villages. 
It ins.tilled confidence in the people that 
there are still some people who bother for 
them in distress. The Consress Party weDt 

to villages and instilled confidence in the 
people. The second point which we stressed 
before the people was that Hindus and Sikhs 
were brothers. There should be no breach 
in this amity. This relation has been there 
for years. Our appeals bore fruits. You 
will be surprised to know that Baba Ajit 
Singh, who is a Nihang. took in his lap a 
boy belonging to the minority communiy 
and told the terrorists who were about to 
gun down the bus passengers that he was 
his son and pleaded for his life. It is the 
result of the propaganda we made against 
terrorism. In another incident which took 
place in Hoshiarpur, Some terrorists ~ttacked 
a 'Dera' where both Hindus' and Sikhs were 
sitting. When the terrorists asked tbe Hindus 
and Sikhs to get apart. the flatly refused and 
offered themselves to be killed together. People 
from both the communities were killed to-
gether on that day. It is the result of the mass 
contact and our visit to viliages to arouse 
the feel ing of brotherhood among the peopJe, 
Both the C.P.I. and the Congrees (I) did it 
and it bore fruits. No one should raise an 
objection to this move. Thereafter an inci-
dent took place in Ludhiana. The terrorists 
intruded into the house of our General 
Secretary, Shri Arya in a bid to kill him. 
Shri Arjun Singh was sitting by his side jn 
side the house.. The terrorists asked Arjun 
Singh to get apart. But he refused to oblige 
them and:prl!ferred death alongwitb Shri Arya. 
The terrorists killed both of them. This feel-
ing of brotherhood among the two communi-
ties was the result of the climate built by the 
Congress (I). We in~tilled confidence in the 
people and told them that they have:o live 
together. Shri Acharia also wanded to know 
as to what was our plan of action. Our plan 
of action has time and again been discussed 
here. We are sealing the border We are 
trying to ensure 'that arms and ammunition 
do not ehter' the country from across the 
border. We are dealing with the terrorists 
and this is our plan of action. Shri Shahabu-
ddin also said that political process should 
be iru\ iated. Shri Rahman has said that 
political dialogue should commence. We 
also want the same. In fact, nobody waats 
that there should be no political dial.gue. The Rajiv Gandhi-Longowal Accord wu 
signed only after a <l ialogue. Even now we 
are prepared for a dialogue. But with whom 
we should hold a dialogue? If we hold 
talks with Shri Ramoowalia, they will call 
him a Government aJCDt. With whomsoever 
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[Shri R. L. Bhatia] 
we held talks, they discribed him a Govern-
ment agent and condemned him. Presently 
there is hardly any leaders in Akali ranks 
who has not been declared a dovernment 
agent. I. therefore, suggest that let a 
favourable time come and let the situation 
improve, then the political process will be 
initiated. Whether it is the Assam Problem, 
the Mizo problem or Nagaland issue, the 
problem has to be solved through dialogue. 
This Bill has been brought forward to deal 
with a new situation created by the terro-
rists in Punjab. The teuorists ha ve two 
motives. The first is to create discord -bet-
ween the .. Hindu~ and Sikhs. They want to 
create such feelings among the people 

. whereby a sort of weakness int he political 
system could' be viSible. But they 
were not successful in their motive. I have 
already given ,instances of' incidents at 
Ludhiana, Hoshiarpur and Ferozpur which 
show that the people of Punjab possess robust 
common sense. They have a history of 
their own. The people of Punjab made a 
lot of sacrifices during the freedom struggle. 
They fought numerous battles jointly on 
several f.ronts. They shed blood jointly in 
two wars Pakistan. Our bonds are so deep, 
so intense that they cannot be severed. 
First of all, the designs of Pakistan and 
.other external forces that the Hindus and 
Sikhs should fight against each other and get 
divided have failed miserably. Despite all 
there killings, the people of Punjab are tied 
with one another in the bonds of love and 
harmony. A strolll feeling of brotherh ood 
continues to prevail among them. That is why 
their evil designs can ne,!er materilise in 
Punjab. They can never separate the Hindus 
and the Sikhs in Punjab. Their Prime inten-
tion is to from Khalistan in Punjab. But 
the question of forming Khalistan does not 
arise at all. The Hindus and Sikhs in 
Punjab have frustrated their ugly designs. 
Barring a handful of youths in Punjab, 
nobody in the state is in favour of formina 
a separate state of Khalistan. It is absolu-
tely true. These youths are also our 

... children who are misguided are and playing 
in the hands of foreign powers. 

, A number of speckers spoke here. But 
none of them made a mention of Pakistan 
or external powers. workina behind it. 
Nobody uttered a word. Neither Shri 
Acharia Dor any of the other coDeapes did 

say anything about the involvement of exter-
nal forces in the Punjab tengle. I was think-
ing that they would certain1y mention about 
it because this factor has worked as a major 
hurdle in the solution of the Punjab problem. 
It is certain that this is not the fight between 
the Hindus and the Sikhs or the Congress 
(I) and the Akali Dal in Punjab. It is a 
fight between the secessionist and nationalist 
forces. Therefore, we should go deep into the 
gen~sis of the Punjab problem. The foreign 
hands are playing a very important and major 
role in Punjab. It is they who are imparting 
training to some misguided youths, giving 
them money and teaching them the strategy. 
Their meetings are held in lahore. People 
from India, Canada and U.S.A. come to lahore 
hold meetings and prepare their plan of action . 
So long as foreign hand is there, they will 
keep making plans; it is a fact that they 
will not allow to arrive at a solution to 
Punjab problem. A number of suggestions 
have been made in this House that all 
parties should work unitedly to find a 
solution to this problem. I have been in 
favour of this since very beginning, I have 
reiterated this many times in this House. 
I have also met the various leaders, includ-
iogs that of. Punjab. Being a representative 
of Amritsar, I have been striving for this 
since very beginning that aU parties should 
find a solution to the Punjab problem united-
ly. Is is also correct that people of the 
Punjab should themselves find a solution 
but it should not be forgotten that so long 
as foreign hands have their say in Punjab, 
they will keep exploiting it in their own 
way, th~j efore all political parties, withl)ut 
having their prospects of elections in mind 
will hav.:: to decide as to how the Punjab 
problem could be solved, only then there is 
a possibility of any solution. There is an 
imperative need to sit accross the table to 
find an unanimous solution to this problem. 
There is a need to be honest. I am quite 
hopeful that if by raising above party affilia-
tions all of us make a sincere effort to find 
a·solution to the Punjab problem, which is 
affecting the eI_ltire country and the economy 
of whole of India and the foreign hand is 
exploiting it, some solution will dt.finitely 
come out. 

Lastly, I will like to submit only this 
much, specially, I request the Akali Dal 
that they should forget the past things, we 
have seen their role in this conflict, it is 
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not clear, sometimes they support and 
sometimes they oppose. They have their 
inner party rivalry also. They have recently 
divided even S.G.P.C. which is a religious 
body and is responsible for managing every-
thing. First of all, tbey will have to make 
their role clear and state their stand to the 
people. People are confused at their role. 
I fail to understand what is wanted by 
them and whether they support or oppose 
terrorists because whenever people are killed 
by the terrorists, they never condemn them ... 
(InternJptw·1s) ... Have they ever said anything 
against terrori$ts ... 

SHRI BAL WANT SINGH RAMOO-
WALIA : What you are saying is totally 
wrong, whenever innocent persons 
have been killed, we have condemned it in 
strongest terms, our stand in this respect is 
quite clear. Mr. Bhatia I want to tell you 
that \\henever all parties meetings are held, 
we have condemned it from the very begin-
ning, the stand of Akali Dal and Barnala 
Sahib is quite cleaf. We have been fighting 
against terrorism in the past, we are fight-
ing it now and we will continue our fight 
against It in future also. When you treat 
all alike, you demoralise the forces which 
fight against terrorism. 

SHRI R.L. BHATIA : This is 'not the 
point, let me tell them that when operation 
Black Thunder was about to take place, 
did their leaders not try to march to the 
Golden Temple? Who benefitted fr.pm 
this? Were terrorists not benefited from 
that or did it benefit somebody else? For 
whose help they did this. They are con-
fussing the people of Punjab. 

SHRI BALWANT SINGH RAMOO-
WALIA: Mr. Bhatia, we have done so to 
clear the position. Some of your own men 
helped the terrorists. We said that the 
sanctity of the Temple which was impaired 
by the acts of the Government and the 
tetrorists should be restored. The stand 
taken by Barnalaji against the terrorists 
was stiffer than the stand taken by your 
party. 

SHRI R.L. BHATIA : What I mean to 
say is thai the role played by tbe Akali 
Dal ,auses confusion in the Punjab. I am 
not blaming them nor am I condemning 
them. I only want this that terrorism 
should be condemned and their role should 
be such which may aive an impression that 

they are with the nationalists forces and 
they are opposed to terrorism so tha t the 
confusion created among the people about 
them could be cleared. I have said only 
this much. 

With these words I support the Bill and 
make special request to the Home Minister 
that a solution to the Punjab problem 
should be found. Rajivji had found solu-
tions to the Assam problem, Nagaland 
problem. Mizoram problem. Gorakbaland 
Problem. T.N.V. problem. now it is the tum 
of Punjab problem. Be kind enough to solve 
the Punjab problem. Whatever measure you 
want to adopt. I realis~, you may take co-
operation from other colleagues also. 
Please take a big initiative so that Punjab 
problem could be solved for ever. 

SHRI CHARANJIT SINGH WALIA 
(l~atiala) :·)Mr. Deputy Speaker" Sir, I want 
to ask Mr. Bhatia what is being done about 
the 'Ajit' newspaper. The restrictions 
which have been imposed on the news-
papers and ragging is going on, please speak 
something about it also ? 

SHRI R.L. BHATIA : I will talk to 
the Prime Minister about this. 

[EngliJhl 

SHRI INDRAJIT GUPTA (Basirhat): 
Sir, I am thankful to you for giving me a 
few minutes. I am sorry that I was not 
able to be present here yesterday to move 
the Statutory Resolution which was standing f 

in my name. Due to some indisposition, 
I was not able to reach Delhi in time. 

I just want to add my voice to the 
strong protest whicll has already been ex-
pressed from this side of the House against 
this amending Bill. The trouble Sir is 
for example, myoId friend. M~. Bhatia: 
makes a general omnibus speech about the 
Punjab situation. He does not say any-
thing relevant to tbis amendment. \Ve are 
here discussing this amendment. We are 
not discussing the entire Punjab situation. 
we can discuss it, for example, at a time ... 

SHRI R.L. BHATIA: You came tate. 
In the beginning, I said, Punjab' has • 
speeial circumstances. Therefore. we need 
this. 

SHRI INDRAJIT GUPTA : I was 
here. Whether Punjab bas a special case 
or not, we have aot here before us a certain 
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amendment, a concrete, specific amendment. 
And the implications of that amendment 
have to be understood before we can either 
support it or oppose it. 

Unfortunately, Mr. Bhatia never said a 
. word about that amendment. The subs-
. tance of the amendment, as you know, is 
that in the State of Punjab, if anybody is 
served with a detention order, he can be 
kept in detention for more than three 
months, up to six months, )Vithout referring 
his case-;--this is the purport of the amend-
ment-to the Advisory Board. That means, 
for six months he can be kept in detention 
witbout trial, without any scrutiny of his 
case, his papers, charges against him, 
grounds of detention, by the Advisory 
Board. 

SHRI AT A DR RAHMAN (Barpeta) : 
Mter six months, again he can be arrested. 

SHRI INDRAJIT GUPTA : That of 
course. You see, under the National 
Security Act, there is no safeguard for any-
body eX"cept this Advisory Board, which 
has been given the power to scrutinise his 
case. It was originally three months; DQW, 
it will be after six months. It is not made 
clear that within what period of time the 
groun.ds of detention, at least, are to be 
supplied. That is not mentioned. Some 
of us on this side have all been victims of 
this legislation. It was not called National 
Security Act ... (Interruptions) ... What I am 
trying to say with our experience itself, is, 
orignally in 1980 when this National 
Security Act was legislated here in this 
House, the Opposition had expressed a _ lot 
of mi'igivings and doubts as to whether it 
woq.ld be used really for safeguarding the 
security of the country or could be misused 
for other purposes against people and 
against activities which have nothing 
to do with the security of the country 
and particularly against leaders or workers 
of mass movements like trade union move-
ments or peasant movements and so on. We 
were assured here-I was participating in that 
discussion----on the Floor of the House by 
the Home Minister that it will not be mis-
used, there is no question of any misuse and 
that it is only meant to put down or put 
away behind the bars those eJements who 
are to considered to be guilty of acting in a 

manner prejudicial to these things which /. 
are enumerated in Clause 14A(1) a, b, c, d 
and e, i.~., the defence of India, the secu-
rity of India, the security of the State, the 
maintenance of public order and the maip-
tenance of supplies and services essential to 
the community. Sub-clause (e) is an omni-
bus clause which covers all trade unions 
and strikes. We were assured that it is 
not meant for that purpose. What I want 
to say is that the implementation of these 
sweeping powers after aU is left in the hands 
of the administration and the police 
authorities. They are the people who ex-
ecute all these orders and detentions. They 
are the people who are supposed to frame 
the charges, the grounds of detention and 
so on. Though the present amendment i~ 
limited only to Punjab, the experience we 
have had in other parts of the country 
shows how the mental ity of the police 
works and how they operate. I am not 
talking abo'lt my own case. When I 
appeared before the Advisory Board, the 
Board had to recommend the release be-
cause the ground was Palcably false and 
concocted. They were really an after' 
thought. The gounds were not thought of 
before detaining the person. After first 
detaining him, put him in jail and then 
think wbat kinds of grounds you can 
prepare. 

Now, I would like to say that the crux 
of the amendment is to do away with the 
only safeguard which exist and that is the 
review by the Advisory Board. This is a 
move, which my friend, Sh. Ran~oowalia 

also said, which only give a further handle 
to the terrorists and such oth~r forces in 
Punjab who are continuously alleging that 
it is the innocent people in Punjab, innocent 
youth who are being victimised and against 
whom violence is being used. I do not 
understand' why the Government is so 
frightened about this Advisory Board. It 
is a creation of the Government. It is the 
Government which sets up the Advisory 
Board. It is they who select the personnel. 
Nobody else can do it. They include the 
eminent judicial people, retired people from 
the Bench and other people on whom the 
Government has confidence. Otherwise, 
they would not put them O!l the Advisory 
Board. So, what is the idea to remove 
even this little safeguard and giving the 
pol~ the power, that for six months, 
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absolutely with no basis, one can be kept 
behind the bars without trial? 

In the case of Jodhpur detenues, I be-
lieve they are not held under the National 
Security Act. We have not been told any-
thing, but there are some cases against 
therP, but those are never heard in courts. 
Four years or more than four years have 
been allowed to pass like this. The Minis-
ter may explain the position; they are not 
held under the Nat'ional Security Act. I 
can just mention briefly one or two cases 
which show the danger in such a situation 
because of the way the police thinks and 
behaves. 

The first victim of the National Security 
Act after it was pac;sed was a Member of 
this House, who used to sit there. He is 
not here now; he was Shri A.K. Roy from 
Dhanbad. lk was the first man to be 
1fetaincd under the Na tional Security Act. 
or course, the grounds of his detention 
were ngt supplied to him because he was 
releast!d before three months could be 
completed. Of .:ourse, there was a" pro-
test and agitation outside. Why was he 
removt!d for three months? When he came 
to this House after hi:. release, he stated in 
this chamber that there was a local election, 
Z11a Parishad election going on in Dhanbad, 
and some opponents of his, the opposite 
camp, wanted him out of the way during 
the period of election. The National 
Security Act was used and he was remo-
ved from the scene. After the election was 

,over, he was allowed to come back and 
resume his seat in tbis ljouse. What was 
the threat to the national security? Is ~is 
the wanton, reckless and indiscriminate way 
in which this law is going to be used "/ 

Then, there was the General Secretary 
of our Trade Union in Bombay of the Tata 
Oil Mills and allied industries workers 
union. It is a recognised union. The 
General Secretary of that union, Shri 
Michael D'Souza was engaged in negotia-
tions with the Tata management over some 
issues and demands which were pending for 
a long time. They were not coming to an 
agreement. The management's point of 
view was not acceptable to the union and 
the union was resisting it and putting for-
ward its own point of view, may. be right, 
may be wrong. In the middle of the 
neaotiatiQns what -were the around. for 

suddenly arresting Shri Michael D'Souza 
under the National Security Act and taking 
him off to Nasik jail and keeping him there 
for nearly three months in the company of 
common criminals? It is not Defence of 
India, or security of the country, it is 
security of Mr. Tata and his companies. 
Is this the purpose this Act is meant for? 
As it was not possible to justify his deten-
tion before the Advisory Board, Advisory 
Board 'WOuld not tolerate his detention .. 
just on the eve of that he was 
released. I myself represented his case to 
the Home Minister and I wrote to him and 
shortly afterwards he was released, but why 
was he arrested ? 

I can give many more cases like this. 
Here is the case of a trade union leader in 
Ghaziabad, D.P., Shri Sukhbir - Tyagi. 
These are not areas where terrorism is going 
on, or there is a situation akin to Punjab. 
In Ghaziabad, the whole lot of industries, 
not very big, but medium and small scale 
industries, are located and contract system 
of labour is being used. A lot of contrac-
tors are exploiting the workers." The con-
tractors wanted this young man out of the 
way because he was organizing the workers 
and leading the workers against the abuses 
of the contract system. He was locked up 
under the l'ational Security Act and 
detained without trial. 

The same thi~g has happened in Shakti-. 
nagar of Mirzapur district of U.P. I know 
that personally. I know the person con-
cerned, he is an old trade union' worker of 
ours, Shri Dwarika Singh. He was arrested 
under the National Security Act and kept 
there for one year because the contractors 
wanted him out of the way. I wrote to the 
Chief Minister and the Home Minister, but' 
they would not do anyting. What were the 
grounds against him we wanted to but those 
were never mentioned. 

I do not want to multiply these cases by 
mentioning them here, but I wish to say 
that there is sufficient evidence available to 
~how that the National Security Act is fully 
capable of being misused, is being misused 
and has been misused. If it is misused in 
these States and areas whers no such situa-
tion like Punjab exists, you can imagine 
what the Police will do in Punjab usina 
their powers ondet this Act 
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14.00 hrl. 
You have had a National Security Act, 

Disturbed Areas Act and so many other 
Acts but they have not helped you to con-
trol the situation because you are not taking 
any political measure at the same time. All 
these people, Mr. Bhatia and others mock-
ingly described as people who are confusing 
the public and not making it clear whether 
they support this side or that side, well it 
is for them to answer but I should say that 
all political leaders are not extremists-I 
am not talking about the extremist 'Politi-
cians-all political leaders who are availa-
ble or were available with whom you could 
have a dialogue or start a discussion have 
been finished by you. They have just been 
pushed out of the picture by you. They do 
not count now. So, the only people left now 
are these terrorists and their patrons, 
whether it is patron in the garb of a high 
priest or whether it is a patron who is in 
the garb of a political leader, people who 
do not hide the fact that they support the 
fight of the terrorists; they are the people 
who are left and you have already tried 
once or twice to talk to them. You are not 
talking to others. You are talking to these 
people whether it is Jasbhir Singh Rode er 
anybody else like him. It has misfin'"ed; it 
didn't work. 

Now, you, don't need these things be-
cause if you are really going to release from 
jail these peopJe who are patrons of the 
extremists and you want to come to a deal 
with them and put them in power in Punjab, 
well we can't do anything. We have become 
quite helpless an4 hopeless. 

Everybody is saying that Mr. Mann must 
be released from the jail-I am not in 
favour of keeping him in jail indefinite1y-
because this theory has been put out that 
Mr. Sumerenjeet Singh Mann is the only 

.man who can now deliver the goods; he is 
the only man to whom the terrorists and the 
youth will listen, therefore, he must be 
brought out for negotiations with the Govern-
ment. Government does not say, yes or no. I 
don·t know what they are planning to do. I 
am only apprehensive that ulJimately the day 
_HI come when we will be landed ultimately 
~th a GOvernment in Punjab which for all 
pl'8Ctical pUI'potci will be a Government 

supporting the extremists and terrorists and 
that will be a very unfortunate day for our 
country. That is my view; some ftiends here 
may not agree with that. 

So, l am saying that this kind or tinker-
ing with this small amendment is just beg-
ging tfte main question and you Will not be 
able to solve this question by these things. 
I would only say that as far as the amend-
ment goes, it is. thoroughly repressive, un-
justified and it means the Advisory Board 
is just redl:lced to a big zero. They don't 
want to have any function performed by 
that Advisory Board which is their own 
creation. Why are you afraid of a review or 
scrutiny by them, I don't understand. 

Sir, my experience is that it has a very 
salutary effect. If the police know that the 
case will go to the Advisory Board they will 
think ten times before they cancoct even 
fake charges and grounds which have no 
basis at all. But if you give them an open 
door, clear green signal that :you can do 
whatever you like because the Advisory 
Board is not there, is not going to act for 6 
months well they will do whatever they like 
and create a havoc. 

You have no control over th" I'olice. 
Is there any control over the police in 
Punjab? They are under no control, no-
body has control over them. The situation 
has gone out of control· long ago and 
everybody knows what. is happening there. 

So, with these words, Sir, I would 
request the Government seriously to think 
whether it is essential to bring the amend-
ment and to allow the police a free hand, a 
free rein, to do away with this only small 
safeguard which exists, I.e. this Advisory 
Board. Therefore, on these grounds I whole 
heartedly oppose this amendment. 
14.05 hrs. 

(SHRI ZAI~UL BASHER in the Chair] 

SHRI SRIBALLAV PANIGRAHI 
(Deogarh) : I rise to support the National 
Security (Amendment) Bill, which is meant 
to replace the ordinance promulgated 011 
26th May t988. At the same time, I oppose 
the Resolution moved in this connection by 
hon. member Shrimati Geeta Mukherjee. 

Sir, this is not a new amendment. This 
B ill bas come before us only for an stell-
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sion of the period of operation of Section 
14A which was newly inserted in the Natio-
nal Security Act, 1980. So, it has a very 
limited purpose. As you know, this will 
be applicable only in the disturbed areas of 
the'State of Punjab and the, Union Terri-
tory of Chandigarh. We all very well know 
what is happening in that part of the coun-
try. Of course, for the last few days. it 
appears that there has been some improve-
ment in the matter of controlling violence. 
It has not been fully mitigated and a lot 
more has to be done in this direction. But 
oertainly, the number of violent incidents 
and violent activities has 'come down. This 
brings great relief. 

As you know, there is no pleasure on 
the part of the Government to come forward 
before the Parliament with such a legisla-
tion. Preventive detention is an exception to 
the principles of freedom and personal 
liberty which are enshrined in our Consd-
tution. We also look forward to the day 
when there will be full play of personal 
freedom and liberty in tbe whole of our 
country without any need to take recourse 
to the law of preventive detention. But at 
times to create that sort of a situation and 
climate, some drastic' measures are wo 
needed. Particularly in the disturbed areas, 
such drastic measures are all the more neces-
sary. 

Sir, everybody knows that the situation 
is not at all normal in Punjab. It is rather 
very &rave and in a grave situation, we 
cannot expect normal laws to operate and 
to bring any improvement in the situation. 
Therefore, a serious and grave situation calls 
for very stringent measures to be taken. As 
such. the Government bas no alternative 
other than coming before this House for 
extension of such stringent provision. That 
is the reason why I welcome this BiU. I 
wonder how and why some friends from the 
other side are opposing this Bill. 

In fact, the provision is already there 
and the Government is seeking just on. 
mOre year's extension. Government is not 
asking for any new powerS for operatina 
tbis provision ind~finitely. They want just 
ene more year and that means th:lt they are 
hopeful of the steps they are taking to 
control terrorism. Anything stre'lgthening 
tho hands of the Government to deal with 
this menace of terrorism should be support-

Bill 
ed wholeheartedly. Again thanks to the 
founding fathers of the nation-the makers 
of the Constitution-for having provided 
for such a provision, It is not unconstitu-
tional. Now with a little modification here 
or there in respect of time and place only. 
some Amendments are being proposed. It 
is engaging the attention qJ the Government 
for finding a lasting politi~al solution. Was 
Raj iv-Longowal Pact not a part of that' 
But for different reasons, it did not work. 
RamoowJ.liaji is not here, I wish he was 
here, he opposed this Bill. Were they not 
entrusted with the administration of the 
State? Is it not a fact that during their 
period of administration things went worse 1 
The holy Golden Temple was a place for 
criminals. It used to harbour terrorists. Is 
it not a fact that their Chief Minister-
whose moral duty was to protect or to 
maintain the sanctity of the Temple-also 
surrendered before the terrorists indirectly 
by appearing before the Priests and by 
doiDg the work of shoe polishing 7 How 
could things improve with those people in 
power? Is it not a fact that things have 
started improving now '1 Can anybody 
deny this 1 The Government is aware of aU 
these things. At the same time we also 
caution the Government not to be contented 
with all that has been done. The Govern-
ment knows this position. That is why they 
have come forward before the House with 
this Bill. We also know who are our ene-
mies. Everybody knows here that a neigh-
bouring country is aiding an9 abetting 
terrorism in our country and what game 
that country is playing. Just two days back, 
on the eve of Independence Day of that 
country ~ they have decided to bonour one of 
our Leaders of this country with the title 
Nishan·e-Pakistan. What a cruel joke I 
Ten or eleven years after his Prime Minister-
ship, his wonderful services towards the 
improvement of relationship between India 
and Pakistan are now being recognised at a 
tiroe when we are fighting out terrorism in 
Punjab. As all of us know-we have con-
vincing proof beyond doutlt-that it is 
Pakistan which is aiding and abetting terro· 
rism in India. Is it not a part of that game ? 
Is it left to be understood that this is a part 
of a sinister game to dutabilise India-by 
aiding and abetting terrorism which is aimed 
at weakening, the integrity and solidarity 7 
In this context should that title be accept-
ed ? Should people who claim to bo top 
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potitical le~ders congratulate the recipient '1 
1 ask this question of those friends-is it in 
the interest of the national solidarity and 
integrity? Is it meant to stcengthen our 
integrIty and solidarity? So we have to 
understand thjs very simple question in its 
entirety. 

There ar! some doubts expressed about 
the misuse of this provision by the adminis-
trative machmery. Yes; there does exist a 
doubt. So, Government should be particular 
to see that thls provision is not invoked 
indiscriminately. As I told you, this situa-
tion is an abnormal one. The period of three 
months is being extended to six: months, for 
the purpose of getting the opinion of the 
Board of Advisors set up under this Act. 

Why is the Government doing this? 
We know the magnitude of the problem of 
disruptive and terrorist activities going on 
day in and day out in Punjab. The Police 
and the law and order administrations are 
very much burdened and hard-pressed. So, 
they have to spend a considerable tfme in 
doing this paper work, in order to effectively 
control and check the terrorist activities. It 
is applicable only to those who are terro-
rists, and not to others. Why should anyone 
have sympathy for the terrorists ? 

Now about mis~. We have a very 
capable Governor in Mr. 8.S. Ray in 
Punjab; he was a top lawyer and a jurist. 
It is not a mindless Government indiscrimi-
nately operating or exercising its power 
under Section 14A. I can give you some 
figures. From the commencement of this 
Act in -1980 till 31st May 1987, the total 
number of people detained was 1312; out 
of this figure, 703 were released by the 
State Government itself, while looking at 
the papers. So, it is not the Police or the 
Distri;;t Magistrate who is __siven the liberty 
to do things as he likes. About haJf the 
de tenus were set free by the State Govern-
ment itself; and the other 406 were released 
by the Board of Advisers. Only 45 were 
released by the Court. Further, Articles 21 
and 226 of the Constitution are not sus-
pended. If anybody feels aggrieved, he can 
move the court-the High Court-and also 
set a stay order. Habeas Corpus petitions 
can be presented before tbe competent 
courts. 

This is a special type of situation: 
~veryone feels concerned about it, and it 
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should be the endeavour of all political 
parties to help in facing this problem. I 
know thaLeven in the Akali Party. there are 
good, liberal elements. So, irrespective of 
party politics and political ideologies, what 
is of utmost importance is for all of us to 
strengthen our freedom, solidarity and inte-
grity. 

Thanks to the Government of India and 
thanks to our Prime Minister, insurgencies 
are coming to an end. We see an end to 
insurgency in the North-East, in Nagaland 
and Tripura in one State aftel the other. 

Irrespective of the different political 
parties we may belong to, it is necessary for 
all of us to come together and be united so 
fight terrorism in a determined manner. 
With these words, I strongly support the 
Government's stand, and the Bill brought 
forward by the Home Minister. 

SHRI N. TO¥BI SINGH (Inner 
Manipur) : Mr. Chairman, Sir, I support 
this Bill. The purpose of this Bill, as every-
body has said, ic;; very limited. But the 
objects and reasons stated as part of the Bill 
are very clear. The actiVities of the e\.tre-
mists and the terrorist elements are still 
continuing to cause concern to the 
Government and naturalty to everybody in 
the State of Punjab and the Union Terri-
tory of Chandigarh. 

This insurgency has not started in 
Punjab. I belong to a region 'where insur-
gency in Imfia, after Independence, had 
started. It is the wearer who knows where 
the shoe pinches. We bad suffered and we 
were reeling for decades under these insur-
gents activities in the north east region. 
Even now my State Manipur is not free 
from it. At the outset, I would like to 

, congratulate the Prime Minister and the 
Home Minister, Mr. Buta Singh and the 
Congress Administration in Tripura for 
having brought a settlement to the T.NV 
problem in Tripura, which is our neighbour-
ing State. Wherever insurgency is taking 
place, it is the common people who suffer, 
it is the development of the State that 
suffers_ Therefore, in the interest of the 
common people, in the int~rest of develop-
ment of the people we would like to appre-
ciate and congratulate the Prime Minister 
and the Home Minister who have taken 
measures to solve the problem of the TNV 
in Tripura. 
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Before I go to Punjab, I would like to 
say a word or two on how the Government 
of India and the State Government and the 
para military and police forces haa the 
experience over a number of years in tackling 
the problems of insurgency in different 
forms and in different regions. 1 do not 
rule out the possibility of excesses. A 
mention has been made of possible excesses 
aild possible misuse of these provisions. 
legal provisions. It is very natural that 
para military forces. military forces or 
security forces handling such situations, 
intentionally or unintentionally, may commit 
excesses. But from the past experience I 
must say that the government, particularly 
the security forces, while handling the 
Punjab sItuation, now are having the benefit 
of past experience in the other regions. So, 
I can visualise that the security forces under 
the present Presidents Rule, during the 
President's Rule-, are exploring every possi· 
bihty not to commit any excess and to 
avoid the misuse of provisions. The recent 
black thunder operation smacked of the best 
haoolmg of a bad situation. 

Now I would like to say a word or two 
on the nm th eastern region where insurgency 
has been solved to a great extent. The 
problem of Mizoram has been solved and 
the problem of TNV has been solved; and 
the position in Nagaland, more or less, 
compared t~ .the position that was there 
three decades ago, is now much better and 
we can say that insurgency is nearly solved 
there. There are two kinds of insurgency in 
my State of Maoipur. One is the insurgency 
that takes place where a total village, a 
total community looks involved. Second is 
the insurgency in the valley, in the urban 

t area, known as urban insurgency. where only 
individuals are involveJ, not even a family. 
Such has been the experience of the security 
forces there. In both cases attacks have 
been just selective; i.n other words their 
targets have been selective. They avoided 
random indiscriminate attacks. Only a few 
days ago there were two eKplosions in the 
open market. I think nobodJ'. died in those 
incidents. Only a few people were injured. 
Now, if we look at this revival of insurgent 
activities in that area where we believe that 
peace has been restored, we will find that 
the effect and the cbaracter of the target 
and attack has been slightly chansed in the 
sense that there is indiscriminate and ran-

dom attack in crowded market places. The 
government should do the necessary investi-
gation on this so that further escalation of 
this kind of things will not ha ppen in that 
very sensitive and border area. It has also 
to be ascertained whether the organisations 
involved are new comers to the region or 
not. 

Coming to this particular Bill concern-
ing the extension of the National Security 
Act and then its application to Punjab and 
Chandigarb, not much is 'needed to be said 
at this stage. But, coming to Punjab, we 
cannot think of the history of India without 
Punjab. From the ancient days of the Veda3. 
the Mahabharata and the Ramayana. Punjab. 
in an inseparable 'part of India. Today, 
Pakistan is just inspiring and helping 
materially and also in preparation of these 
attacks, arms-wise and money-wise, and in 
every respect they are helping the extremists 
to destroy our national security, weaken the 
unity and integrity of the country. In this 
context, it is quite understandable that the 
Government of India should adopt this 
limited measure to cope with the situation. 

Speaking from my experience, Pakistan 
has been in the habit of interfering with ita 
neighbouring countries. When Bangladesh 
was East Pakistan, it was East Pakistan 
which trained all the extremists in Nagaland. 
Manipur, and Mizoram and now the 
Government of India should know-I have 
no idea of the present relations with 
Bangladesh, I hope the relations are quite 
good and also that sufficient care is taken 
to see that Bangladesh does not inherit the 
habit of Pakistan provoking young men. 
training their angry young men of tIle neigh-
bouring States in arms. China and Pakistan 
were respons ible for the provocation of the 
anger of the young in the North East. We 
are now 4 little free at this moment. 

Even now they will not leave this bad ~ 

habit. Habits die hard. Pakistan continues 
to train our extremists and terrorists to do 
havoc in Punjab. Punjab with all its contri-
bution in the field of agriculture, industry. 
sport. historical contribution in the fight for 
freedom and even now Punjab, the commoll 
people of Punjab do not feel separate, and 
as Mr. Bhatia has very rightly mentioned, 
among the common masses of Punjab there 
is no feeling of separation from the rest of 
India. But then a section of the people 
trained from outside, inspired from outside 
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and helped from outside, they are trying to 
identify themselves not with the whole 
community rendering the whole community 
a suspect in tbe eyes of the country. This 
is very wrong. Now they are tampering with 
the sanctity of the temple~, they are tamper-
ing with the sanctity of' the educational 
~titutions. This has to be stopped. 

In this conteKt, the necessity of such a 
measure is quite understandable. Therefore, 
oppose the ~tatutory motion proposed by 
Sbrimati Geeta Mukherjee ,and support 
wholeheartedly the hill brought forward by 
Shri Buta Singh for the approval of this 
House. I think without further debate such 
a measure should be adopted. 

If we think of the other possibilities, 
that I had mentioned earlier, misuse, 
excesses, that is true. At one time we used 
to say, speaking from my experience at one 
time, "Excess thy name is" the Police, para-
military forces and security forces, we used 
to say. In the beginning this can happen, 
but with more and more experience this 
notion will go. Such a view has nothing to 
do with the Congress Party or the 
Communist Party. In a situation involving 
common people and ter.:orists in such a 
situation, the police, naturally, has a serious 
problem, they have to act under 
compulsion. 

SHRI HARISH RAWAT (Almora) : 
They have to act. 

SHRI N. TOMBI SINGH : Yes. We 
can understand the limitation of the Police 
also. They are not sadists or sadhus. They 
have to act in such a way, and in certain 
circumstances ultimately possibility of 
excesses is there, without intention. Some-
times that is possible. 

So, I appreciate the assurance given on 
the floor of the House on various occasions 
by the Home Minister that this Bill and 
similar measures will not be misused and 
care will be taken not to misuse such 
measures. 

Along side with this, I would like to 
draw the attention of the Government to 
the need for prventive measures elsewhere, 
As Punjab is already in the grip of this 
tension, proper effective measures should 
be taken to restore peace and democracy in 
that State while preventive measures be 
tUen at other places. 

By the other places, I mean the North 
Eastern areas. Th~ North Eastern areas are 
still exposed to this kind of climate. Luckily 
we have good relations with Burma. Even 
now, our young boys reportedly go to 
China. The possibility of our young boys 
being trained and armed by the neighbour-
ing countries is not ruled out. In this con-
text, I request the Government to take 
preventive measures.. Our information 
s .. ources, our Intelligence agencies attached 
to para, military sources, police forces 
and the Army should be active so 
that we can prevent the return of insurgency 
in the North Eastern areas, which have 
suffered to long. 

With these words, I support the Bill. 

CHOUDHAR~ KHURSHID AHMED 
(Faridabad) : Sir, I have been listening to 
the arguments PUt forward by my friends of 
the other side. The limited purpose with 
which I have to present my view before the 
House is that the amendment as such refers 
to the extension of period from three 
months to six months even without telli~ 

the person who is being detained, whether 
he is a terrorist or otherwise, whosoever it 
is, without revealing any reason. Again, 
without giving any specific guarantee that 
after releasing him for one day, you may 
not put him for another six months. 

Sir, liberty of an individual is very very 
precious thing and is guarded by fundamen-
tal rights and also by other Acts. In special 
circumstances, my friends have pleaded 
that such draconian measures can be justi-
fied. But there should be some guarantee 
where its misuse is not doubted. Rather, 
the use of it will itself is a misuse. There 
cannot be any justification for such an Act. 
We had already power to detain a person 
for three months and this House was 
assured that it would not be misused. 
Kindly have a look at what happened now. 
My friend Shri Indrajit Gupta referred to a 
fdw individual cases. Take all the cases 
collectively which have been put under this 
N .S.A. I think, most of them were made 
on 1st April, 1987. There were about 721 
detentions. Then the number of detention~ 
made during 1987-88 was 1,086. Out of 
this, 1,18 8 ca~s were presented before the 
Review Boards and they were either released 
or sent out. This shows that about two 
third of the total cases were such '. that it 
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was needed only to open the file before the 
Board or before the Court. So, in such 
.. s, the history shows that it has been 
misused even when we had powers to detain 
a person for three months. When it c~mes 
to six months, for such a long period, 
keeping an individual depriving his liberty 
and not allowing him to. pursue his profes-
sion without giving any reason and then 
one fine morning telling bim to go home is 
not justified. My friends are trying to make 
that three months are good enough to 
explain any case. Police can prepare dossier 
within three hours and describe a man as 
one of the notorious character ever existing 
in the society. So, three months are 
enough and they can prepare the papers. 
In the preparation of the papers, he need 
not be very specific about the charge. 
What the police and other forces which deal 
with such cases, do that even if an innocent 
person is trapped, the papers are prepared 
afterwards. Three months is a good enough 
time. To extend it for six months is not 
jus tified, whatever may be the argument 
like foreign hand and -all that. If a foreign 
hand is playing its role in Punjab then it is 
for the Government to control that foreign 
hand. We have no sympathy with anyone. 
If it is visible, discernible and you are sure 
that foreign hand is there, cut it off. muti-
late it and throw it into the sea or. wherever 
you like. But you should not invent a 
measure which you will use on your own 
people in your own State and without any 
justification. I think, looking at the history 
of misuse of these measures, it is not justi-
fied that it should be extended for f'ix 
months because' whosoever is put behind 
tbe bars, he needs to know the reasons for 
which he is bebind the bars and he should 
be told about that. So this idea that we 
are depriving an individual for six months 
and without any guarantee that fQt another 
six months the same performance will not 
be repeated, is not good. So I only rise to 
tell the House that such a measure does not 
deserve the sympathy of anyone. 

Without these measures, you have been 
able to solve the problem of iIl'Surgency. In 
Mizoram and Nagaland you did not have 
to invqke such a thing. In Punjab what 
we need is sympathy and understanding. 
You have tried your experiment with diffe-
rent governments. You have also tried tl!e 
experiment of talking to different groups of 
peepl.. I think, the same spirit can be 

revived. All parties can be taken into 
• confidence. The representatives of the 

people can be taken into confidence. We 
can enter into a dialogue and stop what· 
ever is happening. There may be a large 
number of people who are indulging in ex-
tremism, but there are still larger number 
of people In Punjab who are sensible and 
understandable, are prepared to fight this 
menace and are already fighting it. It is 
not only the forces which are fighting but. 
also the public of Punjab which is acting 
more forcefully against these terrorists than 
the Government forces. Taking into con-
fidence the people of Punjab and reviving 
the spirit of amity, we should explore those 
ways rather than resorting to such measures. 
With these words, I fully support the 
Statutory Resolution moved from this side. 

[Tranj1at;on1 

SHRI HARISH RAW AT (Alrnora); 
Mr. Chairman, Sir, this Bill has been 
brought forward with an aim to achieve a 
limited purpose. Our friends from the 
other side, while opposing this Bill, tried to 
stress that the right to personal freedom 
and the right to free movement are being 
restricted through this BIll. Whether the 
members belong to this side or that side. 
all of us are supporters of right to 'personal' 
freedom and I understand that our Hon. 
Home ¥inister does not lag behind anyone 
in supporting personal freedom. But when 
the lives of the people are endangereG due 
to the activities of some persons, in that 
situation, if is not wrong to restrict the 
personal freedom by law. The Government 
does want through thls Bill to effectively 
deal with those people \lobo are posing 
danger to the lives of people in a limited ... 
area and who cannot be ~:ffectively dealt 
with under ordinary Jaws. OUf friend on 
the other side. specially Mr. Ramoowalia, 
has talked about certain things. He has 
mentioned about • Ajit' newspaper that there 
was some difficulty with the newspaper and 
the newspaper had to face very though 
situation. He has also stated that it is 
very necessary to understand about the 
state of affaIr und~r which the people of 
Punjab ,have to live. We may not agree to 
some of their views but there is a para-
mount need to appreciate this. The Govern· 
ment is ceased to the matter ane it has 
brouaht this amending Bill keeping this 
thina in mind. So. it is justified to extend. 
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the period of detention from 3 months to 
6 months. 

Our friend from Communist Party Shri 
Inderjit Gupta has expressed a doubt that 
this Act will be misused against the people 
of tbe opposition and against the people of 
trade unions and such thing has been done 
in the pa~t also. . 

DR. DA'ITA SAMANT (Bombay 
South Central) : It is being used. 

(Englbh) 

Pour times I was detained under the 
National Security Act and the t:eason was" 
tbat some Thane workers had resorted to 
strike. Several hundred charges were there 
and the High Court threw them away in 
one minute. And when I was released, 
immediately the Bombay Police Commissio-
ner, Rebeiro passed an order and' from tt6t 
date I was again taken into custody. 

I Tran Jat ion1 

SHRI HARISH RAWAT: Mr. Chair-
man, Sir, if this House is consulted whether 
it is in fitness of thing to detain Mr. Datta 
Samant, I understand the overwhelming 
majority will say that it is right to detain 
Mt. Datta Samant. 

MR. VUOY KUMAR YADAV 
(Nalanda) : If you detain a Congress mem-
ber, they will not say it is wrong. 

SHRI H.\RISH. RA WAT : If the voters 
of Bombay are consu!ted, then they will 
also support it. Because they know the 
truth .. . (lnte r ruptionS) 

[Eng/ISh] 

PROF. MADHU DANDAVATE 
(Raja pur) : I and my wife are his voters. 

DR. DA'ITA SAMANT : I was elected 
by one lakhs votes during your wave. My 
only offence is that Godrei is baving good 
relations with the Prime Minister. 'l1!at is 
my offence. 

SHRI RAM SINGH Y ADA\' : This is 
quite objectionable, Sir. 

MR. CHAIRMAN : You please conti-
nue, Mr. Rant. 

[Translation] 
SHRI BARISH RAW AT: 1 do not 

want to get myself involved in thts argu-
ment. • Only Shri Madhu Dandavate knows 
whether he caste" his vote in his favour or 
not. However, had Shri Madhu-Dandavate 
been given better choice, he would have 
opted for him. (Interrupt/om) 
[English] 

MR.. CHAIRMAN: Mr. Datta Samant, 
you will have your own chance of rebuttal. 
You need not disturb him In the middle. 
[TranSlation] 

SHRI HARISH RAW AT : As far as the 
question of its misuse is concerned, nobody 
would justify it and I would also like to-
request the hon. Minister of Home Affairs 
to get such things examined and ensure that 
the power is not misused. But some of 
the hon. Members expressed this view in 
the context of Punjab which is not fair. 
Shri Ramoowalia said that the Government 
have not taken any political initiatIve in 
Punjab, it believes in police action only. 
The atmosphere prevailing in Punjab is 
such that there nobody says that police 
action is not required, on the other hand 
people are in favour of stronger police 
action. I am happy to note that the 
Government took Political InitiatIve earlier 
also and the process in still on LInder the 
leadership of the hon. Prime Minister and 
the hon. Home Minister. 

Mr; Chairman, Sir, Punjab Accord is in 
itself a political initiative. Thlt Accord is 
the result of political initiative. Had there 
been no political initiative, there would have 
been no Punjab Accord. The hon. Mem-
bers of the opposition did not try to create 
congenial atmosphere for signing the 
Accord. The Prime Minister and the 
Government were anxious to sign Punjab 
Accord. However, it is painful to note 
that the Punjab Accord could not receive 
the support of the oppositioa and some 
political forces in Punjab. 'Unfortunately, 
even today there are some political parties 
and people in Punjab who are not whole 
heartedly supporting the steps taken by the 
Government there. Apprehensions are 
heiDi expressed about the motives of the 
Government by certain elements. Shri Datta 
Samant and Communist Parties do not fall 
in that line. But I am referrin g to those 
people whem you kJlow very weU~ These 
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are the forces which will never support any 
good work done by the Government. If 
the sanctity of a place of worship has been 
restored by means of Operation Black 
Thunder, they have not supported it un-
equivocal terms. But they always try to 
arouse communal feelings among the people 
of Punjab in case some lacuna is det'!lcted 
in police action or 50me mistake is commit-
ted even inadvertantly. In Punjab, extre-

(mists are receiving help from the politicians 
and one should try to realise the danger 
ahea"d. The people of Akali Oal are also 
a party to this except Shri Ramoowalia, 
who is nowadays branded as the Govern-
ment Akali not the real Akali. The people 
who are indulging in these activities to 
achieve narrow political ends must under-
stand that they are playing with the fire. 

In this august House some of our 
coJ1eagues of Akali Dal have expressed 
doubts about the intentions of the Govern-
ment. They allege that Jodhpur detenus 
are not being released, Quilty persons of 
the 1984 riots are not being punished. As 
against thi~ the reality is that Government 
have taken action against the persons found 
responsible for riots occurred in 1984 and 
taken steps to rehabilitate the rjot victims 
and have also released a few Jodhpur 
dc~enus, but these people have not apprecia-
ted the good work done by the Government. 
Communal feelings are bt'ing aroused in 
Punjab and the sentiments are being ex-
ploited to fulfill the narrow partisam in-
terests by raising the issue of persons who 
1:~ve not yet been released. Therefore my 
submiscoion to them is to give up this path 
of glorifying the ac;sailauts by attending 
their 'Bhog' ceremonies as it arouse sus-
picIOn in the minds of the people that you 
support the wrong door. I would like to 
appeal to Shri Ramoowalia not to level 
allegation of lack of will on the part of the 
Government to take political initiave in 
Punjab. He should feel happy about the 
coming in power of the Akali Dal headed 
~Y Shri Barnala as a result of the political 
~nitiative of the Central Government. But 
It was thoir inefficiency owing to which they 
have bee-n ousted and they belied the ex-
pectatipns of the whole of the country. 
The Central Government rendered every 
Possibie help asked for by Shri Bamala 
Whether it was economic assistance, demand 
to rehabilitate some people or more Dolice 
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force. Therefore I would iike to urge the 
hone Minister of Home Affairs to get what~ 
ever powers, the Government needs through 
this Bill from this august House. The 
Government have taken political initiativ~ 
many times. We hope that this measure 
will improve the situation in Punjab and 
restore normalacy in the strife-torn state 
in the near future. 

In the end I would like to say that the 
people of the Punjab deserves congratula-
tions, be it Sikhs or Hindus, who have 
maintained communal harmony despite all 
type of provocations and have also not lost 
their patience. They have given maximum 
cooperation to the Para-military Forces and 
have supported them. In our neighbouring 
country Pakistan the Government is headed 
by a dictator and he is their so called 
leader. He is a cunning feIlow. It is 
difficult to predict that how will he exploit 
the prevailing situation in his favour. Th.e 
august House is we1l aware of the announce-
ment of confer ;ng the highest Award of 
Pakistan on one of the leaders of our 
country. The Award is not being conferred 
to honour any Indian, just as we honoured 
Khan' Abdul Gaffor Khan by conferring the 
award on him. Had it been in the same 
spirit then we would have appreciated the 
gesture. The award has been conferred to 
sabotage the polit ical understanding about 
Punjab within the country. The Award has 
been announced with the political motive 
of creating an atmosphere of suspicion 
against one another in our country. I 
think, in the prevailing situation the hone 
Members in the opposition will also advise 
him against accepting the Award, when 
Pakistan is training the extremists and is 
shawing all kinds of evil intentions. If 
Pakistan stops aiding the extremists i 
Punjab and declare openly that they ham 
nothing to do with the extremists and wile 
not help them in any way, then with thel 
sole aim of expressing love and affection, 
they can confer Award to honour any 
Indian Leader. 

With these words I conclude. 

[English) . 

PROF. SAIFUDDIN soi (BaramuUa) 
Mr. Chairman~ Sir, I had also moved the 
Statutory Resolution. But its purpose was 
limited. My intention was that when th!t 
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Parliament' was about to be in session there 
was no need of Ordinance. But as I now 
lee the Bill before me, I am in a confort-
able position to support this Bill. And I 
find, although the amendment is very brief, 
its implication is very wide. The only 
thing that comes by way of amendment is 
that in the absence of the Advisory Board, 
the defaulter will have to be taken into 
custody for six months and this measure is 
required to be in force till 8tbJune, 1989. 
I do not find anything wrong in the Bill 
because basically it is the question of 
national security. but then some of our non. 
Members have tried to invite. the attention 
of the Home Minister saying that the pro-
visions of this Bill should not be misused. 
(Inrerruptions). I feel that there is no 
need to advise' the hone Home Minister that 
the provisions of this Bill should not be 
mis\lsed. But I have something else in 
view. \{r. Khurshid Ahmed talks of the 
apprehension of the misuse of the Bill and 
be aays.that even in the North-East the 
Advisory Boards are allowed, but in Punjab 
the Board is not allowed. I think .basically 
the circumstances are different. Even in 
Punjab we had some success recently. But 
so far as the question of misuse is con-
cerned, I have one thing in view which the 
hone Home Minister may consider. Our 
law enforcing authority, particularly the 
police force will have to be trained, trained 
in what way? They are trained in • pullin, 
the trrigger. That they should do wher-
ever they have to. But they should be 
trained on the philosophy of our social 
existence. I am not bringing in a situation 
in U.P. where the PAC played a very dirty 
role and we may not agree with the Amnesty 
Intemat;onal who produced another report. 
(lnterl"uptionS). Kindly don't interrupt 
me, I am not yielding. Your angle is 
different, my angle is that of a nationalist. 

(Interruptions) 
PROF. MADHU DANDAVATE: Hia 

angle is acute and yours is obtuse. 
PROF. SAlFUDDIN SOZ: My angle 

is neither acute nor obtuse but nationalist. 
The point is, PAC played a very dirty 

role in U.P. bpt I am not going into that. 
,Government is seized with that problem. 
'Eut I 'raise a question which is in my mind. 
In Punjab we have to enforce these laws. 
W, bavo many '.oticr laws also. Whilo 

Bill 
enforcing them. we must make sure that the 
police personnel in whose hands. IUn it 
there, do not misuse those laws. U a family 
loses some innocent child due to abuse of 
police authority, a scar will be left in that 
family's mind. Though they may not 
become terrorists, they will have a grudge 
against the nation, against the Government. 
What are they to do, what future they will 
look, after the loss of the child ? So, whos-
soever lives in Punjab must be a hardened 
believer in the capacity of the Central 
Government, in the capacity of the hone 
Home Minister that they will tender justice. 
Therefore, while I am not worried on this 
account and I have no suspicion that this 
will be misused, the police personnel will 
have to be trained about the provisions or 
the Indian Constitution, about the phUoso.r 
phy of our social existence, on India's unity 
and int'grity. 

Now, I feel that terrorism wilt have to 
&0. We are not prepared to put up with a 
kind of situation that we find in Punjab. 
ltecently the Government of India had a 
success to its credit and the Home Minister 
also deserves appreciation for that. You 
have now ensured that the terrorists. do not 
live in the Swam Mandir. But this is a 
challenging task for the future. You will 
have to ensure it. whatever the cost may be. 

. When you recently cleared the Swarn Mandir 
of terrorists, you received appreciation not 
only from other States but from the cross-
sections of the Punjab SOCiety who are 
under trying circumstances. It is because 
whosoever speak the truth, receive punish-
ment there. But there is appreciation even 
from Punjab-not only from Hindus but 
from ~he Sik:hs ~lso. It is because, every-
body 1Q Punjab IS fed up with terrorism. 
So are we. So, you have cleared the Swam 
Mandir of anti-nationals. Let this be a 
place of worship not only for the Sikhs but 
for others also. I had the privilege of going 
to Harmander Sahib a number of times' 
Hindus also go and worship there. Indi~ 
from all walks of life go there. Let that 
remain a place of worship for all people 
and you ensure henceforth that no terrorists 
no such elements who do not beliew in th; 
uni ty and intearity of India enter that 
Mandir, which we revere, irres~tive of our 
relillioUi denominations. 

Finally, Mr. Chairman, I want the hOD. 
Home Minilter to CDlUre. thil. Thi. Ii tilt 
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Job of the Central Government. Through-
out India, particularly in Punjab people 

, should' know that whatever they want to 
worship, we cannot raise any objection. 
This is their personal matter. They go t~ 
temples, they go to Gurudwaras; they go to 
mosques or churches. Recently, we have 
passed a legislation, Religious Institution 
Bill which ensures that religious institutions 
will not be misused. But the greatest thing 
Is that we must ensure that all Indians 
.-ccpt the Constitution of India as the 
Bible. for our social existence. The hone 
Home Minister may answer it, when he replies 
to the debate and assure us that he will try 
his utmpst, particularly in Punjab to see 
that the Constitution -of India will be accep~ 
ted as the Bible for our social existence. 

(Translation) 
IS.00 hra. 

SHRI RAM SINGH Y ADAV (AI war) : 
Mr. Chairman, Sir, I support the National 
Security (Amendf'hent) Bill, 1988 and thank 
the hon. Minister of Home Affairs for tak--
Ina strong and timely steps through this 
amendment. 

. Sir, in view of the situation prevailing 
In Punj ab it was necessacy to make this 
amendment. Just now an hone Member 
Shri Kurshid Ahmed from Faridabad said 
that it is not justified and necessary to 
bring this- type of amendment for a single 
State of the country. But it is the responsi-
bility of the State Governments as wen as 
the of Central Government to maintain the 
security of the nation and the law and order 
in the country. It is the full responsibility 
of the hon. Minister of Home Affairs to 
take timely action for Punjab, where there 
it PRsident's rule now. 

Now arrangement, have been made to 
COt}$titute a tribunal and provid 6 months 
time to those who will be a:rrested upto 8 
June, 1989 under National Security Act. This 
Is nothing new. Earlier also, this House has 
JiVCD one year's period and in that this. 
House has experienced that the Government 
Juts UJed the provisions rightly and did not 
misuse them against any political leader or 
trade union leader. In this regard, I would 
like to say that the acti on taken by the 
Police and para-military forces at the time 
of need were very necessary for the security 
of th, country. 

It is the duty of the every hone Member 
of this House to consider seriously the 
probJem of Punjab. Punjab is a State of 
our country. It is historically famous (or 
its bravery and natural resources. Tho situa .. 
tion in Punjab is continuously discussed ill 
the House. So it is very necessary and it is 
the duty of all the hon. Members to under-
stand the situation in Punjab properly and 
support the steps taken by the Central 
Government to solve the problem of 
Punjab • 

Whatever my predecessor, an hon. 
Member of my party, said about the former 
Prime Minister was totally correct. Pakistan 
bas decided to honour the former Primo 
Minister of this country with the hiahest 
award of his country. Does it behove of 
him to accept the honour who was once tho 
leader of this House and Prime Minister of 
this country? I will say that it is not ill 
favour of this country. Due to this reason. 
he should decide and say to Pakistan 
Government that such awards are not accep-
table in today's situation. But I am_ sorry 
to say that the former Prime Minister ia 
unable to aather that much of courage. 
For his own publieity and dignIty, he i • 
unable to deny this honour. 

Besides, was it not necessary for the 
hon. Minister of Home Affairs to take such 
steps when Pakistan has got the capability 
of making a nuclear bomb and proViding 
terrorists with money and imparting them 
training in the front line districts of Rajas-
than as well as of Punjab. In my opinion 
the hon, Minister of Home Affairs sbould 
take more strong steps. Fencing should be 
done on the border and also in those SCJlIj-
tive areal in Rajasthan where terrorists 
have intruded and some encounters have 
taken place. 

Not only India, but the whole world is 
appreciating the strong steps taken by the 
hone Minister of Home Affairs to maintain 
the sanctity of the holy golden tempie. 
Everyone is appreciating tht' action taka 
with bonafide intention. No one in ~ 
country wants that the .sanctity o( golda 
temple should not be maintained. S~ 
Hindus, Muslims and Christians are equal}) 
interested in maintaining it. EYeryone soc 
and bows his bead there witu this belief. II 
such a place where the people from DC 

onJy fr()m India, but from aU over the wod 
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go with the hope that they will get peace, a 
direction 10 life and blessings to achieve 
their cherested goal and the resolve they 
have undertaken. It is the duty of each 
individual as well as of the Government to 
maintain the sanctity of that place. I will 
thank the Central Government and the hon. 
Minister of Home Affai/s for making full 
efforts and for discharging his duty faith-
fully. We know that it is very difficult to 
work in the way and in the situations, our 
hon. Minister of Home Affairs is working. 
But it is his greatest quality that in any 
type of difficult situation he keeps his 
patience and has always solved the problems 
of law and order sincerly and seriously, 
whether it is in Punjab. Nagaland or 
T.N.V. or in any other state. We are happy 
that' law and order situation in our country 
today is really appreciable. At various 
occasions the hon. Minister of Home Affairs 
has helped the State Governments in main-
taining law and order. I hope that in future, 
there will be more improvement in the law 
and order situation of tbe country under the 
leadersh!p of our Hon. Prime Minister 
Shri Rajiv Gandhi and hon. Minister of 
Home Affairs Shri Buta Singh. The Punjab 
problem has been solved in a way that the 
people of Punjab will be able to accept 
and maintain the law and order in a proper 
way. 

I thank, particularly the people of 
Punjab who by organising rallies and public 
meetings gave a new environment to the 
country by propagating brotherhood and 
goodwill among the hindus and Sikhs. 

The constituent Assembly and also 
Mahatma Gandhi wanted that secularism in 
real sense, that all the religions are equal, 
should prevail in the country. On 3rd 
April, 1948, the Constituent Assembly 
passed a resolution and it was expected that 
secularism will be a base which will be 
accepted by the entire country. It is a 
IDatter of pri~e that Prof. Ranga who 
supported the .resolution in Constituency 
Assembly is with us. He, who moved the 
resolution, later became the speaker of the 
Lok Sabha. Pandit Jawahar Lal Nehru had 
supported that resolution. All the people of 
other classes also supported it. We are 
)lappy that S. Buta Sinah is impIem.entins 

that resolution in letter and spirit in the 
country. TJlrough its implementation in a 
proper"way the feeling of secularism can be 
peopag~ted in the e,yery corner, in every 
house, In every caste, in every religion, in 
every class and people will accept it as a 
way of life. 

With these words, I support the Security 
(Amendment) Bill, 1988. 

[Englis1z1 

SHRI CHARANJIT SINGH WALIA 
(Patiala) : Mr. Chairman, Sir, I am stand-
ing here in support of the Statutory Reso-
lution moved my Mrs. Geeta Mukherji and 
oppose the National Security (Amendment) 
Bill which has been moved in this House 
by our Hon. Home Minister. 

Government has brought so many Bills 
in this House in the hope to bring peace in 
Punjab. There are so many Acts, there are 
so many provisions which the Government 
has already m its hands and this House bas 
also provided and pas3ed so many B;lls 
giving wide powers to the Government such 
as, the 59th Amendment of the Constitution, 
the Terrorists and Disruptive Activities Act 
Disturbed Areas Act and so on and s~ 
forth. But I am sorry to say that the 
Government is still not satisfied with the 
powers which have been given to them by 
this House and by the exiE.ting laws and 
rules of the country. I would request the 
Government to popder over, and think 
about what is lacking. There must be some-
thing basically wrong with the policy of the 
Government tbat in spite of all these mea-
sures they have not been able to bring peace 
i!l that part of the country. (lnterlUptio .. ns) 

PROF. N.G. RANG A (Guntur) : What 
about the mind of the people? 

SHRI CHARANJIT SINGH WALIA: 
You can have sufficient time to speak. 
You can speak at that time. We people 
wontt disturb you. You should have pati-
ence to listen to what we speak. 
(lnterruptions) 

PROF. MADHU DANDAVATE 
(Rajapur) : Don't misunderstand him. He 
speaks with affection. 

SHRI CHARANRT SINGH WALIA: 
Thank you very much if you speak with 
affection. 
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There must be something basically work-
ing with the policy of the Government 
because the Government, as I feel, considers 
this Punjab problem a~ bssicaUy a law and 
order problem. You want to solve it through 
draconian laws, through the use of forco 
by creating an awe and terror in the minds 
of the people. With one voice, they say 
they want to finish and remove terrorists 
from Punjab. That should be done through 
persuasion to know the sentiments of the' 
people of Punjab, to know the feeling of the 
people of Punjab and not by the use of 
secunty force. They have deployed the 
security force in a large number in Punjab, 
They have used the measure of 'Operation 
Bluestar' and they are using every sort of 
teath which has been given to them by the 
laws. But I feel and I think, the Govern-
ment must solve this taking it as a political 
problem. They must take political initiatives, . 
they must come out with concrete political 
steps so that: peace can be brought to that 
troubled State which is experiencing such a 
situation for the last so many years. 

Our Hon. responsible Members in the 
Govemment as well as in the Ruling Party 
suy 'what should we do, to whom should 
we talk, there are so many factions and 
there are so frnany groups'. I think the 
Government is not sincere in solving this 
problem. Because this problem has been 
created by the Government itself, by the 
Ruling Party Itself. They are not honest or 
sincere in solving this problem. 

Everybody knows that the Akali Dal is 
"he major polItical party in Punjab. Shri 
Slmranjlt Singh Mann is the President. OUf 
Hon. Prime Minister said only yesterday 
tLat they are ready to talk to anybody who 
doe~ Dot believe in violence and who wants 
to talk in the parametre of the Constitution 
of India. The Hon. Home Minister is sitting 
here. I can say with eonfidence and respon-
sibility that the views of Akali Dal on both 
these issues are very clear. Mali Dal has 
never advocated violence. Akali Dal has 
never doubted or dishonoured the unity of 
this country. Sikhs have always fought and 
laid down their lives for the freedom of 
thIS country and to uphold the freedom of 
this country. Every Indian citizen knows 
that we have laid down our lives in defend-
ing the frontiers and the unity of this coun-
try in the last three wars. H we have done 

it in the struggle lor independerlCC, if we 
have done it even after independence what 
else you want from us, what assurance tlw 
Government wants from us ? 

The view of Akali Dal President Shri 
Simranjit Singh Mann are very clear. I said 
sometime back also that they have given in 
writing to the courts copies were sent to the 
Prime Minister and to the Home 
Minister. I have sent copies of that 
also. They were given in his own hand by 
his CQunsel Mr. Jethmalani. I can again 
provide-if the Hon. Home Minister has 
foraotten it or if be does not rc:;membcr-
those copies. His views on both these issues 
are very well known. 

But instead of releasing them, he has 
been put in jail for the last four years. He 
is kept in solitary confinement. Is, for four 
years keeping a man in solitary confinement, 
not playing havoc with these people? 

Shri Prakash Singh Badal is very respec-
ted leader of Sikhs and Akali Dal. He has 
been sent to Coimbatore under this National 
Security Act. What for? What was his 
fault? He was the Chief Minister of the 
State for many terms. 

Shri Gurucharan Singh Tora, the SGPe 
President is in jail for the last so many 
years in Jodhpur. These persons, who arc 
the representatives of the people, are 
kept in jail. Other so many political senior 
leaders are also in jail. Jodbpur detenus 
about whom this House has been assured so 
many times that their cases are being screen~ 
ed they ate a\~o in lail for the last more 
than four years. Even International Amnesty 
has reported all these things. When you 
keep thousands of young people and repre-
sentatives of the people in jail then how can 
you find a solution to Punjab problem. 
Those who matter and those who are the 
real representatives of the people you put 
them in jails and then you say to whom 
should we talk? You make peopla irrele-
vant because of your narrow political 
considerations. You must keep the interest 
of the country above your narroW' political 
consideratjons only then you can solved this 
problem of Punjab. Instead of winning the 
confidence of the minorities in genetal and 
Sikhs in particular you doubt their bonafidcs. 
No Akali Dal leader bas preached secessio-
nism but under one pretext or the other you 
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doubt the bonafides of' the whole Sikhs 
community. Having all these thinsl 
in mind you want to curb religion. Our 
Prime Minister and also the Home Minister 
bad said it so many times that want religion 
and politics should not go together. We 
want to separate it. I want to remind the 
Home Minister who has also been a member 
of the -Akali Dal and Sikh community some 
time back that ever since AkaH DaI was 
f-ormed or eversince Sikhism is there eMirt 
and 'Pirt namely politic. and religion have 
been working and moving together. During 
freedom struggle all our morchas originated 
from various Gurudwaras. For example. 
Jaiton ka Morcha, Nankasahib ka Morcha 
w.ere .started from gurudwaras. When we 
started the Nankanasahib ka Morcha 
Mahatma -Gandhi remarked thad the first 
step of Indian independence has been won. 
When we used to srart our agitations and 
morcha before Ind~pendence then the whole 
Congress party and their leadership used to 
appreciate it and lean their full support but_ 
now they want to separated 'religion from 
politics. They talk about Mahatma Gandhi 
and lawahar Lal Nehru. May I quote what 
lawahar Lal Nehru has written in his 
autobiography in Chapter 47 at page 379 
where he endorses the views of Mahatma 
Gandhi: 

"No man can live witeout religion" 
as Gandhiji has written somewhere. 
"There are some who in the ecotism of 
the reason declare that they have 
nothning to do with religion but that is 
like a man saying that he breathes but 
that he has 110 nose." 

Then further he says: 

&CMy devotion to truth has drawn 
me into the field of politics." 

" ... And I can say without the 
slighest hesitation an4 yet in all humi-
lity that those who say that religion has 
nothing to do with polites, do not know 
what relig\on means:' 

Thit is what Mahatma Gandhi says, as. 
Quoted by Pandit lawaharlal Nehru in his 
autobiography. 

You can refer to the views of those 
peat leaders. You always talk about theirl 

. Btll 

principles. But I request you to follo .. 
them in practice. Do not push the Sikh. 
t6 a comer just because they are in minority. 
You can pass any legislation here. We can 
only 'Protest. We cannot obstruct the 
passing of such Bills. We feel hurt. When 
Gandhiji says that religion and politics can-
not be separated and should not be separa-
ted, you should not try to deviate from 
those principles which were enumerated by, 
thorn. 

Now. a beautification plan has been 
taken in hand by the Punjab Government. 
In the garp or tha t, everything is beiDi 
demoliacd around the Golden Temple. They 
lay. they want to beautify the place. May 
I remind the Government that there was a 
conference in Geneva in 1964 and it was 
decidod that the cultural and religious heri-
tag. of minorities should be preserved and 
Bot destroyed. The Golden Temple comp-
lex is the cultural and relgious heritage of 
the Sikhs. We adore it. We respect it. !it 
the name of beautification, that should not 
be demolished. We should rather be helped 
to preserve all thees things. 

The Amnesty International have also 
pointed out and detenus at Jodhpur and 
other places are being kept for years together. 
So, we should not allow such people to 
point out these things. 

Our Government says and that will be 
correct also that Pakistan is interfering in 
the internal affairs of India. They are doing 
everything so that the trouble continues in 
Punjab. May I request our Government i1Dd 
the Home Minister, why should we provide 
them with such things 1 We should keep our 
citizens satisfied. If we want anything which 
is unreasonable or illegical.. well, you can 
tell us that such -and-snch thing is not possi-
ble. We wanted more powers for the 
States. Our han. Prime Minister also said 
yesterday that they want to decentralise 
l'owers. And they want to take those powe!' 
even to the Panchayat~. . When we 131 that 
more powers should be given to the I 

States. why should you disagree~ 
on this point '1 W. demand more 

• ot powers to strengthen the States. It IS n 
to ruin the country. When there is develop" 
ment in tbe States it would automaticallY , n 
strengthen the country. Much wid~r poweSA have been Jiven to the States in the U 
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-" d the USSR. They have got their own 
"t'arate constitutions. They have also their 
own flags. But we don·t want these things. 
We simply want that there should be decent-
ralisation. The States should be given 
powers so that they are able to develop in 
a better way. And this would strengthen the 
country. So, what is irrational or illogical 
in this? Don't accept the demands which 
are not reasonable. But when we talk about 
teasonable demands, those should be 
accepted. We feel that proper share of river 
waters should be given to Punjab. proper 
share of Chandigarh should be liven to 
Punjab because it w.as meant for Punjab and 
because it was the capital. So, why should 
it not be given? If Bombay can be aiven to 
Maharashtra. if Madras can be given to 
Tamil Nadu, if Hyderabad can be &iven to 
Andhra Pradesh. why not 
Chap.digarh be given to Punjab '? I think 
that Government must revise its prescnt 
policy towards Punjab. They must, in the 
interest of the country, change and revile itl 
policy and take some polItical decisions. 
You can take these things uDllateralIy also. 
Everybody, whether he is Sumranjit Singh 
Mann or Prakash Singh Badal or Tohra or 
detenus of Jodhpur or anybody who had 
been detained in various jails of the country 
should be released and then talk to them. 
What was wrong in it? Sometimes, the 
Government says that there are some 
problems where the interests of- States are 
clashing. In what way the intere:>ts of 
States clash when it is demanded that 
punishment should be givin- to those who 
are guilty, whether they are political persons 
or anybody wh::> is responsible for murder, 
arson, destruction of property, killing of 
thousands of people, butchering them in 
Delhi and other parts of the country ? Why 
does the Government not take steps? We 
did not believe in what Mr. Rangnath 
Mishra said but whatever he did, the 
Government has not implemented it. Nobody 
should be spared, whether he is an impor-
tant person or an ordinary person. Every-
body is equal before law~ 
You should win the confidence of people. 
Even the Congress says this and the Opposi-
tion says this. About four years have 
passed and nobody has been punished and 
nobody has been arrested. My friend, Shri 
Bhatia said that time has not come for 
political initiative. When will the time 
..... t Will the tim.. como wben the whol. 

of Punjab will be destroyed. when it will be 
wiped off ? I think the Government must 
awake (rom its long slumber. It must take 
steps. It must punish those people who 
are responsible for the 1984 riots. It must 
re-establish it credibility jn the minds of the 
people and particularly in the minds of the 
Sikhs. 

With all these views and observations, I 
support the Statutory Resolution moved by 
friends, Sh. Ramoowalia and Smt. Geeta 
Mukherjee and other and 10 ppose this 
admendment to the National Security Act. 
With these words, I thank you for giving me 
an opportunity to participate in the 
discussion. 

PROF. N.G. RANGA (Guntur) : Mr. 
Chairman SIr, I wish to thank Mr. Rawat 
and Mr. Yadav for the appeal that they 
have made to all Members of Parliament to 
support the Government. I also wish to 
express my appreciatIOn of the speech made 
by Mr. Soz. I am very glad that all the 
parties in our House are unanimously 
supporting the Government, in asking for 
the permission of this House to take neces-
sary steps to ensure the securIty to Punjab 
within India. I do not quarrel with the 
opposition when they raise fears and suspi-
cions and doubts that these powers might be 
misused. That is the function of the 
opposition, and we have to see and ensure 
that the administration and the police do 
behave properly and do not mISUse the 
powers that Parliament would be giving to 
them. But this particular Bill and the ear-
lier Constitutional Amendments and the 
earlier Act that we have i'assed, have made 
definite provisions in order to prevent such 
misuse of powers by the executive. In ear-
lier legislations we did not take that 
trouble. But this time we did and at every. 
stage~ Government has got to come before 
Parliament and the Parliament would have 
to make itself responsible to the people as 
a whole for the approval that it gives to 
Government from time to time for every 
additional power that Government wishes to 
exercise and every additional opportunity 
that they 'utilise m order to work according 
to the new powers that are being given to 
the Government. But at the sarno time, we 
must be very clear about one thing and 
that is -why I join issues with tbe Govern .. 
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ment also. I wonder why Government as 
well as the opposition parties till now have 
not made a clean breast of it and made it 
clear to the people as a whole that this is 
not going to be a short-lived crisis, it is 
going to be a long struggle and however 
long it may be, the nation as a whole would 
be united always in order to see that every 
inch of Punjab would be protected, the 
integrity of India would be maintained. 
However long the struggle might take, India 
is not going to make any kind of compro-
mise with anybody. Akalis, Hindus or 
anybody for that matter, we have got to 
make it clear to the Sikhs abroad. to the 
Sikhs in India and to the other people also 
that we are not going to allow any mis-
chief so far as Punjab is concerned. 

We made a mistake; except Sbri 
Vallabh Pant a1l the rest of us made that 
mistake for allowing Punjab to be carved 
out into a separate State without taking 
proper steps in order to see that this kind 
of trouble that we are having would not 
come at all. It was not taken into consi-
deration that it is bound to be a problem 

'State because it is a border State and It 
applies to Kashmir also as also Himachal 
Pradesh. Therefore, it was a mistake that we 
have made to have allowed this division of 
Himachal Pradesh, Punjab and Haryana. H 
necessary protective steps had to be taken 
in order to ensure special privileges or 
whatever they are for the Sikhs, we could 
have taken those steps in the same manner, 
as now through tbe wisdom of our Prime 
Minister and the Home Mi'lister on this 
side and the Chief Minister of West Bengal 
on the other, w::- have taken special steps in 
regard to Darjeeling area. Similar steps 
could have been thought of at that time. 
Unfortunately, we did not think of it. We 
believed in liguistic provinces and then we 
aid to ourselves, let them have a separate 

State without thinking what it was going 
to be a border State. Anyhow, it is a past 
now and we are loaded with this trouble. 

There was an agreement reached witll 
Shri Longowal. 
15.40 hr •• 

(SHIU SoMNATB RATH In theChal,] 

Due respect ahouid have been Jiven to 

it. We all were agreed but then it was 
loaded with a condition. I tried to plead 
with my Hindu friends as well as friends in 
Haryana that what difference does it make 
if some parts are allowed to remain in 
Punjab. It will result in creating an inter-
communal harmony, so let them remain 
there. But they were not reasonable. Why? 
Because they were affected by the AkaU 
communalism. Who is the first and who is 
the second, we don't know. But both of 
them were wrong. I would request the 
Government to take active step to prepare the 
ground for the creation of an alternative 
capital for Haryana so that the Sikhs and 
oth~r people in Punjab are assured that we 
wiJ1 keep our word and thus in order to keep 
our promise we are taking neressary steps 
to create another capital. As soon as an 
agreement is reached in regard to the trans-
fer of certain parts in Punjab, we are 
really bent uQon leaving Chandigarh and 
going to another city. Why have they not 
thought of it, I don't know. 1 am not going 
to blame anyone. But it is high time that 
they should begin to think on those 
Jines. . 

Earlier we had made an experiment 
with the Anglo-Indians. It is possible for 
the Congress to get some kind of majority, 
even by two or one, to form the Govern-
ment. We can do this sort of experiment in 
the rest of India but not in the border area. 
In terms of the border State we should Dot 
think only in terms of the party politics. 
We should think in terms of a coalition 
Government, or at least a Government w~th 
consensus. Even if Congress were to be in 
power in Punjab. it should devise ways and 
means by which it can remain in constant 
touch with the other parties and it should 
behave in such a manner that all parties 
should begin to feel a sense of belonging to 
that Government and to that leadership. 
This experiment will have to be made. 

Congress has made a very big experi-
ment and for that it had to make a sacri-
fice also, by helping Barnala to gain majo-
rity and afterwards helping him to' form the 
Government. It is true, but then we should 
foU'" it up. My friend who has just 
spoken was saying as to who is at fault and 
10 on. I would say that we are all patriots,. 
we are all loyalists but then the complaint 
is that Bamala Government was not sum-



273 St. Re31. fe. Dilllpp. 
of N.S. (Amdl.) 

SRAVANA 26, 1910 (SAKA) Ord. & N.S. (Amdt.) 274 
Bill 

ciently firm in its opposition to the separa-
tists, and to the terrorists. Of course, I 
don't say that it was the fault of BarnaJa. 
He had to move together as a team, and 
in that team there were two or three such 
kind of people. Ramoowal ia is a very 
reasonable man and so aI.;;o the others. 
These reasonable people should have talked 
to him. It resutcd in di.;;a.;;trou.;; consequen-
ces and the whole of BurnaJa ministry was 
to be dismissed. And according to me that 
was the fau]t. It is not as if nobody is at 
fault. The whole lot of thell'i were at fault. 
Hindus were isolatey. (I lIe'rllpt l O'l ) 

SHRI BAL W A~T SINGH RAMOO-
WALIA: Sir, the problem is thai such an 
elderly man was not consulted before dis-
missing BamaTa. This is the unfortunate 
thing. (/nlern!lJlhlts) 

PROF. N.G. RANG A : Do you know 
the BarnaJa M ini1>try \\ as allowed to be 
continued by whom!? 1 \\ould say by the 
communIties \\ho sufT..:red in Punjab inclUd-
ing the Hindus. You please remember that. 
Therefore, Barnala hIrn~elf and the peopJe 
like Ramoowali a should have made a pro-
per response and should ha\ e controlled 
those misdll.t:\ ous Mmisters. They did not 
do that. That is why they had gone. Now, 
what about my hon. fnend, Badal Saheb. 
We \\-ere very good friend~. But"" hen Badal 
Saheb think., of Prime Mmistership, he is 
a diff~rent man. Because he was the Prime 
Minister once, he must be thinking of 
prime ministership all the time. He was not 
prepared to work with Mr. Barnala. 

SHRI BALWANT SlNGH RAMOO-
WALIA: He was Chief Minister Sir, not 
Prime Mmister. 

PROF. N.G. RANGA: That is right. 
He was the Chief Minister. But, my good 
friend, a time may come when a good 
enough Sardar may also come to be a 
Prime Mtni~ter. But not now. 

SHRI BALWANT SINCH RAMOO-
WALIA : Sardar Buta Singh may become 
the Prime Minister. 

PROF. N.G. RANGA : Mr. Chairman, 
[ want my hon. friends to turn their atten-
tion to what might be happening with all 
those non-resident Indian Sikhs in other 
:ountries. Why is it they are supportina 

this movement? If not all of them, so many 
of them are supporting. Why don't 1hey 
want to go to our passport office, why don't 
tbey want to make themselves responsible to 
our income tax people here and why are 
they not willing to take various oth:!f 
troubles that every Indian has got to go 
through in order to make his million:; there 
and get them. transferred here? They would 
like to have their own State. That is how 
the bee has gone into their bonnet. Aad 
they are powerful, they are inteUig':!nt· aJld 
they are organised and they influence th;! 
Governments of the countries in which th~y 
live. Those countries also play mischief. 
We have to deal with them too. It is n::>t 
easy to deal with them. Therefore, they 
would go on inciting such of those yo!.ng 
men who are ambitious politically and who 
are impatient socially and they would go on 
creating problems. 

Then, we have our neighbour Pakistan. 
Everybody knows what Pakistan is doi.1g 
and everyone in the world al~.'J knows how in 
internatIOnal affairs it is not considered to 
be such a heinous thing to be lying. So they 
go on lying. Therefore, there is bound to be 
trouble. Government must get themselves 
ready to face all this. Parliament shouU 
make up its mind. There is no use saying, 
"Oh, you are going to extend this emer-
gency !" Six months is nothing. How ma:1Y 
years has it taken for us to fight insurgellcy 
in Nagaland? Have we completely 
suct:eeded '? How many years have we taken 
in Mizoram Which has such a small popu-
lation of three or fOUi lakhs or may be 
about six \akhs, wlth whom 600 millions 
are ob\lged to be patient for ten of }ear~ ? 
Should we also not be prepared to be 
patient with our police and with our mili-
tary? So far as Puajab is concerned. we 
ha\'e had to be patient all these five or six 
years, while an the time we have been say-
ing to Parliament and to ourselves that it 
would take another six months, yet another 
six months and so on. This way, \\e have 
been deceiving ourselves. Let us get ready 
to give powers to the Government and to 
this Parliament through suitable amend-
ments to the Constitution. We have to be 
patient with the people of Punjab and 
people all around in our· own country in 
dealing with this Punjab problem, over a 
period af years. I cannot say how many 
years it may take, 1 do not want it to be 
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10Dg and we all like it to be as short as 
possible. Yet, we must all be ready. Other-
wise, we should be deceiving ourselves. 

Also, we should not blame the Govern-
ment. On the other had, I am an praise, as 
Shri Yadav has already said, for my hon. 
friend the Home Minister. People think 
that he is the Home Minister and he is in 
a '\-ery big position. I pity this poor man. 
He is in it and he cannot get out of it. 
He is with the Sikhs and he is with 
us all and he has got to put up with all 
this. 

And there is the international wiseacre 
combine who think that they are in charge 
of civil liberties. They go on finding fault 
with our police here because some people 
are killed in encounters. But they do not 
hold themselves responsible for all those 
tens and tens of people who are being 
murdered in such a merciless manner b) 
these terrorists. They take it for granted. 
It is the right of the terrorists to do it. But 
so far as the police, military, Governor and 
the Administration are coneerned, they must 
be very-very careful to carry judgc;s in one 
pocket, jurists in another pocket and then 
go along with the police and stand by the 
police and say UNo, DO. Don't shoot that 
man because he has not shot at you. He 
has not loaded his gun with the catridges at 
all." Why? It is because he is still a peace-
ful man. But when he kills our policemen, 
they are silent. These are called encounters. 
I pity these people because they don't 
understand \\hat they mean by it, when they 
say we do not know, how many hundreds of 
people are being killed in encounters. It is 
the terrorists who have got to kill. They 
think that they have got to kill. They have 
got the right to kill. Internationally speak-
ing they are right In every way when they 
go on kiIJing but to try to control these 
people and kill them is itself an encounter 
therefore they slJould be found fault with. 
I admire the Governor Mr. Ray. His grand 
father was an old leader of mine. As a 
young boy I Jdrew inspiration from him. 
Even today, he is a real scion of my leader 
of those days. He is standing the trial again. 
He could easily'have gone back to Bengal. 
He was earning Rs. 30,000 or Rs. 40,000, 
God only knows, how much. He has given 
up ~ll that. I. it a better post for him ? What 

about Ribeiro? What apout Mr. Gill? 
They are courageous people. They are 
standing the trial. We must be all praise 
for them. They would be pitying my hon. 
friend Shri Buta Singh. Shri Buta Singh 
would be pitying them. They should be 
embracing each other. They have every 
right to expect us to be grateful to them. 

Then what about our Prime Minister '? 
What about our own leaders? Quite a 
number of us are obliged to be protected by 
the Special Police. One of my friends here--
Shri Bhatia-was shot at twice. Fortunately 
for us. God was kind and he was saved. He 
is with us. He is elected from Amritsar 
constituency wherefrom these people had 
played so much mischief. I admire these 
people. 

Similarly, I admire quite a number or 
friends who are sitting an the other side, 
say the leader of the Communist Party and 
you also Mr. Acharia. Your people are 
going through hell there. They are facing 
terrible fire. Even Jan Singh or Janata 
people also. Only the Janata people are not 
so prominent. That is all. I suppose all of 
them are going to be Janata day after 
tomorrow. I admire these people. 

PROF. MADHU DANDAVATE: We 
want only security guards ! 

PROF. N.G. RANGA : So Jet us be 
clear in our minds. We are going to be 
there in Punjab-Pakistan or no Pakistan. 
Pakistan allies or not Pakistan allies and 
nobody is going to make us even our one 
foot back from that area and let the people 
of Punjab-the Hindus, the Muslims as well 
as the Sikhs -be assured that India would 
be with them. India would be around them. 
India would go on claiming them as the 
part and parcel of themselves and they 
would be honoured also. 

Some people are saying that you are 
not doing enough for our young people. Is 
it because enough is not being done for the 
Punjabi youths that this trouble is going on 
like that? Is it not a fact that there is 
less of ummployment there in Punjab than 
elsewhere? My own kith and kin, the 
kisa.m; . are not more prosperous or less 
troubled than the kisans in other areal. Yet 
those people 10 mad this way. As JODI as 
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t"ose mad people, such of them who are 
mad in this manner continue to be terrorists 
in this manner, India will continue to fight 
them; and India would survive them. 

DR. G.S. DHILLON (Ferozepur): I 
wanted just one minute after Mr. Ranga's 
speech. I have all respect for his knowledge. 
Prof. Ranga made a reference to some sort 
,of an arrangement like the GorkhaJand etc. 
I must remind him that at the time of the 
re-organization of the States, Punjab was 
made an exception. In 1957, though 
Haryana was with us, as also Himachal, 
they were kert in touch with us, in full 
unity. Only two regional commi ttees were 
made-one, the Haryana Regional Com-
mittee, and the other the Punjab Regional 
Committee. That arrangement did not work. 
That is what I wanted to tell him. 

Now about Chandigarh. The site for 
their capital was selected by Sardar Patel 
because it was the centre of PEPSU, Punjab, 
Himachal and a part of Haryana-though 
the last one was not tbere as such at that 
time. But things turned the other way, and 
we simply could not help because the 
Haryanvis themselves came cJaiming 
Haryana-not the Punjabis. 

SHRI C. MADHA V REDDI (Adilabad): 
I rise to reciprocate some of the sentiments 
expressed by my predecessor, veteran 
Member Acharya N.G. Ranga, though I do 
not agree when he says that there should 
not have been a linguistic redistribution of 
this country , Having agreed in 1956, 
certainly the logical conclusion was the 
formation of a Punjabi-speaking suba. No 
discrimination-when Maharashtrians can 
have Maharashtra, when Andhras can have 
Andhra Pradesh, when Tamils can have 
Tamil Nadu. (Interruptions) The explana-
tion given by Shri Dhillon Ji was that it 
was the Haryanvis who wanted a Haryanvi 
.Juba. I do not want to enter into that 
controversy. But the fact remains that 
Punjabis must have a separate State for 
themselves, and they bad it. 

Having said that, 1 would like to agree 
with Ranga Ji when he says that we have 
not followed the ex~mrnent-what he 
called the Anglo-Indian uperiment, what-
ever he,meant-and not formed a coalition 
Government in Punjab. Wo have not 
followe4 many thinp-not onty thls. But 

Bill 

we have been slgnmg Accords with an 
fanfare, and we have been repenting at 
leisure. 

That apart, we have this Bill before us, 
and the Statutory Resolution. It is very 
difficult for me. for many Members in the 
Opposition, to oppose this Bill at the 
present juncture. We disagree with you on 
many other things; we disagree with the 
Government's assessment of the situation. 
But this Bill is only for the continuance of 
the status quo. Already, a situation existed, 
a situation which existed one year ago. Tho 
same situation exists today. There is no 
improvement; and certainly, Government has 
to take full responsibility for this. I will 
come to that later. But it does not mean 
that we should support any measure which 
curtails, or continues to curtail the civil 
liberties of the people. 
16.00 hrs. 

Prof. Ranga was in tbl- House in 1952 
when the Preventive Detention Bill was 
being discussed. At that time, I hope be 
remembers, Katju, the then Home Minister 
said about this, in reply to Shyama Prashad 
Mukherjee's speech. In 1950, for the first 
time, when the Preventive Detention Act 
was brought in the Provisional Parliament, 
it was thought that it was going to be only 
for six months; then it was extended for 
anoth(!r six months; then it was extended 
for one year. Then in 1953 when this Bill 
was brought and Katju wanted this Bill to 
have a life of three years, till 1955, there 
was a lot of hue and cry in this House. 
Finally the Bill was passed. At that time 
we thought that this was going to be ~ 
temporary measure. At that time, people 
were so sensitive, the members of this 
House, that they were not prepared to 
accept this particular Bill, detention without 
trial, this particular measure to exist in the 
Statute Book for all the time to come. We 
never thought it. But it was a very Unfortu-
nate situation when we got the freedom 
,several freedoms first; instead of fightin~ 
those freedoms, we got it and then we were 
going on giving those liberties which never 
happened in any other country. \Ve were 
progressing in the reverse direction. I say 
this because Section 14 (A) was inserted 
first in 1984; then there was another 
amendment in 1985; then there was another 

-'amendment in 1987; then in 1987 amelld. 
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ment under which one important provision 
which existed in the Bill was to prevent the 
misuse of the Preventive Detention Act 
because the Advisory Board's opinion was 
necessary. If ~ou want to -detain a person 
for more than 3 months, y6u cannot do it; 
that has been taken away. For the first 
time, this section was inserted in the 
National Security Act. It was explained that 
it was difficult for the Advisory Boards to 
be constituted so soon. It was also difficult 
for the Advisory Board Members to act 
independenrly in a situation of terror and 
violence in the Punjab. For that reason, 
they thought that the government should 
have time for six months so that we may 
go within six months before the Advisory 
Board. But the point remains who prevented 
the government from having the Advisory 
Boards costituted in Delhi. I know the 
Punjab administration was so much tied up 
wor several years in Delhi. The High Court 
fa~ in Delhi. Your universities were in 
Delhi. If the judges were not working 
propelly because they were under the fear 
of terror and the Members of the Advisory 
Boards could not give an unbiased opinion. 
then you could have a number of Advisory 
Boaros in Delhi. Why did you want to 
refer all the cases of the people who were 
detained in Jodhpur Jail and several other 
jails to the Advisory Boards, when you 
could serve a ground for detentioQ, a 
Magistrate or whosever is empowered to 
serve the ground of detention for detaining 
a particular person, On these grounds you 
were not going to detain anybody. When 
the grounds were there with you 
already, when a man was detained, then 
what was the difficulty in constituting 
Advisory Boards and placing the grounds 
of detention before them? We have amended 
an Act by stating that even these grounds, 
all of them, need not be correct. We have 
given them full power. If the House 
remembers, it was said that the High Court 
ruled t hat if the six grounds were shown as 
the grounds for detention and if out of six 
grounds only one ground was wrong, then 
all the five grounds were wrong; based on 
that,. we have amended this Act stating that 
eVen if one ground is Correct, his de~tion 
is correct. We' have giv~n you all these 
powers. We have given you aU these 
powers and we have passed the Prevention 

Btll 

of Terrorist and Disruptive Practices Act. We 
have amended the Arms Act recently. Last 
year also we have amended it. ThiS year we 
have amended. And we agreed with the 
Government to award capital punishment to 
people who are having in their possession 
unlicensed arms and who are using them for 
their cause. Capital punishment we have 
agreed that the courts can award death 
sentence! All these laws are with you. All 
these weapon's are in your armoury. But 
what is it that you have done? 

[Trans lation} 

\Vhat did )'ou gain from that? What 
did you achieve thereby? During the last 
four years we have given you all those laws 
you demabded from us. We passed the 
Acts according to pour desires for we 
wanted that there should be peace in Punjab 
and terrorists activities should come to an 
end. But what you have done? The 
purpose with 'Which we had g"en all the 
powers and laws to you, has not been 
achieved. The very purpose has been 
defeated. "Na khuda hi mila, na visala 
Sanam." What purpose it has served? 

DR. G .S. DHIl LON: Wha t a fine 
Urdu you speak! 

(E,:gli:h] 

PROF, MADHU DANDAVATE 
(Rajapur) : The credit goes to your a.dminis-
tration. 

[T,anslation] 

SHRI C. MADHAV REDDI : It looks 
nice to speak in Urdu when we are to speak 
on Punjab, -

lEngJi,sh] 

PROF. MADHU DANDAVATE: If 
you challenge him, he wil1 speak in Punjabi 
also. 

I Translatlon1 

THE MINISTER OF HOME AFFAIRS 
. (S. BUTA SINGH) ; I will be very happy 

jf you address the above Urdu "couplet" 
to prof, Saheb. 

SHRI R.L. BHATIA (Amritsar): But 
tye "Couplet" is incomplete. l>Jease com-
plete it. 
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SHRI C. MADHAV REDDI: It's all 
tight even if it is incomplete. I won't 
complete it. 

[English] 

What I mean to say is that all these 
powers were available with the Government 
and the Government has failed to control 
the threat. I entirely agree with Prof. Ranga 
when he says that we have to live with this 
'terrorism and the Government and the 
, OpPosItion must realise that this is the 
situation which we have to tackle for seve-
ral decades to ~~me. 

[Tran \ la lion 1 
Because th is poison in the body will 

take quite a long time to vanish. 

(Ellgli It] 

The Government claims that the terro-
rists are already on the run. after the Ope-
ration Black Thunder. they are already on 
the defensIve. If that claim is correct, 
then where is the need for this? 
Why do you want an extension for another 
year? 

One hon. Member said that the Opposi-
tion has not said anything about the com-
pllcity of Pakistan in this matter, Several 
members have said. I am telling that 
Paklstan is certainiy there in the matter, 
and why should they not be there? 

] Trolls!ation] 

The people of Pakistan will try to ex-
'ploit you for all your weaknesses. Why 
should they have sympathy for you'? Their 
country is ruined and according to thell} we 
are responsible for it, though in fact we are 
not the least respOnsible for it. But that 
is their way of thinking. 

[Engli.ih] 

Why should they have any sympathy 
with you? Whenever there is a problem 
whenever there is trouble on the border, 
they are certainly creating situation, they 
are going to aggravate the situation through 
which you are in soup, you are in hot water. 
What is wrong in it ? 

But I am very' happy that for the first 
time the Prime Minister when he visited 
abroad lately had been tellina about this, 

time and again in all the countries which 
he visited, and certain" it has served its 
purpose. Because, he wanted to isolate 
that country, that they are involved in this 
and they are responsible for the terrorist 
activity in Punjab and many coun tries reany 
appreciated it. But where is the follow 
up? 

[Tran! lation] 

But where is the follow-up action? 
Though you have said a lot but in fact 
what you are going to do as a follow up· 
Mere words will not do. The Hon. Prime 
Minister spoke about it quite emphatically 
even in his speech on 15th August. We 
were very attentively listening to him but 
nothing special was spoken. We were ex-
pecting some thing very particular from 
him in emphatic worde about Pakistan 
which put a check on its nefarious 
designs. 

It is my submission that policy of the 
Government on Punjab is not a good one. 
The Government should adopt such a policy 
as may produce some positive results. 

[English) 

I am happy that some of the detenus 
have been released on the Independence day. 
But the reason has been given as goodwill 
gesture. What is this 'goodwill gesture' ? 

[ TrCJfls[ation] 

It is a political matter. Is it a case of 
'goodwill ge~ture' '1 

lEngli~hl 

Certainly you must have a purpose. If 
you have released certain people. then' it 
should be followed by certain political 
action. 

[Translation} 

It is alright that you had mercy for 
them and conse quently released them on 
the Independence day. It th'at . the way a 
Government functions '1 Such a Policy 
should be adopted that ... 

I english] 

You have to take certain initiatives. 
which you have been failing to take all 
these years. You are entirely deptndint 
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on police to maintain law and order. I am 
very sorry to say that in this policy, you 
have failed. Today you have failed in 
Punjab. It is because you have failed to 
have any political initiative in the matter. 
Whenever we have taken some initiative, we 
have not followed it up. Prof. Rangaji 
rightly pointed out thIs. I agree with him 
in this respect. Any policy taken has to be 
very relentlessly pursued and then we have 
to see that it reaches its logical conclusion. 

[T, anSiatioll] 

Otherwise nobody is concerned with it. 

[English] 

Sir, I do not want to take much time 
of the House at this hour when we are 
already closing the debate on thIS Bill. 

I would only urge upon the Govern-
ment to take politIcal initiative and that 
initiative could be Immediately to held the 
elections. Nothing is going to happen. 
The heavens are not going to fall. Because 
of these terrorist activIties. four or five people 
are being killed everyday. I am sure if the 
elections are going to be held, as you claim 
that the people are with us, with the 
country, certainly the people are going to 
assert themselves~ in strength they will 
assert themeselves, and finally they will give 
a verdict which is likely to create stabIlity 
in that part of the country. 

(613 brs. 
STATEMENT RE: HARASSMENT 

AND HUMILIATION OF A 
GIRL STUDENT IN A 

DTC BUS 

[English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : It is with a deep 
sence of pain and anguish that I rise to 
make a statement regarding the regrettable 
incident that took place on a DTC bus on 
Thursday, the 11 th August 1988 when a 
young college student was subjected to 
humiliation and harassment by some staff of 
Delhi Transport Corporation. The DTC 
management got the first intimation about 
this incident when the Principal.of. the 

College telephoned Chairman, DTC, ~ 
about 10 A.M. on Saturday, the 13th 
August to intimate that a student C)f the 
college had been subjected to the humiliating 
treatment. The Principal had also reported 
that the college student had bravely and 
valientIy resisted the indecent approaches 
made by the staff on the bus and had 
jumped out of the bus. Thereafter she 
took a secooter, reached the college and the 
college staff then took her to Hospital fo~ 
medical examination. It is a matter 9f 
great relief that she did not suffer any 
serious physical injuries as a result of the 
fall from the bus. 

At the time of conveying the informa-
tion to the DTC Chairman, the Piincipal 
of the college had requested for complete 
anonymity so far as the college and the 
student are concerned and also promised 
t.o send further details by Tuesday, the 16th 
August 1988 which was the next working 
day. On 16th August the DTC came to 
know more detaIls ef the incident anG, 
immediately set in motion their efforts to 
locate the mlscreants and the bus in which 
the incident took place. As information 
about the Number and destination of the 
bus was not available, the DTC management 
had to gather the information from a 
number of depots and by questioning a 
large number of staff. The college student 
also cooperated with the enquiry and 
pomted out the spot where she boarded the 
bus and the spot where she jumped out of 
the bus. After checking the bus schedules 

~ in all the DTC depots and by a process of 
e1!fl1.nation, the DTC management identi~ 
9 bu~es which could have been involved lD 
the mCldent. The names and addresses of 
fAe conductors and drivers of the nine buses 
were collected and officers of the DTe 
along with police officers interrogated the 9 
drivers, 9 conductors and one Assistant 
Traffic Inspector who were working in the 
9 identified buses. As a result of the 
interrogation, the conductor and driver of 
the bus where the incident took place, have 
been identified as Shri Rohtas Singh and 
Shri Jai Chand, respectively and they have· 
been plaeed under suspension. They bave 
aJso been arrested by the police. 

The investigation has revealed that the 
bus itl"olved is DHP 3457 plying between 
Kingsway C"Ulp and Seva Nagar, on rout. 
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No. 26. The student got on to bus at the 
corner of Lodhi Road and at that time be-
sides the conductor and driver, -there were 
four other passengers who are also suspec-
ted to be DTC employees. These employees 
had boarded the bus from Bharati Nagar. 

The police received the first complaint 
about the incident on 1 3.8. 1 988 from the 
ither "'of the student and a case under 
Wections 354, 509, 342, 323 IPC has 
been registered and investiga tions are in 
progress. 

No words are strong enough to condemn 
the inexcusable and dastardly behaviour on 
the part of the DTC employees who were 
involved in the incident. The incident is 
all the more painful to me personally be-
cause I have been often exhorting the DTC 
employees to improve their conduct and 
behaviour to passengers and to behave in a 
manner that is conducive to building up a 
better image for DTC. Despite regula1" 
training courses by DTC. on crew behaviour 
towards passengers, and a system of incen-
tive award for the best beha viour, this 
happening has come as a rude shock. I 
would like to assure the House that the 
most severe and stern action wiJI be taken 
against all those found involved in the i~i­
dent so that it would serve as a warning to 
all concerned. 

PROF. MADHU DANDAVATE 
(Rajapur) : Nowhere in the statement he 
has mentioned that the student who was 
¥tualJy attacked, happened to be a girl. 

SHRIMATI MEIRA KUMAR (Bijnor) : 
We want a discussion on this because the 
college and school going children are now 
feeling quite nervous about boarding DTC 
buses .. . (lnterruptions) 

MR. CHAIRM AN : Please give notice. 
Hon'bIe Speaker will consider that. No 
discussion on this. 

16.18 hrs. 
STATUTORY RESOLUTION RE: 
DISAPPROVAL OF TH~ NATIO-
NAL SECURITY (AMENDMENT) 

(EnKllsh) 

ORDINANCE, 
AND 

NATIONAL SECURITY 
(AMENDMENT) B1LL - Contd. 

_PR. DATTA SAMANT (Bombay South 

Centra]) : For the last four years we have 
been discussing very bad things happening 
in Punjab. In between I have made a 
calculation and I would like to bring it to 
the notice of the Home Minister that more 
than 14,000 innocent people were kiIied in 
Punjab and a lot of property was damaged. 
A few lakhs of police and para-military 
forces are there in Punjab. Every time we 
are blaming Pakistan. That is true. But 
I do not know what is the progrcs~ made 
by this Government in regard to Punjab 
though we have supported all their moves. 
To curtail extremism we are with the 
Government. Nobody is going to oppose 
it. For the last 3-1/2 years 18 laws 
haove been passed. And this particular 
amendment has be~n brought three times in 
this House. I do dot know what the Home 
Minister now wants. Does he want teeth 
like crocodile? I am told, she is ha"ing 
125 teeth. If you want that, we will give 
him. If you want the jaw of a crocodile, 
nobody is opposed to it. But after taking 
crocodile's teeth and j~w, for the last fcur 
years what has been happening in Punja~? 
I would like to say in this House that even 
with more and more laws, more and more 
teeth, you are not going to suppress this 
movement. On the contrary by seeing your 
teeth and all these discussions. the }oung 
element and the youth element in Punjab is 
going ta reciprocate. And that is What is 
happening in Punjab .. (['Itren/plio I.). And 
whom are you going to give these 1a\\s to 
implement? In the last four years I have 
seen that the morale of the police force has 
gone down tremendously. The indiscipline 
in the police force is rising day by day. 
Corruption in the po lice force is 
rampant. I teU you that to point out even 
one polic~ man to be honest will be diffi-
cult. That is my experience. I am dealing 
with cities lIke Bombay and Thane. There-
fore, what is happening in the villages, God 
knows. This is because of the weakening 
of the Government, changing the Ministers, 
changing the Ministries. The other day one 
constable in Bombay told me : 

[Translation] , 
Oh! He is a minister. Let him come. 

He i~ a temporary authority whereas .) am 
a perrwanent official. 
[ElZglisl.l 

So. there is no control whatsoever over 
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the police, and in such people's hands you 
are going to give such laws. Your inten-
tions may be good. I am not opposing 
your intentions. But that is what is going 
to happen. In Punjab, the laws were used 
to colJ4!ct money. They will say : "By 
tomorrow evening you pay so much money, 
otherwise you will be shot or arrested." 
This I am hearing in Bombay. i have not 
gone there myself. If it js wrong, the 
Mmister may correct me. So, you have no 
control whatsoever in -Pu~ab. We are 
loing to give the burning baJJ not in the 
hands of a donkey but in the hands of a 
jackal. With such laws, you are giving the 
burning ban in the hands of jackals, which· 
is going to destroy the peace which is going 
to create further problems. It is definitely 
going to create a serious situation. 

In Punjab, it is not a law and order 
problem. It is a problem which you know 
better. Let us have a dialogue, not offi-
cially but unofficially, with whomever you 
like. Don't have your political motivation 
to keep more and more powers there ... 
(I nter7uptiQ{!,). 

SHRI R.L. BHATIA (Amritsar): 
Dialogue with whom? 

DR. DATTA SAMANT : You can have 
with all. Call all and have a dialogue. 
This movement has to go down now. 
Yesterday you had a dialogue with Tikait 
of BKU. When his big movement was 
there and ten people had died, the directive 
went from Delhi not to have talks with 
anybody. Now yesterday there was a 
dialogue and you surrendered your ten 
demands. Why did you not do it at that 
time? The same thing is going on every-
where. Gorkhaland agitation we have seen. 
In U.P., the Government did not accept 
the demands of the State Government 
employees and teachers. But when Mr. 
Tiwari went there, he had to accept them. 
I thiTlk a good change is coming in them. 
InitiaHy they were flying in the air. With 
the four hundred and twenty M.Ps. they 
were saying that they weI'C!. aoina to teaeh 
a lesson to everybody. In demoeracy. yoU 
cannot teach a lesson to anybody. After 
the Allahabad by-election, the Government 
had to think about the sentiments of the 
people and now they are h~rins the leaders. 

I have got some official figures with me. 
On 13th September 1987, a reply was 
:aiven in this House by Shri Chidambaram 
.about the number of persons who were 
1lllder detention. The number of persons 
'Who were under detention under NSA was 
'9,176. In Punjab, the number was 1,414; 
:in Maharashtra it was the highest, 2,076; 
in U.P. it was 2,039; and in Delhi it was 
very few, 176. Now they say it is not going 
to be implemented elsewhere, it is only for, 
Punjab. All States are implementing these 
laws. All States are making use of the 
provision for detention up to two years. 
They are used to give the charge-sheet and 
then go to the Board. So, they are also 
going to use the same. 

How this law is made applicable, I am 
giVing you only three instances. On May 
18, 1988, in Madhavpur in Gujarat, two 
labourers who harl gone to dig a well with 
the help of explosives, were arrested by the 
police und"er TADA Act. In RaJkot, about 
two hundred people were attested. The 
trade union leaders' of the Reliance in 
Gujarat were detained under T ADA Act. 
I do not went to take much of your time, 
Sir, but I have got 31 cases of arrest under 
TADA in Gujarat mainly. Even y"hen there 
was a family quarrel between the father-in-
Jaw and the daughter-in-law, the police have 
registered a case. I do not think this is the 
intention of the Government. But this IS 
what is happening. See, how the laws that 
are being passed here, are being implement-
ed. I do not feel sorry for that. Take the 
labour's agitation. When there \\as the 
textile workers.' strike. when 2.5 lakh 
workers were on strike for two years, the 
whole world had taken note of it. But in 
order to favour the big black marketeers 
and employers, forty of my activists were 
arrested under the National Security Act in 
six months. Mr. Buta Singh. During tha' 
period-I do not like to mention the 
names-you have released 11 people from 
the Eraguda jail. They were serving life 
imprisonment. there. They were brought 
back to break the strike. This is the politi-
cal will and this way the Government is 
actina. 

Sir, I was detained four times. Once 
the reason given was that in one company 
the food was not good. so the workers had 
thrown the tomato on the canteen contrac-
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tor. I do not know about this. I have got 
thousands of factories and the Hiah Court 
judge started laughing. When I was released 
under the orders of the High Court and 
when I was coming out of the gate tbe 
Bombay Commissioner of Police Mr. 
Rebeiro-at that time the same man was 
there-gave me the order of the Bombay 
Commissioner t then the order from 
Aurangabad Commissioner, then the order 
from Thana Commissioner. What an this? 
Is it an animal you are detaining? One 
after another Commissioners were detain ins. 
Shri Tobra and Sbri Longowal were detain-
ed under the National Security Act and 
when they were released by the Court~ the 
same day they were arrested undet another 
Commissioner's order. Sir, it is a mockery 
of democracy. You are making the basic 
principles of the Constitution of the country 
a mockery. Gandhiji and Dr. Ambedkar 
had always talked of liberty and freedom 
of speech. Here you are taking advantage of 
Clause 22 of the Constitution. It show.! 
the inefficiency an9 insolvency of the 
Government and the people are losing faith 
in this Government and in order to control 
the power, the present Government is going 
to use the extreme clause which has been 
provided in the Constitution. With pre-
judice to all these things, you are going to 
detain the man. Who is going to decide it? 
You are going to detain a man first and 
after 10 days you are going tell him the 
reasons for his detention. After 20 days 
the Government is going to inform and you 
will take six months for sending it to the 
Commissioner. You need only two reasons 
to detain a person. What is the difficulty? 
After considering all these clau~es and 
applying the m:nd, )OU are detaining him. 
That is the order which he receives. Apart 
from these two reasons there is no cause to 
detain a particular person. Now, for that 
reason you have to wait for six months and 
you have t.P wait for so many years to go 
to th~ court. Sir, the Punjab Government 
has violated the National Security law. 
Though the Board has released the people, 
they have taken three or four months to 
release them. Even instructions have been 
issued to the judge by the Government. I 
have got all the details. 

Therefore, Sir, if you ao into all these 
detai1s~ such a type of stringent law is not 
801na to solve the problem of Punjab. Thoao 

who are released in 1 985 by the Board 
have still not been set free by the Govern-
ment. I have got the names of these people. 
Shri Iqbal Singh, Shri Darshan Singh and 
Shri Nand Kishore Singh were all in Farid-
kot E>istrict jail and they were released in 
1985. But they were not released by the 
Government. This way jt is becoming so 
difficult to control all these thibbs, anti you 
are not going to do artYtbing in Punjab. 
You come forward with a little broader 
view. Sir, they are alwC\ys talking regarding 
Pakistan and the border. They have comp-
leted [he border dealing work for only about 
60 or 70 kilometres in the last six months 
or so. I do not know how you are going to 
solve this problem. It is lIke a child's 
quarrel saying that if you are not behaving~ 
I will kick you. Sir, Mr. Buta Singh has to 
come out with some political solution. Of 
course, you can use any law, but you hav. 
no capacity to use. The things are coming 
to the surface. What is happening in 
Punjab? Everyday in the newspaper it has 
been focussed about . the top two Police 
Officers. I am not going into the detail. 
But this not going to keep the morale of 
the people and the Police. Therefore~ I 
totally oppose this BH1 and support the 
Resolution moved by the Opposition. I 
would again request the hon. Minister in-
stead of going in for the stringent law, let 
us find cut some solution to this. 

THE MINISTER OF HOME AFFAIRS 
(S. -BUT A SINGH) : Mr. Chairman, Sir, I 
have heard the debate going at length about 
the situation in Punjab. whereas the purpose 
of the present measure is very very limited. 
It is only the Ordinance which was pro-
mulgamated by the President under the 
Constitution has to be converted into a Bill 
and the House has to pass it as an Act. 
But the hon. Members took the opportunity 
of discussing the entire gamut of Punjab 
problem which is quite relevant. I do not 
object to it~ but the purpose of this Bill is 
very limited and although the hon. Members 
have spoken against the BiIl~ if one analyses 
their arguments, at the end they conceded 
that the situation lD Punjab warrants a 
special kind of handling and there the 
Government has been coming to this august 
House for measures which are very very 
extraordinary and abnormal as the situation 
requires. Shri Datta Samant who had the 
experience of addressi'lg the workers outside 
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the gates of the textile mills' does ~ot know 
what is happening in Punjab. The situation 
is so grave and so serious there. Everyday 
the innocent people are killed. The terro-
rists are being provided shelter. There are 
political and other elements which are pro-
viding, if not direct - but definitely they 
render support to the terrorists. Their main 
strength lies across the border. Pakistan is 
actively supporting them and supplying 
arms, giving them training and giving them 
all' resources to destabilise the Government 
and the system in Punjab. It was under 
these circ~mstances the Government was 
forced to come to this august House for 
resorting to some of the extraordinary 
measures which we are are going to imple-
ment in Punjab. It . was very unfortunate 
that we had to take recourse to such steps. 
We would not have taken them and we 
wish that this could be stopped sooner than 
what we expect. But, for that we have to 
mobilise every one-political parties, the 
people, the kisans, the mazdoors, every one 
in Punjab has to be mobilised, these sepa-
ratist forces have to be not only isolated, 
but have to be eliminated, and those who 
support them have to be taught a lesson 
and stopped from supporting the separatist 
element in Punjab. 

Hon. Members have repeatedly asked. 
Why not a political initiative 7 By all means 
we'did take political initiative, we are at 
the moment willing to take political initia-
tive, the Prime Minister on the 15 th August 
from the Red Fort has declared that to 
fight the separatist forces;- to fight out 
communalists and fundamentalists in this 
country he ha!'i appealed to all secular and 
progressive forces to come together and he 
said, 'Let us fight them unitedly, let us put 
the country on a real secular footing, let us 
establish complete peace among various 
communities and societies in our big nation." 
Who said we are not willing? We are 
wi:ling, but unfortunately in Punjab, as my 
hon. friends, Shri Bhatia, Prof. Ranga and 
many others have asked a pertinent questionJ 

'What is the politics of these separatists?' 
Their politics is creating terror and fear 
among the people. Tho:y want a pa rt of our 
('.ountry known as Punjab to be separated 
from the rest of the country in the name of 
reliaioD, in the Dame of a community. And 
lOa)' I now ask Mr. Walia here: What have 

they done'! Unfortunately I have to again 
remind this august House : Where did this 
feeling come from? Did it come from some 
of the slogans and the resolutions passed by 
these very elements ? How were these young 
boys misled ? The seeds were sown in that 
resolution. And there are versions and 
versions of that resolution. Today Mr. 
Walia sought to make it too simple. It 
seems that he thinks that there is nothing 
in that resolution; only give us some finan-
cial powers. Well, if that is the case, why 
not along with other States in the country, 
Punjab could also enjoy all the autonomy, 
all the financial powers which are required. 
The Govemment of India is not standing 
on any false ego or any false stand. The 
whole matter has been threadbare examined 
by a very competent body, Justice Sarkaria. 
with eminent judges and eminent people 
sitting with him. The whole country, the 
political representatives, the elected leaders, 
the Chief Ministers of the States t all politi-
cal parties-regional, all-India, all sections 
of the society-have appeared before this 
body. They have given their views on 
various things, that were represented and a 
well thought-out document has been present-
ed to this august House. It is going to be 
discussed in this very House. Debate has 
already started Consultative Committee 
spent one full day on jt, and the Govern-
ment of India is open to it. We have made 
it clear, after this House has deliberated on 
it, after the whole country has given thought 
to it. all the State Governments have been 
called upon to give their considered opinion 
about the recommendations of the Sarkaria 
Commission-the Government has gone on 
record- and 1 want to reiterate that we 
will definitely take positive step~ on the 
recommendations which go to strengthen 
the parliamentary democracy in our country, 
which go to strengthen the cooperation and 
healthy relations between the Union 
Government and the State Governments. 
By all means, if the devolution is required, 
we are not opposed to it. But at the same 
time, the basic idea, the fundamental idea 
is that whether India has to be a strong 
country or not. We have to do everything 
to build India strona and in that report, it 
has come out very clearly, in very bold 
letters, that the Centre has to be strong, 
St tes have to be helped so that India can 
be :om.e a very st rong country, a workiua 
democracy, a vibrant democracy. And 
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towards that end, we have never closed our 
options. We are open to this august House 
and whatever the directions the Hou~e gives, 
the Government of India will implement it. 
We will definitely implement the directions 
of this august House. 

Now the hone Members, Shri Indrajit 
Gupta, Ramoowaliaji, Achariaji and every-
body asked where was the necessity of this 
ordinance. May I give the background, how 

, this ordinance came into being 1 There has 
been criticism by my colleagues ahout the 
wisdom of having this ordinance, The 
initiator of the Statutory Resolution, 
Shrimati Geeta Mukherjee herself, Shri 
Syed Shahabuddin and everybody questioned 
it. May I remind the hone Members that 
the amended provision of 1987 was due to 
expire on the 8th June, 1988. Punjab 
Government report was received by May, 
1988 and there was not enough time to 
study this, take a considered view and 
present a Bill in Parliament dUring the 
Budget Session. Hence we had to resort to 
this ordinance. Ordinance making is a 
Constitutional step sanctioned by the Consti-
tution and the first opportunity we took to 
come to this House. We have not delayed 
the matter. We have not sat on it. We 
came to this august House and we were 
lucky that we got the opportunity yesterday 
itself. Right from the day Parliament ~at, 
we have iIitimated the hon. Speaker that we 
want to convert this ord inance into an Act 
of ParlIament. Therefore, there is no politi-
cal motive behind either the ordinance or 
coming to this august House in gettlDg the 
Act passed. 

Shri Indrajit Gupta asked what are the 
safeguards. He is an expenenced parlia-
mentarian and he is a veteran parliamenta-
rian. 

SHlU INDRAJIT GUPTA (Basirf1at): 
I am an experienced detenu also. 

S. BUTA SINGH: Well, I do not wish, 
any more you have to be a detenu. I will 
take special care. But unfortunately, if the 
State authorities come to this conclusion 
that your being out is a risk. security risk, 
[ cannot... I am afraid, Datta Samanji 
reminded us time and again, he was. If he 
~appens t& be a security risk. the district 
luthorities have to take care. (Int.rrup,ion ) 

PR. DATTA SAMANT ~ I am not a 

security risk. To please the relations bet-
ween Godrej and the Prime Minister is a 
security risk. 

S. BUTA SINGH: Let me tell you one 
thing more Dr. Datta Samant. We are 
closely monitoring the administration of 
this Act. The Government of India till 
today have not detained anybody under this 
NSA. It is done by the State Governments 
and you had read out some of the figures. 
May I give you some of the figures that I 
have? I will not talk about Congress States 
because you have already accused us. Let 
me say something about the States which 
are ruled by the parties other than Cong-
ress. You are trying to impute motives to 
the ruling party that the CongI;eSS is very 
much after the liberty of the people. We 
as strongly believe in the freedom of the 
indIvidual as anybody else in this House. 
In Assam, a large number of people were 
d~tained. In Andhra Pradesh about 364 
people were detained. 

In Haryana, seven people were detained. 
Chowdhary Khurshid Ahmad Saheb. 
(InterrUPIlO~'). That is all. You have 
started and I am sure you will end uP. 
That is all. God save you! 

In Kamataka again, 34 people have 
been detained. 

In Tamilnadu six and I do not wish to 
go into the other States. 

But Shrl Indrajit Gupta wanted to know 
what are the safeguards. 

SHRI INDRAnT GUPTA: What I 
said was .. the only safeguard a t present is 
the scrutmy of these cases by the Advisory 
poard and, therefore, anyamettdment you 
Sring which negates that and which makes 
the Advisory Board irrelevant for six months 
also, tbat is what I am opposing. Why are 
you afraid of the Advisory Board which is 
self-constituted? 

S. BUTA SINGH: On the contrary. 
Advisory Board is very much provided 
for in the present Act. 

DR. DATTA SAMANT: For six 
months. 

S. BUTA SINGH: I have to ~ 
with this august House the situation 
in Punjab. Very unfortunately, there arc no 
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more people who can come forward even to 
appear as witness. You know the situation 
in Punjab. The judiciary is scared. The 
people arc not willing to come forward 
because they are mortally afraid. 

SHRI BASUDEB ACHARlA: They 
have said the situation is improving. People 
are coming forward. 

S. BUTA SINGH: It is improving 
because we are tackling tho situation firmly 
and we had to resort to these extraordinary 
measures. That is why it is imI!rovine. 

DR. DATTA SAMANT: Witnesses 
are not needed before the Board. 

S. BUT A SINGH: If these steps are 
not there, the situation will be still worse. 
And fortunately no Member of Parliament 
including Shri Balwant SiDih Ramoowalia 
and Shri Charanjit Singh Walia has com-
plained about It. How are you competent? 
The party leaders have been detained. The 
reasons were there. The background was 
there. They knew them. If that step had 
not been taken, the situa tion would have 
gone out of hands. That is why, this pre-
ventive detention was resorted to in very 
very limited cases. You look at the number 
as to how many cases were reviewed by the 
Government themselves and how many 
people were released as a result of the 
Government review. You have to go by the 
situation. 

A mention was made about tke 59th 
amendment. This House has passed that 
amendment and we came to this House and 
said that . we will never U5C this measure 
unle5s, of course, in the national interest 
whea we are required to resort to it. There-
fore, the Government is already very very 
cautious. We are more sensitive to the 
liberty of the people in Punjab. 

Sir, much talk has been made of the 
Amnesty International. My leader, revered 
Prof. Ranga, our veteran Parliamontari an, 
hal already spoken on the subject. What do 
they know about what is happening in 
Punjab? Without any rhyme or re~son, the 
terrorists just come and spray bullets on 
the children, the women, the infirm, the old 
people. These innocent people are killed. 
No mention is made in any of the Interna-
tional Forums-whether it is the Human 

Rights Organisation or the Amnesty Inter-
national. They take cognisance of a few 
people who got killed in an encounter with 
the police authorities in which tho policemen 
are killed. 

Dr. Datta Samant has been very unkind' 
to the Police. Let me tell you. I am really 
very sorry for that. You said that no 
policeman is free from corruption in this 
country. It is absolutely absurd to brand 
every policeman corrupt in this country. It 
is travesty of truth, ,dishonest and politi-
cally motivated. Running down the police 
means running down the morale of OUt 
jawans who are braving the terrorists' bullets 
in Punjab. Let me tell you, the Punjab 
Police. CRPF, BSF and all these people 
who are fighting against the separratism in 
Punjab are fighting a national battlc. They 
are our national heroes. We have to remem-
ber them as martyrs. They are the police-
men who require your support. I can under-
stand if you say about the system, in parts. 
You take every system. You take any other 
system, which is enforcing law, People are 
bound to criticise that system. You take 
Customs. You take any other system. But 
to brand every policeman as corrupt is not 
fair, my dear Dr. Datta Samant. You are 
always against the policemen because you 
ale always pitched against them. They have 
to maintain law and order. The ruffians will 
have to .be brought under control by the 
police. in doing their duty, they have to 
rough up somebody on the wrong side. It Ii 
not my fault. 

DR. DATTA SAMANT: They mi~uSt~ 
more than they use in a prope); way. 

S. BUTA SINGH: I tell you one thing. 
Here, in this case, there are checks and 
checks. If a small officer passes an order, It 
has to be ratified by the Senior Officer. The 
District Magistrate's order, in turn, has to 

• be ratified by the State Government. The 
State Governmen.t's order has to be ratified 
by the Board and ultimately it comes to the 
Central Government. There arc layers and 
layers. How do you say that this small man 
can use the law and get scot-free? There-
fore, Jet us not be so uncharitable to our 
policemen. After a11, they are our kith and 
kin. After all, they are doing very very 
difficult job. You are sleeping and some-
body is standing at you r gate, keepina a 
watch on your property. TheY' (.are allowins 
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you a peaceful sleep. They are the police· 
men. Let us not foreet about it. The 
policemen, whether it is rainina, whether it 
is cold, whether it is hot, they are- dis· 
charging their duties. Therefore. I can 
understand, if you say about some people. 
There are always black sheep in every section 
of our society. Why.<\o you blame only the 
policemen 1 Today. in this House, w. are 
discussing this. What is happening in 
Punjab? We have always to keep in mind 
our policemen in Punjab. Their families 
have been wiped out. School-going children 
have been done to death. Everyday you 
hear something. 'J'he policemen are fighting 
for the nation, for the rest of the country 
at the risk of their own lives. Therefo~, 
we must not run them down. We must 
support them. 

Some of my hone friends have made 
references to various things. Shri Madhav 
Reddi said: Why not to have a politi"1 
solution? Yes, we can have it by aU meal1!. 
But what poiItica I solution do you mean ? 
Madhav Reddi-ji, what is the polities of 
these terrorists? 
16.49 hrs. 

[MR. DEPVTY SPEAKER ill the eMi,] 
Has anybody spelt out '7 They are DC) 

more interested in the river waters issue. 
They are not at all interested in Chandigarh. 
They have never asked for Chandigarh. 
They have never asked for any share in the 
river waters. Their aim is creation of Khalis-
tan for which they get support from Pakis-
tan and t.he wonderful President of Pakistan 
comes and makes a bold statement .ith a 
view to make the people of this country and 
the rest of the world believe that Pakistan's 
hand is not there. And mind it. we have to 
be very careful about him. Did he make 
this statement? Pakistan was charged in 
this House with full documents. We pro-
duced these convincing documents before the 
delegation which visited India beaded by 
their Home Secretary. They had no answer. 
The House discussed it. Every section of 
this House expressed its concern and it 
there ,is a stumblm8 block in the good rela-
tions between India and Pakistan. it is the 
single most important factor that they aA 
helping the terrorists; they are financing the 
Khalistanis, they are providing them shelter 
in their country. We have liven them maps, 
names and addresses of the people who are 

proviclinl them shelter, money. training and 
everything. And in the international preIS, 
you read any journal. Almost the entire 
European press is never very friendly to us. 
Mostly they are hostile or indifferent. But 
the journal coming from New York, Fronk-
furt or from London, they have carried 
steries about how Pakistan has been helping 
these terrorists abroad and inside tile 
country. And this President of Pakistan 
wishes us to believe that he has no hand, 
that the Government of India is makiJla 
false propaganda against him. He wants to 
compensate the whole thing by declaring an 
award to one our vetrun leaders. I am 
ashamed. It is a mischief, a calculated mis· 
chief. One of our vetran leaders is goinl to 
be named as 'Nishan-E-Pakistan. If I under· 
stand a little bit of Urdu, 'Nishan·B-Pakis-
tan would mean the symbol of Pakistan. I 
would like to be corrected by Shri Syed 
Sbahbuddin Sahib or Chowdhary Kurshid 
Ahmed Sahib. (InterruptloltS) 

DR. DATTA SAMANT: Durine that 
period. relations were aood. 

s. BUT A SINGH: If you do not 
UI1derstand, kindly keep ~itting. (Iltterrup-
,iD.S) 

DR. DATTA SAMANT: When he 
was the Prime Minister, relotions were good. 

S. BUT A SINGH: If you do not 
follow what 1 say, kindly give me coopera-
tion by just keeping quiet. 

Nishan-E-Pakistan would mean the 
symbol of Pakistan. Let me very humbly 
lubmit it with folded hands to revered Shri 
Morarji Desai, how does he justify himself 
to be a symbol of Pakistan? Did he, at 
any stage, of his life when he was young, 
fighting for the freedom of this country-I 
do not know whether he was fighting or he 
was serving. I am told he was an of6cer. 
But with all the respect, I take him, as he 
bad been the Prime Minister of this country, 
I ask bim just one question. How does)le 
become the symbol of Pakistan? Did be 
approve the idea of Pakistan ? I am told. 
at hit aenerati~ most of the people ... 
(Interrupt tolU) I am just putting it. What 
does it mean 1 I am not questiooina any-
thing. I do not know whether Shri Morarji 
Bhai is loinl to accept it or ndecl it. I do 
not mow. But the proposition bas C()IDO 
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[So Buta Singh] 

from the President of Pa~istan and that is 
why, I am trying to reflect my views on 
that. (Inrerrupf ions) 

SHRI ANIL BA'SU: He may have a 
dialogue with him. 

S. BUTA SINGH: I do not know 
whether be has. It is for Shri Morarji Bhai 
to accept it or decline it. It is open to Sh.ri 
Morarji De .. ai and Shri Morarji Desai is at 
least one persOll who doe~ not require any-
body's opinion or consultation. He is known 
for his- independent views. But one thing, 
as a humble citizen of this country, I would 
say that he is being equated. There' is a 
mischief behind it because we honour~d our 
revered leader Khan Badshah Khan with 
th~ 'Bharat Ratna': So, to bring down that 
stature of Bhadshah Khan because Badshah 
Khan bad Peen fighting tiIJ the last breath 
against the concept of Pakistan. 

He never compromised with it. He con-
sidered the whole country' from Kandhar to 
Jammu' a;d Kashmir as one part and he 
belonged to that country. He was one who 
never accepted this idea. His service was to 
the whole country, to the whole continent 
and to the humanity. HON can you belittle 
that follower of Mahatma Gandhi who was 
also called the Sarhadi Gandhi? Everybody 
appreciated, the whole world appreciated 
when this grateful country paid its humble 
tribute to that great son of India. Now 
with a view to belittle that, one of our 
veteran leaders is being offered Nishan-e-
Pakistan. 

Under the circumstances I could under-
stand the goodwill and friendship between 
India and Pakistan. We are all working for 
it, we are striving for it. We are the same 
blood, the sall1O' tribe. The people of India 
and the people of Pakistan are not (iifferent. 
They are the same stock, they belong to the 
same castes. The Dhillons 'Of this • side are 
the Dhillons of the otber side; the Mao.ns 
of this side are the Manns of the other 
side; the G ills of this side are the Gills of 
the other side also. 

{lrarulationJ 

DR. 0.5. DHILLON : If Zia-ul-Haque 
belolJJ8 to Jalandhar, a~ard him Nisban-e-
lalandhar. 

[Eugllsh] 

S. BUT A SINGH: All that I want to 
submit before this august House is that it is 
not only a clever move, but it is a very 
mean joke with the respect and honour of 
the country to which he is oiferinc this kind 
of an award. He is. not doing a service to 
the people of Pakistan also. The people of 
Pakistan want friendly relations with our 
country. At people-to-people level we have 
opportunities of maxing up with them, I had 
a lot of opportunities through the word of 
sports. Tee people of Pakistan are always 
willing to see this part of the continent. 
They have their relatives here, there kith and 
kin here. Our people' have their relatives 
there.' They want to develop the r:lations. 

What a democrat Gen. Zia is! A great 
democrat is throwing Nishan e-Pakistan 
across the border at the feet of our great 
leader Morarjibhai. I am sure Morarjibhai 
will understand the joks. 

I would not have teached this subject. 
But most of the Hon. Members made a 
mention of it and therefore I had to express 
this. These are my personal opinion. 

Unfortunately Pakistan continues to be 
the main source of support, strength and 
operational capcity of the separatists in 
Punjab. The services that the para-military 
forces did to Punjab through the Operation 
Black Thunder is one single act which has 
exposed t he terrorists. The people in 
Punjab, par,ticulary the Sikhs now believe 
that they :ue no more fighting for the Sikh ~ 
religion, There is no Panthic cause in it. " 
They are simple criminals. The way they 
have misused the precincts of the sacred 
Golden Temple, the things they have done, 
nobody could imagine. The things that have 
happend duriug those days. no Sikh would 
have imagined that these things will happen 
in the Golden Temple. That is the cbamcter 
of the separatists and that is the character 
of the terrorist!. I am happy. the people 
of Punjab have uIAderstood this. 

I should also express my gratitude to the 
political' parties who are helpirtg the efforts 
of the Goyernment in not only isolatibg the 
terrorists; but fighting them back, both the 
Communist Parties and the Conaress Party. 
UnfortunateJy-Professorji bas just now 
left-Ianata Party bas a zero record iJl Punjab. 
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Their statements have been most onfuging. 
They have taken always a stand which is 
negative. I have to say, I am very sorry, 
that it is these elements, these political 
parties which give sustenance to some of 
these madheads who ate operating in 
Punjab. 

Let me assure this august House that the 
~ovisjons of the Act which is before this 
rouse will be used as sparingly as possible. 
"fhe Government wi]} take all measures to 
see that no polilical victimisation takes 
place. We would v.e1come the contribution 
by these progressive parties .. We are willing 
to cooperate with them in fighting against 
fundamentalism and against communal forces. 
We are out to create a society based on our 
secular concept given in the Constitution of 
our country. 
17.00 hrs. 

The Government is wilJing but let me 
tell you ope thing howsoever long the 
struggie or fight in Punjab may be the 
Government is determined to maintain the 
unity of this country and to uphold the 
integrity of this country. No pnce is high 
and I am grateful to the people of Punjab 
who have understood the designs of the 
terroricts 81)d their collaborators across the 
border. W. will given them a fitting reply 
and maintain the unity of this cou!ltry. 

With these words I request the hon. 
Members who have moved this Resolution 
to withdraw it and pass the Bill that I have 

floved in this House. 

MR. DEPUTY SPEAKER: I find the 
mover of the Resolution 5hrimati Geeta 
Mukherjee is not present in the House to 
reply. So I put the Resolution first to the 
vote of the House. 

The question is : 

"That this Hour disapproves of the 
National Security (Amendment) Qrdi-
nance, 1988 (Ordinance No.4 of 1988) 
promulgated by the President on the 
26th May, 1988." 

Tbe motion was negatived. 

MR. DEPUTY SPEAKER: Now I 
shall put the motion for the consideration of 
the Bill to tbe vote of the House. 

The question is : 

"That the Bill further to amend the 
National Security Act, 1980, in its 
application to the State of Punjab and 
the . Union. territory of Chandigarh be 
taken into consideration." 

The motion was adopted. 
MR, DEPUTY SPEAKER: The House 

will now take up Clause by Clause onsidera-
tion of the BUI. There is an amendment 
to clause 2 by Shri N. Venkata Ratnam. 

Clause 2-(A,neQd.nent of section H A) 

SHRI N. VENKATA RATNAM 
(Tenali) : I beg to move 

Page 1, line 11,-

fOr "8th day of June, 1989" 

sub tirul.: "8th day of November, 
1988". 

The hon. Minister will agree With me that 
detention of any man, let alone a Punjabi, 
is bad in law, bad in demo~racy an<i too bad 
in society .. So I would like to say that 
firit when the time was gra::1ted the Lok 
Sabha was not in Session and now the time 
ends when the Lok Sabha will not be in 
Session. My only request is that should end 
when the Lok S1bha is in Session so that 
Government may approach the House for 
extension of time. Now the titre is being 
extended upto June, 1989. In June Lok 
Sabha will not be .n SeSSIOn. So there is 
a gap when the time ends and the tllne when 
the House sits in SeSSIOn. Now suppose 
the time ends and there is no Heuse to 
extend the time but the circumstance::. so 
warrant as to take act'on under this Act 
then what will hJppen. You may say.that an 
ordinance can be promulgated. An ordinance 
should be issued only under very special cir-
cumstQoces. So I have suggested instead of 
June 1989 let it be November or D~ember 
1988 just to see. that the time ends whe~ 
the HQuse is in Session. 

S. BUTA SINGH: I have already 
.replied to the points made by the hone 
Member and the c4rcumstances leadmg to the 
proIllulgation of thi~ ordinance. As I said 
the amended provisions of 1981 were 
due to expire on 8th June and we received 
the report from the Governor on 9th 
May. Tbere was hardly any time left and 
we were left with no option but to issue the 
orainance. The point made by the bon. 
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IS. Buta SiDah) 
Member is always bome in miad. We arc 
teen to see that the Bills are introducted in 
Parliament but whenever it tJ.comes DeCCS-
tal')' it is the Constitution which bas aiwn 
a. pewer to the Go~ent that in cue 
tile Parliament is DOt there and it is difficult 
to 10 to the Parliament ordinance is provid-
ed for in the Constitution. We have 
followed .that only. We have to follow that 
only. AU I can say is that • will continue 
to keep this in mind. 

SHRI N. VENKATA RATNAM: Now 
it is easy te have the endina of thls time 
when the session. is there. 1bere is DO 
diflieulty and the House will approve it. 
Why should you lose that opportunity and 
resort to an ordinance for a aimple 
purpose '1 

S. BUTA SINGH : I am sorry, Sir. W. 
caanot accept it. 

SHRI N. VENKATA RATNAM : I 
seek leave of the Hou e to withdraw my 
amendment No. 1. 

. Amea'mellt No. 1 was, by I ea1'e, 
witladraw ... 

MR. DEPUTY SPBAUR: The ques-
tioIl is : 

·entat cl4WIC 2 stand part of the 
Bill." 

TIle .. otfOD was adopted. 
CIaDse 1 was added to tile BiU 

MR. DEPUTY SPEAKER.: The ques-
tion is : 

is : 

UThat claU18 3 stand part of the 
Bill. 

Tile aotioD was adopted. 
aa .. e 3 "u acJ.ec1 to ttae BBl. 

MR. DEPUIY SPEAKER: The question 

.elbat cIauIe 1, tile EDactiBa Por .. 
mula and the 1001 'title stand part of 
the BiD." 

TIle aotl_ wu .... t_. 
CI __ 1, .. E •• etiDI Perla ....... 

tile Title were ..... t. tile BDl. 
,. ""YT""4_ .91'NOR : I "- to _w J 

erThat the Bill be passed." 
MIt. DEPUTY SPEAKIiR: The qua-

tioR is : 
"That the Bill be passed." 

The motion was adopted. 

17.0'''' •• 
DEMANDS FOR GRANTS (pUNJAB) 

1988-89 

[.",li6h) 

MR. DEPUTY SPEAKER: Now • we 
take up the next item, that is, discussion and 
votina on tbe Demands for Grants in res-
.,eet of the Budget for the State of Punjab 
(or 1988-89. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B. K. 
GADHVl) : Sir, as the House is aware, the 
Annual Financial Statement of the Govern-
ment of Punjab for 1988-89, together with 
the Demands for Grants, was laid on the 
T.ble of the House on 21st March 1988. 
An explanatory memorandom on the budget 
was also circulated among the hone 
Members. Mter general discussion of the 
budget and discussion of the Demands for 
Grants on ~unt, the House granted Vote 
on Account sufficient to meet the expen-
diture of the State during the first six 
months of 1988-89. 

I would .now request the House to consi .. 
der and grant the balance of Demands need-
ed for meeting the expenditure of the State 
Government during the current Fiancial 
year. 

MR. DEeUTY SPEAKER = Motion 
moved. 

"That the respective sums not exceed-
inI the amount on Revenue Account 
and Capital Account shown in the 
Fourth column of the Order Paper, be 
granted to the President out of the 
Consolidated Fund of the State of 
Punjab to complete the sums necessary 
to defray the charges that will come in 
course of payment during the 
year endiDa the 31st day of March, 
1989, in respect of the head. of demands 
entered ira the iecon.d COIUDUl thereof 
... last Demands 1 to 29." 
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Demand! for Grants in respect of State 01 Punjab fo" 1988-89 submItted to the Vale of 
Lok Sabha 

No. of Name of Amount of Demand for Grant Amount of Demands for 
Demand DemAnd on Account Voted by the Grant submitted to the 

House on 24.3.1988 Vote of the House 

1 2 3 . 4 

Revenve Capital Revenue Capital 
Rs. RI. Rs. Rs. 

1 Agriculture 37,04,05,000 17,21,63,000 37,04,05,000 11,21,64,000 
and Forests 

2 Anima" 12,96,66,000 81,50,000 12,96,66,000 8],50,000 
Husbandry and 
FIsheries 

3 Co-operation 6,78,77,000 22,80,42,OLO 6,78,77,000 22,80;42,000 

4 Defence Service 1,60,22,000 6,50,000 1,60,22,000 6,50,000 
Welfare 

5 Education 178,88,29,900 6,32,000 178,82,28,000 6,33,000 

6 Elections 82,66,000 82,66,000 

7 Excise and 4,28,84,000 4,28,84,000 
Taxation 

8 Finance 160,49,97,000 3,18,30,000 160,49,96,000 3,18,30,000 
9 Food and 1,56 J 15,000 S 1 5,44,26,000 1,56,16,000 

Supplies 

10 General 6,63,50,000 6,63,50,000 
Administra tion 

11 Health and 66,43,94,000 66,43,95,000 
Family Welfare 

f12 Home Affairs 55,70,16,000 1,75,00,000 55,70,15,000 1,75,00,000 
and' Justice 

13 Industries 6,32,43,000 7,92,32,000 6,32,43,000 7,92,33,000 

14 Information and 1,51,85,000 1,51,85,000 
Public Relations 

15 Irrigation and 56,53,64,000 381,47,24,000 56,S 3,64,000 ' 381,47,24,000 
Powl!r 

16 Labour and 1,86,10,000 1,86,09,000 
Employment 

17 Local Govern- 1.71,42.000 10,22,00.000 1,11,43,000 10,22,00,000 
ment, Housing 
and Urban 
Development 

18 Personnel and 29,11,000 %9,11.068 
Administrative 
Reforms 
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1 l 3 4 

19 Planning 3,80,96,000 3,80,97,000 

20 Proglamme 2,00,000 2,00,000 
Implementation 

21 Public Works 62,97 A8,OOO 40,48,80,000 62,97,48,000 40,48,80,000 

22 Revenue and 16,03,66,000 16,03,65,000 
Rehabilita tion 

13 Rural Develop- 22,35,42,000 23,00,000 22,35,43,000 23,00,000 
ment and 
Panchyats 

24 Science, Techno- 11,50,QOO 61,00,000 11,50,000 61,00,000 
logy and 
Environment 

25 Social and 20,62,08,000 71,50,000 20,62,07,000 71,50,000 
Women's Welfare 
and Welfare of 
Scheduled Castes 
and Backward 
Classes 

26 Technical Edu- 7,63,24,000 15,17,000 7,63,24,002 15,17,000 
cation and 
Industrial 
Training 

27 Tourism Cultural 88,68,000 1,82,48,000 88,68.000 1,82,48,000 
Affairs 

28 Transport 44,15,75,000 6,54,00,000 44,15,76,000 6,54,00,000 
29 Vigilance 71,18,000 

MR. DEPUTY SPEAKER: Shri 
Saifuddin Chowdhary. 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa) : Sir, just after the NSA discussion 
here, we are again taking up the question of 
supplementary demands to Punjab budget. 
It is unfortunate that monetary matters, like 
budget and supplementary demands for 
Punjab are being discussed here for quite 
some time. We all understand that (rom 
the Centre and in this House, we may have 
good intentions to boost the economy in a 
particular State where you have the Presi-
dent·s Rule. But so long we do not have 
the direct "presentative Government, the 
needs and aspirations of the people cannot 
be met fully. Today the situation. that has 
been prevailinB is not politically anducive 
for that in Punjab. You have to resort to 

. 71,19,000 

placing the econ6mic matters of Punjab in 
this House. Again, when you have got 
this opportunity to show to the people of 
Punjab that you have a concern for the 
development of economy in Punjab, we have 
to ask what concrete actions you have taken 
in the times that we have passed by. We 

• all know that there are certain economic 
problems which have given the background 
for this present turmoiL We know that the 
question of water that has formed a very 
essential part of the accord that was signed 
by the Prime Minister and Mr. Longowal is 
a very vital issue which is connected with 
the political sphere and on this water, 
the growth of agriculture in this agricul· 
turally developed State is very dependant 
No"', much has been said before about the 
conllruction of Thein dam. What happened 
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to that? How much progress have you 
made in that regard? There is no doubt 
that Punjab is considerably developed 
agriculturally but that does not mean that 
we can ignore Punjab in matters of indus-
trialisaton. That will again create tension in 
the society. A large number of unemployed 
youth can be frustrated, can be mislead and 
eM. be misdirected and can be used against 
the unity and integrity of the country. We 
can see this happening in Punjab. Even on 
'that matter, what actions have you taken to 
see that new industries are coming up and 
to see that there is no siokness of industries 
in Punjab? Many industries have become 
sick. It is not only in Punjab but all over 
the country. But when you have taken 
charge of Punjab. what particular action 
have you taken to prevent the sickness of 
industries in Punjab? We all know that you 
have decided to set up the integral coach 
factory. What is the development in that 
regard 1 What is your total plan for provid-
ing employment to the unemployed youth in 
Punjab! The agricultural base that we 
have in PunjAb can provide us a very good 
ground for setting up industries based on 
agricultural products. In the Central 
Government, you have created a new 
department called the Food Processing 
Department. Anybody may debate whether 
Mr. Tytler has been bemoted or otherwise 
but I am not going into that debate Con-
sidering the given situation of our country, 
this department can do a lot. It has a very 
vital role in the boosting up of economy in 
our country and we can begin this in Punjab. 
We all know that there is A controversy 
about the coUaboration with the Pepsi Cola 
for setting up food processing plant in 
Punjab. We do not support the entry of 
Pepsi Cola but you have the responsibility 
to see that these kinds of industries are 
set up in Punjab. There are certain other 
urgent demands of the people of Punjab. 
I think you are in the know of aU these 
thiogs. When are you going to give clearance 
for third units 01 Ropar and Bhatinda 
power plants. in Punjab? That is also 
important. They have a long standing 
demand that there should be a natural gas 
pipeline created from Delhi to Punjab. This 
proposal has been moted by tbe Govern-
.fIIent of Punjab. Wbat is the reaction of 
the Central Government in Delhi ? 

Thouah the economic measures 1 hvve 
.\lllCstcd ud those that will be sUfFsted 

by other hon. Members are very important 
to tackle the problem of Punjab youth and 
the problem of economy there, but that 
alone cannot gear up the whole economic 
process in the State witbout having a politi-
cal climate conducive for this . kind of 
economic development. That can only coml 
by a political settlement of the PunjatJ 
problem. It is very difficult to envisage a 
steady economic growth in Punjab. How 
this political turmoil is really harming the 
economic interest in Punjab can be seen 
through the attack that was made on the 
labourers who came from other States to 
work there. 

When you talk of economy, its not only 
something concerning the economy that ha3 
to be tackled in Punjab, or something 
administrative that some people try to 
emphasise, but it is mostly political and in 
the background of what the Home Minister 
has said. there are many things to be 
reiterated. 

I want to know what is the clearcut 
policy that you have about the settlement 0( 
Punjab problem. I do not. think anybody 
in the country can understand what is your 
policy in regard to a solution of Punjab 
problem. It i~ not only we who do not 
understand, even tbe members of your own 
party, PPC (I) are confused. According to 
the Tribune of 17th May. in a closed door 
meeting of PPC (1), the members accused 
the High Command for following contradic-
tory and confusing policy thereby making 
the party men a laughing stoek of the 
masscs. There is a totally confusing 
situation. 

DR. G.S. DHILLON (Ferozepur): 
They have retracted that. 

SHRI SAIFUDDIN CHOWDHARY 
We know that can be done. 

It is quite some months ago when we 
were told that Shri Rajiv Gandhi had a 
definite plan for the so\ution of Punjab 
problem and it would be unfolded gradually. 
Wben will it be unfoJded? What is the 
definite plan? 

I.n regard to the mobilization of the 
people, the Lok Shakti Conferences had 
begun. What happened to that ? Are yoU 
serious about it '? Mp. Home Minister 
solicited support of the Left part_ 
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We . welcome that. We gave our
support, but then what did you
do? . Anybody who want to support your
initiative, who are sincere to find out a
solution to ·the Punjab problem and who
are desirous to act for the mobilisation of
the people. I must say. that today they are
frustrated. They may be doing on their own
anything they would like to do. Many of
them have shed their blood. They may
sacrifice their lives. But in today's situation
it is very difficult to cooperate with the
Government which has 110 policy about
Punjab. Today, when you arrest the extre-
mist leader, Mr. Rode, I support you but
tomorrow you release him, what do you
expect me to do I What should I do ?

Now, the Prime Minister says that there
is nobody in Punjab to whom be can talk.
What does it mean? What is the meaning
of that '1 Wh-om do you want to talk to in
Punjab? It means that in your recognition
there is nobody like." You want to create"
You want to surrender to them, or recognise
them and dignify them who do not follow .
the democratic policies of a movement or
who depend on their fine powers and· who
kill people. If anybody has a high command
over killing, you will start negotiating with
him. Pleade don't do it.

MR. DEPUTY SPEAKER: Please wind
up. 15 minutes arc already over.

[Tram latioll]

SHRI K.D. SULTAN PURl (Simla):
Y , i sak on the Budged.

. SHRI SAIFUDDIN CHOWDHARY :
1 have spoken earlier on Budget.

SHRI BASUDEB ACHARIA
(Bankura) : He has already spoken on that.

MR. DEPUTY SPEAKER: Please
don't waste the time of the House.

SHRI SAIFUDDIN CHOWDHARY:
Sir for their understanding I must say that
the' economy is politics filtrated.

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE IvlINISTRY OF FINANCE (SHRI
.B.K. GADHyI): Sir,. I would, like t~
submit one thing about hls reference to ...

This is not in a good taste.

SHRI SAIFUDDIN CHOWDHARY
Why not, Sir?

SHRI B.K. GADHVI : You caa verify
what his version was.

SHRI BASUDEB ACHARIA: What
was his version ?

MR. DEPUTY SPEAKER: I will go
through the records and see.

SHRI SAIFUDDIN CHOWDHARY:
Sir, what is he objecting to *

SHRI BASUDEB ACHARIA: Is *
unparliamentary 'l

(Interrupt/oils)

MR. DEPUTY SPEAKER: I will see
it.

SHRI SAIFUDDIN CHOWDHAR Y :
Anyway, he wants somebody who will have
unquestioned command over the killing of
the people. Now, I must say that this kind
of attitude reflects a deformed mind. I must -
say that. We should encourage people who
have even a bit of democratic attitude in
their minds and who can withstand all the
pressure and threats.

What is happening? When the SGrC
appointed a new Jathedar of the Akal
Takth, how is it that you had to release the
extremist leader Rode ? You please tell us.
I think it is because you want that they
should continue to fight with each other.
That is the kind of politics that you want
to play. So, however good your economic
measures may be, they will not work. You
have to explain why Rode was released. You
please tell us that. You have seen the
killings of the Jathedar of Harminder Sahib.
Gurnnam Singh and so on. What do you
want them to do ? You want these extre-
mists leaders. to be strengthened so that
they can kill all those who can be taken into
the mainstream of democratic movement. Is
that the way you are going to behave?

MR. DEPUTY SPEAKER: Time is
over, you please wind up. We have to take
up Half-an-hour discussion at 5.30 p.m.

SHRI AMAL DATTA : Before 5.30 he
will finish.

*t-lot recorded.
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MR. DEPUTY SPEAKER: But there
are other Members also who want to speak.

SHRI SAIFUDDIN CHOWD.HARY :
Well, I don't have any problem if you want
me to finish just now: I can finish my
speech.

So, Sir', while taking part : in this
discussion I would like to reiterate our
Stand that you have to take up a very
clear eut policy. In regard to the political
settlement of the Punjab problem you have
to encourage those people who can really
contribute in the mobilisation of people's
support and in fighting the terrorists. There
should be a democratic dialogue and
measures to build up confidence among
people should be undertaken. If these steps
are not taken, with amount of economic
measures you just cannot achieve the goal.
And these economic measures will be
interpreted in a different way. The inter-
pretation will be that you are going to pur-
chase them. Therefore, you should pay more
attention to their long standing demands. I
really do not know as to what happened
to the release of the Jodhpur detenus. Rode
has been released but those innocent people,
whose cases can be scrutinised properly, are
not being released; Secondly, everybody has
referred to the payment of compensation
that is to be given to the victims. What
happened to it? Thirdly, nothing is done
to punish the guilty who are responsible for
the riots. Lastly, transfer of Chandigarh is
one very important point in the Accord.
You may not effect the transfer right now.
But why are you not building a separate
capital for Haryana? Build another
Chandigarh for Haryana, Then,' people will
understand' that you arc sincere about the
transfer of Chandigarh to Punjab. As far
os the clause of' contiguity, etc., is
concerned, we agree that there can be
transfer of certain areas from this side or
that side. I hope all agree to that. But Sir,
the Government is not doing anything about
all these important aspects and they are
totally silent and this is the messy situation
that they are creating,

Mr. DeputySpeaker, Sir, you have asked
me not to take much time. I wiII not take
much of your time. I only conclude by
saying that this Punjab Budget is being
placed in this House again and again by the
Finance Minister. The Finance Minister

may say that he cannot talk about the
political side of the problem. I request him
to discuss with the Government and tell
them to expedite the political solution of
Punjab problem so that he will be un-
burdened of this additional responsibility of
placing the Budget of Punjab again and
again in this House.

DR. G.S. DHILLON (Ferozepur) : Mr.
Deputy Speaker Sir, only two minutes arc
left. Even then, I thank you for calling
me. Sir, several times we have already dis-
cussed Punjab and its various problems.
W(have discussed the question of law and
order in Punjab. Last week"and before that,
we:bad~discussed about tiie,:'.misuse of reli-
gious institutions. We also discussed' about
the National Security Act. So, we have had
enough discussions] and many references
were made about the terrorists, about the
killings and all that. I think, I take this
present opportunity to talk about only the
economic issues rather than discussing the
same subject again and again.

Sir, in spite of the deteriorating law and
order situation, Punjab has kept up its
name in agricultural production. There is
diversification of agriculture with new
projects. In spite of the bad drought during
the last two or three years, Punjab kept up
its name in its contribution too and the
procurement level is near about 60 per cent.
Earlier its contribution level was 65 per cent.
Though not exactly as earlier, 60 per cent
contribution is good. In this 60 per cent,
27 per cent comprises wheat, 17 per cent
cotton and 9 per cent rice. The drought
situation was not very much visible in spite
of the bad conditions. All that now I would
like to mention is about the neglect of our
State in the field of industry and also in the
field of various projects and their diversi-
fication so that more employment could bo
created, more value added processes and
production could be added. I would parti-
cularly take the field of industry, first.

MR. DEPUTY SPEAKER : You can
continue Dr. Dhillon, tomorrow.

DR. G.S. DHILLON : Thank you.
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HAI.:F-AN-HOUR DISCUSSION 

Closure of Chcmbur Unit of Union 
Carbide India L;mited 

[English] 

MR. DEPUTY SPEAKER: Now we 
will take up Half-an-hour discussion. Shri 
Sharad Dighe. 

SHRI SHARAD DIGHE (Bofnbay 
North Central). : Mr. Deputy Speaker, Sir, 
I rise to raise a half-an-hour discussion 
relating to the answer given to my Question 
number 1954 on 9th August, 1988 regard-
ing the closure of Chembur Unit of Union 
Carbide of I!ldia Limited at Bombay. 

Sir, my question was in three parts : 

(a) whether Goverllment are aware that 
the management of Union Carbide 
India Limited manufacturing 
LDPE, a vital raw material for a 
large number of plastic factories, 
have completely stopped the pro-
duction at their Chembur, Bombay 
Plant since April, 1986 at a time 
when the demand for new material 
is continuously mounting and have 
thereby deprived more than eight 
hundred workers of any useful 
work; 

The reply was 'Yes Sir'. 

(b) whether the Maharashtra Govern-
ment has recommended to take 
over the company; and 

(c) if so, the steps Government prp-
pose to take in this regard ? 

As far as the other two parts are con-
cerned, they have given just a vague 
reply. 

It merely says "Certain proposals! 
suggestions have been received from the 
Maharashtra Government in this regard. 
The various implications of the proposals 
are under study." 

Sir, similar question was put in this 
HOUle as far back on 1 Oth August, 1987 
and at that time also t he then 
hon. Minister of State for Petroleum 
Sbri Jaichandra Singh had stated that "the 
Government was reviewina the possibilitiy 
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of, taking over this plant." Not only that. 
But the same reply was given to the hon. 
Member Dr. Datta Samant on 2nd Decem-· 
ber, 1987 in in Lok Sabha to the question 
raised by him. 

This problem requires urgent attention. 
This management of Union Carbide India 
Limited have stopped production since 
April, 1 986. They were manufacturing 
LOPE which is a vital raw produot for a 
large number of plastic factories. So, apart 
from the fact that the workers of Union 
Carbide at Chembur Plant are without any 
work si.Rce April, 1986, this closure also 
affects several other ):)Iastic industries in 
B0I!'bay which were using this raw 
matenal. This raw material is in great 
demand as far as this country is concerned. 
As per the data provided in the Handbook 
of Indigenous Manufacturers (Government 
of India, DGTO 1986), the demand pro-
jection for its product whose consumption 
in 1982-86 ~as 1.05 tonnes, is expected to 
be 2.86 lakh tonnes by 1989-90. As 
against this, our production is less. There-
fore, we have to arrange for the import of 
the shortfall at heavy cost of scarce foreign 
exchange also. 

So, apart from the question of workers 
in Bombay, the question of saving foreign 
exchange is also involved. as far as produc-
tion of this material is concerned. Not only 
that; but a substantial portion of about 26% 
of the inve~tmeat in the Union Carbide 
(India) Ltd. comes f1"om the public sector 
financ',ll institut~ons 1 ike IDBI, ICICI and 
the Ul L So, the closure of this unit will 
also dTect the investment which has been 
made .by these financial in3titutions. 

Therefore, we have been urging upon 
the Government since Jong, to take over 
this plant, or to merge it in the other public 
sector undertaking which is producing the 
same product. viz. IPCL, All experts have 
opined that it is a very viable unit. There 
is no question of Joss, as far as this unit is 
concerned. The management is not pro-
ductmg anything from this plant, only on the 
plea that a Supreme Court judgement in the 
DCM case has laid dowu that if there is 
any accident hereafter, the cOlllp'any will be 
fully responsible; and that it will be liable 
accordina to its finanCial condition. So, the 
l118nasement is puttins this plea that it d~ 
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not want to take any risk as far as the pro· 
duction of tbis raw material is concerned. 
They first approached the Maharashtra 
Government for permission to close; and 
wben ihe permission was not granted, they 
just kept it closed. They are paying wages 
to the workers I and there is no production. 
So, the result would be that some day or 
tbe other this factory is going to be 
closed. 

The tirst report was that the public 
undertaking IPCL would be asked to take 
it over. But to our disappointment, a report 
appeared in the Press on the 8th July which 
said: 

"Contrary to reports circulating in 
petro-chemical industry circles, there is 
no move on the part of IPCL to run 
the closed Union Carl>ide plant which 
was manufacturing LOPE in Bombay." 

Government is not moving in this matter at 
alL They merely say that they are consi-
dering various implications of this matter. 
Perhaps they are afraid of the litigation 
that is going on against this company, as 
far as the Bhopal leakage case is concerned. 
But I am told that even the legal opinion 
says that there is no difficulty in taking over 
this plant or merging it in our public sector 
undertaking. 

Lately, there was an Annual General 
Meeting of this company. Somewhere 
around the 13th August, Mr. GokhaJe, 
the Chirman-cum-Managing Dir,ctor of 
th;s company, while addressing their Annual 
General Meeting is reported to have said-
and I quote: 

"Addressing the Annual General 
Meeting of the Company, Mr. Gokhale 
said that the company had been making 
efforts to sell its chemicals and plastics 
from its plant in Bombay, and vari~us 
representations were also made by the 
empl0y.ees· union to find a solution to 
this pr~blem ... " 

Then he further said as follows : 

"Since the public sector organisa-
tion bad not shown any interest, the 
Company decided to sen its products to 
a private sector organisation within the 
framework acceptable te the government 
aDd the ~mpaD)'." 
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Therefore, it appears that now there is also 
a risk that this Company producing a very 
vital raw product involving the foreign 
exchange of this country and also on which 
several plastic factories flre dependent, may 
be sold by them perhaps to a private buyer, 
who may come forward; and in that case, 
~nything might happen. ~s far as these 
employees are concerned. Therefore, my 
submission is that the government should 
not lose this precious opportunity of taking 
over this plant at Chembur on this very 
vital scheme. Everybody has said that it is 

. viable. According to the Jegal opinion, you 
can take it over. The Maharashtra Govern-
ment has also requested you to take it over 

.and the Company also wants to sell it. The 
same thing also appears from the address of 
the Chairman-cum-Managing-Director of 
this Company. Therefore, I wjJl urge upon 
the Government that they should not waste 
any further time merely by saying that they 
are considering the several suggestions made 
in this respect, and should not waste time 
in considering all these things and lose a 
very precious opportunity of taking over a 
very good and viable Company. 

The Government often told us that 
those companies which were not viable, 
they were not interested in taking them over 
and that it was not a good policy according 
to them. Well, in this case, it is a viable 
Company and it produces a good material. 
If you an ow them to close it for more than 
a few months, then, perhaps the machinery 
will also get ,corroded and it will not be 
useful for further production also. There-
fore, I again urge upon the hon. Minister 
to take a serious note of these facts and 
take urgent step<; either to take over the 
management of the Company at least or to 
merge this Company wi th a public under-
taking company producing similar raw 
material. 

With these words, I would re quest the 
hon. Minister to clarify all the points 
mentioned by me. 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGAL RAO) : I have listened 
with great care to all the issues that have 
been raised during tne discussion. The 
matter, no doubt, IS of great importance. 
However, at the same time, it it not ~ithout. 
comlications in view of the various legal 
and other Iss1ol. cOIlDCCte8 DOt only with 
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the 'question of the future of the plant but 
also ·safety and environmental aspects. 

It is true that Union Carbide closed 
down its Cbembur plant in April~ 1986 for 
normal maintenance work. Later on, 
however, the company gave notice on 
April 16, 1987 .for closure of this unit to 
Government of Maharashtra under indus-
trial Disputes Act and the same was rejec-
ted by the State Go"emment on 8th Jun~ 
1987. The review application made by the 
company was alc;o. rejected by the Govern-
ment of Maharashtra. The Union Carbide 
has subsequently filed the writ petition in 
Bombay High Court. Though the plant il 
not operating at present it is continuing to 
pay the workers salary. (Inter'l'uptions) I 
will tell you later on if you have got any 
doubt. Today there are 67) workersJand 105 
Supervisors still receiving their salaries from 
the Company. 

SHRI BASUDEB ACHARIA 
(Bankura) ; They are getting their salaries 
without producing anything. 

SHRI J. VENGAL RAO : .About that 
I have already told you. 

The Government of Maharashtra 
bave made a proposal to the 
Government of India in their letter 
dated the 17th September~ 1987, to take 
over the management of the Chembur unit 
under Section 16 AA(I)(b) of the IDR Act 
of 1951, and entruts the management to 
the ICPL-a public seetor compaDY. This 
proposal requires to be examined at length, 
particularly in the light of the developments 
iu the Bhopal litigation. 

SHRI BASUDEV ACHARI~.: It is a 
separate unit. 

MR. DEPUTY SPEAKER : Please, let 
him speak. 

SHRI BASUDEV ACHARIA : It has a 
unit at Hyderabad also. 

SHRI 1. VENGAL RAO : In Vizag 
also they have got a marine unit. 

DR. DATIA SAMANT It is a 
da1)~ous unit. 

SHRI J. v.,BNGAL RAO: I know. I 
know very well. This is also a daoaerous 
writ. (I",.rrlll','oll') The Mabaruhtra 
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Government have given a notice to shift 
that unit from Chembur to another plaec.. 
Do you know that? 

DR. DATTA SAMANT 
Government. 

Congress 

SHRI J .. VENGAL RAO Even now 
there)s a Congress government; not your 
government. (Inte r,. uptionJ) 

The hon. Member will recall that 
immediately after filing the Bhopal case in 
the court, an injunction was obtained 
whereby the Union Carbide was given a 
direction to maintaint'd unencumbered assets 
of three billion dolIars. To that extent, the 
intel'P~ts of the victims have been taken care' 
of. In view of this position, the further 
implications of either taking over of the 
management of the Plant by the Government 
or allowina the sale of the plant to any 
other party have to be considered in depth 
to ensure that there are no adverse implica-
tions in any way. . 

In the meanWhile, as has already been 
mentioned by me, the interests of the 
workers are aI30 being protected as the clo-
sure of the plant has not been permitted by 
the State Government. However, as men-
tioned earlier, this unit is situated in 
Chembur in tbe city of Bombay, which is 
already an over-crowded area aDd there are 
safety and environmental implications for 
runnina a Petro-chemical Plant .. 

PROF. MADHU DANDAVATE 
(Rajapur) : I rise on a point of order. 
When anybody initiates an Haif-an-Hour 
Discussion, since following the earlier ques-
tions and new questions are posed, we expect 
that the Minister wi1l try to reply to those 
questions. But here, beforehand he has 
prepared a statement and the reply is 
independent of the questions. 

MR ... DEPUTY SPEAKER : There is 
no point of order. 

DR. DATTA SAMANT : I am also 0::1 

a point of order. 

MR. DEPUTY SPEAKER :. Do not 
disturb him. 

DR. DATIA SAMANT : There is a 
specific proposal &0 selJ tbe unit and the 
HiP Court bas rejected it, as it is a pro-
fitcerina unit. 
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SHRI BASUDEV ACHARIA : . What 
is the opinion -of the Attorney-General? 
Please tell us. 

SHRI J. VENGAL RAO : After takin, 
the opinion of the Attorney-General only 
I am replying, because this is a very crucial 
issue. That is why I am speaking from a 
written' statement. Otherwise, I would have 
orally answered, because there is a case in 
Bhopal and now we are fighting in the 
court. 

PROF. MADHU DANDAVATE : I 
have no objection .. What I say is, you have 
shown the foresight to anticipate what will 
be the questions and prepared a statement 
beforehand. But very important questions 
have been raised by Mr. Dighe. T-kcy are 
not covered by your statement. 

SHRI J: VENGAL RAO : What are 
those new questions? The only plea is the 
Government of India should take over this 
unit. That is his plea. 

SHRI BASUDEB ACHARIA : ICPL. 

SHRI J. VENGAL RAO : But the 
ICPL is not ready to take over because the 
Chembur unit is located in a thickly popu-
lated area in Bombay. If something happens. 
who will take responsibility for it? It is a 
particular gas, you know. 

DR. DATIA SAMANT : It is not gas. 
This plant is a fire hazard. It is a petro-
chemical. It is entirely different. 

MR. DEPUTY SPEAKER 
speak. 

Let him 

SHRI J. VENGAL RAO! This aspect 
has also to be fully considered before taking 
a final decision in the matter. 

'Thus at i)tesent Government is 
considering aU the implications of either 
take over of the M~n3gement of the Unit 
by Government or by permitting the sale of 
the unit to the third party subject to pro-
tecting the interest of the Bhopal victims. 
While taking a decision, I would like to 
assure the House that the interest of the 
workers of the Chambur Plant will be fully 
kept in mind. 

Sir, this unit is producina 18,000 
tonnes yearly t worth nearly rupees forty 
crorea. As the hon. Member has pointed 

Carbide (H.A.H.) 

out, we are in dearth of raw material ••• 
(InterruptloTu) 

SHRI BAStJDEB ACHARIA : We will 
have to import. 

SHRI J. VENGAL RAO: What to 
do ? _The litigation is in the court. That is 
wby, we are carefully considering all these 
items. 

As regards the problem of workers, I 
assure them that we would certainly take 
care of their jobs. In Vizag also~ they have 
got some plant-marine product plat. They 
disposed of the plant and deposited the 
amount in Court in Fixed Deposit, 

because they have to take care of 
the Bhopal Victims. Now, if any 
third party is ready to purchase that unit, 
they must deposit the amount in the court. 
We are examining all these aspects. We are 
aWJ re of aU these things. 

I TrQm/ation] 
DR. G.S. RAJHANS (Jhanjharpur) : 

I mean to say only .this that when time and 
again it is said that the Chembur unit of 
the company would not be allowed to ope-
rate there because it is a thickly populated 
area, then, may I know what was the 
necessity of seeking an advice or opinion of 
the Attorney General. There was no need 
of seeking advice of the Attorney General 
when the Government had already decided 
not to let this unit operate in Chembur. 

Secondly, when the workers are 
repeatedly demanding that if the Govern-
ment is neither taking over this unit for 
some or the other reason nor merging it 
with I.C.P.L. then allow them only to form 
their cooperative if the workers are pre-
pared to run thi3 unit on . cooperative b~sis 
and provide them only WIth the techmcal 
know now ftom I.C.l> .L. 'That is not a big 
th\~. We were very much disappointed 
from the decisi01:1 of the Government of not 
taking over the manageme~t .of t~e unit 
which is running well and glvmg high pro-
fits; just because the people of Bhopal are 
creating a lot of trouble for the Govern-

~ meat. And for that reason, the Government 
bas agreed to their proposition. The 
Gcvemment agrees to the proposal of sell-
ing the unit to any other p.tivate party but 
when the question of haoomg .it o~r to the 
worken on co"opcrative basiS anses. the 
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Government does not agree, which I cannot 
appreciate; what could be logic in it. 

I have seen in the State of Bihar and 
West Banga} that even those units were 
declared sick and closed due to their 
involvement in litigation which were run'ling 
quite smoothly. But what was the difficulty 
with the Government in taking over this 
unit which is running in profit. 

You have taken a plea that Chembur 
is a crowded area but several big factories 
are located and running smoothly in old 
Delhi which is also a very densely popula-
ted area. Had you made some such policy 
statement or you might have laid down 
some new policy ... 

PROF. MADHU DANDAVATE 
(Rajapur) : Lok Sabha is also very much 
crowded. 

DR. G.S. RAJHANS : Yes, undoubted-
ly, but what I want to say is that Govern-
ment should take some realistic viewpoint 
because Union Carbide has closed down its 
plant for some months perhaps for the last 
two years but still it is continuing to pay its 
workers' salary. Certainly there is an aim 
behind it. Probably it may layoff all its 
workers. On the other hand, the Govern-
ment is importing a product named 
L.D.P.E. from foreign countries even at the 
cost of foreign exchange worth Rs. 80 
crores. Even then why the Government 
doesn't think ir. the terms of taking over 
this unit which is in the interest of the 
country. Beside this, about two crore litres 
of alchohal is also consumed by this unit 
and there are several a1chohal factories on 
the verge of closure in Maharashtra and 
Bombay. Now it is the duty of the 
Government to consider the requests of the 
State Governments and that of the workers 
for the taking over this unit as it is a profit-
able unit. I urge upon the Government to 
give it a second thought either to take over ' 
this unit or to hand it over to the workers 
to run it on the coperative basis. 

Nobody can deny from the fact that a 
areat tragedy had taken place in Bhopal but 
it is not gODd if the Government closes 
down this unit which is producing a high 
profit earning product on which many pI,s-
tic factories are dependent, merely on the 
pretext of that tra,edy. I request you to 
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consider it sympathetically because I have 
seen the situations in which a unit is 
declared sick. 

[Erlglishl 

I request you to consider it sympatheti-
cally and'take over the factory or allow the 
worker~ to form a cooperative and run the 
plant. 

DR. CHANDRA SHEKHAR TRIPATHI, 
(Khalilabad) : Undoubtedly the relevant 
question raistd by my hon. colleague, Shri 
Sharad Dighe, was not covered in the reply 
given by the hone Minister. Nevertheless, 
on the pretext that it is going to pollute the 
atmosphere or on the ground that again a 
trageqv may take place in the near future, 
thIS factory cannot be allowed to be closed 
down. Secondly, this factory was set up by 
Union Carbide Limited in 1966. In 1986 
they closed down this factory. J t is not only 
in India but in various parts of the world 
they have either ctosed down or sold out 
their units. The raw material which they 
had been manufacturing since 1966- was 
being used by most of the plastic industries 
of the country. A major part of the total 
demand of LDPE by the plastic industries 
of our country wasmet by this - factory in 
Chembur. Since the factory has been closed 
for the last two years, only 700 workers are 
heing paid by this factory and the rest of 
200 workers have not been taken care of. 
They have been thrown out of job. More-
over, the alcohol which was being used after 
cane eru~hing, by this plant is also not 
being used. As a consequence, most of the 
sugar factories in Maharashtra are facing 
the problem of storage of aleot.l as more 
than 80,000 litres of alcohol is lying idle. 
This has actually created an atmosphere in 
which various sugar factories are also in 
tro·lble. The workers are also not getting 
proper wages and remuneration and several 
factories dependent on the raw material 
from this plant, are also on the verge of 
closure. 

The demand from the employees union 
and from the other side has been coming 
repeatedly for the take over of this plant. 
TakiI\g over of this plant is in the interest 
of the workers, industry and the nation. 
T le Government has already taken more 
tJ an two years time in considering and 
cxaminina this matter. I do not know 00" 
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many decades this, Ministry will t take in 
examining the suggestion made by the 
Maharashtra Government. Nobody should 
be allowed to play with the fate of the 
country at all. How much time will the 
Government take to take over and run this 
factory on its own ? • 
1800 brs. 

SHRI V. SOBHANAOREESW ARA 
RAO (Vijayawada) : Sir, the hon. Minister 
himself bas accepted that the country is in 
shortage of LOPE and he has alsc accepted 
that we are spending a good amount of 
money, very precious foreign exchange, on 
import of this LDPE. The hon. Members 
who have preceded me have brought out 
almost all the aspects concerning the; impli-
cations of the closure of this unit. This 
closure is also affecting a large number of 
sugar factories which have now to store 
nearly eighty lakh Htres of industrial 
alcohal which was being consumed by this 
unit. Because of its closure, they are now 
finding it very difficul t to store this huge 
quantity of industrial alcohal. 

Though the hon. Minister in his reply 
has said that the Government is very much 
concerned with the welfare of workers, what 
guarantee has he given to this august House 
that this Government is very sure that it 
can protect the interests of the workers? 
For how long will the Union Carbide give 
salaries and wages to the workers and the 
employees even during the closure period ~ 
Have they given any written commitment to 
our Government that they will be giving the 
salaries and wages for all times to come? 

The reIlly of the hon. Minister is 
evasive. We are very sorry that in spite of 
a concrete proposal from the Maharashtra 
Government as far back as one year, till 
now the Government is dragging its feet to 
take a decision. In the name of pollu-
tion of the atmosphere, why should the 
Government back out? Wt.en the Govern-
ment is accepting that this unit is a profit-
making unit and when the country is in shor-
tage of LDPE, and the production of thIS 
factory amounts to nearly one-seventh of 
Our country's demand, then why not tbe 
Government take over this unit? Why 
should it be clubbed to Bhopal gas tragedy'? 
Let it be a different issue. They cannot club 
both these hsues and dodge the matter for' 
all times to come. Why not the Government 
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take it over? There is already Government 
capital in that. lOBI and several other 
financial institution'~ money. is ther~. So, 
the Government should determine' the value 
of the unit and take it over. 

. My information is that at the time of 
closure, there was nearly Rs. 27 crores 
worth of raw material other inventories, 
and my information is that today it all 
exhausted, sold out. How can the factory, 
during the period of closure, sell out all those 
_inventories and raw material? I would like 
to know categorically from the hon. Minister 
about this particular <fsiJect. If necessary, if 
the Government feels that it is safe to shift 
it to a distant place, they should do it. 
What prevents them from doing it? The 
State Government has already sent a pro-
posal. 1 am very sorry the hon. Minister is 
signalling in a negative manner whIch is 
causing of concern to a1l of us. So, I would 
like to have from -the hon. Minister a cate-
gorical reply and a time limit by \\hich a 
Government will t;lke a decision. Even 
earlier this question was raised by several 
Members. Now he is saying that the Govern-
rne~t is examining. How long will it take? 
Please set a time lImit before which the 
Government will t.1ke a deciSIOn. take over 
this unit and protect the interests of the 
workers and also the country's interest 
because .the country is 'in shortage of this. 
There are several small plastic industrial 
units which are depending upon this raw 
material. They are also on the verge of 
closure and will add to the lO::lg list of sick 
industries. So, I hope the Government will 
take a positlve and concrete decision imme-
diately. I seek from tbe hon. Minister clear 
replies to my questions. 

[T:ans,'ario !] 

SHRI HARISH RA W AT (Almora): 
Mr. Deputy Speaker,' Sir, the product which 
is being manufactured by this unit is very 
essential for our Petro-Chemical mdustry. 
I think it is not proper if we see this unit 
as compared to the union carbide or to any 
other plant or in the context of any other 
such tragic incidents. Government's own 
Agency Engineers India Limited which is a 
Public Sector unit, has itself conducted a 
sur\ey in thlS regard and has stated in its 
recommendations that there is no sud, risk 
in;rolved in it. Even ac~ording to th\! r!port 
of the Garg Committee and the survey con-
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[Shri Harish Rawat] 
ducted by its emp!oyees, there is nothing 
apprehensible in it. All these committees 
have recommended that there is no risk 
involved in this unit. If the Government 
does not take over. this unit only because of 
the Supreme Court's judgement that Govern-
ment shall have to bear unlimited liabilities 
if any such tragic event takes place in future. 
I think it will be very unjust if the Govern-
filent thinks about the closure of this unit 
only because of the fear of such tragedy. It 
is learnt that the decision has been taken 
not only to close this unit but also to hand 
it over to some private party. If it is im-
plemented, it will be very unfortunate. If 
there is any threat to public from this unit, 
this can be even from any other company 
in any situation. If in future the ownership 
of this company is transferred to Birlas or 
to any other party, will it minimise the 
element of risk ? I, therefore, want to know 
from the han. Minister whether any such 
recommendation have been made in the 
report of survey conducted by any public 
sector unit in this connection that there is 
any element of risk in it. If any such survey 
has been conducted, please let us know the 
details of its recommendations. I request 
the hon. Minister to teU us about the find-
ings or the recommendations, of the survey 
conducted by the private party if any or by 
the employees of this unit. Besides this 
whether Government has made any effort 
to evaluate- the impact of shifting or trans-
ferring of this unit after its closure on its 
utility or profitabil:ty and what action does 
the Government pt"opose to take in regard 

. to its assets. If the Government bas consi-
dered all these aspec~ ? 
[English1 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGAL RAO) : Sir. I do not 
want to make any statement. Just I want to 
clarify some points raised by the hon. 
Members. Sir, the Maharasht ra Govern-
ment had said that in October 1985, the 
plant had been identified as hazardous and 
the Company were asked to shift the plant 
t c some other location. The Company dId 
r.ot find it feasible tp shift the plant to some 
other location. The Maharashtra Govern-
ment itself gave a notice to the Company to 
shift its plant to some other location because 

_ this was not a viable unit. (Interruption) 
SHRI BARISH RAWAT: It is It ill 

camilla pralt. 
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DR. G.S. RAJHANS: It is a profiN 
able unit, Sir. (Inter,uplion~). 

DR·.PATTA SAMANT: It has hoen 
earning profit since long and it is laying 
ioIden eggs. Don't say it is not viable. 
(Inter rupti OM) 

SHRI J. VENGAL RAu: I am not 
running away from here. I will answer your 
questions. 

SHRI HARISH RA WA T : If a mistake 
is committed, who will rectify it ? 

SHRI J. VENGAL RAO : They said 
that it was not found feasible to shift the 
plant to some other location. That is why 
I said taat the Union Carbide people are 
not wil.ing t\) shift its plant to some other 
place. It is essentially the State Government 
subject. The Government of Maharashtra 
has already issued notice to the Union 
Carbide to shift the factory. Whoever take 
over the factory, they should shift it from 
Chembur in due course. Even if the Govern-
ment wants to take over the unit, then also 
we may have to shift this unit from the 
present location to some other location. 

DR. DATTA SAMANT: But in that 
area all chemical uni ts ~re there. Of course 
they are all dangerou~ , 

SHRI J. VENGAL RAO: All are 
dangerous. Sic. some bon. Members raised 
a question about giving it to the workers so 
that they may run it on cooperative basis. 
We have not yet received any concrete pro-
posal. (Interruptions) 

DR. G.S. RAJHANS": Yes, yes, they 
have written to the Prime Minister. (Inter-
ruptiom) 

SHRI BASUDEB ACHARIA: The 
workers Union has written to the Prime 
Minister giving this proposal. 

MR. DEPUTY 
Minister, you carry on. 

SPEAKER: Mr. 

SHRI BASUDEB ACHARIA: Do the 
Government of India want to take over? 
The workers should be allowed to form a 
cooperative society to run the unit. (Inlel-
ruptioll) 

SHRI l. VBNGAL RAO: Sir, they 
have written a letter. (lnterrupti(}ns). Tbero 
is no conerctc proposal. •• 
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MR. DEPUTY .sPEAKER: He has 
received '~ concrete proposal'. 

SHRI J. VENGAL RAO :' There in no 
concrete proponl from the workers. They 
have Dot yet formed a cooperative soeiety. 

SHRt SHARAD DIGHB: There is a 
letter dated 13 rd July 1938 to you. The 
Union bas written 'We had also informed 
vide our letter so and so .• we are prepared 
to form a workers' cooperative.' 
(In te rruptlom,) 

MR. DEPUTY SPEAKER:. He never 
denied that there is a proposal. 

(Interruptions) 

SHRI J. VBNGAL RAO: I never 
denied that, Sir. (Interruptions). 1 They have 
not yet formed the cooperative society. If 
tbey have formed a cooperative society, if 
they are ready to take over the unit, we 
will consider their demand. There are so 
$ny difficulties and t}le Government is 
aware of all these things. We are consider-
ing it, we will safeguard the interests of 
the workers, I am assuring you of this, Sir. 

(1 nterruptlons) 

18.09a l/2 hrs. 
PAPERS LAID ON THB TABLB-=ontd. 
[English1 

Notification onder Central Excise 
aDd Salt Ad; 1944 

THE MlNISTER. OF STATE IN THE 
DBPARTM~"T OF EXPENDITURE IN 
THB MINISTRY OF FINANCE (SURI 
D.Ie. GAOHVl): -On behalf of Shri A.K. 
Panja, I beg to lay on the Table a C\)py of 
Notification No. 242/88-Central Bxcises 
(Hindi and English versions) publish~ in 
Gazette of India dated the 17th AUJUSt, 
1988, together with an explanatory memb-
randum seeking to e"Cempt liquid paraffin of 
['P. Grade, when cleared in bulk form, 
from the whole of duty of excise, subject to 
the condition that such liquid paraffin is 
manufactured from duty paid refrigeration 
oil under sub-section (2) of section 38 of 
the Central Excises and Salt Act, 1944. . 

[Placed iD Library. See 'loa LT-643S/831. 
18.10 hrs. 

The Lok SUbhD then adjourned till 
Eleven 0{ the Clock on Thursdtay, 
August 18, 1988/SrtlVGIItJ 27. 

1910 (Saka). 
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